
SecoDd Serie., Vol. LVlII-No:'iS:- Friday, September 8, 1961 

Bbadra 17, 1883 (SllLlj 

LOK SABRA 
DEBATES 

(Fourteenth Session) 

(VoJ. LV III contains Nos. ZI-Z;) 

ONl' RUPD (INLAND) 

LOK SABHA SECRETARIAT 
NEW- nm..m 

FOUR BBlLLINGS (VOIlEJO., 



CONTENTS 

Oral Answers to Questions-
"Starred Questions Nos. 1319 to 132.8, 1330 to 1336, 

and 1337 
Short Notice Questions Nos. 3 to 9 

Written Answers to Questions-
Starred Questions Nos. 1329, 1338 to 1345 
Unstarred Questions Nos. 3777 to 3844, 3846 to 3874 

Cilling Attention to Matters of Urgent Public Importance-
(i) Accidents in certain mines 
(ii) Reported reduction of emoluments of ICS Officers 
(iii) Hold-up of a train at Farrukhabad 
(iv) Revision of Third Plan allotment to Orissa . 
(v) New Political set-up in certain Union Territories 
(vi) Dock Inspection certificates for handloom cloth 
(vii) Export of scrap 

1 342-A 

(viii) Award of post-mat ric scholarships to scheduled Caste students 
(ix) Threatened strike by employees of Association for Cultiva-

tion of Science, Calcutta . 
(x) Delay in award by National Tribunal (Bank Disputes) . 
(xi) Reported Suicide by a research student of Delhi University 
(xii) Non-reinstatement of some dismissed employees and delay 

in restoration of recognition of the employees' unions and 
federations 

(xiii) Floods in Orissa . 
(xiv) Merger of certain Government educational institutions in 

the National Institute of Education 
Papers laid on the Table 

Committee on Government Assurances-
Minutes 

Messages from Rajya Sabha 
Public Accounts Committee--

Thirty-eighth Report 
Statement re. Collapse of Bridge over Teesta 
Statement by Member 
. Income-Tax BilI-

-Consideration of Rajya Sabha Amendments 

7937-79 
7979-8001 

8001--06 
8006--70 

8071-73 
8073-74 
8074-75 
8075-76 
8076-77 
8077-'78 

8078--80 
8080-81 

8081-82 
8082-83 

8083--85 

8085-86 
8086-88 

8089 
8089-93 

8094 
8094-95 
8095-96 

8096--8102. 
"'The sign + marked above a name indicates that the question was 

actually asked on the floor of the House by that Member. 
See cover page 3 also 



LOK SABHA OEBATES 

7937 

LOK SABRA 
Friday, the 8th September, 19611 

Bhadra 17, 1883 (Saka) 

'The Lok Sabha met at Eleven of 
the Clock 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 

Sholapur SpiDning and Weaving 
Mills 

+ r Shri Chunl Lal: 
Shri Ram Krishan Gupta: 

*1319. i Shri Pangarkar: 
Shri .4.gad\: 

L Shri Sugandhi: 
Will the Minister of Commel'1le and 

IDdustry be pleased to refer to the 
reply given to Starred Question No. 
1175 on the 29th March, 1961 and 
state: 

(a) whether Government have 
since considered the report of investi-
gation committee which investigated 
into the affairs of the Sholapur Spin-
ning and Weaving Mills; and 

(b) if so, the action taken thereon? 

The MiDlster of Industry (Shri 
lWanubhai Shah): (a) Yes, Sir. 

(b) The steps to be taken in regard 
to the future working of the Mil! are 
under the active consideration of the 
Government. 

'Shri ChUDi Lal: Mal I know the 
details of the report received from 
the committee? 

Shri MaDubbai Shah: These are 
all confidential documents. Obvious-

1177 (Ai) LSD-I. 

ly, there is room for thinking that 
there is mismanagement and needs 
proper rectification. 

Shri S. M. BaDerjee: May I know 
whether in this particular report it 
has been mentioned that the mill's 
condition is bad only due to mis-
management? If so, would Govern-
ment like to take over this mill and 
Bee that they rehabilitate t,*, men 
etc.? 

Shri Manubhai Shah: Considera-
tions are going on in tha t direction. 

Shri Tangamani: How is this mill 
being administered after the report 
has been submitted? 

Shri Manubhai Shah: Before that 
also the mill is in working condition. 
It was, at one stage, looked after by 
the Maharashtra Government. Now, 
We are thinking of reconsidering the 
whole ma~r and seeing whether it 
should be taken over under authori-
sed control. 

Shri Damani: When was this re-
port received and what action has 
been taken after that? 

Shri Manubhai Shah: That is what 
I have mentioned. It was received 
about six months back and action is 
being contemplated. All aspects have 
to be looked into. 

Shrl Damaui: May I know whether 
it is a fact that they are not paying 
D.A.? 

Shri Manubhai Shah: These are all 
matters of details. As far as I know, 
they have restored the original al-
lowances. 
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Release of Indian Nationals held in 
Tibet 

+ 
{ 

Shri Bhakt Darshan: 
°1320. Shri Bam Krlshan Gupta: 

Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply given to Star-
red Question No. 1009 on the 21st 
March, 1961 and state the result of 
efforts made in getting the release of 
remaining Indian nationals or per-
sons under Indian protection who 
were held by the Chinese officials in 
Tibet? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri I. 
N. Hazarika): As a result of the 
efforts made by the Government of 
IIUlia, one Indian national and one 
Indian protected per90n hare since 
been released by the Chinese. Both 
have returned to India. 

sil" ~ tr.r : 'fliT l:I"il: GRl r;f ~ 
'li'TT 'liT ~ fit; q'Ift f'fi<f.t ~ 
~if~~? 

Shri I. N. Bazarika: As far as we 
know from the Consulate General at 
Lhasa, there are 5 Kashmiri Muslims, 
one Lama from Sikkim who are still 
under detention by the Chinese. 

sil" 1IIf~",~ Of: 'fliT 1l ..,.,. ~~ 
~ fit; o;ft;r ~ it "lfmf ~ ;f.t 
~ ;mur~ ~f~~~« 
lIR <Ai ~ <'fttiT ;f.t ~ fif;l1l ~r 
~, ~"a'.:r~'fliTifl:I"T~~? 

Shri I. N. Bazarika: They have not 
given reasons why they are still be-
ing detained. They have been detain-
ed under suspicion. 

Shri Raghunath Singh: What are 
the charges against them--charges by 
the Chinese Government? 

Shri I. N. Bazarika: According to 
the Chinese authorities, two of the 
Kashmiri Muslims were charged with 
having incited Kashmiri Muslims to 

accept foreign nlltionality; one was 
charged with having authored anti-
Chinese posters. The charges against 
the other two Kashmiri Muslhris are 
not known. As regards the other 
person, the Lama, he was arrested by 
the Chinese during the disturbances of 
1959 On suspicion of connection with 
the rebels. 

Dr. Ram Subhag Singh: May I know 
the condition in which the Head 
Lama of Hemis Gumpha is at present 
living in Tibet? 

Shri I. N. Bazarika: 
notice. 

require 

Shri Hem Barua: On a previous 
occasion it was said that some of the 
Indians who wanted to be repatriated 
could not be repatriated -because there 
was difficulty so far as identity was 
concerned and that identity could not 
be established because of the absence 
of relevant documents. May I know 
what has happened to these Indians 
in Tibet? 

Shri I. N. Hazarika: There is nG 
question of any dispute about the re-
patriation of Indians whose identity 
has been established. But, as regards 
the Kashmiri Muslims the Chinese say 
that according to them they are of 
Chinese nationality. 

Shri Hem Barua: May I know whe-
ther it is accepted that they are our 
nationals, because there was a long-
standing dispute? 

Shri I. N. Bazarika: Yes, Sir; ac-
cording to us they are our nationals. 

-n- ~~ ~T: 1l;;rrr.rr 
~~fit;"it~~~it 
~ ~ '3Of;f.t ~ if;- ft;rlf 'fliT ~ 
~ it ~ lIlIW fi!;ln ~ liT f~r 
q~T ~~, ~ ~ ~ ~ <it ~ 'f.T 
'fliT ~.: f'l<'TT ~? 

Shri I. N. Hazarika: Yes, Sir. All 
these references have been made in 
the notes submitted to the Chinese 
authorities by our Government. 
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-n 111m q;if: iflfT ;;ft;r ~ ~ 
~~'IiT~~~fit;Cf& 
~·m'IiT~ 'It~;f,~~~ 
~ If[ ~ f<;.ff ifiifR ~ 'liT ~~ ~ ? 

Shri J. N. Bazarika: Sir, two of these 
Kashmiri Muslims were imprisoned for 
15 years and one for 12 years. About 
the other two, we have no informa-
tion. 

11ft 111m ~~~: it~ ~ 'liT ~ 
~ 1f<'!I'<;lI' m <riff l;r ~ ~ 
~CIT ~ fit; 'flIT 'ifi'l' ~<rn i'r ~ ~ 
~ fiI; Cf& ~ 'liT ;;p1f on: ~ ~ ~ 
~ If[ ~ ml ~ ~ ~if ~ i!~it lfir ~ml'T 
'liT ;;rr IJm t? (Interruptions). 

I just wanted to know whether the 
Government of China have indicated 
to the Government of India whether 
they want to detain them for their 
whole lives or for any prescribed 
term. 

Shri J. N. Hazarika: I have said 
that two of them have been imprison-
ed for 15 years and one for 12 years. 
About the other two, we do not 
know. 

t:r(~ if~U 1111 IllroGI' 

* tlI ~ ~. 11ft 111m ~: iflfT "" 
al( ~r( 1I';iT X ~. Ht,o 
it; ~~ ~-ti~ ~~'i.t; ~ ~"'~ 
~ IJHFEf it lf~ ~r't 'f>1 '-""" m 
flfi : 

(lfi) fF..rt it ~ 1J1f'f 'l"~ 

~'" ;fr'fi~t ~ fur~ .,.T ~T'T 'ii'll" 
~rfil'1i fiI;lfr 'llfT "IT ~;r. ~ it 'CI'<r CI'fi 

~ iJ'fi ~ f1r.ft ~ ; 
(<!J ) ~ ~'ll" ~ Rizr 'ilT IJ<'IT~ 
~ fif~'ffl lfir ~ ~ ~'IiT 'CI'<r 

"'" ~ fit>ff;ft 40~ ~ ~ ~ ~IJ 
~ *' rnT 'liT lrf f~ fu'lirfur) 
it ~ wifor. tf>:: ~T 'firtifT~ 'liT ~ ~; 
'CI'R 

('if) ~ ~'lIf ~ if -Fim 
~ 'liT ~ qf'iffi ~ if ~ni
~'fi ififf.r ~ om it m ~ oTIJ ~ 
~'lf'T~~1 

~ 'a""","r(1Ift arm R1'): 
(lfi) ~ ~rorr 'tiT lf~ ~ 
~ ~ ~yfu1'IiT~f~ 

it ~ ~ ~ ~ ~t 1f~ "ffi 
~ ~~m 'liT lfiTmr 
'fTm ~ I 

(<!J) (n ij~~ lJilrfi; 'liT 
'Jtif ~5~ ~f I 

('~) fu'!iTfuif tf>:: ~ ~ 

'CI'1IJ~ ~ 'IiT~~1 

(1f) 'tiT1f mrf.t 'tiT ~.Jf ~ 
~ ~ fu;;;iT ~ IJif ~ ~ 

'liT ~ ~~ ~ ron- 1flfT ~ I 

lIft~m: ~~ 
it 'lfif..n ~~~ ~~ 
~ lft ~ ~ iJif ~ l!'oir .,.r ~ 
m~ron-'ITflfi~~'IiT 
~ ~ <r'f(1H ;;rr~ ~ ~ 
ififTlfT ~ I 'If ~ ~ ~ 
flfi ~ ~ fuzf iflfT oTIJ ~ ~ 1Tzf 
~ ? 

11ft 'CI'rm- 'CI'on: ~ ~ ifili-
~ 'l; f~ 1!mf 'tiTJf flffl'l'3; ~ 
'CI'~ f'filfT 1flfT 'iT. ~ -li!TT 
ffT'fifI1f ~ it ~ <rorrrr. ~ ~ 
~ ~ fl{~ ~ IJif 'fiTI'f mr~ ~ 
'liT ~ ~ 'tiTJf ~ ~ fl{lff 'llfT 
~ I ~ ~'fi1!l'mifTiJ~~ I 

11ft ~ m: iflfT IJ "'''n~ ;r 
~ ~ro ~ flfi'" <f.)''I' ~ 'fil':"T ~ f'lfif 'liT 
~~ ~~~CI'fi~'flf
~!IT it ofi'fifin:r ~ § 'CI'T ~ 1fT ... W 
;r 'I'T ~ ~ ~oT ~ ~, ~ 
iflfT ~ <m:uff ~ f.r;m: fiI;lfr 1flfT 

~ ? 
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'lft wrm~: ~~~~ 
~ fiifif~it;if~~q~rn~;flfi~ 

~~'I ~lIi\'lfi1'Ii\' ~tl QR 
;f iftiifiU ~ f1;rhfl~ ~ ffi 'R ~ ~ 
;r~ iifiJ1l'f1r.r~~ I 

Shri Sadhan Gupta: May I know 
how many placements have been made 
since by the Welfare Centre? 

Shri Abid Ali: Fifty-five only. Of 
course, we had submitted the names 
of 763; registration was made of 491; 
vacancies notified were 649; but the 
placements were only 55. 

'lft ~ m: "4~ 'fill;;rrfuif 
it;q«~ iifirll:Ifi~~~~~ 
.f.T{ srRifrrf<f ~ ~ it ~ ft;rIn 
~: ~T ~ if ~ 'R f<rim: 
~ t, 9;fh: ~ 'R ~ ~ f.iun:r ~ 
• t ? 

'lft !IfIf.R a~: ~~ 'R ~ fcr;m 
f'f>lfT ;pfI" ~, ~ iT 'liT ~ l'I~ 
rn 'liT flfi .rn ~ "',. lJ:fiflf"f iT ~ 
~T ~ I ;r ffi ~ 'liT 7£!'iflf"f ~ 
~"f ~ iifir ~ f1ffiClT ~ I <f ~ 
~~~~I ~1J.;Ifi9;flT!r 
~f1r.r~~ $~~ll"« ~ 
it m"f<fiTn~~crTq'f~~ ~ I 
~~~I 

Penicillin and Streptomycin 

°1322. Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the cmt price of penicillin and 
streptomycin produced in India; 

(b) the price at which it is sold 
in the market; and 

(c) the steps taken by Govern-
ment to have that the selling price is 
not more than 25 per cent. about the 
cost price? 

The Minister of Industry (Shri 
Manubhal Shah): (a) to (c). A state-
ment is laid on the Table of the 

House. [See Appendx IV. annexure 
No. 75]. 

Shri S. M. Banerjee: In the state-
meni it is stated-

"The selling prices of the pro-
ducts are reviewed periodically 
in consultation with Government 
and other bottlers in the country 
in order to ensure that the consu-
mer gets them at a reasonable 
price and the manufacturers do 
not make undue profits." 

I want to know what is the defini-
tion of 'undue profits' and what is 
actually meant by 'reasonable price'. 

Shri Manubbai Shah: They are all 
well-understood terms in commerce. 

Shri S. M. Banerjee: In the state-
ment it is stated that the selling price 
of penicillin 2 lac packing is 42nP 
and 5 lack units is 61nP. But is the 
hon. Minister aware that in the mar-
ket in big cities penicillin packings 
are not available at these rates-2 
lacs at not les, than 50 nP and 5 lacs 
at not less than 75nP? What st~s 
have been taken to see that the mar-
ket prices do not go up? 

Shri Manubhai Shah: This is not a 
fact as far as we know, because most 
of the penicillin is passed on to the 
hospitals, as far as the poor men are 
concerned, and even in the pharma-
cies it is available at controlled 
prices. If any instances of the nature 
where a higher rate is charged are 
brought to the notice of the Govern-
ment, we will certainly take drastic 
and suitable action. 

Shri S. M. Banerjee: May I know 
whether, as a result of the stepping 
up of our production, the cost of peni-
cillin and streptomycin is likely to 
come down further? 

Shrl Manubbai Shah: It is conti-
nuously coming down. As a matter 
of fact, as the House is aware, only 
a month before, this particular Olga-
nisation published the financial results 
of the last ten years and from them 
it could be seen that almost there 
has been a continuous reduction in 

price and the cost. 
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Sbri Parulekar: What is the price 
per kilogram of the imported strep-
tomycin and at what price is it being 
sold? 

Sbri Manubbai Shab: I do not 
think that the prices of every com-
modity could be mentioned here. 

Sbri Parulekar: May I draw the 
attention of the hon. Minister to his 
observation that streptomycin was 
not available? 

Sbri Manubbai Shah: The prices 
are given in the .. tatement. More 
than that, if the hon. Member puts 
a separate question, I am prepared 
to give an answer. 

Sbri Parulekar: What is the price 
which is now quoted? 

Mr. Speaker: Order, order. Shri 
Damani. 

Shri Damani: Since the production 
started at the Pimpri factory, may I 
know if any reduction in the price 
of penicillin has .been made and, if 
so, to what extent? 

Sbri Manubbai Shah: That is 
exactly what I said in the answer. 
At One time, when we did not manu-
facture it, it was Rs. 1-1100 per mega 
unit. Today it is in the region of 
five annas .. 

Some Hon Members rose-
Mr. Speaker: .Order, order. There 

are a number ()f questions to be ans-
wered. 

Nangal Fertilizer Factory 

+ J 8hri Subodh 1IanIIcla: 
Sbri Nek ~ Nep: 
SIIrl S. C. Samanta: 

"1323. Shri Ram Krisban Gupta: 
, Sbri Aurobindo Gbosal: 

Shri Pangarkar: 
l Shri D. C. Sbarma: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the construction of 
the Nangal Fertilizer Factory has 
been completed; 

(b) if so, whether it hs.., started 
its production; and 

(c) if so, what is the present daily 
rate of production? 

Tbe Deputy Minister of Commerce 
and Industry (Sbri SaUsb Chandra): 
(a) and (b). The construction of the 
fertilizer plant has almost been com-
pleted and two thirds of the installed 
capacity is now being utilized for 
production. The heavy water plant 
is expected to be ready by the end 
of the current year. 

(C) About 800 tonnes of Calcium 
Ammonium Nitrate. 

Sbri Subodb Hansda: May I know 
whether it is a fact that due to power 
shortage, the production could not be 
started according to schedule. 

Sbri Satish Cbandra: Yes, Sir. 
There was a mishap in the Bhakra 
dam last year and that delayed the 
commissioning of the plant, but two-
thirds of the electric supply, about 
1,16,000 kw., is now being made 
available to us, and two-third.., of the 
factory has gone into production. The 
other one-third of the capacity will 
go into production Only towards the 
middle of the next year. 

Sbri S. C. Samanta: How does thF 
quality of the fertilizer .produced her£ 
compare with that of the fertilize 
produced by other indigenous facto-
ries and also the imported fertilisers? 

Sbri Satisb Chandra: Calcium 
ammonuium nitrate in a chemical pro-
duct, and if it is properly manufac-
tured, the quality is always the same. 
It is a chemical compooition. It 
differs from the product at Sindri. It 
is not ammonium sulphate. It is 
ammonium nitrate. 

Shri Kasliwal: Is it a fact that fer-
tilisers have accumulated in this fac-
tory and nobody is lifting them? 

Shrl Satisb Cbandra: It is not cor-
rect. The factory has produced a 
sub.tantial quantity of fertilisers, out 
of w'hich about 20,000 tons are still 
in the godowns. But that is due to 
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difficulties in railway movement. But 
they are being cleared gradually. 
There is sufficient demand for them. 

Shri Subodh Hansda: May I know 
whether the Government propose to 
manufacture ammonium phosphate in 
this factory? 

Shri Satish Chandra: No, Sir. This 
is an Ammonium Nitrate factory. Am-
monium Phosphate is not to be pro-
duced here. 

Long Term Plan 

°1324. Shri Kodiyan: Will the Minis-
ter of Planning be pleased to state: 

(a) whether it is a fact that the 
Planning Commission has begun pre-
paration of a long term plan, cover-
ing the period till 1976; and 

(b) if so, what are the aims and 
features of this long term plan? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) Yes. 

(b) The approach is explained in 
variou,; Chapters of the Report on 
Third Five Year Plan and more spe-
cially in Chapter II. 

.n '1'0 "10 fi[«T: .q ;;r10AT ~ 
~f'l\"~;;IT~~~~t<'fA" 
~ ;tT ;;rr ~ ~, iflfT ~ ~ 
tOI"rf.i1r ~~ it ~ mN lJflrftr 
~ ,.;r ~ fit;;;IT ~ ~ ~I<'r <tt ~fu:mr 
iIiT ;;rr;f ~ ~ ~ ~ f~ f.!f~ 
~? ~~, m ~ lJflrftr iF ~ 
m-m ~? 

..n Uno 1\'0 fq1.l: ;;rr ~r, ~~ 

~ ~ mN mr.r.r ~ f;;rm lPf 
1J~'mc:<f tOI"lf.!;r ~ ~ ifll'f 

~ ~ ~ I ~ 'l\"l'IIT R;ff ~ 'fi11f 
~ ~ ~ I <l~ ~ m ~ 'fillr 
m 'fiT~, ~'f>if~~~~~ 
itr.m ~ lIT m-m;;IT ~ 
~lIT ~~~~~~'Ift 
~ m-;;n~ I 

Shri Supakar: Having regard to our 
experience during the last ten years, 
namely, the population having out-
stripped our expectation and the pro-
duction being below the target in 
many spheres, may I know whether 
the Government have taken into con-
sideration these two important factors 
in fixing the aims 'and targets of this 
perspective planning for the next 15 
years? 

Shri S. N. Mishra: Precisely, the 
consideration of population is one of 
the most important things. Certain 
production targets in certain key sec-
tors to be fulfilled is also a consider-
ation for our having a long term per-
spective plan. 

'11 '1'0 <'1'''0 fpofT: iflfT W m"t;;r;l 
if iIiT~ il:m mn: ~ '!lIT ~ fit; ~ 
;tT ;;IT z:; ~ lffumr ~tffi ;;r;rny ~ ~ 
'1f'Wl'fld 1.0 ,.;r '1ft ~ -smr ;tT 
;;rr~? lff~~, m iflfT ~ ~ f~ 
~,.;r ;;r;rny ~ ~ 'l\"T '1ft 
m srfu~ fllWrT? 

..n tQ'jo ;i 0 fq1.l: 1Ii[;;IT ~r 
C(lq~ ~r ;;rr~~lI~~riffi'[iIiT 

arTif if ~ ~ ~ f'l\" ;;IT flm.~ ~ ~ 
trtr.r ;;r;rny ~ ~ ~r iIiT om 
~f;;rrI:J;1 ~~<:fili'~ 
~ 'fiT~ ~~f'l\"m~,.;r 
;;r;rny ;tT ~ '1\"1 ;;rr;f.t...r.r '1ft 
~ lIT ~), m ~ arm- m wnr 
~~ mll'il:i'<:fili'ifiTIIIT&iT1 
~ mrr I!rm 0lIfiIcr 'I\"T ifIlf ~ 
f<;p:rr;;rr ~ I 

..n '1'0 "10 ~~: ifu ~ War 
m lWof ~ I .q ~ ;;rr;rif[ ~ lIT 
f!f; iflfT iRF:r ~ro if ~ ~ 0lIfiIcr 
~ ;;IT fit; ~ ~ m¢. ~ ;;r;rny 
;tT ~ ~ q-f~ @ I 'U'ilI' 
~~;;IT<R~~~ m iIl't 
if.q~T ~ ~ I 
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.n ~mo;fo f",,: ;;ft~, ~ 
~~ '!il'Iit <'I'm ~,~, mm ~ 1ft 
(f) wftvr GI'R!T ~ ~ ~ ~ I 

Mr. Speaker: If the hon. Member 
has connection, the Government also 
has connection. We are also direct 
representatives of the people. 

Shri Kodiyan: In the report of the 
third Plan, it is stated that in pre-
paring the long term plan, the State 
Governments will also be associa·ted. 
I want to know whether the State 
Governments will be asked to prepare 
their own plans as part of the long 
term plan. 

Shri S. N. Mishra: I could not fol-
low the latter part of the question. 
So far as the association of State 
Governments is concerned, I have al-
ready indicated in reply to the Hindi 
question that the State Governments 
will certainly be associated. 

Shri Kodiyan: The latter part of 
my question is whether the State 
Governments wilI be asked to pre-
pare their own plans. 

Shri S. N. Mishra: Yes, Sir; there 
will be something on that line, of 
course. 

World Congress on Prevention of 
Occupational Risk 

*1325. Shri Damani: Will the Min-
ister of Labour and Employment be 
pleased to state: 

(a) whether representatives of our 
country attended World Congress on 
Prevention of Occupational Risk held 
in Paris recently; and 

(b) what important decisioDs were 
taken at the conference? 

The Deputy Minister of Planning 
and Labour and Employment (Shri 
L. N. MIshra): (a) Yes. 

(b) The purpose of the Congress 
being to pool experience and dissemi-
nate knowledge, no decisions as such 
were taken. 

Shri Damani: May I know whe-
ther any implementation has been 
made in regard to whatever conclu-
sions or recommendatiollB were made 
at this conference? 

Shri L. N. MIshra: The conference 
was held about two months back. It 
was an international conference. 
They came to certain conclusions and 
made certain recommendations. Those 
recommendations will come to us. 

Shri Indrajit Gupta: May I know 
whether it is a fact that accidents 
and di.seases due to occupational risks 
are increasing today and, if so, what 
steps are the Government proposing 
to take to minimise these things, apart 
from these conferences which do not 
take any decisions? 

Shri L. N. Mishra: We have our 
own programmes for the prevention of 
these occupational disease'l. I cannot 
say that they are on the increase. 

Dr Sushila Nayar: Is it not a fact 
that' certain researches have been 
carried out by the Chief Inspector of 
Factories and others under the Lab-
our Ministry itself and is it not a150 
a fact that the results of these re-
searches have still not been put into 
practice? 

Shri L. N. Mishra: Researches have 
been made and are being made. We 
are trying to implement the results 
as far 80S possible. 

Shrimati IIa Palchoudhuri: May I 
know whether the diseases that are 
caused by working in the coal and 
mica mines were particularly discus-
sed at this conference and any latest 
measures to safeguard against these 
diseases formulated, and may I also 
know whether the Government have 
tlken any action in the light of these 
discussions. 

Shri L. N. Mishra: The discussions 
were not specifically confined to the 
coal and mica mines. There was a 
general discussion. 

Shri Tangamani: May I know whe-
ther in this Congress, a list of occupa-
tional diseases was considered, more 
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particularly the occupational disease to (b) if so, how many are proposed 
which the transport workers will be to be sent and for what subjests? 
susceptible because of the diesel en-
gines, as has been been accepted by The MiDister of Industry (Shrl 
the British Medical Association? Manubbai Shah): (a) and (b). A 

8hri L. N. Mishra: The items on the 
agenda were: 

1. (a) Research and progress in the 
service of prevention; 

(b) Progress in technical disciplines; 
and 

(c) Progress in medical and psycho-
logical disciplines. 

2. Report of the representative of 
the Director-General of the l.L.O. on 
recent activities of the International 
Labour Organisation. The item men-
tioned by the han. Member is !lot 
specifically mentioned in the agenda. 

8hri Tangamani: My question is, the 
British Medical Association ..... 

Mr. Speaker: It is not specified there 
The Deputy Minister has replied that 
this was not specifically taken up. 

Shri Indrajit Gupta: In the light of 
the discussion on the items on the 
agenda read out by the Deputy Mini~
ter, is there any proposal to set up any 
kind of institution in this country to 
make a further study of the occupat-
ional risks and diseases? 

Shri L. N. Mishra: Not as a result of 
the discussion there, in the inter-
national conference; we have OUr 0\\"11 

programme for this. 

Central 8ericulture Institute, 
Berhampur 

"1326. Shrimati Renu Chakravartty: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether there is any proposal 
to enable the research assistants and 
other technologists doing practical 
work at the Central Sericulture In-
stitute, Berhampur to go to Institutes 
of Higher Research and Training in 
Sericulture in internationally known 
and technologically advanced sericul-
tural countries like Italy, Japan and 
France; and 

statement is laid on the Table of lhe 
House. 

STATEMENT 

It is the general policy of Govern-
ment to send abroad research assist-
ants and technologists doing practical 
work at all the Silk Research In-
stitutes in India (including the Cen-
tral Sericultural Institute, Berhampur) 
to enable them to get advanced train-
ing in their respective specialised sub-
jects in Institutes of Higher Research 
in technologically advanced countries 
like Japan, etc. 22 officers have al-
ready had such training and more 
officers will be sent. This is a continu-
ous progra mme. 

Shrimati Renu Chakravartty: May 
I know whether there are any selec-
tion committees in each of these cen-
tres or is it left entirely to the Dir-
ectors to choose the students who will 
be going a broad for further studie,? 

Shri Manubhai Shah: To select the 
candidates, different committees are 
appointed. For instance, a central 
research co-ordination committee 
selected some candidates to be sent 
abroad under the Colombo Plan. 

Shrimati Renu Chakravartty: Other 
than the Colombo Plan, under what 
other schemes the employees and re-
search assistants of the institute :lre 
being sent abroad? 

Shri Manubhaj Shah: As I have said 
in the statement itself we have a 
scheme with Japan. A. scheme with 
Czechoslovakia is also going on. We 
have under consideration a delegation 
to be sent to Russia also. 

WOOl-combing Plant at Ludhlana 
- (Punjab) 

.1327. Shrimatj lIa Palchoudhuri, 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) wheth'cr it is a fact that the An 
India Wool Combers' Society recently 
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approached the Government of India 
for permission to install a wool-comb-
ing plant at Ludhiana (Punjab); 

(b) if so, the details of the request 
of the All India Wool Combers' 
Society; and 

(c) the Government of India's re-
action thereto? 

The Minister of Industry (Shri 
ManublJai Shah): (a) Yes, Sir. 

(b) This Co-operative Society 3p-
plied for a licence to set up an in-
dustrial undertaking at Ludhiana for 
the manufacture of 10 million lbs. 
wool tops per year. 

(c) A licenCe was granted on the 1st 
June, 1961. 

Shrimati I1a Palchoudhuri: May I 
know from which country the mach-
inery is supposed to be imported for 
this plant? 

Shri Manubhai Shah: We are still 
negotiating for that. BecaUSe this is 
a private co-operative society, they 
will get in touch with the suppliers 
and then come to the Government at 
the appropriate time. 

~ l1Iftf m: 1l ~;;n;;.rr ~ 
~ fit; ~ ~~ !f;T Ii", ;;y1ff.t ott iliiffl 
~ ~ omft ~ lff ~ it wr.ft 
~l1: ~ ~ If;r :;.r ~T ~ <'t1TAT • 
lff;;y1ff.t orr ~r ~ ~ fit; ~ !f;T 

'3OlFr~' ~ <n: 'if<'r"QlT ~ ? 

'lit lfl!\T,f ~Q! : ~ ~ ~ 
oil omft ~iITiI>'t ;;iT ~ ~!f;T 
1f;T1l ~ ~ ciT lITl1Tl1 ~ ~ I 

Shrimati lIa Palchoudhuri: May 
know with what kind of people this 
co-operative society has been formed-
wool combers or wool manufacturers? 

Shri Manubhai Shah: There are 
the hosiery manufacturers who are 
the large~t number; there are also 
some wool spinners and some people 
who are exporters of these products. 

Shri S. C. SamaDta: May I know 
by which instrument the wool produ-
cers are combing the wool? 

Shri Manubhai Shah: There is a 
complete combing machinery. One 
firm Messrs. Isaacs Holden, has estab-
lished a big firm on the lines of the 
U.K. Bedford in Calcutta. It has al-
ready gone into production. Another 
unit is coming up in Ludhiana with 
French collaboration. 

Sbri S. M. Banerjee: The hon. Min-
ister said that the licence was granted 
On the 1st June, 1961. May I know 
the circumstances under which this 
was inaugurated by the Auditor-
General before the licence was grant-
ed? 

Shri Manubhai Shah: That was per-
haps in anticipation, because co-ope-
ratives are always supported by the 
House and the Government. Therefore 
they anticipated the granting of the 
licence. As a matter of fact, we have 
sponsored the co-operative ourselves. 

Tarapore Atomic Power Project 

-1328. Shri Parulekar: Will the 
Prime Minister be pleased to state: 

(a) whether any of the villages 
situated near Tarapore Atomic Power 
Project will have to be vacated per-
manently on consideration of health 
and safety under normal and abnor-
mal operating conditions of the pro-
ject; 

(b) if so, what are those villages 
which will have to be vacated; 

(c) the number of villagers who 
will be deprived of their land and 
houses; and 

(d) what are the schemes of Govern-
ment for rehabilitating the displaced 
residents of those villages? 

The Parliamentary Secretary to the 
Minister of External Aftairs (Shri 
Sadath Ali Khan): (a) It is not ex-
pected that any of the villages 
situated near the Tarapur Atomic-
Power Station would have to be 
vacated permanently on considerations· 
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of health and safety under normal or 
.abnormal operating conditions. 

(b) to (d). Do not arise. 

Shri Sadhan Gupta: What arrange-
ments are contemplated fOr the dis-
posal of the atomic waste from this 
"Tarapur Power Station? 

Shri Sadath Ali Khan: Before the 
decision to select the West Coast ato-
mic power station at Tarapur wl/.s 
taken, a very detailed study of the 
neal th aJld safety aspects both under 
;normal and abnormal operating con-
ditiom; was made. This stlldy reveal-
ed that the Tarapur site satisfied the 
general requirements and such a site 
was safe from the health and safety 
-point of view. I suppose that will also 
cover the question of the hn. Member. 

Central Purchase Committee 

·1330. Shri L. Achaw Singh: WilI the 
'Minister of Works, Housing aDd Sup-
ply be pleased to state: 

(a) whether a sixteen member Com-
mittee has been set up to study pur-
chase practices of various Govern-
ment agencies and evolve uniform 
'procedures, term~ and conditions of 
contracts for stores pilrchase; and 

(b) wheth~r standardisation of 
-equipments is included in its study? 

The Minlster of Works, Housing and 
Supply (Dr. B. GopaIa Heddi): (a) 
Yes, Sir. 

(b) No, Sir. 

Shri L. Achaw Singh: May I know 
'whether the rules whiCh were framed 
as far back as 1931 for the award of 
contracts and for tenders are now 
being changed and made more 
flexible? 

Dr. B. Gopala Reddi: A committee 
of 16 people is going into the question. 
We expect the report of the com ...... 
mittee by the end of October. 

Shri L. Achaw Singh: May I know 
whether the specifications of these 
supplies have been very different from 
one supplier to another and that has 
led the Government to shift the 

orders from one country to another 
and from one manufacturer to' 
another, without any foreign exchange 
consideration? 

Dr. B. Gopala Heddi: The question 
purports to be about the purchasing 
agencies of the various State Govern-
ments and the various corporations. 
We had a conference on 29th July 
and we have appointed a committee of 
16 people to go into the procedure, so 
that we can avoid alI the difficulties 
and make a uniform purchasing policy. 

Gratuity for Working Journalists 

*1331. Shri J. B. S. Bist: WilI the 
Minister of Labour and Employment 
be pleased to state the time by which 
Government will bring legislation be-
fore Parliament providing for com-
pulsory gratuity to working journa-
lists who have worked in an institu-
tion for more than 10 years? 

The Deputy Minister of Labour 
(Shri Abid Ali): This proposal, along 
with certain other proposals for 
amendment of the Working Journalists 
Act, 1955, was considered at a Tri-
partite Committee meeting consisting 
of the representatives of Government, 
employers and working journalists 
held on the 30th August, 1961. Neces-
sary legislation will be brought before 
Parliament as soon as possible in the 
light of the discussions held at the 
meeting, 

Shri J. B. S. Bist: May I know whe-
ther the legislation will come before 
the Parliament during the next ses-
sion? 

Shri Abid Ali: Most probably. 

Shri Prabhat Kar: What is the deci-
sion taken in the tripartite conference 
regarding gratuity to employees who 
leave the institutions within 10 or 12 
years? 

Shrl Abid Ali: Very few employees 
leave these establishments. 

Shri Prabhat Kar: May I know whe-
ther any decision was taken about 
payment of gratuity to employees who 
leave service within 10 years? 
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Shri Abid Ali: The decision was that 
early steps should be taken by Gov-
ernment, because delay will be to the 
detriment of the employees. We have 
agreed and that is why I said that 
most probably this amending Bill will 
be submitted before the next session 
of Parliament. 

Shri K. N. Pande: Is this amending 
legislation confined to working jour-
nalists or wiII be extended to cover 
other employees also who have no 
such scheme? 

Shri Abid Ali: This is confined to 
amendments to the Working Journa-
lists Act. 

Shri Prabhat Kar: It was reported 
in the Press that a decision has been 
taken that no gratuity wiII be paid to 
working journalists if they leave be-
fore 15 years. I want to know whe-
ther it is a fact or not. 

Shri Abid Ali: According to the Act, 
they are entitled to gratuity, but 
subsequently the matter went before 
the Supreme Court and this particular 
provision of the Act was declared 
ultra vires. Therefore, the necessity has 
arisen to amend the Act. With regard 
to the period, the matter was discussed 
and we reached, not agreement but 
near agreement, and in the light of the 
discussion, as I have submitted earlier 
we will draw the BiII and place it 
here. 

Shri T. B. Vittal Rao: May I know 
what would be the qualifying period 
which will entitle a journalist for 
gratuity? 

Shri Abid All: That is exactly what 
was under discussion and is under 
consideration now. 

Sbrl T. B. Vittal Rao: What is under 
consideration? 

Sbrimati Rena Chakravartty: We 
may be told the proposal made by 
Government. 

Sbri T. B. Vittal Rao: He is going to 
amend the Act. 

Mr. Speaker: Therefore he must 
consider, before bringing the Bill here, 
as to what ought to be the qualifying 
period. 

Sbri T. B. Vittal Rao: What are the 
various proposals that are under con-
sideration? 

Sbri Abid Ali: The proposal which 
was submitted by us was 15 yeus. 
Subsequently, in the meeting, the em-
ployers wanted that it should be more 
and the employees wanted that it 
should be less. 

Sbri S. M. Banerjee: want to 
know whether this proposed legis-
lation will only include payment of 
gratuity or some more items; if so, 
may I know what are the other items 
which were discussed? 

Sbri Abid Ali: The other items will 
be appointment of inspectors, their 
powers etc. 

-n ~~: iI'lITit "Il'f~~ 
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Sbri s. B. S. Bist: May I know if 
the employers' representative raised 
an objection at the tripartite meeting; 
if so, what was it? 
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Mr. Speaker: Next question. 

Shri Muhammed Elias: May 
one question? 

put 

Mr. Speaker: Why did he not ris" 
earlier? All right, he may put the 
question. 

Shri Muhammed Elias: I followed 
the hon. Deputy Minister's reply only 
just now. Since the matter is pending 
for a long time, may I know when the 
decision is going to be taken in this 
matter? 

Shri Abid Ali: Very soon. 

Sbri Muhammed Elias: May I d'nDW 
when the amending legislation will be 
brought before Parliament? 

Mr. Speaker: He said next session. 
If the hon. Member is very enthusiastic 
he must follow what is happening 
here. 

Shri Muhammed Elias: I am sorry, 
Sir. 

Anti-India Propapnda in Pondicherry 

+ 
• 1332 fShri H. N. Mnkerjee: 

. "\.. Shri Tangamani: 

Will the Prime Minister be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the con-
sistent anti-India propaganda conduct-
ed in Pondicherry by certain pro-
French elements like the weekly "Re-
publique Francaise" and the "Associa-
tion d-e la Republique del tude Fran-
caise"; 

(b) whether Government af"e aware 
of such statements being published as 
that "the Indian Republic is in illegal 

occupation of our territory (Repub-
lique Francaise 12 et 19th April, 1961) 
(Vol. XIII No .• 0-41); and 

(c) what steps are being taken in 
this regard? 

The Deputy Minister of External 
Atrairs (Shrimati Lakshmi Menon): 
(a) and (b). Yes. 

(c) Such reports do not reflect the 
opinion of the people of Pondicherry. 
In case of any violation of our laws 
and regulations, necessary action will 
be taken. 

Shri H. N. Mukerjee: This paper 
publishes scurrilous material from 
time to time. May I know if any de-
fini te steps are .being taken to put 
down the idea of Indian nationals 
living in Pondicherry and becoming 
members of an association of French 
India and talking in this manner, 
maligning our flag being hoisted on 
Independence Day and that sort of 
thing? 

Mr. Speaker: He wants to know 
what steps are being taken. 

Shrimati Lakshmi Menon: No, Sir; 
as I have already pointed out, if 
there is any violation of law certainly 
steps will be taken. As it is, their 
activities are within the law. That 
is a very small association which pub-
lishes 'a paper, about 500 copies in 
number, making attacks on the Gov-
ernment saying all sorts of falsehood 
and making false allegations about 
the administration. So far we have not 
taken any steps to prevent such thing . 

Mr. Speaker: The hon. 
wants to know if the object 
association is to re-establish 
power in Pondicherry? 

Member 
of the 
French 

Shrimati Lakshmi Menon: .How can, 
Sir, a microscopic minority re-estab-
lish French rule in Pondicherry? 

M-. Speaker: That is not the point. 
If that is the object of it, then a small 
fire may lead to a big one. 

Shrimati Lakshmi Menon: The ob-
ject of the association is not to re-
establish French authority, but the 
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propaganda that they carry on inter 
alia claims that they would like 
to have the French back. 

Shri H. N. Mukerjee: I have notic-
ed, Sir, statements deftnitely saying 
that the "Indian flag does not belong 
here, this is French territory" etc. 
Are we going to tolerate this only 
because We have not yet got de jure 
settlement with France? What is the 
limit of our patience with regaTd to 
this kind of thing? 

Mr. Speaker: We do not encourage. 

Sbrlmati Lakshmi Menon: We do 
not encourage this. Under the provi-
sions of the de facto transfer they can 
hoist the French flag if they want to. 
There is nothing to prevent them 
from hoisting the FTench flag. These 
people are taking advantage of these 
small concessions to say that they 
would like to go back, that the merger 
is a\] wrong. that the Indian Republic 
is in illegal occupation of their terri-
tory and things like that which are 
manifestly absurd. 

Shri Tangamani: May I know whe-
ther the Government is aware that 
this weekly Republique Francaise is 
published both in Tamil and in 
Frcnch? I would also like to know 
bow many issues they have published 
3.nd whether they are publishing It 
regularly even after the pUblication of 
this material in April ? 

Shrimati Lakshmi Menon: Yes, it is 
published in Tamil also. I think it is 
an irregular publication in the sense 
that it does not appear regularly. The 
number of copies is about 500. 

Shri Tangamani: When was the last 
issue published? 

Mr. Speaker: What does it matter? 
The object of it is this. Evidently, 
Government is finding that unless de 
jure transfer is made they cannot do 
anything. They have consulted the 
lawyers on this. 

Shrj Tancamani: On a previous 
occasion we brought the pUblication 
of this journal to the notie" of this 
House. Then a similar reply was 

given. But then we thought that tbeJ' 
WOuld take some steps to see that this 
is not encouraged. But we find that 
the publication is going on. 

Mr. Speaker: That is true. The hon. 
Member has heard the hon. Minister's 
reply. They have consulted the law-
yers and they are not able to get at 
them according to the law of the land. 

Shri B. N. Mukerjee: SiT, to this 
paper there is a press line indicating 
the printing shop where it is produced. 
Is not there anything in our legal 
armoury to take steps so that the 
press may be prevented from printing 
this kind of anti-Indian scurrilous 
material? 

Shrlmati Lakshmi Menon: Obviously 
not. As I have pointed out, unless 
there is a violation of law we cannot 
take any action. 

Mr. Speaker: All hon. Members who 
a·re lawyers here will sit together and 
try to evolve a method and write to 
the Government. 

Shri Sadhan Gupta: May I know 
whether Government have ascertained 
from which quarters these people 
receive their inspiration, and whether 
they have any inspiration from some 
outside source? 

Shrimati Lakshmi Menon: There is 
no inspiration from any outside 
source. This is a very small discontent-
ed minority who usee:! to enjoy certain 
privileges under the old French rule. 
They find that they have been de-
prived of these things-they are 
smugglers and some kind of industri-
alists who used to get things free of 
customs etc. It is a small minority. 
They think that if the French come 
back they will be able to enjoy ill 
the same old way. That is all. They 
are in such a small minority that we 
do not think it is worthwhile taking 
notice of them even. 

Shri Tyagi: May I take it that the 
de fcu:to transfer of this territ'ory of 
Pondicherry to India does or does not 
involve complete control over the 
State functions and the maintenance 
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Df law and ocder in that territory; if 
so, may I know which law applies 
there, whether the Indian law applies 
there or the French law? 

Shrimati Lakshmi Menon: If they 
interfere with the law and order 
situation certainly suitable measures 
will be taken against then (InteTTUp_ 
tion). 

Mr. Speaker: Order, order. What is 
the good of going on like this? The 
hon. Minister is aware of the points 
that have been brought out by the 
hon. Members. They are all admitted. 
But they are not able to do anything. 
I would only appeal to the hon. Law 
Minister to look into this matter once 
again. 

The Minister of Law (Shri A. K. 
Sen): I have not looked into the mat-
ter. I do not know if any reference 
was made to us. But I can assure the 
House that if there is any breach of 
law we will certainly take every step 
to see that the offenders are brought 
to book. 

Mr. Speaker: They are only anxious 
to see that this kind of malicious pro-
paganda is not carried On after ·the de 
facto transfer. 

Shri A. K. sen: The House will 
appreciate that we allow a certain 
latitude to eccentrics. 

Mr. Speaker: The hon. Minister will 
look into all this. 

Shrj Hem Bana: In view of what 
the hon. Minister has just now said, 
may I know how far Indian jurisdic-
tion over Pondicherry diminishes 
French jurisdiction over that a.-ea? 
He said that he wants to take all legal 
steps and all that. This is a very vital 
thing. May I know how far our juris· 
diction over Pondicherry diminishes 
French jurisdiction over PondicheITy? 

Shri A. K. Sen: Whether it is de 
facto jurisdiction or not, this country 
believes in the rule of law, and noth-
ing which law does not warrant can 
be done. And, this country believes 
in extending some kind of latitude 
even to eccentrics like these few 
minocities. 

Shri Tyari: My question has not 
been answered. I want to know which 
law applies there; the Indian law or 
the French law. 

Shri H. N. Mukerjee: I have quoted 
a certain statement by this paper 
whiCh says that "the Indian Republic 
is in illegal occupation of our terri-
tory." Does our latitude, which the 
Law Ministe·r has referred to, permit 
them to do that? 

Shri A. K. Sen: I did not discuss 
any particular statement. As I said, I 
have not studied it myself. But, we 
do not fly off straightaway because 
some illegal news is published by a 
few eccentrics. 

Shri Hem Barua: May I invite the 
attention of the Government to a 
.tatement by the Chief Commissioner 
of Pondicherry to the effect that the 
legal and constitutional provisions of 
our enactments do not apply to Pon-
dicherry? That is what he said when 
he addressed the Assembly. 

Shri A. K. Sen: As the House knows, 
so far as Pondicherry is concerned, 
it is governed under the Extra-terri-
torial Jurisdiction Act, the Foreign 
Jurisdiction Act, as it is called, as it is 
not a part of India yet. Yet, our law 
is extended to them by the provisions 
of the Foreign Jurisdiction Act. That 
is the legal position. 

Shrj Tyagi: Are we to remain mere 
spectators when such things are hap-
pening? 

Shri Hem Barua: Are we to under-
stand that becaUse of the eccentricity 
of the Law Ministry these things are 
happening? 

Mr. Speaker: There is no point in 
making remarks like that. Both the 
Law Minister and the Deputy Minister 
of External Affairs have stated that 
they will certainly take all legal steps. 
Hon. Members have been arguing 
again and again why legal jurisdiction 
has not been transferred yet. The 
answer by the Prime Minister has 
been that it is for the French Govern-
ment to do so. We have been urging 
them, but they have other pressing 
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matters. If they do not do so, what 
can we do? 

Shri T. B. Vittal Rao: How long are 
we to wait? 

Mr. Speaker: Is the hon. Member 
going to lead an army and take charge 
of it? (Interruption) Now Goa is nei-
ther de facto nor de jure in our posses-
sion. Pondicherry is de facto 
in our possession. I do not know 
what hon. Members want me to do in 
this House to solve this problem. I 
hope hon. Ministers will try to devise 
some method to avoid this kind of 
propaganda, subject, of course, to the 
limits of both international and 
national law. 

Procedure for making Funds available 
to State Governments 

·1333. Shri Barish Chandra Mathur: 
Will the Minister of PlaDDing be 
pleased to refer to the reply given to 
Starred Question No. 635 on the 18th 
AUgU3t, 1961 and state: 

(a) what difficulties and issues have 
prompted the Planning Commission to 
reconsider the present procedure for 
making funds available to State Gov-
ernments by Central Ministry; 

(b) whether consideration is being 
given to the general question or only 
to Education Ministry's working; and 

(c) what percentage of total alIo-
cations for Third Plan is being made 
available in the year 1961-62 and the 
reasons for lesser percentage if it is 
so? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (bl. The 
Planning Commission is not consider-
ing the procedure for release of funds 
to States. These are already well 
established. The Commission is, how-
ever, engaged in finalising patterns of 
Central assistance for different deve-
lopment programmes. These include 
Education as well as other heads of 
development. 

(c) In accordance with the phasing 
of the Third Plan, both outlays and 
~entral assistance during 1961-62 ex-

ceeded 14.5 Pet' cent of the five-year 
allocations. 

Shri Barish Chandra Mathur: Now 
that we are already half way through· 
the year 1961-62, what funds have al-
ready been made available to the State' 
Governments for different develop-
ment programmes? 

Shri S. N. Mishra: The total central 
assistance to be made available to the 
States is of the order of Rs. 3512' 
crores. Out of this, loans amount to 
Rs. 260.5 crores and grants Rs. 90.7 
crores. 

Shri Barish Chandra Mathur: How 
is it that in all essential matters like 
soil, irrigation, power and construc-
tion of roads, even the tempo which 
had been built during the last year 
of the Second Plan has not been 
maintained in programmes for this 
year? 

Shri S. N. Mishm: We do not have 
any information to that effect. We 
shall certainly see that the tempo in 
the vital fields is kept up. 

Shri Barish Chandra Mathur: In 
answer to parts (a) and (b) the hon. 
Deputy Minister has stated that it is· 
not the procedure which is being con-
sidE'red but the pattern. Will he kindly 
throw some light as to what is meant 
by pattern of assistanCe and how it is 
going to be helped? 

Shri S. N. Mishra: By 'pattern of 
assistance' we mean this; out of total 
outlay fOr a scheme what percentage 
is going to be by way of Central assis-
ance and out of the Central assistance 
what is going to be the percentage by 
way of loans or grants and things like' 
that. We are now finalising this very 
important matter of the pattern of 
Central assistance and we can assure 
the House that it is going to be finalis-
ed very shortly-may be within two· 
weeks or so. 

~ Language 

·1334. Shri P. C. Borooah: Will the' 
Prime Minister be pleased to state: 

(a) whether it is a fact that he has 
written to thc Secretary. Jorhat Jilla 



Oral AnsweTs SEPTEMBER 8, 1961 Oral AnSWeTB 

Rajya Bhasha Karma Parishad in re-
ply to the latter's letter that there 
will be no question of banning entry 
of Assarnese language into the Cachar 
District after the Assamese Language 
Act undergoes change as per Shastri 
formula; and 

(b) if so, what will be the position 
.of Assamese language in the HilI Dis-
tricts of Assam when Hindi will re-
place English there? 

The Parliamentary Secretary to the 
Minister of External Aftairs (Shri 
Sadath Ali Khan): (a) Yes. The Prime 
Minister is of the view that none of 
the languages mentioned in the Con-
stitution can be prohibited or dis-
allowed in any State. To what extent 
any language is used for administra-
tive or educational purposes is a mat-
ter to be determined in view of the 
circumstances prevailing in any area. 
Recently at the Chief Ministers' Con-
ference held in Delhi a code on the 
use of minority languags was laid 
down. This should be followeci whe!"-
-ever necessity arises. This will apply 
to the use of Assamese or any other 
language in Cachar district, even 
though the major language for offi-
cial use there would be Bengali. 

(b) According to the proposals made 
by the Prime Minister for the Hill 
Districts of Assam, the people of those 
districts will determine what language 
or languages they will use. How far 
Assamese is to be used there, in accor-
dance with the provisions for minori-
ties, will therefore be determined by 
the people of those districts. 

Shri P. C. Borooah: May know 
whether the Assamese Language Act, 
which is going to be modified as per 
the Shastri formula, will be in con-
formity with the policy of the Gov-
ernment of India that was adopted at 
the Chief Ministers' Conference? If 
not, will the Government be pleased 
to issue instructions to the Assam 
Government to see that the Act is so 
changed as to keep it in conformity 
with the policy of the Government of 
lndia? 

Shri Sadath All Kbau: It is the view 
of the Prime Minister that there is no 
necessity for any amendment of the 
Assamese Language Act. A similar re-
quest was made to him some time ago 
and in reply to that he said that there 
was no necessity for such a change. 

Shri Hem Barua: In view of the fact 
that the purpose of an official lan-
guage lies in its use in correspondence 
between the State administrative 
headqua·rters and the district adminis-
trative headquarters and in view of 
the fact that the Hill Districts are 
not unilingual, may I know what is 
the difficulty in having the declared 
official language of the State intro-
duced in the Hill Districts? 

Shri Sadath Ali Khan: It is for the 
State Government to take a decision 
in this regard. I do not think the 
Centre can intervene. 

Shri p. C. Bomoah: If after the 
pa,sing of the Assamese Language 
Act, as }1lodified by the Shastri for-
mula, if any Hill district or districts 
want to adopt the Assamese language 
for administrative and educational 
purposes, will they be able to do that? 

Shri Sadath Ali Khan: There are 
too many "ifs". It is a hy,pothetical 
question. 

British Citizenship for Phizo 

+ 
{

Shrimati Maftda Ahmed: 
Shri P. C Borooah: 

01335. Shri Shree Narayan Das: 
Shri D. C. Sharma: 

L Shrimati Da Palehondhurl: 
Will the Prime Minister be pleased 

to state: 

(a) whether it is a fact that the 
leader of the Naga Hostiles, Phizo, 
has applied to the British Government 
for naturalization; and 

(b) if so, what is that Government's 
response to his application? 

The Parliamentary Secretary to the 
Minister of E:demal Aftalrs (Shri 
Sadath All Khan): (a) and (b). The 
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U.K. Government have informed our 
High Commission in London that Phizo 
has applied to them for the grant of 
the U.K. citizenship. 

It is for the U.K. Government to 
take a suitable decision on the appli-
cation. They have, however, kept us 
informed about this matter. 

Shrimati Mafida Ahmed: In view of 
the fact that Shri Phizo has refused 
to accept the constitutional settlement 
for Nagaland, and in view of the fact 
that he is solely responsible for the 
kil1ing of hundreds of our military 
InQn. Government officials and public 
and also for the recent death of Dr. 
Ao. President of the Naga Peoples' 
Convention, may I know why Govern-
ment are not demanding his return as 
wanted criminal? 

Shri Sadath Ali Khan: This has been 
answered often on the floor of this 
House by the Prime Minister. We have 
not asked for his return. He can re-
turn. if he likes. 

Mr. Speaker: It is stated that he is 
responsible for all the murders that 
are taking place. Therefore, have the 
Government asked that Government 
to return him by way of extradition 
as a criminal? 

Shri Sadath Ali Khan: There is no 
charge against him. He is just sitting 
in London. 

Shri Tyagi: May I take it that there 
is no criminal charge against him? 

Shri Sadath Ali Khan: He is not a 
fugitive criminal. As far as I am 
aware, there is no charge against him. 

The Minister of Law (Shri A. K. 
Sen): Sir, may I answer that? It 
should not have been put in that way, 
namely, that there is no charge. 
Charge i, one thing and a pending 
case is another. We can only ask for 
extradition of a fugitive criminal 
under the Fugitive Offenders Act if 
there is a case pending against a par-
ticular person and if he has taken re-
fuge in another country, subject to all 
the restrictions which are followed 
1177 (AI) LSD-2. 

under international law in this matter 
of e·<tradition. 

Shri Tya~: May I take it that no 
H;ar 'a:-lt Jf a~"'~st on any charge has 
bee '. issued against this citizen of 
;ndia? He is a citizen of India. 

Shri A. K. Sen: The question is that 
if there IS a pending case, the court 
wiil issue a warrant of 8.ITest. 

Shri Tyagi: Why has a case not been 
registered against him? Is it on poli-
tical or on diploma.tic grounds that 
this has not been done? Let us make 
it quite clear. 

Shri A. K. Sen: Shri Tyagi knows 
ihat in this country a man cannot be 
convicted just by filing a case. The 
evidence has to be forthcoming of 
what he did inside Nagaland. Does he 
expect that those witnesses will be 
coming in a court of law? 

Shri Hem Barna: On a previous 
occasion the hon. Prime Minister said 
on the flOOr of this house that there 
a:e charges of murder pending against 
Shri Phizo who is a fugitive just now 
'n London. If that is so, these charges 
"C'e to be framed against him. In his 
~"plication he has askect the UK Gov-
"rnment to recognise him not as an 
Indian citizen but as a citizen of in-
dependent Nagaland. In view of this, 
our Government should ask the UK 
Government to repatriate Shri Phizo 
who is a fugitive from Indian justice 
in London. 

Shri A. K. Sen: I think the hon. 
Member is not a lawyer, but those 
who are would appreciate that in this 
country Government cannot treat its 
citizens just as it likes by bringing 
charges on the floor of the House. 
Thi~ ha. to be done through a regula!' 
case in courts of law which function 
independently and impartially. Any 
charge, if it is preferred, has to be 
sustained on evidence. If the hon. 
Member knows the conditions pre-
vailing under whi~h Shri Phizo func-
tioned, he will apprecia~ that the 
charges may be substantially true yet 
they may not be so easy to be sus-
tained in a court of law. 
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Smi Hem Barua: May I clarify my 
position? I made a reference to the 
hon. Prime Minister's statement I 
know that the hon. Prime Minister 
was not making these allegations i~. 

the air or in the vacuum because he 
had solid facts with him' when he 
was making those allegations. There-
fore my contention is that in the face 
of the allegations made by the hon. 
Prime Minister, why were the charges 
not framed against this man? 

Mr. Speaker: Evidently, hon. Mem-
bers want to know this. Repeatedly 
it has been said j'hal that man has aot 
submitted tn the jurisdiction or th~ 

attemoted Constitutional administrat-
ion there. He is the one man who is 
leading the whole rebellion and the 
revolt. If he is a citizen of India, 
would the hon. Minister allow him or 
anYbody to organise violence and kill 
so many people? There are so many 
Air Force officers in custody. Had 
Shri Phizo nothing to do with all 
this? To say that it is one thing to 
bring it up and another to have a 
charge, get him arrested and so on, is 
rather strange to hear now after all 
theSe things. Almost every day some 
murder or something is taking place 
and the one man who is leading the 
rebellion is that man. By saying that 
there is no charge, does the hon. Min-
ister exoect anyone. Member to assist 
him? There may be a case in a 
court or there may be a case pending 
with the Police. I think in a murder 
case, the Police Can arrest and a 
warrant can be issued by themselv, ... 

Shri Tyagl: It is an open case of 
treason. 

Mr. Speaker: If there is one man 
who is leading a rebellion, if he is a 
citizen of India, he is that man. To 
say that we cannot take steps for ex-
tradition is s!range. I will ask the 
hon. Minister to go into this even more 
leisurely. Next question. 

Sb.rlmatl Da Palchoudhurl: 
ask ...... 

Mev I 

Mr. Speaker: Thpre is no good pur-
suing it.... (Interruption). 

Shri H. N. Mukerjee: I cannot be-
lieVe why the hon. Law Minister is so 
shaky on the law of extradition. When 
a criminal runs away and charges are 
made against him, before the cindica-
tion of the charges. . .. (Interruption). 

Mr. Speaker: The difficulty is that 
the hon. Minister has said that he is 
not a criminal. ... (Interruption). 

Shri Tyagi: Is treason no crime in 
this land? 

Mr. Speaker: We are not going to 
decide it here. If we were sitting 
for some more days, I would have 
certainly allowed a discussion over 
this matter .... (InterrutPtion). But 
today is the last day. That is un-
fortunate. God willing, we will ha'le 
a discussion about it next time. Next 
question. 

Shrimati lla Palchoudhuri: May 
ask one question? 

Mr. Speaker: There is no good pur-
suing this matter. When he is the 
prime cause of the rebellion, even an 
extradition application is not sent to 
the other country? I am sure the 
HOUSe expects some kind of a more 
reasonable explanation. I have no 
time, otherwise I would have allowed 
a discussion over it .... (Interruption). 
Next question. 

Repatriation of Indians from Ceylon 

+ 
*1336 J Shri p. C. Borooah: . L Shri D. C. Sharma: 
Will the Prime Minister be pleased 

to state: 

(a) whether it is a fact that the 
CeyloneSe Government had repatriated 
a large number of Indians in the ye3r 
1960; and 

(b) if so, how many; and 

(c) what action has been taken by 
the Government of India in this 
matter? 

The Deputv Minister of External 
Affairs (Shrlmati Lakshml Menon): 
(a) and (b). In the year 1960 a total 
of 7866 Indians left Ceylon-3451 on 
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Quit Notices issued by the Ceylon 
Government and 4415 voluntarily. The 
total fOr 1960 is less than the corres-
ponding figures for 1955, 1956, 1957, 
1958 and 1959. 

(C) Suspected illicit immigrants 
produced at OUII" High Commission by 
the Government of Ceylon in pursu-
ance of the provisions of the 1954 
Agreement between India and Ceylon 
are interrogated in detail and the 
necessary travel documents are issued 
to them only if there is satisfactory 
evidence that the ·persons produced are 
illicit immigrants. In cases where 
the suspected persons claim legal resi-
dence in Ceylon since 1st November, 
1949 or earlier, detailed enquiries are 
made locally and in India. If such 
enquiries con1lrm their legal residence 
in Ceylon, OUr High Commission re-
ports the facts to the Government of 
Ceylon, regretting its ability to Issue 
Indian travel documents to them. 

Further, whenever it is felt that any 
measures taken by the Ceylon Gov-
ernment in pursuance of their policy to 
Ceylonise commercial establishments 
or to repatriate illicit immigrants are 
likely to coerce persons of Indian 
origin Or apply pressure on them to 
opt for Indian citizenship, our High 
Commission makes representations to 
the CeylOn Government in an attempt 
to ameliorate the hardship and privat-
ions likely to be caused to Indian 
nationals. 

Shri P. C. Borooah: May I know 
whether it is a fact that this repatri-
ation of the Indians has been affected 
by the Ceylonese Government with a 
view to enhance the employment pot-
ential of 'Ceylonese in that country 
and, if so, whether Government pro-
pose to take the same action against 
the Ceylonese employees in India? 

Shrimati Lakshmi MGllon: There are 
hardly any Ceylonese employees in 
India. The motive attributed is cor-
rect. It is a part of Ceylonisation of 
the Ceylon GO"Vernment services. 

Shri P. C. Borooah: What progress 
has been made to rehabilitate these 
repatriated persons? 

Shrimati Lakshmi Menon: There 
was no question of rehabilitation at 
all. We have not receiVed any re-
quest for rehabilitation. They have 
got their relations and homes in India. 
They go back to them. 

Shri Subbiah Ambalam: May 
know whether it is a fact that the 
Government of Ceylon is preparing a 
register of non-nationals consisting of 
Stateless people of Indian origin whose 
application for citizenship has been 
rejejcted and, if so, whether our Gov-
ernment have received any information 
from our Consul in Ceylon and whe-
ther this action by Ceylon is being 
taken with a view ot repatriate those 
Stateless people of Indian origin to 
India? 

Shrimati Lakshmi Menon: Our High 
Commission in Ceylon is constantly 
to touch with the Government of 
Ceylon about repatriation and about 
the difficulties that the tSateless per-
sons face in Ceylon. 

Shri Tangamani: In the case of the 
3,450 people who were repatriated in 
1960 ana who were given these quit 
notices, may be know whether they 
have strictly conformed to the 1954 
Agreement and whether there are 
names ,of any persons in residence to-
day and in 1949 also sent in this list? 

Shrimati Lakshmi Menon: I have 
indicated the procedure with regard 
to the persons who have been staying 
there before 1st November, 1949. This 
repatriation is in conformity with 
the 1954 Agreement. 

Mr. ,Speaker: Now I am going over 
to Question No. 1342A. 

Shri Chintamoni Panirrahi: Sir, I 
wanted Question No, 1337 to be taken 
up. 

Mr. Speaker: I have received that, 
but I am taking up Question No. 
1342A as it is more important. 

Shri Chintamoni Plmfcrahi: But 
my questiOn is coming up. 

Mr. Speaker: I am not allowing it. 
I give preference to Question No. 
1342A. 
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Shri Cbintamonl Panigrab.\: M;. 
question is coming up. I do not know 
why there is discrimination. 

Mr. SpeakAS: I am not to call any 
question. 

Shri Chintamoni Panigrahi: You 
have not taken up any question of 
mine. 

Mr. Speaker: Shri Sharma. 
mati 11a Palchoudhuri. 

Shri-

Piling up of Arms by Portuguese 
Authorities in Goa 

+ r Shri D. C. Sharma: 
013C-A. ~ Shrimati IIa Palehondhuri: 

L Shri Goray: 
Will the Prime Minister be pleased 

to state: 
(a) whether it is a fact that Portu· 

guese authorities have been laying o~t 
mines and pi:l.ing up 5toCk.~ of arms In 
Goa, Diu and Daman; and 

(b) if so, the reaction of the Gov· 
ernment of India thereto? 

The Parliam'!Dtary Secretary to the 
Minister of Extema! Affairs (Shri J. 
N. Bazarlka>: (a) There are reports 
to this effect, which may be correct. 

(b) If so, Government can only rc-
gret such further instances of Por-
tugal's persistence in her oppressive 
policies, and are watching the situation 
carefully. 

12'00 hrs. 
Shrimati IIa Pa!ehoadharl: Is the 

Government aware that Mr. Thomas 
Diaz, a school teacher, has been tor-
tured in Goa for three days before he 
was released? Has the Government 
got any information as to what was 
done to him? What is his condition 
now? Who will be able to look after 
such cases? 

Shri S. N. Bazarika: require 
notice for this particular case. 

Shrimati l\a Palehoadhari: Also is 
it a fact that the Portuguese Govern-
ment haVe sent a note to India to say 
that they want a right of way to 

Dadra and Nagar Haveli for private 
persons, civil officials and goods in 
general? How does the India Govern-
ment view this request? 

Shri J. N. Bazarika: The Portu-
guese Government has no diplomatic 
relat'ons with the Government of 
India. 

Shrimatl Da Palehoudhuri: Which 
are the agencies to look after our 
interests? 

Mr. Speaker: It was alre-ady said 
that somebody was doing that. 

,ShrI J. N. Bazarlka: The Govern-
ment of India contacts the Portuguese 
Government through the U.A.R. 
Embassy. 

Shri Goray: Is the Government 
aware of the fact that the Portuguese 
Government is resorting to conscrip-
tion in Goa and sending these people 
out to Angola to defend their regime 
there? 

Shri J, N. Bazarika: We have seen 
press reports. 

Shri Goray: Is the Government 
aware of the fact that the represen-
tative of Portugal in the U.N.O. has 
made a reference to the Prime Minis-
ter'3 speech in the Rajya Sabha where 
he is reported to have said that a time 
may come when they will have to 
use the Army against Portugal and 
they are making preparations to meet 
that eventuality? 

Shrl J. N. Bazarlka: Yes; we are 
aware of that. 

Shrlmati Da Palehoudhuri: Is the 
Gevernment aware that the Portu-
gueSe have been laying land mines 
and saine of them have been positively 
dangerous to the people near to the 
border and outside the border of Goa. 

Shri J. N. Bazarlka: The Portu-
guese Government have taken such 
measures as a result of the Prime 
Minister's speech in the Lok Sabha 
on the 17th of August. 

Shri Nath Pal: Mr. Speaker; will 
the Minister kindly tell us, in view of 
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the alibi which the Portuguese repre-
sentative has been trying to set up by 
raising the bogey of alleged Indian 
preparation for aggression a.geinst 
Goa, coupled with the fact of laying 
of mines, what w" are dOing to fore-
stall any action that may emanate 
from Goa? They are preparing an 
alibi that We are about to commit 
aggression. That he has agreed they 
are aware. They are setting mines. 
Is the border being defended pro-
perly? We want something more 
tban that We are aware. 

Mr. Speaker: If on Ule pretext that 
we are making preparation they are 
making preparations there, what steps 
are taken? 

Shri J. N. Hazarika: We are prepar-
ed for ail eventualities. I may draw 
the attention of the hon. Member to 
the reply in the debaie ('n the 17th 
August last in which the Prill'-c Minis-
ter said-may I quote sentence to 
clarify the point? The Prime Minis· 
ter said: 

"But, as I said yesterday, I thiuk 
it Was in the other House, if I am 
asked at the present moment to 
give any kind of assurDnce that 
we shall not use armed forces in 
regard to . . . development of 
events anywhere, I cannot rule 
out the question of using armed 
forces in regard to Goa." 

Shri Nath Pai: My question is bas-
ed On developments abso:utely subse-
quent to this. We are askmg IJow 
are we meeting the deve!opi.:1g even-
tualities. 

Mr. Speaker: The hon. Parliamen-
tary Secretary is not able to .ay any-
thing more than what he has reari out. 

I will allow this question to b" pul. 
Shri Chintamoni PanigrahL Question 
No. 1337. 

Orissa aDd Third Five Year Plan 
+ 

• 1337 .f Shri ChintamoDi PaDigrahi: 
. "\. Shri Surendranatb Dwlvedy: 

WilJ the Minister of Planning bl" 
pleased to state: 

(a) whether it is a fact that the 
Third Plan schemes of the Orj'sa 

State are being re-examined and the 
p;an would be suitably. recast; 

(b) whether Planning Commission 
has agreed to the recasting of Lhe final 
Third Five Year Plan schemes of 
Orissa; and 

(c) if so, the ways in whicn the 
Tllird Plan schemes of Orissa are be-
mg recast now? 

The Deputy MinJster of PlaDDing 
IShri S. N. Mlshra): (a) and (bi. No 
proposal for recasting the State Plan 
has been received in the Planning 
Commission. 

(cl Does not arise. 

Shri Chintamonl PaDigrahi: !I!ay I 
KnOW whether it is a fact tnat the 
c.overnor of Orissa has sairl in his 
speech that the State Plan for Orissa 
m the Third Plan is going to be recast 
to accommodate some immediate ur-
gent projects and if so, whether thtdr 
attention has been drawn to the ~tat,,
ment of the Governor, and if so t'J 
what effect? 

Shri S. N. Mlshra: We d'J lind ;n 
the report of the speech of the Guvcr-
n.or of Orissa that an indication to 
that effect has been made. But we 
nave had nO reference from the SLate 
Government. 

Shri Sur'ndraDath Dwivedy: Has 
the State Government freedom to re-
cast the Plan after it was adopted in 
the House, without consulting the 
Planning CommissiOn as has been 
stated by the Chief Minister of Oris.l&? 

Mr. Speaker: It is all hypothaticlll. 

Sbri Surendranath Dwivedy: He 
has made a statement that the prior 
consultation of the Planning Co;nmis· 
sion and approval is not ne..--essar:,· 
for the Government to recast .he plan: 
that is what he has stated on the 
Orissa Assembly . 

Mr. Speaker: That is a legal mat-
ter. Whether under the Const.itution, 
On account of the autonomy ,f the 
State, they can have autonomy over-
riding the autonomy of the Centre, 
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is a matter to be de~lded. In-
formation is not abollt opinion. No 
opinion about any legal positiolJ nt'ed 
be asked on the floor of the HOIl.;e. 
The Minister is not bound to give any 
cpinion On the legal matter. All 1hat 
can be asked was answered by the 
Deputy Minister of Plannm~. He 
said he has read the report and no 
such proposal has come to them. 
There is an end of this matter. Whe· 
ther it is open to him to say or not, 
;t is not within our province. 

The Question hour 
shall now take Short 
tions. 

is over. We 
NotiCe Ques-

SHORT NOTICE QUESTIONS 

KaliDga Industries Limiied 
s.N.Q. 3. Shri SurendraDath Dwi-

vedy: Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether the Governmc,llt of 
India's attention has 'been drawn to 
the reply given by the Chief Mim.ster 
of Orissa to a Question in the State 
Legislative Assembly On the :!2nd 
August, 1961 to the effect that the 
contribution of Rupees One l.akh 
made by the Kalinga Industries LImit-
ed, Cuttack, ro the All-India C.:mgress 
Committee last year was an "authoris· 
I'd expenditure"; 

(b) whether it is a fact that the 
matter in regard to the objection was 
brought to the notice of the Com~:ll1Y 
L~w Administration by the previou3 
Ministry and also by the Governor 
during the Rule of the President 10 
the fact that this was an irregular e)C· 
penditure; 

(c) whether any enquiries wcre 
made by the Company Law Adnunis-
tration and what were their findings: 
and 

(d) whether it is a fact th!1~ the 
new Ministry in Orissa withdrew th;s 
reference to the Company Law Ad-
ministration after taking oath In June 
last? 

The Minister of Commerc~ ('Shl'i 
KanUJlCO): I am sorry to slJIY that the 
authentic version of the Question and 

r('plies in the Orissa Assembly on the 
22nd August, 1961, has not been re-
~eived yet, presumably as communic:1-
tions with Bhubaneswar have been 
cut oft. 

Shri Surendranath Dwivedy: Com-
n;unications were cut off only yestp.r-
day. This question was put long be-
fore on the 24th of last montl:, ThC' 
replies were given in the Orissa 
Assembly on the 22nd. I am sur-
prised that he says that reply has not 
been received. 

Shri Kanungo: I beg to submit thut 
I accepted the answer to be given on 
the 5th of September. On that day, 
I had not received any communica-
tion. Between the 5th and ith, I 
Imderstand that postal communica-
tions have broken dOWn. 

Several hon. Memben rose-

Mr. Speaker: Order, order; it is no 
good pursuing the matter. It is open 
to an honourable Minister to accept 
a Short Notice Question or not t.o 
accept. The other day I was inform-
ed that till that day he did not receive 
a regular verbatim report of what 
happened there in the Orissa Assem-
bly. He wanted to wait and asked for 
time till the 8th. If even today he 
does not get it, how is he to answer? 
He is responsible to this House lor 
what he states or what he does. If 
serne questions are asked to clarify 
certain matters relating to what hap-
pened elsewhere and if the Minister 
agrees subject to his getting authen-
tic information and he does not get it, 
what has he to do? Next question. 

8hri 8urendranath Dwivedy: 'fo 
the letter part of the question, he need 
not wait for answer from there. 

Mr. Speaker: Which portion? 

Shri Surendranath Dwivedy: Wh.?-
ther the Company Law Administratiun 
knew of this Or not: what is the ans-
wer-whether they made any enquiry 
about this that it was an unauthoris-
ed expenditure. 

8hri 8adhan Gupta: Except part 
(a), everything call b!, IUlswl!red. 
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Shri Tyagi: I want to know whe-
ther Government are in a pOsition 1.0 
announce whether any contribution 
made by any public sector organisa-
tion to a political party is deemed by 
Government to be regular or irre-
gular, as a policy. I want to know 
what their policy is, and I think that 
that will set the controversy at rest. 

8hrj Kanungo: It has been made 
clear on the floor of the House that no 
public sector company can make any 
contribution to political funds. 

Shri Surendranath Dwivedy: What 
about the reply to my question? 

Shri B.anga: There was a supple-
mE-ntary questiOn put by the hon. 
Member which has not been answer-
ed. 

Mr. Speaker: The hon. !'.flluster 
will kindly answer parts (b), (cl and 
(d) of the question. 

Part (b) of the question reads thus, 

"whether it is a fact that the 
matter in regard to the objection 
was brought to the notice of the 
Company Law Admmistration by 
the previoUs Ministry and also by 
the Governor during the Rule of 
the President to the fact that this 
was an irregular expenditure;". 

Thos must be within the knowledge 
of the hon. Minister. 

&hri Kanungo: If you choose, that 
this question will be put as a separate 
question, then, I can certainly give 
the information. (InteTTUptions). 

Mr. Speaker: Order, order. Why 
should hon. Members take it that -.he 
h'lD. M:n:ster will not answer the 
very thing which they want? I am 
also asking him the same thing. And 
he is answering. Why should they be 
In a hurry? 

Shri Kanungo: The whole thing 1S 
one single qUE-stion, and it is hanging 
upon part (a) relating to the stat..>-
ment that was made in the Orissa 
Lt:'gislative &-sf!mbly. If you choose 
that it will bt! treated as a separate 
question, ther· t:etlainly I can give 
whatever infclIlI'IlIh<l7l I have. 

Mr. Speaker: I do not know why 
ail of them should be clubbed to-
gc~her. There are d,stinct parts of 
the question also. The hon. Minister 
can see if he can answer the other 
parts separately. If he is not able to 
an.~wer part (a) of the question, why 
s.:\ould he not answer parts (b), (c) 
and (d)? What is within his know-
jedge cioes not depend upon what 
happens elsewhere. 

Shri Kanungo: The context might 
be different. Otherwise, I can answer 
it. 

So far as part (b) of the question is 
concerned, I may tell you that a COlD-
munication was received from the 
Government of Orissa in May, 1961, 
and there was no separate communi-
cation from the Governor of Orissa. 

Regarding part (c) of the question 

Mr. Speaker: That is, whether any 
enquiries were made. 

Shri Kanungo. . . We came to the 
conclusion that no offence had been 
commiUed. 

Mr. Speak~r: Were any enquiries 
made? 

Shri Kanungo: Prima facie, no 
offence was committed. 

Mr. Speaker: Was no enquiry 
made? 

Shri Kanungo: No enquiry was 
necessary. 

Mr. Speaker: Very well. Now, 
next question. 

Shri Surendranath Dwivedy: Can I 
not ask one supplementary question 
On this? 

Mr. Sp-aker: Yes, he may ask. 
Shri Surendranath Dwivedy: Is it 

not a fact that the Director of Indus-
tries, Orissa, wrote to the company 
saying that according to the terms of 
the agreement, they could not incur-
an expenditure of more than Rs. 5.000 
without taking the permissiOn of the 
Government? Was it done in lhat 
case? W-as any pr:ma facie enquiry 
made into that? 
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f:hri KanuDgo: That is a quesLion 
of an agreement between the State 
Government and a company. We ;,r'! 
not coru:erned with it. 

Mr. Speaker: Next question. 

Some HOD. Members Tose-
Mr. Speaker: Order, order. Tnt:,-e 

is a Government in Orissa, and thls 
is a matter between the Orissa Gov-
ernment and some company there, and 
it is governed by the tel'ms of the 
agreement. We have no right to en-
force them, and, therefore, it is no 
good asking that question here. 

Shri SureDdraDath Dwlvedy: 'rj,e 
Company Law Administration is thel'e 
to look into the irregular expenditure. 
That was why this matter was reiel'-
red to them. 

I\{r. Speaker: I want to understand 
one thing. I would advise hon. Men: .. 
Der. to consider the scope and juri.· 
diction of the Company Law Adm;-
nistration. So far as the Company 
Law AdministratiOn is concerned. ,t 
looks into matters relating to every 
company and then gives advice. In a 
matter where the company has enter-
ed into an arrangement or an agree-
ment with the State Government, that 
advice has to be taken by the State 
Government and they should try to 
enforce it. That does not mean tila\ 
whatever the Company Law Adminis·· 
tration says with respect to an agr-el'-
ment between the State Government 
and that company can be enforced 
here. Of course, it is open to the 
hon. Member's counterpart in U·." 
State Legislature to take up the mat-
ter there. Nothing can be done here, 

Shri Tyagi: It must be made clear 
that the company concerned is in the 
private sector and is not in the public 
sector, and, therefore, it is free to 
contribute. 

Shri Surendranath Dwivedy: If 
you would give me just one minute, 1 
shall explain it. Here, the position is 
different. The Chairman of the 
Kalinga Industries Limited is also the 
Chief Minister of Orissa. He has 
made the donation. The Orissa Gov-
ernment's interest is there. On that 
very day, when the donatiOn of Rs. I 

lakh was made, he was a defaulter to 
the Orissa Government to the extent 
of Rs. 4 lakhs. The accounts of the com-
pany show that the arrears were to 
the tune of Rs. 4 lakhs . . . 

Mr. Speaker: If we cannot do any-
thing, ,t is no good pursuing it. 

Sbri Surendranatb Dwivedy: There 
seems to be something like a conspi-
racy ... 

Mr. Speaker: Order. order. I am 
,10t going to allow this House to con-
vert itself into the Orbsa LegislativE' 
Assembly. 

Shri Surendranath Dwivedy: The 
Central Government's intervention 
was necessary. 

Shri Ranga: The Chief Minister of 
Orissa was the managing directo. of 
this company. 

Mr. Speaker: The Central Govern-
ment cannot interfere. Even if it 
should be the Chief Minister of 
Orissa, what can be done? 

Shri Asoka Mehta: If I have under-
stOOd the problem correctly, the pusi-
,ion is somewhat different. Here is a 
company in which the Orissa Govern-
ment has also made some investment, 
with which we are not concerned; that 
IS a matter between the Orissa Gov-
ernment and that company. 

The second point is that this parti-
cular company contributed a lakh of 
rupees to the AICC. That again is a 
matter between that company and the 
Alec. 

But, now, we are told that this con-
tribution was made in a year when 
the company had made a loss of R5. 4 
or 6 lakhs. The question, therefore. 
narrows down to this, namely whe· 
ther the ompany Law Administration 
has looked into this matter that a 
company which is making a loss---
whether it is the shareholders' money 
or the Orissa Governmnt's money is a 
different matter-should have contri-
buttd al lakh of rupees to a politi-
cal party. If the Company Law Ad-
mmtstration has not looked into it. 
then the questiOn is this. Is thi s not 
a matter which the Company Law 
Administration should look into? 
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Shri Surendranath Dwivedy: They 
have given no dividends also. 

Shri Kanungo: I have already l"~
plied to the question which has been 
posed by Shri Asoka Mehta. I have 
replied specifically that it was no 
offence under the Companies Act, 
Prima facie. 

Shri Asoka Mehta: Does it mean 
that in future any company that is 
making a loss will be free to make any 
contribution it likes to any political 
party, and the Company Law Admi-
n'stration will not interfere? 

Shri Kanunro: No, the fact is tl.at 
the company did not make any losses 
at that time. 

Shri Surendranath Dwivedy: Is it 
not a fact that the Chief Minister of 
Orissa stated that a loss was shown 
in order to avoid taxes? Is that not a 
fact? If not, let the hon. Minister 
contradict it. 

Shri Kanungo: I have not got the 
statement which my hon. friend is 
quating. 

Shri Mahanty: want to know 
whether there is any substantive law 
in this country to prohib:t a private 
company from making contribution to 
political funds. Secondly, I would 'ike 
to know whether the Director of In-
dustries, Orissa Government, . . . 
(Interruptions). This kind of bambo-
ozling is not proper. I am not gOing 
to yield to this kind of bamboozling. 
I seek your protectio:l, Sir, (Inter-
ruptions). 

Shri Kanungo: Th" law is stated in 
the Companies Act. 

Shri Mahanty: wouid like to 
know. It is no good misleading th~ 
House. (Interruptions) I am not go-
ing to yield to this kind of bamboozl-
ing. 

Mr. Speaker: Will the hon. Mem-
ber resume his seat or not? I shall 
now proceed to the next question. 

I am really sorry. I have been very 
indulgent to the Opposition. This is 
not the way in which they should be-

have. When they say something they 
want that others must kE'ep quiet, but 
:.vhen some other Member rises, \-(ley 
Start· interrupting. I find that a kind 
of impatience is exhibited in this 
House. I do not know how they be-
have in this manner. Tiley must be 
parliamentarians first and then any-
thing else. It is very wrong to inter-
rupt in this manner. Why should 
they lose their patience in this man-
ner as if the whole thing is going to 
depend only on Rs. 1 lakh Or Rs. 2 
lakhs? I do not want the hon. Minis-
ter to answer a hypothetical question 
whether it is open to a company to 
make contribution or not. 

At the fag end of the session, I am 
afraid that hon. Members are a little 
impatient to go home. 

Now, next question. 

Tr;al of Lt. Col. Bhattacharya iR 
Pakistan 

S.N.Q. 4. Shri N. R. Muniswamy: 
Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that after 
commencing the trial in Dacca against 
Lt. Col. G. L. BhaHacharya, an Indian 
Army Officer standing charge of 
espionage, the public prosecutor's 
suggestion was upheld by the Presid-
ing Officer of the Special MiHtary 
Court to hold the proceedings in 
camera; 

(b) whether all documents and 
necessary facilities have been given to 
the accused by the Pakistan Govern-
ment; and 

(c) whether Government of India 
suo moto prop'ose to send an Indian 
lawyer or any barrister to defenrl 
Lt. Col. Bhattacharya? 

The Deputy Minister of External 
Atralrs (Shrlmati Lakshml Menon): 
(a) Yse, Sir. 

(b) We have seen newspaper re-
ports to the effect that the Defence 
Counsel provided by Pakistan, sul:>-
mitted to the Special Military Court 
in Dacca on 31st August, 1961, that he, 
the Defence Counsel, had taken charge 
cI the case on Augu~t 25th, and had 
not been able to prepare the defence. 
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It is reported that two-weeks ad-
journment asked for, was not alIow-
edby the Military Court. 

(c) The family of Lt. Col. Bhatt:l-
charya has engaged an Indian lawyer 
to conduct his defence. 

Shri N. R. Muniswamy: May 
know whether it is a fact that a pre-
liminary issue was raised questionmg 
the jurisdiction of the Military Court 
inasmuch as this Indian officer was 
forcibily abducted from Indian terri-
tory, and in case the verdicate is 
against this issue, do Government pro-
pose to refer the matter to the In-
ternational Court as this is a maHer 
within the jurisdictiOn of the Court·! 

Shrimati Lakshmi Menon: No, Sir. 

8hri N. R. Muniswamy: May 
know whether there are provisioll3 in 
international law to take retaliatory 
steps and adopt reprisals to circum-
vent the barbarious methods adopted 
by the Pakistan Government? 

The Ministe-r of Law (Shri A. K. 
Sen): It is well known what repri-
sals mean. But this Government do 
not favour the adoption of reprisals 
as a method of solving these interna-
tional disputes. 

Shri N. R. Muniswamy: May 
know whether the entire expenditure 
inCUrred in connection with the de-
fence of this particular :ndividual is 
to be borne by the family members 
of the individual or by Government? 

Shri A. K Sen: It is a matter 
between th~e who have engaged the 
lawyers from India and members of 
Col. Bhattacharya's family. The 
Government are not taking any part 
in the matter of engagement of coun-
sel by the members of Col. Bhatta-
charya's family. 

Shri N. R Muniswamy: Was he in 
service or rut:d he retired when he was 
abducted from Indian territory? 

8hri A. K Sen: He was in the ser-
vice-mili~ service-of the Govern-
ment of Incfu!l 

Shrt KasUwal: The Foreign Secre-
tary of Pakistan has recently made a 

statement to the e1fect that the in-
camera trial is being held at the 
request of Col. Bhattacharya? May I 
know how far this is true? 

Shri A. K. Sen: How /ll'e we to ans· 
wer this? 

Shrbnati Lakshmi Mencm: The 
matter of the trial in camera came to 
our notice when the prosecution ask-
ed for trial to be conducted in camera 
We had no other means of ascertain-
ing it, although the Pakistan authori-
ties say that Col. Bhattacharya had 
requested for it On the 18th August. 
The House is aware that at no time 
was our Deputy High Commissioner 
&iven an opportunity to meet Col. 
Bhattacharya alone in privacy or dis-
cuss any of the matters relating to the 
trial. 

Shrj Mohammed Imam: If 
remember aright, the Prime Minister 
stated in the course of his statement 
that Col. Bhattacharya had retired . . 

Shrimati Laksbmi Menon: It was 
corrected later. 

Mr. Speaker: There is no good re-
ferring to this. It Was subsequently 
corrected and it was said that he was 
still in the service of the Government 
of India. 

Shri Ranga: In view of the fact 
of this admission or statement that 
Col. Bhattacharya was in the service 
of our Government on the day that he 
was arrested and he himself has dis-
claimed any intention of spying or 
anything of that kind from our side 
in regard to Pakistan, why is it that 
the Government of India have Bot 
taken up the responsibility of de-
fending him and providing the legal 
assistance when the Colonel himself 
needed it and the Pakistan Govern-
ment was prepared to allow that assis-
tance to him? What is it that pre-
vents Governments from doing this? Is 
international law or anything else 
coming in the way? 

Mr. Speaker: Why should it be left 
to the members of his family and not 
be taken by the Government them-
selves so that better defence might be 
1.I'1'8IIICd? 
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Sbrimati Lakshmi Menon: This 
questiOn was answered in Parliament 
onCe before. We said that Col. Bhat-
tacharya was a.pprehended in our ter-
ritory which was illegally violated by 
Pakistan. 

Shri Frank Anthony: All the more 
reason why Government should de-
lend him. 

Shrlmati Lakshmi Menon: It was 
said that Pakistan had trespassed in-
to our territory and sOvereignty, and 
then he was abducted and kept in de-
tention for four months. Our Deputy 
High Commissioner was not allowed 
to see him in private. He was intel·-
viewed in the presence of officers of 
the other side, and we were prevent-
ed from asking him anything except 
about his health. 

Certainly, we do not acknowledge 
the jurisdicition of the Pakistan court 
in this regard, because the whoie pro-
cedure was wrong. There was no 
procedure at all, if you ask me. A 
persOn was taken away from our ter-
ritory and is being tried by a military 
court without our knowing what the 
charges are and without our having 
any opportunity of finding out what 
the charges are. 

Several Bon. Members rose-
Mr. Speaker: Next Question. The 

Question Hour can be used: only to 
elicit information. Han. Mem-
bers want Government to take 
this case to the In1lernational 
Court of Justice or to the UNO. That 
was one question that was put. Tb"n 
it was asked why reprisals should not 
be adopted. The hon Ministers have 
answered all this. Furthermore, Col. 
Bhattacharya is being defended. No 
access was given to our Deputy High 
Commissioner who went there. He 
was informed of nothing. 

50 far as this matter is concel·ned, 
this is all that I can allow. If ,",on. 
Members want Government to take 
any further steps, the Question Hour 
cannot be utilised for that. 

Shrimati Benu Chakravartty: We 
want to know what they propose tu 
do a'bout it. 

Mr. Speaker: Somebody is defend-
109 him. 

Next question. 

., 0 1A'Ail' ~ 'If'! 
+ 

(~!fo'il'O~: 
S.N.Q. v...~ 11ft SI1fir~~.ro : 
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W Sf1I1l'I' ~;ft q-~ ~ 'f."T!o<r1 

'Ii~fit;: 
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ij;~~.,. if W~ 'fiT1Z'I' 
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~;if ~;:r ~ ~ wrn: 'fiT ll,'f." q-lf 
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~t ~ 

('g:) ll'k~, ffnlf'fiT ~ 
'flIT a ? 
The Deputy Minister of External 

Affairs (Shrimati Lakshmi Menon): 
(a) and (b). The attention of tile 
Government has been drawn to the 
news item appearing in the Assam 
Tribune dated the 28th August, 1961, 
where it is mentioned inter alia that 
in a Jetter addressed to 5hri Sashi-
meren Aier, Dr. Ao had stated that 
the hostiles were shadowing him at 
all times and that he did not know 
what might happen to him. 
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The Government have also seen a 
copy of Dr. Ao's letter written to Shn 
Sashimer2n Aier v:nich has been re-
ferred to in the news item. In this 
letter Dr. Ao has expressed no aPpre-
hension about his personal safety or 
about the lack of security arrange-
ments fOr himself nor has he menUon-
ed anything about the hostiles shadow-
inghim. 

Dr. Ao was satisfied with the secu-
rity arrangements made for him. 

(c) Adequate security arrangements 
were in existence for the safety or 
Dr. Ao. He was provided with a per-
manent house-guard of 2 NCOs and Ii 
Other Ranks. He was provided with 
armed escort whenever he went out-
side his town. A Village Guard of 
his own choice in plain clothes was 
attachecI to him as his personal body-
guard. Dr. Ao was, however, himself 
averse to using him while moving bet-
ween his house and his dispensary. At 
the time of his assassination, Dr. Ao 
was carrying on his person a pistol 
presented to him by the late Gover-
nor, Shri Fazl Ali. 

(d) and (e). Adequate arrangements 
have been made for the security of 
the Members of the Interim Body and 
the Executive Councillors. They are 
provided with guards and escorts 
whenever necessary. 

Shri P. C. Borooah: May I know 
whether a very small prayer of Dr. 
Ao's. that he should be given a jeep 
for his personal use, was not conced-
ed? 

Shrimati Lakshmi Menon: It is 
absolutely untrue that he had asked 
for a jeep and it was not given. 

Shri p. C. Borooab: May I know 
whether it is a fact that a clear pic-
ture of the situation prevailing in 
Nagaland was not always prese'lt~j 
to the Government and the Prime 
Minister, and hence the Executive 
Councillors sought powers to address 
communications direct to the Prim .. 
Minister? 

Shrimati Laksbmi Menon: That is 
also not true. A very clear picture of 
what is happening in Nagaiand is 
available to Government. 

Sbri P. C. Borooah: May know 
whether it is a fact that serious alle-
gations were made by the Executive 
Councillors to the effect that the Com-
missioner has become the boss of the 
entire administration of Nagaland and 
the Executive Councillors have !10 
position? 

Shrimati Lakshmi Menon: No, Sir. 
AI! these allegations are wrong and 
unfounded. 

Shri Hem Barua: In view of what 
the Deputy Minister has said just now 
about the situation in the Nagaland, 
may I draw her attention to a state-
ment made by a spokesman of the 
Naga Hills Administration in Shillong 
on the 4th September where he says 
that no amount of security measures, 
however strong they may be, can 
bring the situation under control and 
that the situation has much deeper 
roots; if so, what steps do Govern-
ment propose to take to give protec-
tion to the other members of this 
Naga Council? 

Shrimati Lakshmi Menon: The 
Governor of Assam or the spokesman 
at Shillong had never said what the 
hon. Member is saying, and the report-
ed newspaper item in the Assam 
Tribune is also a distorted version of 
what the GovernOr or the spokesman 
had said. AI! that they had said was 
that the trouble was not anything 
superficial or new, it had its roots 
deeper. These are all facts. In fact, 
the trouble is not a recent one, and 
it has its roots deeper, and consider-
ing the terrain and other difficulties, 
it is not possible to have cent per cent 
protection in that area. That is all 
that he has said, and it is nothing new. 

Shri Hem Barua: May I draw the 
attention of the hon. Minister to a 
telegram I have got from the Naga 
leader? 

Mr. S1Jeaker: This is an old story 
which is going on. In spite of the 
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best efforts, some people, unfortunate-
ly, ate attacked. I am not going to 
allow this kind of argument on this 
c, 'e. There may be hundreds of 
telegrams. The facts are clear. All 
arrangements possible fOr the Govern-
ment have been made, but in spite of 
it, on account of the seriousness or-the 
situation there, some sporadic cases. 
occur. That is all. We have elicited 
sufficient information. 

Bifurcation of Two-Member 
Parliamentary Constituency of 

Azamgarh, V.P. 

S.N.Q. 6. Sbri Braj Raj Singh: Will 
the Minister of Law be pleased to 
state: 

(a) whether it is a fact that while 
bifurcating the double-member parlia-
mentary constituency of Azamgarh in 
U.P. the area which comprised more 
population of Scheduled Castes were 
termed as "general" and the one which 
consisted of relatively less population 
of Scheduled Castcl tcrmed as "re-
served"; and 

-(b) whether objections to this were 
submitted by the parties and if so, 
whether a final decision has been 
taken and what is the decision? 

The Minister of Law (Shrf A. K. 
Sen): (a) and (b). It is a fact that in 
the proposals as published by the 
Election Commission in the first inst-
ance, there was an inadvertent mis-
take in computing the percentage of 
the scheduled castes population of the 
two halves. This mistake was ~ub
sequently discovered and rectified at 
the public sitting held by the Elec-
tion Commission. 

The Azamgarh parliamentary con-
stituency will have the general seat 
'!nd the Lalganj parliamentary con-
stituency will have the reserved seat. 

Shri B. C. Kamble: May I know 
whether any objections had been 
raised in the process of bifurcation of 
the constituencies, and particularly 
the nature of those objections? 

I 
Sui A. K. Sen: In this particular 

consti tuency? 

Mr. Speaker: Yes. 

Shri A. K. Sen: Yes, it was as a re-
sult of objections being heard that the 
Original proposal which was made in 
the first instance Wl' ~ revised. 

Reduction in number of Reserved 
Seats of' state Assemblies and the 

Lok Sabba 

S.N.Q. 7. Shri B. C. )[amble: Will 
the Minister of Law be pleased to 
state: 

(a) whether it is a fact that rep-
resentation has been made to Govern-
ment to take steps to reduce the num-
ber of reserved seats of State 
Assemblies and of the Lok Sabha in 
proportion to the decrease in the 
population of Scheduled Castes as a 
result of conversion of Scheduled 
Castes to Buddhism since 1956 mainly 
from the State of Maharashtra; and 

(b) the action, if any, taken by 
Government on the same together 
with reasons therefor?-

The Minister of Law (Shri A. K. 
Sen): (a) and (b). In May last, the 
hon. Member sent to the Election 
Commission a copy of tbe representa-
tion made by him to the Prime Minis-
ter, asking for a reduction in the num-
ber of Scheduled Caste seats, parti-
cularly for the State of Maharashtra. 
The question of reducing the number 
of seats reserved for Scheduled Castes 
in any State can only arise if the 
population figures as ascertained by 
the decennial census of 1961 so re-
quire as contemplated by artide 332(3) 
of the Constitution. 

Shri B. C. Kamble: Provisional 
figures have been published in rela-
tion to the census undertaken in other 
States. Similarly, may I know whY 
the provisional figures of Buddhist 
converts are not published, and in that 
proportion the number of seats re-
duced? 

Sui A. K. Sen: I could not follow 
the question. 
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Mr. Speaker: The question is why a 
separate list of persons converted Tias 
not been produced. 

Shri B. C. Kamble: Provisional 
figures are published with regard to 
the last census. 

Mr. Speaker: Of Scheduled Castes? 

Shri B. C. Kamble: Not with regard 
to the Scheduled Castes, but the 
general population. I ask why, in the 
same fashion, the provisional figures 
with regard to the population of 
Buddhist have not been published, and 
accordingly steps taken to reduce the 
number of reserved seats in propor-
tion to the population. 

Mr. Speaker: He has answered it. 
It is not possible for the hon. Law 
Minister or the Government now to 
reduce the seats which have been con-
ferred upon this community under the 
Constitution. The hon. Member is a 
lawyer himself. 

Vote recording methOd in ensuiDg 
general elections 

S.N.Q. 8. Shri B. C. Kamble: Will 
the Minister of l.aw be pleased to 
state: 

(a) the broad outline of the sche-
dule, system and the method of re-
cording votes proposed to be adopted 
the last General Elections; and 

(b) whether any departure has been 
proposed in respect of these matters 
as compared with the programme of 
the last General Elections; and 

(C) if so, the reasons for such de-
partures proposed? 

The MiDlster of Law (Shri A. K. 
Sen): (a) to (c). The 'broad outline 
of the schedule' is not understood. 
But if it refers to the programme for 
the ensuing General Elections, the 
Election Commission has, after taking 
into consideration aIr the circumstanc-
es, decided that the last week of 
February, 1962 would be the most 
convenient period for the purpose, 
except in the snow-bound areas in 

Himachal Pradesh and Kulu sub-
division where polling is likely to 
lake pl~ce some time in April, 1962. 
The actual dates for the polling in the 
respective areas will be finally settled 
later. During the last general elec-
tions, polling in the snow-bound con-
stituencies had to be postponed to 
June and July, 1957. 

The Election Commission proposes to 
adopt the "marking system" of voting 
in most areas during the next general 
elections, as against the "ballot 
system" whiCh was adopted at the 
time of last elections. The marking 
system of voting has many advanta&es 
over the ballot system, as explained 
on many occasions in this House. 

Shri B. C. Kamble: May I know 
whether there would be separate 
arrangements for parliamentary 
candidates and assembly candidates, or 
there would be joint arrangement for 
the two? 

Sbri A. K. Sen: This is a detail 
which should have been really given 
notice of. It is actUally the-mecna-
nics of the polling, not the general 
schedule or anything like that. 

Shri Braj Raj Silll'b: May I know 
whether any decision has been taken 
with respect to the voting in respect 
of the parliamentary and assembly 
candidates? Will the voter be asked 
to put the two ballots in the same box. 
or will there be separate boxes and he 
will be asked to put them separately? 

Sbri A. K. Sen: I have read in the 
papers that after the representatives 
of the different parties had met the 
Chief Election Commissioner some 
time back. a tentative proposal was 
made that both the ballot papers 
might be handed over by the return-
ing officer at the same time. and that 
some parties, notably the PSP, the 
CPI and also the Congress, I under-
stand, had more or less not objeCted 
to that tentative proposal. I have 
personally my OWn misgivings about 
the matter, and I have already sent a 
communication to the Chief Election 
Commissioner for the purpose of dis-
cussing this matter, but I do not think 
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any final decision has been made with 
regard to that, because, as I said. I 
have not understood it myself, and I 
have my own misgivings. 

Situation in PlUljab 
+ f Shri Tangamani: 

Shri S. M. Banerjee: 
Shrimatl ParvatJli 

S.N.Q. 9. l Krishnan' 
Shrimati Renn 

L Chakravartty: 

Will the Minister of Bome Affairs 
be pleased to state: 

(a) whether his attention has been 
drawn to the serious situation in 
Punjab due to the large scale arrest 
of political workers including top 
ranking leaders of the Communist 
Party of India and searching of Com-
munist Party premises; 

(b) whether it is a fact that such 
action makes impossible the worK of 
secular mass parties that are working 
to prevent undesirable consequences 
emanating from Master Tara Singh's 
fast and concomitant events; and 

(c) if so, what steps are proposed to 
stop such measures against some 
parties in Punjab? 

The Minister of State in the Minis-
try of Bome Affairs (Shri Datar): (a) 
to (c). The Government of India are 
aware that some arrests have been 
made in Punjab in connection with 
the Punjabi Suba agitation. The 
State Government are the best judges 
of the requirements of the situation 
and have, no doubt, taken the mea-
sures whiCh they consider appropri-
ate for the preservation of peace and 
tranquillity. The State Government 
have reported that it is incorrect that 
there have been any large scale or 
indiscriminate arrests - of political 
workers. 

Shri Tangamani: May I know whe-
ther it has been brought to the notice 
of the Government that the Civil 
Liberties Union of Ludhiana, after 
getting pennission from the District 
Magistrate of Ludhiana, conducted a 

meeting on 6-9-1961, and that the 
police suddenly came and snatched 
away this order; that Bhagat Singh 
and Shila Singh were arrested, and 
that later on the loud-speaker pro-
prietor and also the rocal secretaries 
of the PSP and the Republican Party 
were arrested when the meeting was 
going on? 

The Minister of Home Affairs (Shri 
La! Bahadur Shastri): We are not 
expected to know all these details. It 
is obvious that the State Govern-
ment must be fully posted with all 
these. If the hon. Member would so 
like, I can send the supplementaries 
to the Chief Minister of that State. 

Shri Ranga: May I know whether 
the Government of India have been 
furnished with the grounds on which 
Shri Udham Singh Nagoke, the leader 
of the Swatantra Party in Punjab has 
been detained and wnether those 
grounds have come to be pub1ished or 
will be published very soon? 

Shri Lal Bahadur Shastri: The 
grounds of detention are furnished to 
the detenu and not to the Government 
Of India. 

Shri Banga: Have the Government 
of India been at least infonned about 
the grounds? 

Mr. Speaker: The Government of 
India, according to him, is not inform-
ed. 

Shri Ranga: Is it not a fact that the 
General Secretary of the Swantantra 
Party in Punjab has asked for these 
grounds to be supplied to him and 
tiII now that has not been done? 

Mr. Speaker: Order, order. The 
hon. Member must put such questions 
to the Government there. It is 
matter of law and order_ 

Shri Ranga: Please pennit me to 
speak. Sir, I have already brought 
this matter to the notice of the Home 
Mini3ter here and sought an inter-
view also with Shri Udham Singh 
Nagoke through his good offices. Both 
myself and himself have been -kept at 
bay by the Punjab Government. 
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Mr. Speaker: Very well. Then, he 
has nothing to complain because he is 
in the same position as the hon. 
Minister also. 

So far as these details are concern-
ed, they are entirely In the hands of 
the State Government-to take care 
of law and order. We have no juris-
diction over the matter. 

Sbri B. N. Mukerjee: From the fads 
as stated and as alleged, it seems that 
Government. in spite of its talk about 
national integration, proposes to tackle 
the problem of the Punjab as it is 
likely to develop in the course of cer-
tain happenings only on its own and 
with the strength of its own -apparatus 
of coercion and oppression. Why is 
it that Government seem to disregard 
the advice of secular democratic 
parties in the solution of the problem 
of the Punjab? (Interruptions). 

Mr. Speaker: It is more a speech. It 
does not require an answer. (Inter-
ruptions). Order, order. 

Shri S. M. Banerjee: May I know 
whether instructions have been issued 
or are likely to be issued by the Cen-
tral Government to the State Govern-
ment of Punjab not to aggravate the 
already aggravated situation by this 
sort of indiscriminate arrests? (In-
terruptions) . 

Mr. Speaker: Order. order. Calling 
attention notice-Shri Indrajit Gupta. 

Shri Tangamani: One more question. 
Sir. 

Mr. Speaker: I am sorry. The hon. 
Minister has already explained the 
position. The Question of discrimi-
nate or indiscriminate action is entire-
ly in the hands of the State Govern-
ment. 

The hon. Member read out that 
some Civil Liberities Association had 
arranged a meeting with the permis-
sion of Government and in spite of 
that somebody was arrested. For 
persons who want to stand up for civil 
liberties the High Court is not closed. 
Naturally, they must have gone there 
and got this annulled. What is the 

use of coming to me or the Home 
Minister here? We cannot annul that 
order. There must be lawyers who 
are members of that Civil Liberties 
Association who arranged that meet-
ing. I do not know why they feel 
helpless when there is the High Court 
where so many writ applications could 
be made. They could have gone to 
the High Court and got the whole 
thing cancelled. (Interruptions). 
Order, order. 

Shri Barish Chandra Mathur: Sir 

Mr. Speaker: I am not going to 
allow any han. Member. 

Shrl Barish Chandra Matbur: I have 
nothing to say about this question. I 
want to say something regarding the 
assurances given on the floor of this 
House when the han. Minister of Law 
submitted that statement regarding 
delimitation. He gave a clear assur-
ance that he will admit all short 
notice questions. I gave notice of a 
short-notice question and yOU were 
good enough to admit it. You did not 
rule it out of order and yet I got the 
information that the Law Minister is 
not prepared tl) accept it. 

Mr. Speaker: I cannot force the 
han. Minister. 

Shrl A. K. Sen: May I explain? 

Shrl Barish Chandra Mathur: 
would like to ask a question about the 
assurances gIven on the floor of this 
House. If they are not honoured 
there ought to be an explanation for 
that. I can understand if you had 
ruled out that question. 

Mr. Speaker: Order, order. Let me 
know from the hon. Minister. 

Shri B. C. Kamble: Same is the case 
with regard to my notice. 

Mr. Speaker: The procedure is this. 
Han. Members know that unlike long-
notice questions, short-notice questions 
are admitted only if the Minister 
consents to reply. If I have admitted 
it according to Shri Mathur how is it 
that notice is being sent to the 
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Minister aDd it is not being accepted 
by the hon. Minister? How can I say 
that I have admitted it unless the hon. 
Minister gives his consent? I would 

.ask the Law Minister to explain. 

Sbri A. K. Sen: Sir, I do not think 
you have admitted it. What happen· 
ed was this. Yesterday a bunch of 
questions was sent to me, to our 
Ministry by the Lok Sabha Secretariat. 
Qut of those I tried to 
.accept as many as possible. 
And, I can tell you that I myself 
had drafted most of the answers till 
10 o'clock last night after which 
they were cyclostyled. But, two 
.questions, as far as I remember, in-
volved collection of material from 
~ifferent parts of the country. It 
would require at least a week to col-
lect the material and the Election 
Commission informed me that it was 
impossible for them to collect material 
for purposes of answering those ques-
tions. And, those questions were sent 
late in the afternoon. I would have 
been only happy to enlighten the hon. 
Member, as I assured them I would 
try to, in the matter of elections. 

Mr. Speaker: I must congratulate 
the hon. Ministers. I have sent al-
Teady as many as 10 short-notice 
questions and they have very kindly 
agreed to answer thOSe questions. I 
~o not intend to impose any more 
burdens on them, than what they can 
Ilear. 

WRITTEN ANSWERS TO 
QUESTIONS 

Coir Industry 

'1329. Shri M. K. Kumaran: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether it is a fact that a con-
ference was convened by the Union 
Minister of Industry to discuss im-
portant matters relating to the coir 
industry; 

(b) If so, what issues were discuss-
ed; and 

(c) what decisions were taken 
thereon? 

1177 (Ai) LSD-3. 

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir. 

(b) The question of mechanising the 
matting sector in Coir Industry in 
Kerala was discussed at this meeting. 

(c) It was decided that a beginning 
should be made by mechanising one 
third of the produdion of mattings. 

"Pyar ki Pyas" 

*1338. {Shr~ Hem Barua: 
Sbn P. C. Borooab: 

Will the Minister of Information and 
Broadcasting be pleased to state: 

(a) whether it is a fact that a film 
called "Pyar ki Pyas" produced by 
Anupam Chittra and at present being 
exhibited througbout the country has 
a choral song which gives the 
boundaries of India thus: 'Paschim Ka 
Prahari Punjab, Purab Ka Prahari 
Bengal'; 

(b) if so, whether it is not an inst-
ance of manipulating geography and 
the actual boundaries of India in a 
wrong way; and 

(c) if so, what steps Government 
propose to take in the matter? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) to (c). 
A film as mentioned by the hon. 
Member is being shown in the coun-
try. The description given in the 
song mentioned by him can hardly be 
considered to be a geographical one. 
It mentions some other States in the 
country also. It is more an allegori-
cal and sentimental reference and it 
is not felt that any action is called 
for. 

Export of Drugs 

*1339 { Shri Ram Krishan Gupta: 
. Sbri Cbuni Lal: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the efforts made so far to ex-
plore markets for the export of Indian 
drugs and pharmaceuticals; and 

(b) the result thereof? 
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The Minister of IDdustry (Shri 
Manubhai Shah): (a) and (b). An 
Export Promotion Council for Chemi-
cals and Allied Products has been 
sponsored by the Government of India 
for promotion of exports of chemicals 
and allied products. Besides, a special 
Export Promotion scheme has heen 
introduced by which the exporter-
manufacturers are given import 
licences for raw materials on certain 
conditions. 

During 1960, the export of medici-
nal and pharmaceutical products 
amounted to Rs. 102 lakhs as against 
Rs. 83 lakhs during 1959. 

Petro-Chemical Proj~t 

* J Shri Chunt Lal: 
1340."\.. Shri Ram K~shan Gupta: 

Will the Minister of Commerce and 
IDduitr,. be pleased to refer to the 
reply given to Starred Question No. 
1754 On the 27th April, 1961 and state: 

(a) whether Government have since 
considered proposals' for setting up a 
petro-chemical project· for manufac-
ture of basic petro-chemicars; and 

(b) if so, the result thereof? 

The Minister of IDdnstr,. (Shri 
Manubhai Shah): (a) Yes, Sir; seven 
schemes for the manufacture of vari-
ous organic chemicals including car-
bon black, P.V.C. etc. have been ap-
proved so far. 

(b) These schemes I¥Ive been ap-
proved recently and they are in vari-
ous stages of implementation. 

Jli1cerian E~onomic MissiOn in IDdia 

{ 
Sbri P. C. Borooah: 

*1341: Shri Ajlt Singh Sarhadl: 
Shri K. B. Malvia: 

Will the Minister of Commerce aDd 
l::tdustry be pleased to state: 

(a) whether a Nigerian Economic 
Mission visited India in June this 
year; 

(b) if so, what matters were discus-
sed with them; and 

(c) w ha t are the prospects of Indo-
Nigerian economic relations? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra'1: 
(a) Yes, Sir. 

(b) The Nigerian Economic Mission 
held discussions of a general and ex-
ploratory character with the Ministries 
of the Government of India on econo-
mic planning and the possibilities of 
assistance from India in regard tOo 
technical personnel, facilities for spe-
cialised education and other matters, 
in the context of a Five Year Plan 
which is under preparation in Nigeria_ 

(c) There are good prospects for 
trade between India and Nigeria and 
for economic cooperation between the-
two countries. The Government of 
India have agreed to make every en-
deavour to assist Nigeria in the train-
ing of personnel and providing the 
services of experts. A railway team 
has already been sent to help Nigeria. 
in organising the railway system. 

Shiftinc Of Ollice. out of Deihl 

.1342. {Shrimati Da Palchoudhuii~ 
Shri P. C. Borooah: 

Will the Minister of Works, Bouslnc 
and Supply be pleased to state: 

(a) whether Government propose tOo 
shift a number of Central Governme-nt 
offices whose presence in Delhi is by 
no means imperative, out of Delhi tOo 
less congested towns and cities; 

(b) if so, which Departments are to. 
be so shifted and to wnich places; 

(c) what action has been taken by 
Government in this regard; 

(d) whether Government have fail-
ed in this move; and 

(e) if so, to what extent and why?" 

The Minister of State in the Minis-
try of Works, Bou.sin.- aDd SUPPI~ 
(Dr. B. Gopala Reddl): (a) Yes. 
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(b) and (c). Proposals are still at 
a preliminary stage. No indication can 
be given about the specific office to be 
moved to any particular place. 

(d) No. 

(e) Docs not arise. 

Precision Instruments Factory 

r Sbri Ram Krisban Gupta: 
Sbri Kodiyan: 

*t343. ~ Sbri Pangarkar: l Shri Chintamoni Panigrabi: 
Shri Rajesbwar Patel: 

Will the Ministe.r of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
996 on the 21st March, 1961 and state: 

(a) whether Government have since 
taken final decision regarding setting 
up of precision instruments factory; 
and 

(b) if so, the nature of decision 
taken? 

The Minister of Industry (Sbri 
Manubbai Shah): (a) and (b). No de-
cision has yet been taken regarding 
the location of the precision instru-
ments projects. 

Industrial Committee on Plantations 

* 13ff. Sbri P. C. Borooab: Will the 
Minister of Labour and Employment 
be pleased t6 state: 

(a) whether the question of housing 
fOr plantation workers was discussed 
at the Industrial Committee on Planta-
tions held in July this year; and 

(b) if so, what decisions were taken 
in this regard? 

The Deputy Minister of Labour 
(Sbri Abid Ali): (a) and (b). The 
meeting was postponed. It will be 
held on the 21st and 22nd September. 
1961, when the matter will be discus-
sed. 

Sub-Soil Water in Delhi 
*13f5. Shrimati l1a Palcboudburi: 

Will the Minister of Works, Rousing 
and Supply be pleased to state: 

(a) whether Government of fndia's 
attention has been drawn to a report 
appearing in 'The Hindustan Times' 
datad the 27th August, 1961, ~at the 
sub-soil water, dangerously high al-
most all over Delhi, has broken the 
surface at several points in several 
localities, caused seepage in basements 
of some of the big buildings and seri-
ous damages to roads and danger to 
the safe functioning of underground 
electric installations; 

(b) whether it is also a fact that 
the recommendations of a Special 
Committee which had been appointed 
by the Government of India to exa-
mine the sub·soil water made in its 
report in 1958 have not so far been 
implemented; 

(c) if so: 
(j) complete picture of the exist-

ing situation; 
(ii) brief details of the main re-

commendations of the Special 
Committee referred to in part 
(b); 

(iii) the reasons for non-imple-
mentation of the recommenda-
tions of the Special Commit-

tee; and 
(d) the steps taken Dr proposed to 

be taken to deal with the serious situ-
ation created by the rise in the level 
of the sub-soil water? 

The Minister of State"in the Minis-
try of Works, Rousing ana Supply 
(Dr. B. Gopala Reddi): (a) to (d). A 
statement giving the information re-
quired is laid on the Table of the 
House [See Appendix IV, annexure 
No. 76.] 

Re-ModeUing of Tebar Village 
(Delhi) 

3177 JShri Ram Krbhan Gupta: . L Sbrl D. C. Sharma: 
Will the Minister of Rebabilitatioo 

and MinOrity Affairs be pleaSed to 
refer to the reply given to Unstarred 
Question No. 2861 on the 6th April, 
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1961 and state the further progress 
made in re-modelling the Village 
Tehar, a refugee colony in Delhi? 

The Minister of Rehabilitation and 
Minority Aftairs (Shri Mehr Chand 
Khanna): The revised estimates have 
been received from tbe Municipal 
Corporation of Delhi and these are 
being examined. 

Development of Dhaka Village by 
Delhi Corporation 

3778. Shri Ram Krishan Gupta: 
Will the Minister of Rehabilitation 
and Minority Aftairs be pleased to 
refer to the reply given to Unstarred 
Question No. 2864 on the 6th April, 
1961 and state: 

(a) whether Government have since 
received any request for loan from 
Delhi Corporation for development of 
Dhaka village and re-development of 
lCingsway Camp; and 

(b) if so, the action taken thereon? 

The Minister of Rehabilitation and 
Minority Aftalrs (Shri Mehr Chand 
Khanna): (a) and (b). The Munici-
pal Corporation of Delhi have pre-
pared an estimate which involves an 
expenditure of about Rs. 199 lakhs. 
This estimate is being examined by 
the Central Public Works Department 
in consultation with the Corporation. 

Monazite Deposits in Kerala 

3779. Shri Ram Krisban Gupta: 
Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 1366 on the 6th April, 
1961 and state the result of the survey 
made by the Government to assess the 
quantity of Monazite deposits avail-
able in Kerala? 

The Prime Minister and Minister 
of Extemal Affairs (Shri lawaharlal 
Nehru): As already reported in reply 
to Starred Question No. 1366 on the 
6th April, 1961, the reserves of mona-
zite in the areas so far surveyed on 
the southern and south-western coasts 
of India between Kanyakumari and 

Trikunnapuzha are estimated at 1.t 
million tons (0.64 million tons on the 
Kerala coast and 0.76 million tons on 
the Madras coast). Extensive investi-
gations in the coastal tract are still 
in progress and the total reserves can 
only be known after their completion. 
By reason of their very nature, these 
investigations take a long time to 
conclude. 

Conversion of Provident Fund Scheme 

3780. Shri Ram KriShan Gupta: 
Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1362 on the 6th April, 1961 and 
state: 

(a) whether the tripartite confer-
ence has considered the recommenda-
tions made by the study group on 
social security regarding the conver-
sion of provident fund scheme into an 
old age and/or survivorship pension 
for widows and children: and 

(b) if so, the result thereof? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). The 
Study Group's Report will be discus-
sed at the next session of the Indian 
Labour Conference which is sche-
duled to be held on the 9th and lOth 
October, 1961. 

Technological Consulting Bureau 

3781. Shri Ram Krisban Gupta: 
Will the Minister of Commerce and 
Industry be pleased to state at what 
stage is the proposal to give tax con-
cession to Technological Consulting 
Bureau? 

The Minister of Industry (Shri 
Manubhai Shah): Government have 
recently constituted a Committee 
whose terms of reference include inter 
alia the consideration of measures by 
which the growth of conSUltancy firms 
could be encouraged. A copy of the 
order appointing this Committee is 
laid on the Table of the House. 
[See Appendix IV, annexure No. 77]. 
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Mahatma Gandhi's Statue in London 

3782. Shri Ram Krishan Gnpta: 
Will the Prime Minister be pleased 
to refer to the reply given to Unstar-
red Question No. 2675 on the 3rd 
April, 1961 and state: 

(a) whether the National Com-
mittee formed to build a Statue of 
Mahatma Gandhi in London has 
given any concrete proposal in this 
regard; 

(b) further progress made in com-
pletion of the work; and 

(c) the aid given by the Govern-
ment of India to help to materialise 
this proposal? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) At a meeting of the 
National Committee, it was decided 
that the Memorial should consist of 
a statue and one or more of the 
following; namely, a scholarship for 
literary work, social services or philo-
sophy which would be available both 
for studies in India as well as in the 
U.K., a memorial lecture, a new edi-
tion of Mahatma Gandhi's writings 
and a hostel or endowment of rooms 
in a hostel. The Committee has still 
to decide on one or more of these 
forms. 

(b) The Committee will study the 
various proposals and report to the 
Council on its recommendations. 

(c) The initiative for the proposal 
is entirely British. While the Gov-
ernment of India is taking no direct 
part in the proceedings, the Indian 
High Commission is keeping in touch 
with the National Committee. 

Export of Indian Films 

3783. Shri Ram Krlsban Gupta: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the names of countries in which 
Indian films are becoming more and 
more popular; 

(b) foreign exchange earned during 
1958, 1959 and 1960; and 

(c) whether there is any proposal 
to nationalise this export trade? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Broadly speaking, Asian and 
African countries. 

(b) 1958 
1959 
1960 

(c) No, Sir. 

Rs. 113 lakhs. 
Rs. 154 lakhs. 
Rs. 176 lakhs. 

Manufacture of Tractors and 
Agricultural Implements 

3784. Sbri Ram Krishan Gupta: 
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 2679 on the 3rd April, 1961 and 
state: 

(a) whether the scheme for estab-
lishment of factory for the manufac-
ture of tractors or agricultural imple-
ments at Ghaziabad has since been 
finalised; and 

(b) if so, the details thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
scheme for the establishment of a new 
industrial undertaking at Ghaziabad 
far the manufacture of 3,000 Nos. per 
annum of 'Renault' agricultural trac-
tors has been approved in principle; 
the details relating to the import of 
capital goods and components/raw 
materials and other conditions are 
being examined. 

Rajasthan-West Pakistan Border 

3785 {Shri Pangarkar: 
• Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to state the progress so far made in 
the demarcation of Rajasthan-West 
Pakistan border? 

The Prime Minister and MinIster 
of External Affairs (Shrt Jawabarlal 
Nehru): Out of a total length of about 
644 miles of this border, about 413 
miles had been demarcated by place-
ment of boundary pillars by 'bf ~nd 
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of March 1961, when the last field 
season ended. The next field season 
begins on 1st October, 1961. The 
demarcation of the entire border is 
likely to be completed by March 1962. 

Olllcials KilIec1 by N agas 

{ Shri Pangarkar: 
378&, Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to state: 

(a) the number of officials and non-
officials killed by the Naga hostiles 
during the last four months in NHTA 
and Manipur; and 

(b) the action taken by Government 
in this regard? 

The Prime Minister and Minister 
of External Mairs (Shrl J"awaharlal 
Nehru): (a) The required information 
for the period 1st April, 1961, to the 
31st July, 1961, in respect of Naga-
land is as follows: 

Members of Security Forces 8 

Other Officials 

Non-officials 

3 

9 

No official or non-official was killed 
in Manipur during this period. 

Cb) On receiving information about 
the presence of the hostiles, the Secu-
rity Forces comb the area thoroughly 
and raid the hostile hide-outs. Patrol-
ling is carried out in all areas infested 
by the rebels. Relief is rendered to 
the heirs of the deceased wherever 
necessary. 

East Pakistan and Assam Border 

3787 { Sbri Panearkar: 
• Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply given to Unstar-
red Question No. 1800 on the 16th 
March, 1961 and state the up-to-date 
progress since made towards the 
implementation of the ground rules of 
Indo-Pakistan border settlement 

relating to East Pakistan and Assam 
Border? 

The Prime Minister and Minister 
of External Affairs (Shrl Jawaharlal 
Nehru): A statement giving details 
of the progress made in the imple-
mentation of the "Ground Rules oa 
the Assam-East Pakistan border ia 
laid on the Table of the House. [See 
Appendix IV, annexure No. 78]. The 
progress has been satisfactory. 

Prodlletlon of Kbadi in AnAra 
Pradesh 

3'1118. Shri Pangarkar: Will the 
Minister of Commerce and JndllSky 
be pleased to state: 

Ca) the quantity of Khadi produced 
in Andhra Pradesh during the year 
1960-61; and 

Cb) the target fixed for the produc-
tion of Khadi during 1961-621 

The Minister of IndllStry (Slut 
Mannllhai Shah): Ca} 69.28 lakh sq. 
yards. 

(b) 103.92 lakh sq. yards. 
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Sindri Fertilizer Factory 

3790. Sbri Jbulan Sinba: Will the 
Minister of Commerce and IDdustry 
be pleased to stllte: 

(a) the total capital expenditure on 
-the Sindri Fertilizer Factory from the 
beginning up-to-date; 

(b) the total expenditure on the 
salary and allowances of (i) the 
Ot'licers of the factory and (ii) of the 
~aft employed for setting up and run-
'ning of the factory; 

(c) the total expenditure involved 
in the purchase of materials for manu-
·facture of manure (fertiliser); 

(d) the total quantity of fertilisers 
produced up-to-date; and 

(e) the quantity of fertilizers dis-
posed of to the distributing agency? 

The Deputy MInister of Commerce 
:and IDdustry (Shri Satish Chandra): 

(a) Rs, 42 85 croreo '} 
(b) Rs, • 12' 73 croreo ',' upto 31-12-1960 
(cl Ro. 35' 65 crores 

'Salary and allowances accounts are 
not being maintained separately in res-
pect dl "Officers" and "Other Staff". 

(d) and (e).-

,Ammonium Sulphate 
Urea 
Doubl. Salt 

Production Despatche. 
upto upto 

31-8-61 31-8-61 

(M, tons) (M. tons) 

2,868,089 2,817,600 
21,975 16,884 
84,274 75;374 

Bestriciions on Minority Community 
in Pakistan 

3791. PaJldit M. B. Bharpva: Will 
the Prime Minister be pleased to state: 

(a) whether it is a fact that the 
Government of Pakistan have recently 
imposed certain fresh restrictions 
regarding disposition of the immov-
able properties as well as movable 
properties by the members of the 

;minority community for their bona ~ 
.necessity; 

(b) if so, whether the Government 
of India are aware that such an arbi-
trary step will still worsen the pecu-
niary condition of the community 
concerned; . 

(c) if so, wha·t remedial measures 
the Government of India proposes to 
initiate to reduce the hardships of the 
minority community in East Pakistan 
particularly; 

(d) whether the Pakistan Govern-
ment are not allowing the travellers 
from East Pakistan to India to carry 
with them currency worth Rs, 50.00 
per head (adult) in direct contraven-
tion of the terms of the Nehru-Liaquat 
Agreement of 1950, resulting in 
hardship to such travellers; . 

(e) if so, what measures the Gov-
ernment of India 'have taken so far 
to undo these arbitrary measures; and 

(f) what is the policy of the Gov-
ernment of India in this respect? 

The Prime MinIster and Minister 
of Esternal Affairs (Sbri .lawaharlal 
Nehru): (a) No such fresh restric-
tions have come to the notice of the 
Government. 

(b) Does not arise 

(el Does not arise. 

(d) to. (f), Yes, Sir. According to 
the revised currency regulations of 
the Government of Pakistan, all pas-
sengers travelling from Pakistan to 
India are allowed to carry with them 
only Rs, 20 in Pakistan currency. 
Pakistani nationals have to bring back 
these Rs. 20 in Pakistan currency on 
their return to Pakistan. As far as 
money in Indian currency is con-
cerned, Pakistani nationals travellin, 
to India are allowed to take out Rs. 50 
per head tri-annual only in very hard 
cases, Normally this facility is refus-
ed by the State Bank of Pakistan to 
the members of the minority com-
munity. . 

These difficulties were brought to 
the notice. of the Government at 
Pakistan in the 33rd Chief Secretari.' 
Conference in August, 1959 and it 
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was pointed out that this change in 
the regulations of Pakistan is against 
the provisions of the Prime Ministers' 
Agreement of 1950. In reply, it was 
maintained by the Pakistan authorities 
that these regulations apply to all 
Pakistani nationals travelling abroad 
and that a PaKIstani national can get 
a permit from the State Bank of 
Pakistan to obtain Indian currency 
according to his needs. We informed 
them that it is not possible for the 
persons living in rural areas to get 
these permits from the State Bank of 
Pakistan. 

Industrial Licences in Andbra Pradesh 

3'792. Shri M. V. Krishna Rao: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) the number of licences given to 
private industrialists in Andhra Pr&-

"desh during the last and the current 
year and the names of industries for 
which they have been granted; and 

(b) the names of the places where 
these industries would be set up? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). 67 
licences, for the establishment of new 
units, substantial expansion of exist-
ing units and .nanufacture of new 
articles in ex;sting units in Andhra 
Pradesh have been issued during 1960 
and 1961 (upto end of July, 1961). 
Information about the names of indus-
tries and the names of the places 
"where the schemes are to be imple-
·mented is available in the periodical 
lists of licences which are published 
in the "Journal of Industry and 
Trade" and "Indian Trade Journal". 

C.P.W.D. Personnel Deputed to Slkkim 

3'79.3. Shri Madhusudau Rao: Will 
the Minister of Works, RollSiDe and 
Supply be pleased to state: 

(a) whether it is a fact that a big 
number of C.P.W.D. personnel are 
being deputed to Sikkim for develop-
ment work there; 

(b) if so, the details regarding the 
terms and conditions of their pay, 
allowances etc.; and 

(c) the period for which they will 
be deputed? 

The Deputy Minister of Worksr 
Housing and Supply (Shri AnD K. 
Chanda): (a) to (c). No employees 
of the Central Public Works Depart-
ment are on deputation to Sikkim. 
There are, however, Central Public-
Works Divisions in Sikkim for deve-
lopment work there. The staff posted 
in those Divisions get pay and allow-
ances as indicated in the statement 
laid on the Table of the House. [See 
Appendix IV, annexure No. 79]. 

The period of stay of the staff in 
Sikkim is usually two years. 

Khadi Gramudyog Bhawan, Delhi 
3"794. Shri Madhusudan Rao: Will 

the Minister of Commerce aDd Indus-
try be pleased to state: 

(a) whether there is any proposal 
to open a new Khadi Gramudyog 
Bhawan in old Delhi; and 

(b) whether it is a fact that a new 
building will be constructed for the 
Khadi Gramudyog Bhawan in Con-
naught Place, New Delhi? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). No, 
Sir. 

Khadi Gramudyog Bhawan, 
New Delhi 

3'795. Shri Madhusudau Rao: Will 
the Minister of Commerce aDd Indus;.. 
try be pleased to state: 

(a) the total sale proceeds of the" 
Khadi Gramudyog Bhawan at New 
Delhi during the years 1956-1961 with 
break up for each year; and 

(b) the net profit gained by Gov-
ernment during each year? 

The Minister of Industry (Shri" 
Manubhai Shah): (a) The total sale-
proceeds of the Khadi Gramudyog 
Bhawan at New Delhi year-wise-
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during the years 1955-56 to 1960-61 
were as follows:-

Year 

1955-56 
1956-57 
1957-58 
1958-59 
1959-60 
1960-61 

TOTAL 

Sale Proceeds 
Rs. nP. 
1695371.44 
2985496.62 
3608098.68 
3606003.48 
4082911.65 
4666011.63 

20643893.50 

(b) The net profit during each year 
was as follows: 

Year 

1955-56 
1956-57 
1957-58 
1958-59 
1959-60 
1960-61 

TOTAL 

Net Profit 

Rs. nP. 
3287.22 

56836.78 
40571.07 
18655.72 
25485.40 
18230.45 

163066.64 

Houses for Central Government 
Employees in Calcutta 

3796. Shri D. C. Sharma: Will the 
Minister of Works, HOusinC aDd Sup-
ply be pleased to state: 

(a) the number of Central Govern. 
ment employees in Calcutta City; 

(b) whether there is any proposal 
to construct houses for them; and 

(c) if not, the reasons therefor? 

Tbe Deputy Minister of Works, 
Housing and Supply (Shrl AnD K. 
Chanda): (a) to (c). No information 
about the number of Central Govern-
ment employees in Calcutta is avail-
able with this Ministry. 

Employees requiring Government 
accommodation apply for it and the 
demand for Government accommoda-
tion is assessed on the basis of such 
applications. The intention is to meet 
50 per cent of the demand from 
officers, 25 per cent of the demand 
from Class III and 10 per cent of the 
demand from Class IV employees. 

Th., requirement of houses on this 
basis is 6,700. Depending on the-
availability of land and funds, con-
struction has been going on and will 
continue. 

New Missions in Africa 

3-97 J Shri Ram Krisban Gupta: 
, • \. Sbri Ajit Singh Sarbadi: 

Will the Prime Minister be plea.seci 
to refer to the reply given to Unstar-
red Question No. 1828 on the 16th 
March, 1961 and state: 

(a) whether Government have 
considered .the question of establish-
ing new missions in Africa; and 

(b) if so, the result thereof? 

Tbe Prime Minister and Minister of 
External Affairs (Sbri Jawaharlal 
Nehru): (a) and (b). Yes, Sir. 
Arrangements are almost complete 
for opening Missions in Dakar (Sene-
gal) and Dar-as-Salaam (Tangan-
yika). Also, our diplomatic represen-
tation has been extended to Somalia, 
Guinea, Liberia and Sierra Leone by 
concurrent accreditation of our Re-
presentatives resident elsewhere. 
The question of extending our 
diplomatic coverage to still more 
countries by concurrent accreditation 
and by the establishment of more 
Missions is under the active considera-
tion of the Government. 

Import of Electric Poles 

{ 
lObri Ram Krishan Gupta: 

379ft. Sbri Sarju Pandey: 
Shri Muhammed Ellss: 

Will the Miruster of Commerce and 
IDdustry be pleased to refer to the 
reply given to Unstarred Question 
No. 1533 On the 13th March, 1961 and 
state: 

(a) whether the investigations 
regarding the permit for the import 
of electric poles by Calcutta Corpo-
ration secured by improper means-
have since been completed; and 

(b) if so, the result thereof? 
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The Minister of Commerce (Shrl 
Kanungo): (a) and (b). The investi-
gations have been completed and the 

.report is awaited. 

Trade All'eement with Iran 

3799. Shrl Ram Krishan Gupta: Will 
-the Mini-ster of Commerce and ladus-
try be pleased to refer to the reply 

,_given to Unstarred Question No. 1518 
on the 13th March, 1961 and state: 

(a) whether a new trade agreement 
has been signed between India and 
:Iran; a-nd 

(b) if so, the main terms thereof? 

The Deputy Millister of Commeree 
and ladustry (Shri Salish Chandra): 
-(a) Yes, Sir. . 

(b) A summary of the main pro-
-visions of the Indo-Iran Trade Agree-
:ment signed on the 2nd May, 1961 is 
laid on the Table of the House. 
lSee Appendix IV, annexure No. 80] 
A copy of the agreement is available 
.in the Parliament Library. 

.Flln:lamen'tal Ri&hta of H1ndus ill 
Pakistan 

-31181 { Shri Shree Narayan Das: 
. Shri Radha Raman: 

Will the Prime Millister be pleased 
1.0 state: 

(a) what is the present position 
'with regard to enjoyment of funda-
mental rights by the Hindu minority 
of Pakistan and their general well-
being; 

(b) whether any number of offences 
agaimt property and person of such 
.minority have been brought to the 
notice of the Government of India; 
and 

(c) whether migration of Hindus 
from East Pakstan has shown an up-
ward trend during the last six months 
of 1961 as compared with similar 
period during the last year? 

The Prime Minister aad Minister of 
Extemal Aftairs (Shrl Jawaharlal 
:Nehru): (a) Pakistan nationals do 

not enjoy fundamental rights in the 
sen>e envisaged in the Constitution of 
India because that country continues 
to be governed under Martial Law 
and a Constitution has not been pro-
mulgated so far. Fundamental rights 
of the minority community are 
guaranteed under the Prime Minis-
ten;' Agreement of April, 1950, but 
leaves much to be desired in its 
application by the Pakistan Govern-
ment. 

(b) Yes, Sir. 

(c) There has been no increa,;e ia 
the number of persons coming from 
East Pakistan on Migration Certi-
ficates to India during the period Jan-
uary to June, 1961, as compared to 
the figures for the same period during 
the year 1960. 
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'TravaJlcore KayolUl Factory in Kerala 

3802. Shri Narayllllllllku'tty Henoa: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a> whether licence has been granted 
for expan,ion of the Travancore 
"Rayons Factory in Kerala; and 

(bl whether there is any proposal 
to start a plant for the manufacture 
-of rayon grade pulp? 

The Minister of Industry (Shri 
MaJlubhai Shah): <a} Yes, Sir. 

Cb} Two schemes, including Mis 
Travancore Rayons, have been 
licensed for the manufacture of 
Rayon Grade pulp in Kerala. 

Production of Khadi in Bihar 
3803. Shri Bibhutl Mishra: Will the 

Minister of Commerce and lDdustry 
be pleased to refer to the reply given 
to Unstarred Question No. I on the 
15th February, 1961 and state the 
targets fixed for production of Khadi 
in Bihar during 1OO1-62? 

The Minister of Industry (Shri 
MaJlubhai Shah): 1,59,78,154 square 
yards. 

HomOll for Steel Workers at Kulti 

3804. Sbrimati Rena Chakravartty: 
Will the Minister of Works, H~ 
and Supply be pleased to refer to the 
reply given to Starred Question No. 
1186 on the 23rd December, 1955 and 
state: 

(a) how many houses 'for the steel 
workers at Kulti (Asansol) Works of 

Indian Iron and Steel Company Ltd. 
and other workers of this area have 
been constructed upto-date under the 
Subsidised Industrial Housing Pro-
gramme; 

(b) whether it is a fact that the 
Hou.;ing Directorate had selected 
suitable sites for housing for Kulti 
steel workers in 1957 and if so, why 
the matter has not been proceeded 
with; and 

eC} when the work is proposed *0 
be started? 

The Depaty Minister of Works, 
Housing and Supply (Shri ADil K. 
Chanda): (al No project has yet 
been .sanctioned by the Government 
of West Bengal for the construction 
of houses at Kulti under the Subsi-
dised Industrial Housing Scheme. 
Messrs. Indian Iron and Steel Com-
pany Ltd. are, however, reported to 
have constructed 1628 houses at 
Kulti for their industrial workers 
wthout availing themselves of the 
financial assistance admissible under 
the Scheme. 

(b) and (c). The Government of 
West Bengal have stated that a site 
was selected for construction of 
house; under the Scheme at Kulti but 
the project did not materialise as no 
suitable source of water-supply was 
available. The State Government 
would consider the question of build-
ing houses under the Scheme at Kulti 
as soon as a suitable site with facili-
ties for water-supply can be located. 
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Linked Trade with West European 
Countries 

3887. Shri Khimji: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether the State Trading 
Corporation has extended the princi-
ple of linked trade with West Euro-
pean countries also; 

(b) if so, the details of the link 
arrangements devised with various 
'foreign countries and the items and 
value for which such arrangements 
have been made; and 

(C) whether on balance such 
arrangements have been in the inter-
est of the country? 

The Miaister 01 Commerce (Shri 
Kanungo): (a) to (e). The State 
Trading Corporation have entered into· 
arrangements with certain trading 
organisations, the primary object of 
which is to cultivate a market in 
Western Europe for some of our 'more 
difficult to sell items' in return for 
import of essential items. In this. 
view, these arrangements are in the 
interest of the country. 

It would not be proper to di.sclose 
the details of what are essentially 
private trading arrangements between 
the State Trading Corporation on the 
one hand and private trading organi-
sations on the other. 
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Kashmir 

3810. Smi Muhammed Elias: Will 
the Prime Minister be pleased to 
state: 

(a) whether Kashmir has not been 
shown in the map of India in the 
booklet "Pictorial Survey of the Royal 
Tour of India-Pakistan" publiBhed by 
Pitkin's Pictorial Ltd., London on the 
occasion of the tour of Queen Eliza-
beth; and 

(b) if so, the steps taken by Gov-
1!rnment in the matter? 

The Prime MiniSter and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). The Govern-
ment has referred the matter to the 
High Commission for India in the 
United Kingdom, a reply from which 
is awaited. 

Working Hours of Shops in Delhi 

381L{ Shri p. G. Deb: 
Maharajkumar Vljaya Ananda: 

Will the Minister of Labour aDd 
Employment be pleased to state: 

(a) whether the United Chamber 
(If Trade Associations, Delhi has 
demanded reduction in working hours 
(If shops; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister of Labour 
(Shri Abld Ali): (a) Yes. 

(b) The matter is under considera-
tion. 
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Productiou and Price of Cement 

3813. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Tariff Commission 
has been reviewing the cement pro-
duction and it, price structure; 

(b) if so, whether it has since com-
pleted its review and submitted a 
report; and 
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(c) what are the findings and 
recommendations of the Commission? 

The Minister of Industry (Sbrl 
Manubhai Shah): (a) to (c). The 
Tariff Commission has just completed 
its review of the cement industry and 
its report is now under examination 
of the Government. 

Import of Cotton 

3814. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether some quota under P.L. 
480 programme for supply of U.S. 
Cotton lapsed on 1st July, 1961; and 

(b) if so, how much. and if not, 
how it was saved from lapsing? 

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir 

(b) Full uti1;sation of the value of 
the Purchase Authorisation issued 
under the U.S. P.L.-480 programme has 
been ensured by the Textile Commis-
sioner by means of a SUitable licens-
ing procedure adopted by him. 

Indian Trade De1ecation to Iran 

3815. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it i.s a fact that an 
Indian Trade Delegation visited Iran 
recently to explore possibilities of im-
porting oil from that country on 
rupee-payment; and 

(b) if so, with what result? 

The Deputy Minister of Commerce 
aDd Industry (Sbrl Satish Chandra): 
(a) and (b). An Indian Trade Dele-
gation visited Iran during April, 1961 
for negotiating a Trade Agreement 
with that country. The possibility of 
importing oil from Iran on rupee-
payment basis was discussed in the 
COU1'5e of the negotiations, but since 
no agreement was reached on this 
subject, it was left out of the Trade 
Agreement concluded with Iran in 
May 1961. 

Rehabilitation in HailakaDdi District 
of Assam 

3816. Shri Aurobindo Ghosal: Will 
the Minister of Rehabilitation and 
Minority Mairs be pleased to state: 

(a) whether any refugees have· 
been rehabilitated in the Hailakandi 
district of Assam; and 

(b) if so, what is their number and 
how many of them have been rehabi-
litated with the help of the Rehabili-
tatiOn Ministry? 

The Minister of Rehabilitation and 
Minority Mairs (Shri Mehr Chand 
Khanna): (a) Yes. 

(b) 4,034 families have been given 
rehabilitation assistance under 
schemes approved by the Rehabili-
tatiOn Ministry. The total amount of 
loans disbursed upto February, 1961 
was Rs. 44,25,000. 
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Indian Aid Mission in Nepal 

3818. Shri Kalika Singh: Will the-
Prime Minister be pleased to state: 

(a) the achievements of the Indian 
Aid Mission in Nepal; 

(b) the personnel and composition 
of the Indian Aid Mission; and 

(c) the specific purpose for which' 
the Mission was constituted? 

The Prime MiniSter and Minister of 
Extemal Affairs (Shri Jawaharlal 
Nehru): (a) The Indian Aid Mission 
has been in Nepal for the last nine 
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years. So far about Rs 11 crores have 
been spent on various developmental 
schemes e.g. minor irrigation, roads, 
airports, water supply, village 
development, maternity and child 
welfare, education, agriculture, fores-
try, horticulture, hydro-electric, pro-
jects, etc. About 100 projects have 
been taken up so far, out of which 
25 have been completed viz. Tribhu-
van Rajpath, Gaucher airport, Rail-
way survey, 7 irrigation schemes and 
15 water supply schemes. The other 
projects are in varying stages of 
construction. 

(b) The Indian Aid Mission is head-
ed by a Director who is assisted by 
10 Advisers. There are in addition 
about 300 Indian technicians and 
others. 106 of them are engineers. 
Ind ian instructors have been provided 
for the Rural Training Institute, the 
Engineering School and the Forestry 
Institute. In the University there are 
6 Indian profesors and 15 lecturers. 

(c) The Indian Aid Mission was 
cunstituted for the specific pUrPOse of 
rendering economic and technical 
assi~tance to Nepal. 

Export of Ferro-Manganese to the 
U.S.A. 

3819. Shri Chintamoni Panicrahi: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether India has supplied 
Ferro-Manganese to the U.S.A. against 
barter deal under PL-480. 

(b) if so, the total amount supplied 
so far; 

(c) whether it is a fact that the 
State Trading COrPOration ha.s incur-
red a loss of Rs. 8 crores in supplying 
this Ferro-Manganese to U.S.A. 
against this barter deal; and 

(d) what is the total amount of 
demurrage, wharfage paid in making 
this delivery of Ferro-Manganese to 
U.S.A.? 

The Minister of Commerce (Shri 
Kanungo): (a) Indian Ferro-Manga-
nese is 'being supplied to U.s.A. 
against Indo-US Agreement under 
Title III of the Agriculture Trade 
Development and Assistance Act of 

U.S.A. as amended and not under PL. 
480. 

(b) 82,877 tons approximately. 

(C) No, Sir. 

(d) No demurrage has been paid so 
far in making delivery of Ferro-
Manganese to U.S.A. against the· 
barter deal. However, the total 
amount of wharfage paid uptilI now 
aggregates to Rs. 64,959. 

Fair Price ShoPs for Cloth in Delhi 

3820. Shri Balraj MadhOk: Will the 
Minioster of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment employees have been 
demanding opening of fair price shops 
for cloth in their colonies in Delhi for 
a long time; and 

(b) if so, what steps have Govern-
ment taken to meet this genuine 
demand? 

The Minister of Commerce (Shri 
KanuDCo): (a) No, Sir. 

(b) Does not arise. However, under 
the voluntary scheme of price regu-· 
lation for cotton textiles evolved by 
the Indian Cotton Mills Federation 
retail shops have been opened by 
several mills in various parts of the' 
country including Delhi where cloth 
is available to the consumers at 
stamped prices. 
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Land for Agricultural Workers 

3822. Shri Chintamoni Panigrahi: 
'Will the Minister of Planning be 
pleased to state: 

(al whether the panel on Land 
_Reforms appointed by the Planning 
Commission recommended that every 
family of agricultural workers should 
be provided with homestead land 
measuring about one-fifth of an acre; 

(b) if so, whether this has been 
approved by Government; 

(c) whether any provision has been 
made in the Third Plan for making 
such homestead lands available to the 
agricultural workers; 

(d) the number of families who are 
going to be provided with homestead 
lands in Orissa in the Third Plan 
period; and 

(e) whether Central Government 
have received any reply from Orissa 

. Government to this effect? 

The Deputy Minister of Planning 
·~Shri S. N. Mishral: (a) Yes. 

(b) and (c). Attention in invited 
to paragraphs 7 and 10 of Chapter 
XXIII of the Third Five Year Plan. 

(d) This information is not avail·. 
able. 

(e) No. 

Import and Export Policy in Jammu 
and Kashmir 

3823. { Dr .. K. B, .:wenon: 
Shrl RamJI Verma: 

Will the Minister of Commerce and 
IndllStroy be pleased to state: 

(a) whether there is any difference 
in the import and export policies 
between the Jammu and Kashmir 
State Government and the rest of 
India; and 

(b) if so, what are the differences? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). The imiJort 
and export policies apply equ'tlly to 
Jammu and Kashmir as to the rest of 
India. As a temporary measure, 
however, established importers in the 
State of Jammu and Kashmir are, at 
present, being allowed a weightage of 
50 per cent over their quota entitle-
ments for permissible items. 

Staff of Coffee Board 

3824. Shri Warior: Will the Minister 
of Commerce and Industry be plelllsed 
to state: 

(a) whether the Coffee Board had 
submitted any scheme for the revision 
of pay scales of the Class III and IV 
Staff of the Coffee Board; 

(b) whether there is any proposal 
for a common gradation list for the 
marketing field and propaganda field 
staff; 

(c) if so, whether the recommenda-
tiOn is based on the present fixation 
of payor the period of service undpr 
the Board; and 

(d l whether any staff quarters will 
be provided in big cities? 
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The Minister of Commerce (Shri 
.... 1I1Igo): (a) Yes, Sir. 

(b) al'ld (c). The Coffee Board has 
decided in principle that a Common 
Gmdation List should be drawn up 
fDr the field staff of the Marketing 
and Propaganda Departments. The 
basis for determination of seniority 
in the propo,ed com!llon ·gradation 
list has not yet been worked out. 

(d) No. 

Import Licence for Spring Parts of 
Press Buttons 

3825. Shri S. M. Banerjee: Will the 
lIIinister of Commerce and Industry 
·be pleased to state: 

(a) whether any representations 
were received by him in respect of an 
import licence for spring parts of 
press buttons granted to Mis. Delhi 
Small Scale Industries Ltd. during 
tile year 1960; 

(b) if so, was any undertaking 
1P.ven by him in respect of that repre-
1M!Dtation; 

(c) if so, the nature of that uniier-
Uking; 

(d) whether the undertaking has 
been fulfilled; and 

(e) if not, the reasons therefor? 

The Minister of Industry (Shrl 
___ 1Ibhal Shah): (a) Yes, Sir. 
Representations were received from 
Jlessrs. Globe Metal Industries, New 
Delhi. and Messrs. Bishamber Dass and 
SoDs, New Delhi, requesting that the 
quantity imported . by the National 
Small Industire3 Corporation for 
&livery to Delhi Small Scale Indus-
1:ries Ltd. should be equally distribut-
at among the three factories in the 
field ;n Delhi &" all of them received 
machInery from the National Small 
Industri~ Corporation and had also 
-experienced initial difficulty in com-
maencing production. 

(b) and (c). A quantity of 8841 
creat gross spring parts was tHlotted 
.to each of the.e two firms from out of 
1177 (Ai) -LSD--4. ~ -,I il 

the quantity imported. The Delhi 
Small Scale Indu~tries Ltd. was 
requested to deliver these quantities 
to these two firms, who were asked 
to send to the National Small Indus-
tries Corporation a bank draft for 
Rs. 79,569 towards the value of these 
spring parts. 

(d) and (e). Since the Delhi Small 
Scale Industries Ltd. had already 
utilL,ed the entire quantity of the 
imported spring parts, it was decided 
that the quantity promised to these 
firms should be imported by the 
National Small In::'u:~ries Corporation 
and supplied to them. The National 
Small Industries Corporation will 
place orders on the foreign suppliers, 
on receipt of the necessary deposit! 
bank guarantee from the two firms 
concerned. 

Import of Spring Parts of Press 
Buttons 

3826. Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that a firm 
in Delhi was allowed to import a 
banned item i.e. spring parts al press 
buttons during the periOd October to 
March, 1960 through the National 
Small Scale Industries Corporation; 

(b) if so, the value and the quantity 
ef the item permitted to be imported; 

(C) the reasons for allowing them 
to import an exorbitant quantity; 

(d) whether the permit was given 
on the basis of an inflated rated capa-
city of the machines installed by that 
firm; and 

(e) if so, the action taken in the 
matter? 

The Minister of Industry (Shri 
Manabhai Shah): (a) to (e). An im-
po!'t licence of a small value of 
Rs_ I 28 lakhs was granted to the Na-
tional Small Industries Corporation for 
importing spring parts of press but-
tons for a Delhi firm during the half 
yearly periOd October 1959--March 
1960. although generally the press 
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button manufacturers a·re not allowed 
to import spring parts of press but-
tions. However, this was done it:. 
order to facilitate an early start of 
production because of th~ fact that 
some of the machines which the Delhi 
firm had imported through the Na-
tional Small lndust .. ies Corporation 
from West Germany were fOUnd de-
fective and could not be commissioned 
straightaway. This import licence of 
the small value for importing spring 
parts of press buttons was an ad hoc 
licence. As soon as the machines 
started giving regular production, no 
further licences were issued for spring 
parts of press buttons. 

The amount of import licence for 
spring parts of press buttons as men-
tioned above was later found to be 
somewhat in excess of the half yearly 
requirement of the Delhi firm on ac-
tual assessment of the fabricating 
capacity of the machines. The import 
of these spring parts of press buttons 
was canalised through the Corporation 
so that the party could not make any 
undUe profits. 

Regional Labour Commissioner, 
Kanpur 

3827. Shri Arjun Singh Bhadauria: 
Will the Minister of Labour and Em-
ployment be pleased to state: 

(a) whether it is a fact that the 
Labour Inspectors under the then Re-
gional LaboUr Commissioner, Kanpur 
inspected the establishments of MES 
Contractors Mis. Bunkeylay and Dun-
kelay at Gorakhpur, Kanpur and 
Jhansi recently; 

(b) whether it is also a fact that the 
officers found a number of irregulari-
ties during the course of their inspec-
tion; 

(C) whether it is also a fact that 
the~e officers brought these irregulari-
ties to the notice of the then Regional 
Labour Commissioner, Kanpur; 

(d) whether it is a fact that the 
th"n Regional Labour Commissioner, 
Kanpur, closed the cases without re-
ferring the matter to the Chief Labour 

Commissioner, New Delhi, for ..--
cution; 

(e) whether the Labou.. Inspeetar 
(Central) Prosecution helped Sbri 
Basu in closing down the cases; ~ 

(f) what action Government pr~ 
to take in the matter against the theD 
Labour Inspector (Central) and the 
Regional Labour CommissioDer, 
Kanpur? 

The Deputy Minister of LahaIIr 
(Shri Abid Ali): (a). No establish-
ment by the name of Bunkeylay and 
Dunkeylay was inspected by the 
Labour Inspector recently. 

(b) to (f). Do not arise. 

Regional LabOur CommissiODer~ 
Kaupur 

3828. Shl'i M. B. Thakore: Will the 
Minister of LabOur and Empl~ 
be pleased to state: 

(a) whether it is a fact that Shri 
Basu, the then Regional Labour Com-
miSSioner, Kanpur got two teakwood 
almirahas from a merchant of Bareilly 
when he went to inspect a C.P.W.D_ 
Contractor's establishment there; 

(b) whether the payment of these-
almirahas was made through a cheque; 

(e) whether it is a fact that tIUs 
merchant who was a C.P.W.D_ __ 
tractor did not encash the cheque; 

(d) whether it is also a fact that tie 
delivery of these almirahas was JIIIIdIt 
at Kanpur by the peon; and 

(e) whether Government propose to 
institute any enquiry in the matIier? 

The Deputy Minister or ~ 
(Shri Abid All): (a). Two small ply-
wOOd cabinets were purchased by 
Shri Basu on 10-1-1959 from a shelp lit 
Bareilly. He did not inspect .., 
C.P.W.D. Establishments then. 

(b) It is reported that payment _ 
made in each. 

( c) Does not arise. 

(d) In the absence of Shri B8su: 
from Kanpur, the cabinets were taIleD: 
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delivery of by his domestic servant 
assisted by a peon. 

(c) No. 

Rouse Rent of Jaipar HOUlIe Stables, 
New Delhi 

{ 
Shri M. B. Tbakore: 

S829. Shri Arjun Singh Bhadauria: 
8hri B. C. Mullick: 

Will the Minister of Works, Housinc 
and Supply be pleased to state: 

(a) whether it is a fact that Class 
IV employees of Government who 
were allotted Government accommo-
dation in Jaipur House Stables, New 
Delhi, have been asked to pay in-
creased rent with effect from 1st Janu-
ary, 1961; 

(b) whether this increase is against 
the spirit of Government's announced 
decision to charge hOuse rent at the 
rate of Rs. 7 k per cent of the basic 
pay from the employees whose pay 
does not exceed Rs. 150 p.m.; 

(e) whether Government have re-
ceived any representation in this con-
nection; 

(d) if so, the action taken thereon; 

(e) whether it is a fact that the 
residents of Jaipur House Stables were 
not informed beforehand about the 
decision to increase the house rent; 

(f) whether it is a fact that some 
of the occupants of the Stables, Jaipur 
HOUse have surrendered their quarters 
consequent on the increase of rent to 
300 per cent; 

(g) whether it is also a fact that 
Government are still charging the 
house rent from those persons, al-
though they have surrendered their 
quarters; and 

(h) whether Government intend to 
conduct an enquiry into the matter so 
that the interests of Class IV em-
p'oyees who were allotted accommo-
dation in Jaipur House Stables are 
protected? 

The Deputy MlnIster of Works, 
Housing &nd Supply (Shri ABU K. 

ChaDda): (a) to (h). The standard 
rents under F. RA5A and F.R.-45B of 
out-houses and stables attached to 
Jaipur House, New Delhi, were ['C-

vised retrospectively on the basis of 
the increased amount of compensation 
payable to Rajasthan Government. 
Some additional rent was also de-
manded from the allottees on account 
of the expenditure incurred on certain 
additions aIld' alterations. The matter 
was reconsidered on receipt of repre-
sentations and it has now been decid-
ed that no separate additional rent on 
account of additions and alterations 
should be charged from the allottees. 
The standard rents will be revised by 
the Central Public Works Department 
on the basis of the expenditure in-
curred on the additions and alterations 
and the increase in the rate of com-
pensation payable to Rajasthan Gov-
ernment. The rents so revised will be 
given effect to from the lst February, 
1960. In the case of allottees paying 
rent under F.R-45A, the recovery will 
be limited to 10 per cent (7~ per cent 
in the case of officers drawing less 
than Rs. 150 p.m.) of their emolu-
ments. Only three officers surrender-
ed their accommodation after the in-
crease in rent but they are not re-
quired to pay any rent after the date 
of ~'acation, Until ,the standard rents 
are refioxed in accordance with the 
above-mentioned decision, the Directo-
rate of Estates have been asked to 
continue to charge rent from the al-
lottces at the same rates as were in 
force prior to 1st January 1961. 

Discrimination against Indian 
Teachers in U.K. 

r Shri Assar: 
3838. L 8hri M. B. Thakore: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Government of 
India have. seen reports about the 
discriminatory treatment given by the 
U.K. Government in the matter of 
recnti tment of Indian teachers; 

(b) if so, whether any inquiry has 
been made; 
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(c) if so, the details thereof; and 

(d) what action has been taken by 
Government in this regard? 

The Prime Minister aDd Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a). Yes. 

(b) and (c). Information is being 
collected from the High Commissioner 
of India, London, and will be laid on 
the Table of the Sabha in due course. 

(d). The Goverrunent of India will 
take appropriate actlOn on receipt of 
the information from our High Com-
mission in London. 

Credit Guarantee to Small Scale 
Industries 

3831. Shri L. Acbaw Singh: Will the 
Mini"ter of Commerce aDd Industry be 
pleased to refer to the reply given to 
Unstarred Question No. 577 on the 
10th August, 1961 and state whether 
the Credit Guarantee Scheme facilities 
are available to the Union Territories 
of Manipur and Tripura? 

The Minister of Industry (Shri 
Manubhai Shah): The Credit Guar-
ante Scheme has not yet been extend-
ed to the Union Territories of Manipur 
and Tripura. -Transfer of a Territory in Tripura 

to Pakistan 

3832. Shri Dasaratha Deb: Will the 
Prime Minister be pleased to state: 

(a) whether any alternate land has 
been given to those families who have 
been displaced due to the transfer of 
territory, namely Lakshmipur in Tri-
pura to Pakistan in accordance with 
the Nehru-Noon Agreement; 

(b) whether it is a fact that some 
of those affected families have with 
their own initiative reclaimed Khas 
piot of land in Tripura near Lakshmi-
pur which is in Indian Union; 

(c) whether it is also a fact that 
Tripura Government have served 
notices to them for vacating the land; 
a~d 

(d) if so, the reasons for serving to 
them the eviction notice and for not 
giving them altenative land so far? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) to (d). Government of 
India is not aware of any displace-
ment of populatio:l in the Lakshmipur 
area. The Tripura Administration has 
been requested to furnish the required 
information, which is awaited. 

Regional Labour Commissioner 
Kanpur ' 

3833. Shri B. C. MuUick: Win the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether ii is a fact that during 
April-June, 1959 the then Regional 
Labour Commissioner Government of 
India, Kanpur got his'sister treated in 
the name of his wife; 

(b) whether it is also a fact that the 
medical treatment was done by the 
doctor who was two stages below the 
authorised medical attendant; 

(c) whether it is also a fact that the 
medical bill was countersigned by the 
doctor who was not authorised to treat 
Grade I Officers of the Government of 
India; 

(d) whether it is also a fact that the 
Chief LabOUr Commissioner did not 
raise any objection and passed the bill; 
and 

(e) the >reasons for this irregu-
larity and whether Government 
propose to institute any enquiry in 
the matter? 

The Deputy Minister of Labour 
(Shri Abid All): (a) No. 

(b) to (el. Do not arise. 

Import of Michelin Brand Tyres 
3834 r Shri Tangamanl: 

.l... Shri KuDhan: 
Will the Minister of Commerce 

and Industry be p'.eased to state: 
(a) whether it is a fact that Mis 

Auto Supply Co., Delhi are the sole 
importer.; of Michelin brand tyres: 
and 
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(b) if not, the names of other im-
porters? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Miche-
lin Tyres are not specificaJly classi-
fied as a separate item either in the 
Import Trade Control Schedule or 
the Indian Customs Tariff. Therefore, 
precise information is not available. 
However, it is understood that Mis 
Auto Supply Co., Delhi are the 
agents for Michelin tyres for north-
ern India only and not for the entire 
country. 
Annual Report of the Registrar of 

Newspapers 

3835. Shri Tangamani: Will the 
Minister of Comm~rce and Industry 
be pleased to state the newsprint 
quota allotted to the Express Group 
of newspapers during the years 
1960-61 and 1961-62 so far? 

The Minister of Commerce (Shri 
Kanungo): 9575.86 metric tonnes in 
1960-61 and 12,242.72 metric tonnes 
in 1961-62 (for twelve months' re-
quirements). 

Radio Station in Uttarakhand (U.P.) 

3836. Shri J. B. S. Bist: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether there is any proposal 
to set up a Radio Station in Uttara-
khand border division of Utta·r Pra-
desh; and 

(b) if so, what steps are being 
taken to give an impetus to the cul-
tural activities of the people in these 
border areas? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). There is no proposal to put up 
a new Station in Uttarakhand. There 
are technical difficulties in the way 
of putting up a medium wave Station 
in the hill areas also. Efforts are, 
howeve~, being made to see that pro-
grammes from Delhi and Lucknow 
are satisfactorily broadcast in this 
area. A transmitter is being put up 
near Rampur which will relay 
Lucknow programmes and which 
will cover this area. 

Regarding cultural programmes if'om 
this area, the All India Radio pro-
duction units visit these areas for 
recording folk songs and other cul-
tural programmes. 

Small Scale Industries 

3837. Shri J. B, S. Bist: Will the 
Minister of Commerce and Industry 
be pleased to state the amount of 
indu.trial loans proposed to be given 
to Uttar Pradesh, Punjab, Himachal 
Pradesh and West Bengal during the 
Third Five Year Plan for the deve-
lopment of smaJl scale industries in 
the hill areas of these States res-
pectively? 

The Minister of Industry (Shri 
Manubhai Shah): The total amounts 
of loans proposed by the States of 
Uttar Pradesh, Punjab, West Bengal 
and the Union Territory of Himachal 
Pradesh in the Third Plan period for 
the development of small scale in-
dustries and the amounts earmarked 
by them out of these provisions for 
hilI areas are given below: 

(Rupees in lakhs) 

State 

U uar Pradesh 
Punjab 
West Bengal 
Himachal Pradesh 

Industrial Industrial 
loans loans 

proposed earmarked 
for hill 

areas 

398'00 38 ' 35 
339'30 27' 17 
126'00 5'00 
12-00 12"00 

~I:;~I:;, tiI';(o .0 mo fiII!Z : 
'flIT ~ ~T ~ iffiA' 'liT ,;qr m 
fili 

(iii) ~~~omm'IiT~ 
~ 'flIT f~ ~ iIR H ~¥ 'liT .tflf 
~~ 'IiT~~'IiT~it~ m~; 
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Survey of Yield Per Acre of Various 
Crops 

3839. Shri lDder J. Malhotra: Will 
the Prime Minister be pleased to 
state: 

(a) whether any survey regarding 
the yield per aore of various crops 
was conducted by any Central Gov-
ernment agency; 

(b) if so, what agency it was; 

(c) how much time it took to com-
plete this survey; and 

(d) what procedure was adopted 
for conducting this survey? 

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) The Directorate of National 
sample Survey. 

( c) This survey is part of the 
annual rounds carried on by the 
National Sample Survey and is com-
pleted during the crop year. 

(d) The procedure is to select plots 
at randOm and to conduct crop cut-
ting experiments there. The crops 
harvested from the samples are 
weighed to determine the yield per 
acre. 

~1!"1 ~ lIrt!f1ll'1IIT llil :f"tTi~ ~ 
;n;tr 

~ ;'to. 0Jft ~1iI ~m: ;m 
~,"", ~ ~ ~~~ 11',,"" ~ iI"iJR 
'I>'T~~f.t;: 

('Ii) ~ ~ it ~.ri iii 
~<!iTfiI;~~~iJ'Ii~ 

tN ~ ; 
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Kesoram Cotton Mills Ltd. Calcutta. 

3842. 8hri Indrajit Gupta: Will 
the Minister of Labour and Employ-
ment be pleased to state: 

(a) whether it is a fact that the 
management of the Kesoram Cotton 
Mills, Limited, Calcutta has not 
handed over charge of the workers 
Provident Fund to the elected Board 
of Trustees; 

(b) whether the Managing Agents 
of the said concern are Birla Bros; 

(e) whether the Calcutta mgh 
Court has upheld the validity of the 
elections to the Trustee; Beard; and 

(d) action proposed to be taken to 
make the management recognise the 
authority of the Trustees Board? 

The Deputy Minister of Labour 
(8hri Abid Ali): (a) Yes. 

(b) Yes. 

(c) Yes. 

(d) Arrangements are being made 
to comply with the requirements in 
the light of the decision giVEn by the 
High Court. 

Tea In KaqTa Valley 

38U. 8hri P. C. Bdrooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Government have made 
c:>t a scheme for raising the yield per 
acrf! of tea in the Kangra Valley; 

(j) if so, what are the details of the 
scheme; and 

(c) the progress made so far in the 
implementation of the scheme? 

The MiDlster of Commerce (Shrl 
KaDlIDgo): (a) to (c). A scheme of 
research tor evolving improved scien-
tific methods in tea culture suited to 
Kangra Valley has been drawn up by 
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the Punjab Government and is now 
under the consideration of the Tea 
Board. 

Textile Mills 

3844. Shri K. P. Sinha: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of textile mills that 
are lying idle including the number 
that are not working to their full 
capacity; 

(b) the reasons for the same; and 

(c) the amount of loan given to 
different textile mills during the last 
two years for expansion of their 
capacity? 

The Minister of Commerce (Shri 
Kanungo): (a) There are nOw 17 mills 
remain:ng totally closed. With regard 
to the number of mills not worKing to 
their full capacitv precise information 
is not available .. 

(b) The reasons for closure are 
mainly financial difficulties, uneco-
ncmic and inefficient working of units 
and dilapidated and unworkable con-
dition of machinery. 

(c) Financial assistance to the cot-
ton textile mills by the Central Gov-
ernment is canalised through the 
agency of the National Industrial 
Development Corporation. The loans 
are intended for rehabilitation and 
modernisation and not for expansion 
of capacity of mills. As on 1st August, 
1961, the Corporation had sanctioned 
long-term loans aggregating Rs. 14'22 
crores. 

Consultant Engineering Finns 

3846. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether a proposal to set up 
consultant engineering firms with 
.foreign collaboration is under con-
sideration; and 

(b) if so, the decision taken in this 
regard? 

The Minister of Industry (S1Di 
Manubhai Shah): (a) and (b). Yes. 
Sir. Some proposals for setting up 
Consultant Engineering firms in India 
have been received, and they are an 
under consideration of the Govem-
ment. 

Allotment of Quarte1'5 

3M7 {Shrl Arjun Singh. Bhadaun.: 
. Shri Ram Sevak Yadav: 

Will the Minister of Works, Ho~ 
and Supply be pleased to state: 

(a) whether it is the policy of Gov-
ernment that Government servaDIs 
should be allotted quarters of the 
class to which they are entitled aad 
that all officers pay rent in consonaD£e 
with the salaries drawn by them _ 
that there is no loss of rent to G0v-
ernment; 

(b) if so, how many officers in the 
salary range of Rs. 1000 to Rs. 1" 
are in occupation of 'F' tYPe or 'Go 
type quarters which are meant for: 
Government servants in the pay ranee 
of Rs. 100 to 250 as on 20-8-1961; 

(c) whether these officers are on~ 
paying the standard· rent of qu~ 
occupied by them which is much la. 
than the rent of quarters of their 
appropriate class; 

(d) whether Government will COD-
sider allotting such officers, who --
occupying quarters four classes bel_ 
their appropriate class, at least DB 
type quarters (regular or spedal) 
according to their preferences; and 

(e) if not, the reasons therefor'!' 

The Deputy Minister of W .... 
Housing and· Snpply (Shri AnD It. 
Chanda): (a) Normally Government 
servants are allotted accommodatioa 
of the class to which they are entitl-
ed but they can also be allotted ae-
co~modation one class below their 
entitled class if they apply for the 
same rrr if the allotment is made on 
'Out-of-turn basis. The rent is re-
covered according to rules, i.e. at the 
rate of 10 per cent of their "molu-
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men ts (7! per cent in cases of officers 
drawing less than Rs. 150 p.m.) or 
the standard rent of the accommoda-
tion, whichever is less. 

(li) On the basis of the annual 
applications for accommodation reeeiv-
ed for the year 1959-60, there is no 
officer in the salary range of Rs. 1000 
to Rs. 1299 per mensem in occupation 
of 'F' or 'G' class quarter in Delhi! 
New Delhi. However there may be 
a few such cases, due to the fact that 
the priority date for the higher class 
of accommodation to which the officer 
became entitled at each successive 
stage was later than the priority date 
covered in that class. 

(c) The rent for the existing quar-
ters cannot be charged at a rate higher 
than the full standard rent (or pooled 
rent where the rents have been pool-
ed) under F.R. 45-A. 

(d) and (e). The allotment of a 
residence of a particular class is de-
pendent upon the priority date of the 
officer concerned for that class of 
accommodation. 

Assam state Transport 

3648. Shri P. C. Borooah: Will 1he 
Minister of Planning be pleased to 
state: 

(a) whether Planning Commission 
suggested to convert the Assam 
State Transport into a Corporation; 
and 

(b) if so, what is the reply of Assam 
Government to this suggestion? 

The Deputy Minister of Planning 
(Shrl S. N. Mishra): (a) Yes. 

(b) No reply has SO far been receiv-
ed from the State Government. 

Drugs from Tea Waste 

3849. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the article 
published in the Times of India, 
Delhi on 20th August, 1961 under the 

caption "valuable drugs from tea 
waste"; and 

(b) if so, whether Government are 
interested to take similar steps to 
instal plants in India to manufacture 
the valuable drugs like Aloe, Plati-
philin etc., as has been manufactured 
at the Batumi plant in Georgia, from 
the worthless matter of tea waste pro-
duced from the thrown away cuttings 
of tea bushes and old leaves? 

The Minister of IndllStry (Shri 
Manubhai Shah): (a) Yes, Sir. 

(b) Aloes and Platyphyllin are not 
obtained from tea waste. As is clearly 
mentioned in the article, these are 
obtained from different plants. Aloe 
is the dried juice of the leaves of 
various species of Aloes and platyphyl-
lin is an alkaloid isolated from Senecio 
(Groundsel). As regards extraction of 
drugs from tea waste, the production 
of Caffein and Vitamin P have already 
been planned in the Phyto Chemical 
unit to be set up in Kerala with USSR 
assistance under the Government com-
pany called 'Indian Drugs and 
Pharmaceuticals Limited." 

Import of Capital Goods 

3850. Shri Shree Narayan Das: WiIl 
the Minister of Commeree and Indus-
try be pleased to state: 

(a) the values of foreign exchange 
sanctioned for the import of capital 
goods (Plant and Machinery) during 
the current year for new units; 

(b) the extent to which Coxisting 
units have been made to work double 
and triple shifts to increase produc-
tion; 

(c) whether the overall position of 
increasing production by working 
double and triple shifts in the existing 
units has been considered; and 

(d) if so, the result thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a> Foreign ex-
change amounting to Rs. 90.25 crores 
has been approved in principle for 
new units for the import of capital 
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.goods (Plant and Machinery) during 
the period 1st January to 31st August, 
1961. 

(b) to (d). While considering the 
need for additional capacity in any 
.industry, the capac:ty of the existing 
units is taken into account on double 
or multiple shift basis, as the case may 
be, taking into account tl¥! practical 
conditions relating to each industry. 
In this way, ex:sting industrial units 
·are indirectly made to work multiple 
shifts, thereby leading to saving of 
foreign exchange on plant and machi-
nery that would otherwise be required 
for new units and, at the same time, 
achieving over-all increase in produc-
tion, subject to availability of raw 
·material. 

Single Phase and Polyphase ElectrIc 
Meters 

1851. Shrl Shree Narayan Das: Will 
'the Minister of Commerce and Indas-
.try be pleased to state: 

(a) what is the country's present 
1iemand for single phase house service 
electric meters and polyphase electric 
meters; 

(b) what quantities of each of them 
'have been imported and made in 

Year 

India during the last three years 
giving separate figures for each; 

(c) how many and to what parties 
industrial licences have been issued so 
far for the manufacture of these two 
items indicating the licensed capaCity 
of each; 

(d) how many and which of these 
licensed factories have gone into pro-
duction giving monthly output of each 
and the capaCity of each to manulac-
ture; 

(e) whether any of these which 
have not gone into production have 
been granted permission for extension 
of production date; and 

(f) the reasons for not going into 
production as proposed? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) The present de-
mand lor single phase hOUSe service 
electricity meters and polyphase elec-
tric meters has been estimated at one 
million Nos. and 115,000 Nos. respec-
tively by the Development Council 
for Light Electrical Industries. 

(b) The import figures of A.C. & 
D.C. Household Meters and Watt Hour 
and other integrating meters for the 
years 1958-59, 1959-60 and 1960-61 are 
given below:-

IMPORTS 

A. C. & D. C. Watt Hour & other 
Household Meters Integrating Meters· 

(Quantity) (Value) (Quantity) (Value) 

1958-59 
1959-60 
'1960-61 

~Is includes Polyphase Mete%l. 

(Nos.) 

209,672 
128,348 
171,082 

(Rs. 
iakhs) 

59'94 
43'72 
55'98 

(Nos.) (Rs. 
(1akhs) 

(NBS) 
II,695 8'89 
14,213 10'52 
8,058 7,82 
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The lIroduction figures of A. C. 
Single phase House Service Meters 
now being made in the country from 
the year 1958 to 1960 are given 
below:-

1958 

348,238 
1959 

375,431 

1960 

480,432 

Polyphase Meters are not yet manu-
factured in the country. 

(c) A statement is laid on the Table 
of the House. [See Appendix IV. an-
nexure No. 821. 

(d) Out of the 22 firms mentioned 
in the statement, five firms are in pro-
duction for the last few years and one 
more firm has started production from 
February, 1961. The monthly output 
of the above firms together with their 
annual installed capacities is given 
below:-
Present annual installed capacity 

on .ingie shift basis (Nos.) 444,000 
Additional annual capacity licensed 

(Nos.) : SRI,OOO 
Present average monthly output 

(Nos.) : 54.392 

(e) Some of the firms have been 
granted extension of time for the 
establishment of their factories. 
Necessary details are given in the 
statement. 

(f) The reason for delay in the com-
mencement of production is mostly 
due to delay in the import of plant 
and machinery and finalisation of the 
terms of foreign collaboration. 

IDtemal Combustion Diesel Engines 

3852. Shri Tanpmani: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether the Development 
Council for Internal Combustion 
Engines considered the price of Inter-
nal Combustion Diesel Engines; 

(b) if so, what steps are taken to 
eonvert sellers market into buyers 
market; 

(c) whether it is a fact that small 
manufacturers in Kolhapur and 

Ghaziabad are facing crisis since they 
are not in the list of manufacturers 
kept by the Council; 

(d) what steps Government propose 
to 'take for protecting these small 
manufacturers: 

(e) whether sub-Committee of the 
Council will be asked to study this 
problem; and 

(f) what steps are proposed for 
standardising the wages of the em-
ployees of the units covered by the 
Council? 

The Minister of Industry (Shri 
Manubhai Shah): (a) The Develop-
ment Council fOr Internal Combustion 
Engines, Power-driven Pumps, Air 
Compressors, Industrial Fans and 
Blowers, at its meeting held on the 
18th April, I961, discussed the ques-
tion of prices of diesel engines. Some 
members felt that the prices were 
high but the Council however, dId not 
make any recommendation with re-
gard to the reduction of prices of 
the diesel engines. 

(b) The demand for high speed 
diesel engines is growing at a fast rate. 
There is only one firm which is pre-
sently lic~T)sed under the Industries 
(Development and Regulation) Act, 
1951, for the manufacture of high 
speed diesel engines. Recently, a num-
ber of firms have been permitted to 
diversify their activities so as to 
manufacture high speed diesel engines 
also. The supplies of such diesel 
engines are expected to increase gra-
dually. 

( c) It has been reported tha t the 
firms e:1gaged in the manufacture of 
diesel engines on a small scale basis 
at Kolhapur and Ghaziabad are find-
ing it difficult to sell their products, 
since the consumers prefer the engines 
manufactured by other firms due to 
better quality and after-sales service. 
There is no list of manufacturers kept 
by the Development Council. 

(d) and (e). The Development Com-
missioner, Small Scale Industries has 
been requested to examine the crisis 



8055 Written Answers SEPTEMBER 8, 1961 Written Answers 8056 

faced by the small scale manufac-
turers at Kolhapur and Ghaziabad. 

(f) No special steps are considered 
necessary fOr standardisation of wages 
of the employees in the industries 
within the SCOPe of the Development 
Council. 

Brassware Exporters 

3853. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether exporters of brassware 
are granted import licences for import 
of copper and zinc; 

(b) if so, to what extent; 
(c) whether the attention of Gov-

ernment has been 'drawn to the letter 
published in the Economic Times of 
the 23rd August, 1961 under the cap-
tion 'Brassware Exports', reporting the 
sale of these metals by the exporters 
in open blackmarket; and 

(d) what measures are taken to see 
that these metals are not sold by 
non-manufacturing exporters? 

The Deputy Minister of Commerce 
and Industry (Shrl Satish Chandra): 
(a) Yes, Sir. 

(b) Import licences are granted to 
the extent of:-

(i) Twice the value of the cop-
per and zinc used in the goods 
exported or 4/7th of the f.o.b. 
value of the goods exported which-
ever is lower, against export of 
Brass Utensils and other products, 
etl'ected by onlv manufacturers of 
such products; and 

(ii) Actual requirements of cop-
per and zinc, polishing materials 
and tissue paper, subject to the 
maximum mentioned below, 
against export of Brass Artwares: 

(i) Copper & Zinc together: 
36~'fr (in the ratio of 60j" cop-

per & 40% zinc) where the 
product is an alloy of' copper 
& zinc. 

(ii) Tissue pap"r: 1% 

(iii) Polishing 
materials: 2 'C' 2/0 

(c) No such case has SO far come 
to the notice of the Government. 

(d) Only a registered exporter of 
Brass Artwares who either processes 
the plant and equipment himself to 
convert the metals into Brass Artwares 
or has made arrangements with the 
producers for supply of such goods to 
him is entitled to the import of copper 
and Zinc. The import licence is issu-
ed in favour of the exporter, but if 
the exporter is not a manufacturer 
himself, the licence is Issued subject 
to the condition that the materials 
covered by the licence will be deliver-
ed to the manufacturers nominated 
by him, An exporter is also required 
to render accounts about the distribu-
tion of the imported raw materials to 
such manufacturers. The metals im-
ported are also subject to the provi-
sions of the Non-Ferrou. Metals Con-
trol Order, 1958. 

Tea Gardens 

3854. Shri p. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the report 
in the Economic Times dated the 20th 
August, 1961 regarding the financial 
crisis faced by a number of tea gar-
dens in India; and 

(b) if so, what steps Government 
are taking to help them out of the 
crisis? 

The Minister of Commerce (Shrl 
Kanunro): (a) It has been reported in 
the Economic Times that a number of 
tea gardens in India are in urgent need 
of financial help for replacement and 
renovation of machinery besides re-
plantation in Cachar, Tripura, Kangra 
and Mandi. Government, however, do 
not have any other specific informa-
tion in respect of the financial crisis 
faeed by tea gardens. 

(b) The following measures have, 
among other things, been specifically 
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taken with a view to affording fin-
ancial assistance to tea gardens:-

(1) With a view to reducing the 
cost of production of common teas 
the Government of India sanction-
ed a scheme formulated by the 
Tea Board for subsidising the cost 
of transport of teas from Cachar 
and Tripura to Calcutta and sub-
sid:sing the cost of fertilisers in 
these areas. The scheme has been 
under operation since October, 
1959. 

(2) Government had also ap-
proved a pilot scheme with an out-
lay of Rs. 5 lakhs ahriing at grant 
of loans to marginal gardens in 
Cachar, Tripura, Kangra and 
Mandi for repairs. replacemen~ 

and renovation of tea machinery. 
The scheme is under operation 
now. 

(3) With a view to reorganising 
and rehabilitating the tea industry 
in Kangra the Tea Board as early 
as 1957 agreed to render financial 
assistance for the formation of a 
Co-operative Tea Factory in Kan-
gra. The Government of Punjab 
were requested to draw up a· de-
tailed Scheme for the purpose. 
'The Scheme is still awaited. 

(4) A Tea Machinery Hire-Pur-
chase Scheme with a·n outlay of 
Rs. 2 crores providing for the sup-
ply of tea machinery and/or equip-
ment to tea gardens cn hire-
purchase basis, with a maximum 
Emit of Rs. 2 lakhs in respect of 
anyone single tea garde:l or fac-
tory is under operation by the Tea 
Board. 

(5) A scheme for the grant of 
loans by the Tea Board to tea 
gardens so as to enable them to 
carry out programmes of replanta-
tion during the Third Plan Period 
is under the consideration of Gov-
ernment. 

Repatriation of Kashmlri Muslims from 
Tibet 

3855. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state the 
number of Kashmiri MU3lims repat-

riated from Tibet by the 31st August, 
1961? 

The Prime Minister and Minister 01 
External Affairs (SIni Jawaharlal 
Nehru): The number of Kashmiri 
Muslims repatriated from Tibet is 750. 
Fall in ExpOrt of Engineering Goods 

3856. Shrimati Da Palchoudhurl: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that there 
has been a decline in the export of 
engineering goods from India to the 
extent of 20 per cent of the target 
during the first five months of 1961; 

(b) if so, the reasons therefor; and 
(c) the steps taken Or proposed to 

be taken to prevent further fall in 
exports and to restore the pre-fall 
position? 

The Deputy Minister for Commerce 
and Industry (Shri Satish Chandra): 
(a) Advance estimates for the e¥port 
of engineering goods are made for a 
financial year and not a calendar year. 
Actual exports during 1960-61 amount_ 
ed to Rs. 9.2 crores as against advance 
estimates of Rs. 8.5 crores. Exports 
during 'April-May' 1961, for which 
·period only export statistics are avail-
able, are: 

April, 1961 
May, 1961 

TOTAL 

Rs. 98.01 lakhs 
Rs. 82.36 lakhs 

Rs. 180.37 lakhS 
(Sources: Engineering Export Pro-

motion Council). 
The:e compare favourably with the 

exports during the corresponding 
period of last year: 

April, 1960 Rs. 70.07 lakhs 
May, 1960 Rs. 74.53 lakhs 

TOTAL: Rs. 144.60 lakhs 
Though the figures for these two 
months shew that exports are not 
proportionate to the estimates far 
the whole year, the period of two 
months is considered to be too short 
to indicate any trend h exports, 
particularly because sales of several 
items like fans, coolers, refrigerators, 
umbrellas etc. have a seasonal charac-
ter. 
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(b) and (c). The export of Engineer-
ing goods is on the increase. 

Quarters in Go1e Market Area, New 
Delhi 

3851. Shrl S. M. Ba.nerjee: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) how many '0' type quarters are 
declared as dangerous by the Central 
Public Works Department in the Gole 
Market Area, New Delhi, during the 
last two months; 

(b) how many allottees of such 
quarters are given alternative accom-
modati:m SO far; and 

(c) what is the reason for not giving 
alternative accommodation to all such 
allottees? 

The Deputy Minister of Works, 
BollSing and Supply (Shri Anil K. 
Chanda): (a) Eleven such quarters 
were declared dangerous during the 
months of July and August, 1961. 

(b) The allottees of these quarters 
have been offered alternative accom-
modation. 

(c) Does not arise. 

All India Hand100m Fabrics Marketing 
Co-operative Society, Ltd.. Bombay 

3858. Sbri Mohan Swarup: Will the 
Minister of Commerce aad Industry 
be pleased to state: 

(a) whether Governme3t are giving 
financial assistance in the form of 
loan. grant or rebate to the All India 
Handloom Fabrics Marketing Coopera-
tive Society Ltd., Bombay; 

(b) if so, wbat is tli.e total assistance 
given to this concern up till now. 
separately for each year; and 

(c) the measures taken by Govern-
ment to see that the assistance given 
to this Society is properly utilised? 

The Minister of Commerce (Shri 
Kanaaro): (a) Yes, Sir. 

(b) Year Loans Grants 
sanctioned sanctioned 

Rs. Rs. 
1955-56 4,00,000 
1956-57 11,73,000 
1957-58 15,00,000 4.98,481 
1958-59 20,00,000 20,642 
1960-61 3,07.950 

In addition the Society gets grants to-
wards reimbursement of rebate paid 
to its customers at the rates sanctioned 
from time to time. The present rate 
is 5 nP. in the rupee on all genuine re-
tail sales of handloom cloth exceeding 
Rs. -2. 

(c) The accounts of the Society are 
audited by the Officers of the Govern-
ment of Maharashtra as it has been 
registered by the Registrar of Co-
operative Societies, Government of 
Maharashtra. In addition, its account 
books are open to audit by the Deputy 
Director of Audit, Commerce, Steel 
and Mines, Bombay. 

There are also representative3 of the 
Handloom Board in the Board of 
Directors of the Society. 

All India Handloom Fabrics Marketing 
Cooperative Society Ltd., Bombay 

3859. Sbrl Mohan Swarap:. Will the 
Minister of Commerce and fndllStry 
be pleased to state: 

(a) whether it is a fact tbat OUt of 
total stock of handloom cloth worth 
Rs. 6,00,00,000 purchased upto the 31st 
March, 1961, the All Ind:a Handloom 
Fabrics Marketing Society Ltd., Borr.-
bay, has purchased handloom cloth 
worth Rs. 5.00,000 from outside the 
cooperative field; 

(b) if so, whether Government have 
made enquiries as to why the assis-
tance given by Government to this 
society has been utilised for the pur-
POSe other than for the develoPluent 
of the handloom industry in the co-
operative field; 

(c) whether any enquiry has been 
made; and 
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(d) if so, the details thereof? 

The MinIster of Commerce (Shrl 
KanUDgO): (a) to (d). Information 
is being collected and will be laid on 
the Table of the House. 

Staff of A.I.R. at Gauhati 

3860. Shri T. B. Vittal Rao: Will 
the Minister of InfDl'll1ation and 
Broadcasting be pleased to rcler to 
the reply given to Unstarred Queotlcn 
No. 657 on the 28th February, 1961 and 
stllte: 

(a) whether it is a fact that $um<> 
of the staff members transferred to 
\vork in Gauhati found it difficult to 
w()rk 'n Gauhati On account of langl..' 
agt· difficulties; 

(b) if so, whether they have t.cen 
re-ttansferred to their original j:'lac .. 
of work; 

(e) whether those transferrej t~ 

Gauhati were given quarters in 
Gauhati and 

(d) if not. the reasons therefor? 

The Minister of Information :",d 
Broadcasting (Dr. Keskar): (a) No, 
~:r. 

(b) Does not arise. 

(c) and (d). All India Radio doeJ 
not provide quarters to its employees 
e,,('ept at High Power Transmit.ters and 
E'x('npt to Chowkidars for certain 
bUildings. Secondly, at several pi~ces 
accommodation is available either out 
of the pool for Central Government 
cffic:als or through the State Go"~~n
menlo or of private buildings. In view 
of the acute shortage of accommoda-
tion in Gauhati. AIR is constructing 3 
few quarters there as a special CaSt1 
for its staff. 

Two-Boomed Quarters for C~ass IV 
Staft of Central Government 

r Shri Ram Garib: 
3861. -{ I'hri S. M. Banerjee: 

l Shr! Prabhat Kar: 

wm the Minister of Works, Raus-
IDe and Supply be pleased to state. 

(>I) whether there is any projJ"oal 
to construct two-roomed quarters and 

to convert the existing single-roon·pd 
tcnE'ments into two-roomed teneMents· 
f(.or Class IV staff of Central GO'/Em-
r.lE'nt; and 

(b) if so, at what stage is the pro-
jJlosals? 

The Deputy Minister 01 Woru. 
Jlousing and Supply (Shri Anil K •. 
Chanda): (a) and (b). A propos.:l to 
('o,,~truct two-roomed quarters for· 
Clp.ss IV staff is under considera~'on. 
Th" plans and estimate of cost im'olv-
ert are being prepared by the Ce:ltl'al 
Purlic Works Department. There is,. 
however, no proposal, at present, to 
ronvert the existing sigle-rwmed 
houses into two-roomed ones. 

Comprehensive Publication on 
Working of LaboUr Laws 

3~62. Shri D. C. Sharma: Will the 
Minister of LabOur and Employment 
be pleased to state: 

(a) whether there is any compre-
h"nsive publication indicating the 
working of the labour laws. both in 
the public and private (Central and 
State sphere) undertakings; and 

(b) if the answer to (a) above be in 
the negative whether there is any 
proposal to bring out such a publica-
tion so that all India picture on the-
worldng of the Acts may be availablE:? 

The Deputy Minister of Labour· 
(Sbrl Abid Ali): (a) No; there are· 
annual reports separately on the WOl k· 
in!;! 01 several of the labour law;. 

(b) No. 

DeLegation to East European Countries· 

3863. Shri P. C. Borooah: Will the 
Hinister of Commerce and Indl1lotry 
be pleased to state: 

(a) whether a delegation is prcpos-
ed to be sent on a six weeks tour of 
Ea~t European countries shortly with 
a view to assessing the future mar-
keting potentialities for tea. caffe". 
jute goods, textiles and engineering 
goods; 

(b) if so, when; and 
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(c) which countries are included in 
the itinerary? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(3) to (c). The proposal has been 
deferred for the present. 

Fmployees' State Insnrance Scheme 

3864. Shri K. N. Pande· Will the 
M;!lister of Labour and Employment 
,b~ pleased to state: 

(a) the progress made so far "J\I i th 
!"cgard to construction of hospitals for 
the persons insured at Kanpur and 
MlJdinagar under Employees' State 
Insnrance Scheme; 

(b) whether it is a fact that Modi-
nagar being attached to Di3trict 
'Hospital, Meerut, for treatment of 
ser;ous cases of the insured per"un., 
'has not even an ambulance car to 
'carry the patients, although the dis-
ta:1("e between Modinagar and Meerut 
is fourteen miles; 

(e) if so, the arrangement made to 
1rra t serious cases of insured persons 
at Modinagar; and 

(d) whether it is a fact that because 
of lack of proper arrangement for 
'hospitalisation a great deal of discon-
te!1tment is growing among the per-
sons insured under the Scheme mC'l-
tioned above in every part of the 
'Country? 

The Deputy Minister of Planning 
'and , .. bour and Employment (Shrl L. 
N. MIshra): (a) Kanpur: (i) General 
Hospital.-Construction is nearing 
'Completion. 

(ii) T.B. Hospital.-Plans and esti-
'mates are under preparation. 

Modinallar.-Proceedings for ecquisi 
.t'on of site are in progress. 

(b) to (d), The U.P. Governme"t has 
'-a!reoady been permitted to provide an 
ambulance at Modinagar. At present 
-arrengement exist for requisitioning of 
'an ambulanCe from the Meerut 
"HMpital and conveyance is alSo h;red 

at the expense of the Scheme. Emer-
gency cases are treated at the Civil 
He.pital, Gobindpuri and other cases 
are referred to the Civil Hospital, 
Meerut. 

Some complaints have been received 
regarding provision of hospital care 
under the Scheme. 

Tea Auction Market 

3865, Shri P. C. Borooah: Will the 
Mir.ister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that an in-
ternal tea auction market is being 
deo\"eloped fOr Assam tea; 

(b) if so, where; and 

(c) the reasons therefor? 

The Minister of Commerce (Shri 
Kanungo): (a) to (cl. Government do 
no! have any information. It has 
however, been reported in the Pn:ss 
that the Assam Government are think-
ing in terms of appointing a Com-
mittee with a view to finding out 
ways and means for the development 
of an internal auction market for the 
tea industry in the State. It has fur-
ther been reported that the auctio'l 
market might be located near the 
inland port of Pandu near Gauhati. 
The report adds that according to the 
State Government, such a step will 
greatly benefit the tea industry in 
the state inasmuch as the industry 
will not only be able to reduce the 
cost of movement to Calcutta wh"re 
an entry tax is required ,to be paid 
btlt also eliminate local taxes. 

Production and Sah of Woollen 
Articles 

3866. Shri Agadi: Will the Miuister 
of commerce and Industry be pleased 
to refer to the reply given to Un-
starred Question No. 120 on the 7th 
August, 1961 and state: 

(a) the subsidy given On woollen 
art;cles by the Khadi and Village In-
dustries Commission since 1954-55 to 
date annually and institution-wise in 
Mywre, Madras, Andhra Pradesh and 
Maharashtra States; 
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(b) whether it has come to the 
notice of Government that subsidy has 
beer> drawn on bogus woollen articles 
without producing or selling these 
articles by certain Institutions; 

(c) if so, the names of such insti tu-
tions; and 

(d) the details of action taken by 
Government? 

The Minister of Industry (Shri 
l\lanubhai Shah): (a) to (d). The in-
formation is being collected and it 
will be placed on the Table of the 
House in due course. 

Indians in Burma 

3867. Shri Ramesh Prasad Singh: 
Will the Prime Minister be pleased to 
state: 

(a) whether it is a fact that a num-
ber of Indian women who have be-
come widows and who want to come 
back to India after disposing of all 
their properties in Burma are being 
prevented from doing so because of the 
recent restrictions imposed by Bunnese 
Government on sending of monry 
orders etc. from Burma to India by 
Indian citizens there; and 

(b) if so, what steps the Govern-
ment of India are taking to help these 
women? 

The Prime MiDister and MiDi.sl.er of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). We have no 
knowledge of any Indian widow in 
Burma being prevented from return-
ing to India becaUSe of restrictions on 
repatriation of assets. RemittanCe by 
money order from Burma to d~pen
dents in India is limited to Kvats 20 
(equivalent to Rs. 20) per indIvidual 
per month and has therefore hardly 
any relevance in the matter. All re-
quests for repatriation of assets from 
Burma are dealt with by the Exchange 
Controller in that country and dispos· 
ed of according to merits. Our 
Embassy assists in cases relating to 
contract officers and other Indians who 
appeal to it for help. 

1177 (Ai) LSD--6. 

Rural BuUdiDg Claims 

3868. 8hri R. C. Sharma: Will the 
Mmister of Rehabilitation and Minority 
Affairs be pleased to state: 

(a) the number of cases in which 
the Regional Settlement Cammissioner, 
Indore, rejected the rural building 
claims by payment in cash for agri-
cultura! claims under Rule 54 of Dis-
placed Persons Compensation Rules; 

(b) the number of claimants who 
applied for building grant and site; 
and 

(c) the number of such claimants 
whGse claims for building grant and 
site haVe been rejected so far in tile 
State of Madhya Pradesh? 

'.rhe Minister of Rehabilitation and 
Imnority Affairs (Shri Mebr ChaDd 
KhallJla): (a) Separate statistics are 
not maintained. However, it is esti-
mated that 300-400 rural building 
claims might have been rei~te.i on 
account of payment in casn under 
Rule 54. 

(b) 6. 

(c) 2. 

All India Radio 

3869. Shri Tancamani: Will the 
Minister of Information IUIc1 Broad-
ea.~tiDg be pleased to state: 

ra) whether new scales under 
Second Pay Commission hav(: been 
fixetj and arrears paid to the staff in 
th" A.I.R., Delhi; 

(b) if not, which section has not 
yet been benefited; 

(c) whether it is a fact thllt it has 
not been done in the news serVIce 
division of the A.I.R.; and 

(d) if so, the time by which it will 
be done? 

The Minister of Information and 
Br(ladeastinc (Dr. Keskar): {aJ Yes, 
Sir, except in the case of persons wh" 
hav,,- not yet exercised thdr option 
between old and revised sca!es alld 
a few others. 
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(b) No section, as such, of All 
lndip Radio, has been denied the 
benefit. 

(C) No, Sir, except for a Ie", posts. 

(d) The question does not aris ... , ex-
cept in the case of a few posh for 
which proposals are likely to be 
finalised shortly. 

All India Radio 

3810. Shri Tanpmani: Will tne 
Minister of lDformation aDd Broad-
casting be pleased to state: 

(a) whether it is a fact that over 500 
staff artists of Delhi A.!.R. have not 
received benefit of allowance due to 
upgrading of Delhi as 'A' class city; 

(b) if so, reasons for the same; 
(c) whether facilities like p:r.o. 

house allotment etc. are not extended 
to them as in the caSe of other Gov-
ernment employees; and -(d) the decision taken regarding in-
creased allowance to these staff 
artists? 

The Minister of Information and 
BroadcastiDg (Dr. Keskar): (a), (b) 
and (d). Staff artistes of AIR are not 
re~lar Government employees. They 
get a consolidated fee according to 
their terms of contract for production 
work for the various Stations. They, 
therefore, have not received at any 
time any allowance of any kind. The 
consolidated fee is fixed keeping in 
view all factors. 

(r) The staff artistes have been 
made eligible for leave travel conces-
sion (P.T.O.) as admissible to regular 
Government servants and also for 
allotment of residential accommoda-
tion. 

Employment Exchanges 

3871. Shri Tanpmani: Will the Min-
Ister of Labour and Employment be 
pleased to state: 

(a) whether there is a proposal to 
establish employment exchanges at 
the rate of one per district; 

•. ':~":~~'~ .. ~~:;.; .. ~ .. d;i~' " 

(b) if so, the number to be opened 
during the current year; and 

(c) what is the present strenglli. 
State-wise? 

The Deputy Minister of Labo .... 
(Shri Abid Ali): (a) Yes. 

(b) 37. 

(c) Name of State No. of Em-
ployment Ex-

changes 00 

31-7-1961-

1. Andhra Pradesh. 21 
2. Assam. 1~ 

3. Bihar. 2% 
4. Gujarat. 16 
5. Jammu and Kashmir. Z 
6. Kerala. f) 

7. Madhya Prades~ ~ 

B. Madras. 14 
9. Maharashtra. 26. 

10. Mysore. 19-
11. Orissa. IS 
12. Punjab. 25 
13. Rajasthan. IS 
14. Uttar Pradesh, 53 
15. West Bengal'. 19 
16. Delhi. 3-
17. Himachal Pradesh. t 
lB. Manipur. 1 
19. Tripura. ]. 
20. Pondicherry. I 

Total. 312' 

"-reh Cell in Ministry of Lallclu 
and Empleyment 

3872. Shri Tangamani: Will the Min-
ister of Labour aDd Employment be 
pleased to state: 

<a) whether there is a proposal to 
set up a separate research cell in the 
Ministry; 

(b) if so, what are its functions; 
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(c) when will the cel! be set up and 
... ·hat are the persons engaged in this 
function; 

(d) will the findings of the research 
be made available to the House; and 

(e) if so, at what periods'! 

The Deputy Minister of Planning and 
Labour and Employment (Shri L. N. 
Mishra): (a) Yes. 

(b) To conduct Fundamental Re-
search on various aspects of labour 
problems. 

(c), (d) and (e). The proposal is 
under consideration. 

A.aIm of Mis Richardson and Crudas, 
Bombay 

31173. Shri Goray: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whether Government have ap-
pointed any Special Officer to help the 
Special Officer appointed by the Cal-
cutta High Court to look into the 
affairs of Mis. RichardSOn & Crud as, 
Bombay; 

(b) if so, whether a provisional list 
of equity shareholders has been pre-
pared; 

(c) what have been the holdings of 
Shri Mundhra and his associates in 
the company genuine as well as spur-
ious; and 

(d) what are the holdings of Lile 
InsuranCe Corporation, both genuine 
and suprious? 

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir. 

(b) A provisional register of equity 
sharehOlders has been prepared by 
the Special Officer appointed by the 
High Court Calcutta to manage the 
affairs of MIs. Richardson and 
Crudas, Bombay. 

(c) and (d). The provisional re-
gister of equity shareholders contains 
only the genuine and undisputed hold-
ings. No information is available on 
any shareholder's spurious holdings. 
rhe undisputed holdings as recorded 
in the provisional register, of the Life 
Insurance Corporation and Shri 

Mundhra and his associates are as 
below:-

Holder No. of preference No. of 
shares equity shares. 

L.I.C. of India 19,030 1,12,750 
Shri Haridas Mundhra 1,810 15,925 
and Associations. 

Houses for Flood Sufferers in Poona 

3874 {Shri G. K. Jedhe: 
. Shrj Panprkar: 

Will the Minister of Works, Housinl 
SUd Supply be pleased to state: 

(a) whether there is any proposal 
before Government to construct 
houses fOr flood-sufferers in Poona 
immediately on co-operative basis; 

(b) if so, the details thereof; 

(c) whether there is also any pro-
posal of the same natu,e for the 
villagers who suffered by Panshet dam 
flood; and 

(d) if so, the details thereof? 

The Deputy Minister of Works, 
Housinl and Supply (Shri Ani! It. 
Chanda): (a) to (d). The provision of 
houses to flood sufferers in Poona and 
adjoining villages is primarily the 
concern of the Maharashtra Govern-
ment who would, no doubt, employ 
such agencies (including cooperatives) 
for the purpose as would produce the 
most expeditious and satisfactory re-
sults. 

n may be mentioned that the Hous-
ing Scheme of this Ministry (viz. the 
Subsidised Industrial Housing Scheme 
Low Income Group Housing Scheme, 
Middle Income Group Housing Scheme 
and the Village Housing Projects 
Scheme) which are administered 
through the respective State Govern-
ments, provide, inter-alia, for grant 
of financial assistance to co-operatives 
of eligible persons. It is open to the 
Maharashtra Government to utilise 
the funds allocated to them under the 
Housing Schemes of this Ministry, for 
construction of houses in the flood-
affected areas in accordanre with the 
provisions of the respective schemes. 
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INS hrs. 

CALLING ATTENTION TO 
MATTERS OF URGENT PUBLIC 

IMPORTANCE 

ACCIDENTS IN CERTAIN MINES 

Shri Indra,jit Gupta (Calcutta-
South West): Under Rule 197, I beg 
to call the attention of the Minister of 
Labour and Employment to the follow-
ing matter of urgent public import-
anCe and I request that he may make 
a statement thereon:-

Successive accidents in Burragarh, 
Kusunda Nayadih, Gus, Chinakuri and 
Ratibati mines. 

The Deputy Minister of PlaDlliDc 
and Labour and Employmnt (Shri L. 
N. Mishra): It is a fairly long state-
ment, and if you permit me, I will 
lay it on the Table. 

Mr. Speake': Yes. He may do so. 
Shri L. N. Mishra: Sir, I lay a state-

ment on the Table. 

Statement 

As Hon. Members are aware, acci-
dents occurred in Burragarh, Kusunda 
Nayadih, Gua. Chinakuri and Ratibati 
mines during the months of June and 
July, 1961, involving a loss of 13 lives. 
Four of these accidents were due to 
the fall of roofs or sides and the fifth 
to the premature explosion of a cart-
ridge. All of them were fully enquired 
into by the Mines In9pectorate. On 
10th June, 1961, while supports were 
being withdrawn from a depillaring 
area in Burragarh Colliery, the roof 
collapsed and buried 4 timbermen. On 
the same day one of the two loaders 
engaged in loading coal in Kusunda 
Nayadih Colliery was struck fatally by 
a mass of coal which fell from the side 
of the working place. On 26th June, 
1961, four persons were killed in Gua 
iron are mine in the process of dislodg-
ing a stuck-up liquid oxygen cartridge. 
While a cog was ·being withdrawn on 
13th July, 1961, masses of coal fell 
from roof and sides in Chinakuri Col-
liery dislodging the supports and kill-
ing 2 persons. In the Ratibati mine, 
the accident On 14th July, 1961 was 

of UTgent Public ImpOTtance 
due to an air blast caused by a roof 
fall in a depillaring area. No viola-
tions of rules or regulations were 
noticed and there was nothing to sug-
gest that mining operations had not 
been carried out with due care and 
caution. All the accidents were, there-
fore, classifl.ed as eases of misadven-
ture. 

On an average there are about 4,000 
accidents every year in mines. Of 
these, some 300 are fatal involving a 
loss of about 400 lives. While loss of 
life through accidents in mines is 
naturally a matter of deep concern, 
mining is a hazardous operation from 
which risks cannot be eliminated al-
together. The best that can be done is 
to minimise such accidents and their 
severity. I venture to say that ill 
recent years there has been steady 
reduction in the fatality rate mainly 
through improved safety legislation 
and its strict enforcement. The fata-
lity rate per 1,000 persons employed 
in coal mines was 0!i9 in 1960 as 
against 0'10 in 1951. The correspond-
ing filgures for all mines wl!i'e 0'51 
and 0.77. In this we have a record 
which compares very favourably with 
that of other industrially advanced 
countries. 

LegislatiOn bv itself cannot ensure a 
high standard of "afety in mines. A 
large number of accidents happen as 
a result of the unsafe acts of workers 
whiCh must be attributed to lack of 
vocational training, of safety consc-
iousness and of adequate and proper 
safety equipment. Fatigue and want 
of fitness of workers also contribute 
to accidents. Moreover, there are 
technical problems of dust, lighting 
and ventilation which must be solved 
adequately to render a mine safe. 

As members are aware, a Con-
ference on Safety in Mines was held 
in 1958-59 which considered at length 
S'Bfety problems and on its recom-
mendations several committees are 
now at wo~k probing into the 9peciflc 
problems referred to them. Three 
such Committees have already sub-
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mitted their reports and action is be-
ing taken on their recommendations. 
The reports of the remaining com-
mittees are awaited. 

I have briefly referred to these facts 
to show how complex and varied min-
ing problems are and what we are 
doing to solve them. All these efforts, 
including amendment of the legis-
tion and strengthening of the enforce-
ment agency, have been directed to-
wards improving safety and reducing 
accidents. 

I have got a note on safety in mines 
prepared for circulation among the 
hon. Members, SO that they may 
know all aspects of the problem in 
their true perspective. If members 
desire to see the working of some 
mines, necessary arrangements can 
be made fOr the purpose. 

Shri B. K. Gaikwad (Nasik): May 
request one thing? 

Mr. Speaker: Order, order. There 
are more callinJ attention notices. 
Will the hon. Member kindly resume 
his seat? There are 12 more calling 
attention notices. Under Rule 197 (3), 
not more than one calling attention 
notice could be admitted for the same 
day. But, today being the last day, 
the other calling attention notices 
are put down on the Order Paper. 
Statements in respect of them will 
be laid on the Table of the House 
by the Ministers concerned as is usual 
in such cases. 

They will be available to all Mem-
bers of the House. 

REPORTED REDUCTAON OF EMOLUMONTB 
OF ICS OFFICERS 

Shrlmati Da Palehoudhuri (Naba-
dwip): Under Rule 197, I bei to call 
the attention of the Minister of Home 
Affairs to the following matter 01 
urgent public importance and I re-
quest that he may make a statement 
thereon:-

The reported recommendation of the 
Comptroller and Auditor-General re-
garding reduction of the emoluments 
of I.C.S. Of/Icers. 

The Minister of Home Affairs (Shri 
Lal Bahadur ShaStri): I lay a state-
ment On the Table. 

Statement 

The Comptroller and Auditor Gene-
ral of India has, in a communication 
to the Government, indicated his 
views on the scope and extent of the 
guarantee relating to' remuneration 
embodied in Article 314 of the Con-
stitution. In particular, he has re-
ferred to the remuneration to be 
allowed to the ex-Secretary of State 
officers in posts held by them which 
were created subsequent to 14th 
August, 1947. The views expressed 
by him and the interpretation which 
he seeks to give to the express pro-
visions in the Constitution are now 
under detailed examination i.a consul-
tation with the Ministries of Finance 
and Law. It will take some time for 
the questions raised to be thoroughly 
examined and decisions to be taken 
by Government. 

HOLD-UP OF A TRAIN AT FARRUKHABAD 

Shrlmati Da Palchoudhuri: Under 
RUle 197, I beg to call the attention 
of the Minister of Railways to the 
following matter of urgent public 
importance and I request that he 
may make a statement thereon:-

The holding up of the North-East-
ern Railway Farrukhabad-Shikohabad 
Passenger train at Farrukhabad sta-
tion on the 26th August, 1961. 

The MiDister of Railways (Shri 
lq;JlwaD Bam): I lay a Statement 
on the Table. 

Statement 

It was on the moming of 26th 
AU8ust, 11161, which was a day of 
festival on account of Raksha Ban-
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dhan, that a large number of passeng-
ers arrived at Farrukhabad Railway 
station and they wanted to travel by 
the morning train leaving Farrukha-
bad for Shikohabad at 08-40 hrs. 
Many of these passengers were with-
out proper tickets and they wanted 
to travel on the roof of the train. 
The Railway staff dissuaded them 
from doing so, but their attempts 
proved unsuccessful. The Railway 
authorities had, therefore, to seek the 
assistance of civil police, who arrived 
at 10-45 hrs. The passengers on the 
roof of the train were removed and 
the train started at 11-00 hrs. i.e. 2 
hours and 20 minutes late. But it 
could not proceed due to frequent 
pulling of the alarm chain by the 
passengers. The crowd that had col-
lected also clashed with the pOlice 
using brick-bats, which resulted in 
injuries to the Railway Magistrate, 
the Kotwal Civil Police Farrukhabad, 
a constable and the Engine Driver. It 
was only at 14-05 hrs. that the train 
could finally start escorted by the 
Superintendent of Police, a Railway 
Magistrate, Railway Protection Force 
and the D.T.S. N/Eastern Railway 
Fatehgarh. 

The constable reported to have re-
ceived injuries due to pelting of 
stones, was admitted to the hospital, 
while the remaining injured staff 
were given first aid. Tlie main da-
mage caused to the Railway property 
was the removal of two Warner Sig-
nals by unruly passengers. About a 
hundred persons who were either 
without tickets or who were found 
throwing brick-bats were arrested. 

REvIsION OF THnm PLAN ALLOTMENT 
'1'0 ORIsSA 

Sbri SurendraDath Dwivedy (Ken-
drapara): Under Rule 197, I beg to 
call the attention of the Minister of 
Labour and Employment and Plan-
ning to the following matter of urg-
ent public importance and I request 
that he may make a statement there-
on:- .. 

of Urgent Public Importance 
The proposal for revision of the 

Plan allotment to Orissa in the Third 
Five Year Plan. 

Shri L. N. Mlshra: I lay a State-
ment On the Table. 

Statement 
The Government of India are aware 

that the Government of Orissa are 
engaged in the study of Orissa's Deve_ 
lopment Plan, which forms part of 
the Third Five Year Plan. An indi-
cation to this effect was given in the 
Address of the Governor of Orissa to 
the Orissa Legislative Assembly on 
August 21, 1961. The Planning Com-
mission has received no proposals 
from the State Government for re-
vising its Plan outlay or recasting the 
State Plan. 

The representatives of the Orissa 
Government recently discussed with 
the Planning Commission and the 
Central Ministries concerned their 
tentative proposals for developing 
export of iron ore through the Para-
dip Port. It was suggested to them 
that in the first instance the State 
Government should arrange to pre-
pare, in consultation with the Central 
Ministries concerned, detailed project 
reports for developing Paradip as an 
all-weather port and for mining the 
Laitari-Tomka iron ore deposits. It 
would also be necessary to undertake 
a fairly detailed study of the compa-
ratiVe economics of transport of iron 
ore by road and by rail. It was fur-
ther explained that the resources at 
present available, including foreign 
exchange, bad been already allocated 
for the Third Five Year Plan as ap-
proved by the Pai'liament. 

NEW POLITICAL SET-UP IN CERTAIN 
UNION TERRrroRIES 

Sbri L. Achaw SIDch (Inner ~ 
pur): Under Rule 197, I beg to can 
the attention of the Minister of Home 
Affairs to the following matter of 
urgent public importance and I re-
quest that he may make a statement 
therenn:-
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The proposed introduction of. new 
political set-up in the Union territo-
ries of Himachal Pradesh, Manipur 
and Tripura. 

Shri La! Bahadur Shastri: I lay a 
Statement on the Table. 

Statement 

On the 25th August, 1961, in reply 
to Starred Question No. 961, I inform-
ed the House that the question of 
making changes In the existing set-up 
of Union territories was still under 
consideration. I fully appreciate the 
interest of the hon. Members in an 
early announcement of the decision of 
the Government of India regarding 
the changes to be introduced in these 
territories. The various aspects of 
the matter are under active considera-
tion of the Government and I hope 
we shaH be able to make an an-
nouncement in this regard during the 
next session of Par liamen t. 

DOCK INSPECTION CERTIFICATES FOR 
HANDLOOM CLOTH 

Shri Narasimhan (Krishnagiri): 
Under Rule 197, I beg to call the 
attention of the Minister of Com-
merce and Industry to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:-

The alleged failure of the Textile 
Commissioner's Office to issue Dock 
Inspection Certificates to handloom 
cloth worth Rs. 20 lakhs for export 
from Tuticorin. 

The Minister of Commerce and in-
dustry (Shri K. C. Reddy): I lay a 
Statement on the Table. 

Statement 

Under the existing procedure all art 
silk fabrics which are exported sud 
for which import entitlement is claim-
ed under the Export Promotion 
Scheme have ro be comllulsorily ins-
pected prior to shipment This has 
been provided with a view to check 
abuses. 

0/ Urgent Public Importance 
The Ministry of Commerce and 

Industry received a telegram dated 1st 
September, 1961 from the Hondloom 
Textile Exporters Society. Komara-
palayam, stating that handloom art-
silk sarees worth about Rs. 20 lakhs 
intended for ex;port to Ceylon under 
the Export Promotion Scheme were 
held up at the Tuticorin Port for want 
of Dock Inspection Certificate from 
Textile Commissioner. The textile 
Commissioner was contacted immedia-
tely in order to get a report on the 
case. 

According to the Textile Commis-
sioner, a consignment consisting of 370 
cases of Handloom Art Silk cloth was 
presented fOr export at the Tuticorin 
Port. As certain complaints were 
received with regard to the quality of 
these goods, the Regional Office of the 
Textile Commissioner at Madras and 
the Chief Inspecting Officer of the 
Cotton Textiles Fund Committee 
arranged for a special inspection of the 
consignment. Two hundred and seven 
cases were permitted to be exported 
by the 4th September, 1961. The 
remaining cases are also expected to be 
releaSed in a day or two. The Textile 
Commissioner'S office has taken prompt 
action to inspect the goods and release 
them for export. The question of 
undue delay on the part of the Textile 
Commissioner's Office does not arise. 
The quality of the goods exported has 
to be ascertained by drawing suitable 
samples before export, but having 
regard to the circumstances of the 
present case, the completion Of the 
nE'cessary formalities took a little time. 

EXPORT OF ScRAP 

Shri M. B. Thakore: Under Rule 
197, I beg to call the attention of the 
Minister of Steel, Mines and Fuel to 
the following matter of urgent public 
Importance and I request that he 111lI,)' 
make a statement thereon:_ 

The appointment of a Committee on 
he export of scrap and the restrictions 
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imposed on the scrap export by the 
Government. 

The MiDister of Steel, Mines and 
Fuel (Saniar Swaran Sln&"h): I lay a 
Statement on the Table. 

Statement 

Iron and steel crap is an essential 
raw material for the steel industry. 
There is difference in views beween 
the consumers of scrap within that 
country and the export trade regard-
ing availability of scrap for exports. 
Government have appointed a commit-
tee on 29-4-1961 which will inter-alia 

(a) ascertain the quantum of 
probable arlsmgs of different 
grades of scrap in various regions 
in the next five years; 

(b) study the use, current and 
prospective, of scrap within the 
country in the same period; 

(c) study the existing system of 
distribution and suggest improve-
ments that could be made to it; 

(d) study the present system of 
price and control on scrap and the 
need for its continuance; 

(e) examine the possibilities of 
export of different grades of scrap 
and the licensing policy that 
should be pursnP.d: al'o. 

(f) examine' the need tor im-
ports of scrap to meet ihe require-
ments of actual users. 

The Committee, it is expected, will 
submit its report before the end of the 
year. While formulating the txport 
pOlicy for the second half of 1961, the 
Iron & Steel Controller brought to the 
notice of the GovernmeRt, that mel-
ting furnaces in the Muntry are 
experiencing considerable "lift'culties in 
getting 'melting scrap. 'l'r.r.refore, it 
became necessary to prohibit export 
of heavy melting scrap, which had 
been allOwed in the previous periods 
as an incentive, to the extent of 1 ton 
tor every 5 tons of 2, 2a and 3 quality 

of Urgent Public Importance 
sheet cuttings eXPOrted. The incentive 
given to exporters of 2, 2a and 3 
quality sheet cuttings, in the nature 
of 1 ton of No.1 quality sheet cuttings, 
for every 10 tons of No.2, 2a and 3 
quality sheet cuttings excported had 
also to be halved. Certain represen-
tations were also received that stain-
less steel scrap, could be used within 
tht country. Consequently export of 
stainless steel scrap which was allow-
ed freely, was also prohibited in the 
current licensing period. 

It has always been Government's 
policy to allow export of only those 
categories Iquantities of scrap, which 
cannot be used within the country and 
this policy has been continued in the 
second half year of 1961 also. 

It is correct that in January the 
Scrap Traders were informed that in 
view of' the decision to appoint a Com-
mittee on Scrap shorily it was intend_ 
ed to maintain the s,tatus quo in the 
export policy of scrap, but at that time 
it was anticipated that the Scrap Com-
mittee's rejort would be available at 
the end Of September. The report has 
oeen delayed and may not now be 
available much before the end of the 
year. In view of this delay and the 
circumstances mentioned above, it 
becal'lll> necessary and urgent in the 
interest of consei-vation of qualities of 
scrllp which could be used in the 
country to make certain modifications 
in the Scrap E~port Policy as explal!l.-
ed abet"" 

AWARD OF POST-MATHIC SCHOLARSHIPS 
TO ScHEDULED CASTE STUDENTS 

8hri B. K. Galkwad (Nasik): 
Under Rule 197, I beg to call the 
attention of the Minister of Education 
to the following matter of urgent 
public importance and I request that 
he may make a statement thereon:-

The reported change in the policy of 
the Government regarding the award 
of post..matric scholarships to students 
belonging to the SchedUled castes. 
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The Minister of EdueatiOll (Dr. 
K. L. Sbrimall): I lay the statement 
on the Table. 

Statement 

The only change which has been 
introduced in the award of Post-Matric 
Scholarships to Scheduled Castes stu-
dents under the Government of India 
Scholarships Scheme, is the imposition 
of Means Test i.e., whose parents'/ 
guardians' income exceeds Rs. 6,000 
per annum will not get scholarships. 
In the course of time, economic back-
wardness should become the sole cri-
terion for grant of educational assis-
tance and not backwardness on the 
the basis of 'Caste' - It is for this 
reason as also on account of limitation 
of funds that the 'Means Test' has 
been introduced. It is estimated that 
the number of students amongst 
Scheduled Castes who have more 
means than the minimum limit pres-
cribed may not be more than 1 per 
cent. The 'Means Test' for .Scheduled 
Castes is, therefore, not going to 
make any material difference. 

THREATENED STRIKE BY EMPLOYEES OF 
ASS'OCIATION FOR CULTIVATION OF 

ScIENCE, CAt.ctr.rl'A 

Shrimati Rena Chakravartty (Basir-
hat): Under Rule 197. I beg to call the 
attention of the Minister of Scientific 
Research and Cultural AffaIrs to the 
following matter of urgent public im-
portance and I request that he may 
make a statement thereon:-

The Minister of Scientific Research 
and Cultural. Mairs (Sbri Bumayun 
Kabir): I lay a Statement on the 
Table. ,1 

Statement 

It is understood that the Indiar; 
Association for the Cultivation of 
Science, Calcutta, has been served 
with a notice by its Employees' Asso-
ciation of its intention to strike if its 
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demands are not conceded by the Asso-
ciation by the 11th SePtember, 1961. 

The As3oc;atlon is an autonomous. 
institution receiving grants-in-aid from 
the Cenrtal Government and the West 
Bengal Government in the foilowing 
proportion:-

(a) for recurring expenditure in the· 
ra!:o of 6:1. 

(b) for non_recurring expenditure in 
the ratio of 2: 1. 

The Central Government is not con 
cerned directly with the demands of 
the employees of the Association, 
except to the extent that they may 
affect the amount of grants-in-aid 
given by the Central Government. The 
demand of the employees which 
affects the amount of grants-in-aid by 
the Central Government relates to 
the revision of their scales of pay. 
The question of revision of pay has 
been engaging the attention of the 
Association and was recently discuss-
ed between the Association and the 
Secretary of the Ministry of Scienti-
fic Research and Cultural Affairs at a 
meeting held at Calcutta on the 17th 
July 1961. The Council of the Asso_ 
ciation in a meeting held on the 20th 
JUly 1961 resolved to recommend to 
Government the adoption of Calcutta 
Univt!l"Sity scales. Comwete propo-
sals from the Association, in the light 
of the Council's resolution, when 
received, will be considered in consul-
tation with the Government of West 
Bengal. 
i>ELAy IN AWARD BY NATIONAL TiuaUNAL. 

(BANK DISPUTES) 

Shri Oza (Zalawad): Under Rule 
197, I beg to call the attention of the 
Minister of Labour and Employment 
to the following matter of urgent pub-
lic importance and I request that he 
may make a statement thereon:-

The delay on the part of the 
N·ational Tribunal (Bank Disputes) 

in giving its award. 
Shrl L. N. Mishra: Sir, I lay a state-

ment on the Table. 
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Statement 

The demand of the employees of the 
banks were referred to National Tri-

1>unal in March, 1960. While the re-
.gular hearings were in progress, the 
bank employees Associations challeng-
ed the validity of section 34A of the 
Banking Companies Act. The Tribu-
nal rejected the petition. Against this 
decision a section of the employees 
approached the Bombay High Court 
which upheld the decision of the 
National Tribunal. Subsequently, 
petitions were filed by the All India 
Bank Employees Association and the 
State Bank of India Staff Union before 
the Supreme Court requesting for a 
declaration that the said section was 
ultra vires. While admitting the peti-
tions, the Supreme Court directed the 
National Tribunal not to give its 
award in the dispute till the petitions 
were disposed of. On 28th August, 
1961, the Supreme Court also upheld 
the validitv of the said section and 

.dismissed the applications filed by the 
employees Associations. 

The proceedings before the tribunal 
-are in progress and it is expected that 
the hearing will be concluded before 
-the end of the current month. 

REPORTED SUICIDE BY A RESEARCH 
STUDENT OF DELHI UNIVERSITY 

Shrimati Maimoona Sultan: Under 
Rule 197, I beg to call the attention 
of the Minister of Education to the 
following matter of urgent public im-
portance and I request that he may 
make a statenlent thereon:-

The reported suicide by a re-
search assistant of the Delhi Uni-
versity. 

Dr. K. L. Shrimali: I lay a State-
-ment on the Table. 

Statement 
It has been replorted by the Delhi 

University authorities that Shri P. N. 
-Gambheer, a Research Assistant under 
• a C.S.lR. Scheme, committed suicide 

of Urgent Public Importance 
on the evening of Saturday, the 2nd 
September, 1961 at 6 P.M., according 
to a note left by him on his table in 
the laboratory of the New Block of 
Zoology Department. Shri Gam-
bheer's research was connected with 
the problem to detect the effect of 
Potassium Cyanide on different types 
of protozoa. SatUTday and Sunday. the 
2nd and 3rd September 1961 being 
holidays, the University was closed. 
The dead bodv was discovered on 
Monday, the 4th September, 1961 at 
9-30 A.M. when the laboratory was 
opened by a Research Scholar, Kumari 
R. Vimla Devi working in the same 
laboratory and also by a sweeper of 
the Department' who followed her to 
clean the room. Immediately the 
sweeper came running to the room of 
Dr. L. N. Johri, Acting Head of the 
Department of Zoology in the Old 
Block, Zoology Department to convey 
the message. On getting the news, 
Dr. Johri rang up the Health Centre 
of the University with a request to 
send the Doctor on Dutv to examine 
Shri Gambheer. The Doctor arrived 
within a few minutes, examined Shri 
Gambheer and pronounced that he was 
dead long before and his body was 
stiff. Dr. J ohri met the Registrar to 
explain the situation to him. There-
after on the advice of the Registrar, 
Dr. Johri informed the Officer-in-
charge, Roshanara Police Station and 
after a few minutes the Police arrived, 
visited the dead body and started their 
investigations. A note dated the 2nd 
September, 1961 written by Shri Gam-
bheer was found on the table. It was 
worded 'Injected few grams of potas-
sium cyanide to see reaction. In case 
death occurs the body may be cre-
mated and the ashes immersed in the 
Jumna waters. Goodbye to research. 
Goodbye to all. I do not owe any-
thing to anybody'. An envelope con-
taining Rs. 84.02 nP. was also found 
on the table on which was written 
"this is for cremation". 

Some torn pieces of paper were 
found on Shri Gambheer's table under 
the heap of s'ome books and papers . 
Dr. Jobri managed to assemble these 
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pieces as far as possible. This paper 
gives some effects of the poison on the 
body between 6.00 and 6-25 P.M. The 
Police had picked up these torn pieces 
from Shri Gambheer's waste paper 
basket in the laboratory and they were 
put on the table. The matter is under 
investigation and no report from the 
Police has been received so far. 

NON-REINSTATEMENT OF SOME DIS-
MISSED EMPLOYEES AND DELAY IN RES-
-.rORATION OF RECOGNITION OF EMPLO-

YEES' UNIONS AND FEDERATIONS. 

Shri Indrajit Gupta: Under Rule 
197, I beg to call the attention of the 
Minister of Home Affairs to the follow-
ing matter of urgent public importance 
and I request that he may make a 
statement thereon:-

The non-reinstatement of over 300 
dismissed employees and delay in res-
toring recognition of the employees' 
Federations and Unions that participa-
ted in July 1960 strike. 

Shri Lal Bahadur Shastri: I lay a 
Statement on the Table. 

Statement 

According to the latest information 
available, O'rders of dismissal and re-
moval passed against 170 employees 
and orders of discharge passed against 
102 employees are now in force. 
Considering that departmental pro-
ceedings were initially instituted 
against about 46,000 employees, and 
2,079 were dismissed 'Or removed, and 
2,137 discharged, the number against 
whom orders of dismissal, !'emoval and 
discharge now stand is small. This 
shows that action has finally been 
taken very sparingly. The employees 
who took part in the strike were not 
only guilty of indiscipline but also of 
offences punishable under the law. It 
would in the circumstances be against 
the public interest to cond'One their 
conduct whole-sale. It is, however, 
open to the individuals affected to 
submit an appeal Or memorial to the 
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appropriate authority, which will con-
sider each case on merits. 

2. The question of restoration of re-
c'Ognition to unions and associations 
whose recognition was withdrawn fol-
lowing the strike is under the consi-
deration of Government, and their 
decision will be announced shortly. 

FLOoDS IN ORISSA 

Shrl Chintamoni Panigrahi (Puri) : 
Under Rule 197, I beg to call the atten-
tion of the Minister of Irrigation and 
Power to the foll'Owing matter of 
urgent public importance and I re-
quest that he may make a statement 
thereon:-

The dtuation arISIng out of the 
heavy floods in Orissa this week. 

The Minister of Irrigation and Power 
(HafIz Mohammed Ibrahim): I lay the 
Statement on the Table. 

Statement 

The calling attention notice regard-
ing the situation arising out of the 
ft'Oods in Orissa during this week was 
received in my Ministry at 8-30 P.M. 
last evening. Immediately my officen; 
endeavoured to establish contact with 
the State Government officials on the 
telephone but were unable to obtain 
any useful information. At our ins-
tance, a special officer of the Orissa 
Government has been designated to 
supply information to Us from time to 
time regarding the flood situation in 
the State. No informatiOn has so far 
been received by my Ministry from 
this officer. 

The latest information with my 
Ministry relates to the 2nd of Septem-
ber when it was repO'rted to us through 
a bulletin issued by the Orissa Gov-
ernment that the flood levels in the 
Baitarni and the Brahmini rivers were 
below danger points. 

For the first time we came to know 
on the morning of the 7th Septem-
ber from papers and from the news 
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broadcast over the All India Radio 
that the two rivers Baitarni and Brah-
mini were in spate. My Ministry sent 
an immediate telegram to Orissa 
Government calling for details but so 
far no 'reply has been received. The 
officers of my Minisbry are still endea-
vouring to contact the Orissa Govern-
ment officers and as soon as further 
information regarding the latest situa-
tion is received, it will be passed Oll 
to me. 

Shri B. K. Gaikwad; I just want to 
make a statement. Kindly excuse me 
because in my calling attention notice, 
item No.9 in the list today, you will 
ind the question of the policy of Gov-
ernment regardini scholarships to 
Scheduled Caste students is raised. 
Thousands of Scheduled Caste students 
m-e refused scholarships; some of the 
college authorities were kind enough 
to pay the students scholarships in ad-
vance. But, now, when they see the 
Government policy, the college authl>-
rities have started demanding this 
money back from the students. Some 
of the boys are in difficulty. There is 
another obstacle put in the way of 
the smooth administration of the 
colleges. In that connection I just 
want an assurance from the hon. 
Minister that he will immediately CIlme 
to help of the students. Otherwise 
the students will have to leave the 
colleges. That is the difficulty. I am 
receiving not one but hundreds of re-
presentations and tele&rams from the 
students and colleges. 

Mr. Speaker; The answer has been 
given in the Statement to item No.9. 

Shri B. K. Gaikwad; It is a very im-
portant question, Sir. 

Dr. K. L. Shrimall: The statem_ 
which has been laid on the Table of 
the HOUSe indicates the policy which 
the Government of India have adopt-
ed in the matter; and if there 8're 
any di1Bculties the hon. Member can 
certainly draw the attention of the 
State Government or my attention. 

of Urgent Public Importance 

All these difficulties cannot be solved 
on the fioor of the HOUSe here. 

Mr. Speaker: He has laid a state-
ment. 

8hri p. G. Deb (Angul): Sir, 
would like to make a statement. 

Mr. Speaker: No more statements 
today. 

Shri B. K. Gaikwad: Will the hon. 
Minister say 

Mr. Speaker: Order, order. He is 
not going to say. Merely out of de-
ference to the hon. Member and on 
account of the importance of that 
matter, I admitted it as a Cal!ing 
Attention Notice, and the hon. Minis-
ter has made a statement. If the han. 
Member wants a discussion on this, I 
am not going to allow that now. J 
allowed' him to put a question and 
called upon the hon. Minister to reply 
to it. He said that what can be 
stated on behalf of the Goverrunent 
has been stated in the statement laid 
on the Table. If there is anything 
more to be done, if any representa-
tion is to be made, the hon. Minister 
will be available and I would advise 
the hon. Member to see him, and get 
such other information as he wants, 
from the hon. Minister. If it is only 
for the purpose of raising it here so 
that it might be published elsewhere, 
I am not going to allow it. (lntl!1'-
roption). Order, order. I am giving 
any amount of latitude and indulgence. 
The hon. Member will take up this 
matter seri'ously with the hon. Minis-
ter. I will ask the hon. Minister to 
spend sometime over it and try to de-
vise something to remove all hard-
ships by all legitimate means. 

Shri Braj Raj Singh has given notice 
of a motion under rule 377. I have 
treated it as a Calling Attention 
Notice. I got it at 10.55 today. 

Shri Jagdish Awasthi (Bilhaur): 
My name is also there. 
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MERGER OF CZIITAIN GOVERNMENT EDU-
CATIONAL INSTIT1lTIONS IN 'nIE 
NATIONAL INSTITUTE OF EDUCATION 

Shri Braj Raj Singh (Firozabad): 
Under Rule 197, I beg to call the atten-
tion "Of the Minister of Education to 
the following matter of urgent public 
importance and I request that he may 
make a statement thereon:-

Recent merger of some 8-9 Gov-
ernment educational institutions in 
the National Institute of Educa-
tion. 

Mr. Speaker: The hon. Minister had 
only very short notice of it. There-
fore, I would ask him to send his 
reply to the Lok Sabha Secretariat. 
I will send a copy to the hon. Mem-
ber, Shri Braj Raj Singh, because 
there is no more time now. 

Shri Braj Raj Singh: If the hon. 
Minister is prepaTed to make a state-
ment on it now 

Mr. Speaker: Order, order. 
send a copy to both the hon. 
bers-Shri Braj Raj Singh and 
Jagdish Awasthi. 

12.52 hrs. 

I will 
Mem-

Shri 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF EXPORT RIsKS 
INSURANCE CORPORATION FOR 1960 AND 

REVIEW OF GOVERNMENT THEREON 

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table 
a copy each of the following papers: 

(i) Annual Report of the Export 
Risks Insurance Corporation 
Limited for the year 1960, 
along with the Audited 
Accounts and the comments of 
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A of 
the Companies Act, 1956. 

(ii) Review by the Government of 
the working of the above Cor-
poration. [Placed in Library. 
See No. LT-3216/61]. 

STATEMENT reo FLOOD SITUATION 

The Minister of Irrigation and Power 
(Hafiz Mohammad Ibrahim): I beg to 
lay on the Table a statement in regard 
to certain points raised during the 
debate On flood situation in the country 
held on the 28th and 30th August, 
1961. [Placed in Library. See No. LT-
3217/61.] 

STATEMENT SHOWING ACTION TAKEN BY 
GOVERNMENT ON ASSURANCESJ PROMISES 

AND UNDERTAKINGS GIVEN 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
I beg to lay on the Table the follow-
ing statements showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given by the Ministers during the 
various sessions of Second Lok Sabha: 

I. First Statement, Fourteenth 
Session, 1961. [See Appendix 
IV, annexure No. 83.] 

2. Supplementary Statement No. 
VII, Thirteenth Session, 1961. 
[See Appendix IV, annexure 
No. 84.] 

3. Supplementary Statement Ne. 
VlU, Twelfth Session, 1960. 
[See Appendix IV, annexure 
No. 85.] 

4. Supplementary Statement No. 
XII, Eleventh Session, 1960. 
[See Appendix IV, annexure 
No. 86.] 

5. Supplementary Statement No. 
XVII, Ninth Session, 1959. 
[See Appendix IV, annexure 
No. 87.] 

6. Supplementary Statement No. 
XX, Eighth Session, 19!>9. 
rS~" Appendix IV, annexure 
No. 88.] 

7. Supplementary Statement No. 
XXV, Seventh Session, 1959. 
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[See Appendix IV, annexure 
No. 89.] 

COFFEE (THIRD AMENDMENT) RULF-!I, 
1961 

Shri Kanungo: I beg to lay on the 
Table a copy of the Coffee (Third 
Amendment) Rules, 1961 published in 
Notification No. G.S.R. 1054, dated th~ 
26th August, 1961, under sub-Section 
(3) of section 48 of the Coffee Act, 
1942. [Placed in L"ibTaT1/. See No. LT-
3225/61.] 
AMENDMENT TO DELHI MOTOR VEHICLES 

RULES, 1940 
The Minister of Trauspor't aDd Com-

munications (Dr. P. Subbarayan): I 
beg to lay on the Table a copy of 
Notification No. F.12157160 Transport 
published in Delhi Gazette, dated th~. 
1st June, 1961 making certain amend .. 
ment to the Delhi Motor Vehicles 
Rules, 1940, under sub-section (3) of 
section 133 of the Motor Vehicles Act, 
1939. [Placed in LibTaT1/. See No. LT-
3226!61.] 
Mn.-rSTERS' (ALLOWANCES. MEDICAL 
TREATMEN'r AND OTHER PRMLEGES) 

AMENDMENT RULES, 1961 
The Minister of State in the Ministry 

of Home Affairs (Shri Datar): I beg 
to lay on the Table a copy of the Min-
isters' (Allowances, Medical Treat-
ment and other privileges) Amend-
ment Rules, 1961 published in Notifica-
tion No. G.S.R. 1085, dated the 30th 
August, 1961, under sub-section (2) at 
section 11 of the Salaries and Allow-
ances of Ministers Act, 1952. [Placed 
in LibTaT1/. See No. LT-3227/61.] 

ANNUAL REPORT OF EXECUTIVE CoM-
MITTEE OF TRUSTEEs OF VICTOHlA 
MEMORIAL, CALCUTTA, AND ANNUAL 

REPORT OF TRUSTEES OF INDIAN 
.~USEUM, CALCUTTA 

~e Minister of Scientific Research 
/and Cultural Affairs (Shri Humayun 
. Kabir): I beg to lay on the Table a 

copy each of th" following Reports: 

(i) Annual Report of the Execu-
tive Committee of tbe 
Trustees of the Victoria Memo_ 

rial, Calcutta, for the year 
ended 31st March, 1960. 
[Placed in LibraT1/. See No. 
LT-3228/61.] 

(ii) Annual Report of the Trustees 
of the Indian Museum Cal-
cutta, for the year 1959-60. 
[Placed in LibTaTY. See No). 
LT-3229/61.] 

NOTIFICATIONS UNDER BANKING 
CoMPANIES ACT, 1949 

The Deputy Minister of Finance 
(Shri B. R. Bhapt): I beg to lay on 
the Table a copy each of the follow-
ing schemes under sub-section (11) of 
Section 45 of the Banking Companies 
Act, 1949: 

(i) Scheme for the reconstruc-
tion of the Rayalaseema Bank 
Limited and its amalgamation 
with the Indian Bank Limited 
published in Notification No. 
S.O. 2034, dated the 25th 
August, 1961. 

(ii) Scheme for the reconstruction 
of the Pie-Money Bank (Pri-
vate) L'mited and its amalga-
mation with the Canara Indus-
trial and Banking Syndicate. 
Limited published in N otiRea-
tion No. S.O. 2037, dated the 
26th August, 1961. 

(iii) Scheme for the reconstruction 
of the Moolky Bank Limited 
and its amalgamation with the 
Canara Industrial and Bank-
ing Syndicate Limited pub-
lished in Notification No. S.O. 
2039, dated the 26th August, 
1961. 

(iv) Scheme for the reconstruction 
of the Tezpur Industrial Bank 
L'mited and its amalgamation 
with the United Bank of India 
Limited published in Notifica-
tion No. S.O. 2089, dated th~ 

28th August, 1961. 
(v) Scheme for the reconstruction 

of the G. Raghunathmull Bank 
Limited and its amalgamathn 
with the Canara Bank Limlted 
published in Notification No. 
S.O. 2092, dated the 28th 
August, 1961. 
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(vi) Scheme for the reconstruction 
of the Merchant Bank Limit-
ed and its amalgamation with 
the Tanjore Permanent Balik 
Limited publis!led in Notifica-
tion No. S.O. 2098, da'.cd the 
29th August, 1961. 

(vii) Scheme for t~e reconstruction 
of the Cuttack Bank Limited 
and its amalgamation with the 
United Bank of India Limited 
published in Notification No. 
S.O. 2100, dated the 29th 
August, 1961. 

(viii) Scheme for the ,·econ.tructic.n 
of the Satara Swadeshi Com-
mercial Bank Limited and il.3 
amalgamation with the United 
Western Bank Limited pub-
lished in Notification No. S.O. 
2108, dated the 1st September, 
1961. [Placed in Library. See 
No. LT-3238i61.] 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

MINUTES 

Paudi't Thakur OIlS Bbargava 
(Hissar): I beg to lay on the TabJe 
the minutes of the Twenty-first sitting 
of the Committee on Government 
Assurances held during the Fourteenth 
Session. 

12.55 hrs. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha: 

0) 'I~. accordance with the pro-
VISIOns of rule 125 of the Rule; 
of Procedure and Conduct of 
Business in the Rajya Sabhr •. 
I am directed to inform t~., 
Lok Sabha that the Rajya 
Sa bha, at its sitting held on 
th.e 6th September, 1961 agre"d 
WIthout any amendment to the 
Indian Penal Code (Amend-
ment) Bill, 1961, which was 

passed by the Lok Sabha at 
its sitting held on the 31st 
August, 1961.' 

(ii) 'In accordance with the pro-' 
visions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to inform 
the Lok Sabha that the Rajya 
Sabha, at it sitting held on the 
6th September, 1961, agreed 
without any amendment to 
the Representation of the Peo-
ple (Amendment) Bill, 1961. 
which was passed by the Lok 
Sabha at its sitting held on the 
4th September, 1961.' 

(iii) 'I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at its sitting held 011 
'lbursday, the 7th Septemberr 

1961, passerl the followin~ 

motion: 

Motion 
"That this House concurs in the 

recommendation of the Lok Sabha 
that the Rajya Sabha do appoint 
a member to the Joint Committee 
of the Houses on the Religious 
Trusts Bill, 1960 in the vacancy 
caused by the resignation of Shri 
Harihar Patel from the member-
ship of the Rajya Sabha and resol-
ves that Shri Lokanath Misra be 
nominated to the said Joint Com-
mittee to fill the vacancy." 

PUBLIC ACCOUNTS COMMITTEE 

THmTY-EIGHTH REPOaT 

Sbri Chaturvedj (Etah): I beg to 
present the Thirty-eight Report of the 
Public Accounts Committee on the 
Appropriation Accounts (P & T) 
1959-60 and Audit Report, 1961. 

STATEMENT RE: 
COLLAPSE OF BRIDGE OVER 

TEESTA 

The Deputy Minister of Defe.llce 
(Shri Ral'l1uramaiahl: The statement 
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is about a page and a half. Shall 1 
lay it on the Table of the House? 

Mr. Speaker: Yes. 

Shri Raghuramalah: I beg to lay the 
statement on the Table of the House. 
[Placed in Library. See No. LT-3239/ 

ilL] 

12.56 hrs. 
STATEMENT BY MEMBER 

Shri S. M. Banerjee (Kanpur): Sir, 
\\' hile replying to the debate on the 
17th and 18th Indian Labour Con-
ference, on 2nd May, 1961, the hon. 
Labour Minister made the following 
statement: 

"I haw' just been told by my 
colleague "ho is looking after the 
Posts and Telegraphs that out of 
17,700 cases, there are six remain-
ing there; and they are being con-
sidered." 

immediately said, "62." I feel that 
this is based on some wrong informa-
tion supplied to the hon. Labour 
MInister, when about 62 cases were 
pending in P. & T. alG'Ile. My infor-
mation is that even today about 25 
cases are pending in P. & T. and 
about 300 cases are pending through-
out the country in Audit, Railways, 
and Defence including p. & T. I 
thing it is my duty to make the neces-
sary cor~ection sO that an impression 
may not go in the country that only 
six cases are pending. I hope on the 
basis of my statement, the hon. Minis-
ter of Labour will kindly take imme-
mate steps to implement the various 
assurances given on the floor of the 
House. 

I may add that almost all the unions 
and the Federation have demanded 
the appointment of a tribunal to 
remove the difficulties. I am sure the 
Government will kindly appoint this 
1::ommission to go into all these cases. 

Mr. Speaker: Does the hon. Minis-
ter want to make a statement? 

The MinIster of Labour and Em-
ployment and PIaDDiDg (Shri Nuda): 
I shall lay it on the Table. 

Mr. Speaker: Is it a long one? 

Shri Nanda: Not long. 

Mr. Speaker: Then he may read it. 

Shri Nanda: In the course of my 
reply on the 2nd May, 1961 during the 
discussions on the conclusions of the 
17th session of the Indian Labour 
Conference, I had stated that, accord-
ing to the information given to me by 
colleague in charge of the Transport 
and Communications Ministry out of 
17,700 cases connected with the July 
1960 strike in the P.&T. Department, 
only six cases were pending consi-
deration. 

I haVe since ascertained the correct 
position. In July there were 15 cases 
in which original proceedings were in 
progress against P.&T. officials in con-
nection with the strike. In addition, 
there were 38 cases of review, etc., 
pending. What the Minister of 
Transport and Communications had 
in mind when he spoke to me while I 
was addressing the House was the six 
cases of officials, which had been ir-
revocably decided by confirming the 
punishments inflicted upon them. 
Owing to some misapprehension, these 
six cases were stated as pending con-
sideration. 

Shri S. M. Banerjee rose-
Mr. Speaker: Order, order. I can-

not go on allowing such things endles-
sly. 

INCOME-TAX BILL 

Mr. Speaker: The House will now 
take up Leg:slative Business. 

The Minister of Finance (Shri 
Morarji Desai): Sir, I beg to move". 

"that the following amendments 
recommended by Rajya Sabha 

"Moved with the recommendation of the President. 
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in the Bill to consolidate and 
amend the law relating to 
income-tax and super-tax, be 
taken into consideration: 

"Clause 13 

(l) That at page 23, line 24, 
after the words ''this Act," 
the words 'any income 
thereof,' be inserted. 

Clause 88 

(2) That at page 73, after line 
18, the following be insert-

ed, namely: 

'(6) Notwithstanding any-
thing contained in sub-
section (5) , this section 
shalJ apply to donations 
given for the renovation 
Or repair of any temple, 
mosque, gurdwara, church 
or any other place which 
is notified by the Cent-
ral Government" in the 
Official Gazette to be 
of historic, uchaeological 
or artistic importance.' 

Clause 288 

(3) That at page 177-

(i) a.fter line 31, the folJow-
ing be inserted namely: 

'ev) any persOn who has 
passed any accountancy 
examination recognised 
in this behalf by the 
Board; or 

(vi) any person who has 
acquired such edu~a
tional qualifications as 
the Board may prescribe 
for this purpose; or'; 

(ii) in line 32, for the brackets 
and letter 'ev)' the 
brackets and" letters '(vii)' 
be substituted." 

The Income-tax Bill, as passed by 
this House, was taken up for consi-
deration in the Rajya Sabha on 
1-9-1961 and 4-9-1961. In the course 
of the discussion, several amendments 
1177 (Ai) ~. 

were proposed by hon. Members there, 
but most of them were either with-
drawn or not accepted by the House. 
However, the three amendments read 
out by me just now were approved by 
the Rajya Sabha which has recom-
mended these amendments for the 
acceptance of this House. 

The first amendment proposed to 
clause 13 is in the nature of a verbal 
correction. Without the words, "any 
income thereof" the insertion of which 
has been recommended by the Rajya 
Sabha, the object of the sentence 
would be missing. I do not know how 
this minor omission has missed our 
attention, but in a Bill of this magni-
tude, an isolated omission of this type 
is not an unusual thing. 

The second amendment seeks to ex-
tend the benefit conferred by clause 
88 in regard to donations to charita~le 
institutions, to donations for renova-
tion or repair of any temple, mosque, 
church, guardwara or any other place 
notified by the Central Government as 
of historic, archaelogical or artistic 
importance. The object underlying 
the amendment recommended is • 
laudable one, and I, therefore, com-
mend it for the acceptance of the 
House. 

13 brI. 

The third amendment to clause 2118 
has the effect of permitting persons 
other than Jawy.ers and chartered 
accountants to enrol themselves .. 
authorised representatives. Under the 
existing Act, there are three categorilll 
of professional representatives -
Lawyers, Accountants and Income-tax 
Practitioners. The Law Commission 
recommended that the category of 
Income-tax Practitioners should be 
abolished for the future except as re-
gards persons already in practice. This 
recommendation was accepted by the 
Government and Clause 288 was draft-
ed accordingly. There have been seve-
ral representations that the categol'7 
of Income-tax Practitioners should be 
alJowed to continue. These represen-
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tations cited the recommendation 01 
the Tyagi Committee in paragraph 
8.127 that the restriction on the right 
to represent assessees to Chartered 
Accountants and Lawyers would cause 
undue hardship to the small income 
assessees and that the Income-tax 
Practitioners should, therefore, be 
allowed to continue. This matter was 
pressed in the other House and the 
amendment proposed in this behalf 
leaves the matter of prescribing the 
minimum qualifications to the Central 
Board of Revenue. In view of this 
safeguard, there is no harm in accept-
ing the recommendation of the Rajya 
Sabha and I commend. it for the 
acceptance of the House. Sir, I move. 

lIIIr. Speaker: The motion moved by 
the hon. Finance Minister is before 
the House. 

I have to inform the House that the 
President has recommended under 
articles 117(1), 117(3) and 274(1) of 
the Constitution the moving in Lok 
Sabha of the amendments recommend-
ed by Rajya Sa:bha to the Income-tax 
Bill, 1961. This is necessitated by 
clause 88. 

Raja .Mahendra Pratap (Mathura): 
There is an amendment by me. Can I 
read it? 

Mr. Speaker: No amendments are 
allowed now, unless they are amend-
ments to the amendments recommend-
ed by the Rajya Sabha. He has not 
ci,ven notice of his amendment. 

Under the rules, once we send a 
Bill, particularly a Money Bill, it is 
not open to the other House to make 
any amendments. They can only 
make recommendations to this House. 
It is open to this House to accept those 
recommendations or not to accept 
those recommendations. There is no 
provision for further amendment here. 
It we accept the amendments recom-
mended by the Rajya Sabha, the Bill 
Is deemed to be passed by both Housea 
iIi. that form. If we do not accept 
Ulem, we send a message and after a 

time. the Bill is deemed to have been 
passed without those amendments. 

Sbri Prabhat Kar (Hooghly): May 
seek a clarification about amend-

ment No. (3)? It says: 

"any person who has passed any 
accountancy examination recog-
nised in this behalf by the Board." 

May I know whether tho,e commerce 
graduates who are practising before 
income-tax tribunals on behalf of the 
small businessmen will be allowed to 
continue? 

Sbri Morarji Desai: 
already allowed. 

They are 

Sbri Prabbat Kar: They are neither 
Chartered Accountants nor Lawyer." 
but only commerce graduates who 
were allowed to practise. I want t() 
know whether they will be allowed t() 
continue. 

Sbri Naushir Bharucba (East Khan-
desh): SG far as amendment No. (2) 
is concerned. I want a clarification. It 
refers to the extension of benefit. 
under clause 88 and it says: 

...... donations given for the re-
novation or repair of any temple. 
mosque, gurdwara, church .... " 
etc. 

I presume temples would include fira 
temples also. 

Sbri Morarji Desai: Yes: it includes 
all temples. 

Mr. Speaker: The question is: 

''That the following amendments 
recommended by Rajya Sabha 
in the Bill to consolidate and 
amend the law relating to 
income-tax and super-tax be 
taken into consideration; 

''Clause 13 
(1) That at page 23, line 24,. 

a.[ter the words "this Act" 
the words 'any incoU:. 
thereof,' be i""ened. 



tirOI Income-tax Bm BHADRA 17, 1883 (SAKA) Deposit Insurance 
COTPoration Bill 

8102 

Clause 88 

(2) That at page 73, after line 
18, the following be insert-
ed, namely: 

'(6) Notwithst~nding a.ll'-
thing contained in sub-
section (5), this section 
shall apply to donations 
given for the renovation 
or repair of any temple, 
mosque, gurdwara, church 
or any other place whlch 
is notified by the Central 
G,,..,ernment in the Offi-
cial Gazette to be of his-
toric, archaeological or 
artistic importance: 

Clause Z88 
(3) That at page 177,-

(i) after line 31, the following 
be inserted, namely: 

'(v) any person who has 
passed any accountancy 
examination ;ecognise1 
in this behalf by the 
Board; or 

(vi) any person who has 
acquired such educa-
tional quali1fcations as 
the Board may pre,-
cribe for this purpose: 
or'; 

(ii) in line 32, fOT the brackets 
and letter '(v)' thl> 
brackets and letters' (vii)' 
be substituted." 

The motion was adopted. 
Shri Morarji Desai: I beg to move: 

"That the amendments recom-
mended by Rajya Sabha be 
aceeoted." 

Mr. Speaker: The question is: 

"That the amendments recom-
mended by Rajya Sabha be 
accepted." 

The motion was adopted. 

Mr. Speaker: Under the rules, the 
Bill is deemed to have been passed 

with these amendments. I need not 
make any further motion before the 
House. No further motion is called 
for. 

I can only say that this is such a 
long Bill and there ought to be a cer-
tain interval between the passing of 
tllis Bill by this House and by the 
other House, so that any mistakes may 
be corrected. So far as the first 
amendment is concerned, thls was by 
pure oversight. I could have conect-
ed it and sent it to the other House, 
but by that time, the other HOuse had 
t&ken up the Bill for consideration. 
Under these circumstances, care wi!! 
be taken to see that some time elapses. 
O~herwise, some clerical and other 
mistakes also arise. 

Shri Morarka (Jhunjhunu): I point-
ed out even last time when the Bill 
was being discussed that there were 

. some printing mistakes which had 
crept in in the draft. I saw the l&test 
draft of the Bill and I still find that 
some printing mistakes are there. It 
was said at that tinle that the mistakes 
w(>uld be corrected in the final draft. 
I hope you will be pleased to direct 
that if such printing mistakes are 
there, they may be rectified. 

Mr. Speaker: The hon. Member may 
send a copy to the Secretariat I can 
correct the printing errora before 
assent is obtained, but not thereafter. 
He may show them to the hon. Finance 
Minister and if both agree, I have no 
objection to carry 'out those corrections. 

13'07 hrs. 

DEPOSIT INSURANCE CORPORA-
TION BlLL-contd. 

Mr. Speaker: The House will now 
proceed with further clause-by-clause 
consideratoon of the Bill to provide for 
the establishment of a corporation for 
the purpOSe of insurance of deposits 
and for other matters connected there-
with or incidental thereto. 

Shri Tangamani (Madural): May I 
bow by what the Private Members' 
business will be taken up? 
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Mr. Speaker: As soon as this Bill 
is over, the House will discuss the 
situation about the Eurollean Com-
mon Market. 

Shri A. C. Guha (Barasat): What 
is the time allotted for \hat? 

Mr. Speaker: 2 hours. Let us dis-
pose of this Bill quickly. 

Shri S. M. Banerjee (Kanpur): The 
private Members' bus~ness must be 
taken up at least by 3.30. I am only 
making a suggestio-n, because Dr. 
K. B. Menon has already moved his 
resolution and he has to continue his 
speech. He cannot walk. He must be 
told the exact time when the private 
Members' business will be taken up. 

Mr. Speaker: We will finish this 
Bill by 1.30. From 1.30 till 3.30 the 
House will discuss the situation 
regarding the E C.M. At 3.30 we will 
start the Private Members' business. 

Shri Tangamani: There are two 
half-hour dis~usslons. 

Mr. Speaker: They may go to the 
next session. What is the harm? 
The House was considering clause 6. 

The Deputy Minister of Finance 
(Shri B. K. Bhagat): Yesterday the 
House was considering amendment 
No. 5 in List III. There was concen-
sus of opinion that an amendment 
moved by Shri Shree Narayan Das 
seeking to add at the end of line 34, 
page 5-

"otherwise becomes actively 
connected with a banking com-
pany; or" should be accepted. 

Yesterday I had some hesitation in 
accepting it in the form as it was, 
because in clause 6(d), it is men-
tioned: 

"or otherwise actively connected 
with a banking company". 

Here it is for the purpose of appoint-
ing a director. There the Go..-em-
ment has discretion, and if a perso.n 
is actively connected we can kno.w it 

and we mayor may not appoint him. 
But if we put it here in the same 
fo.rm as it has been given and It 
becomes part of the law, it will be 
very difficult to. define what is "active-
ly connected". Therefore, in that 
form it is no.t acceptable to us. I 
have here a different draft amending 
the form of the amendment, and in 
that fo.rm it is acceptable to us. I 
shall move that amendment. I be, 
to. move: 

Page 5, line 34,-

after "insured bank" insert-
"or is, in the opinion of the 

Central Go.vernment, otherwise 
actively co.nnected wtih such 
bank". (14) 

After it beco.mes an insured bank it 
canno.t be a banking co.mpany, it can 
only be an "insured bank". There-
fore, if it is said: "in the opinion ot 
the Central Government otherwise 
actively co.nnected. . . ", then it will 
be po.ssible to define. Suppose we 
aPPo.int in expert on this Board and 
subsequently he takes up an honorary 
adviser's job in another bank, well, 
he would be said to be actively as-
sociated. There may be certain other 
occasions also. If you put it in the 
original form aU such persons would 
have to he exclUded. On the other 
hand, if it is said: "in the poinion of 
the Central Government" then it 
would be possible to take care of such 
things, and if it is acceptable to the 
House we have no. o.bjection in hav-
ing it here. 

Shri Prabhat Kar (Hooghly):.So far 
as the draft is concerned, it is accep-
table to us. But in clause 6(4) It iI 
said: 

"If a director nominated under 
clause (d) of sub-section (1)-

(a) becomes subject to any of 
the disqualifications mentioned In 
clauses (a) to (d) of sub-section 
(3); " 

The point raised was that if this par-
ticular amendment saying "in the 
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opinion 01 the Central Government 
actively connected with such bank" 
was put in Sub-clause (d) it will also 
ClOIDe under sub-clause (3) or anyone 
of the clauses (a) to (d). 

Shri B. B. Bha&'at: I agree. I only 
pointed out the difference, that 
whereas the director, an officer or an 
employee of an insured bank is very 
well definable, the expression "actively 
connected", if put in the original 
form, is not definable, and therefore 
we want to say: "in the opinion ot 
the Central Government". 

Shrl Prabhat Kar: Where is it going 
to be added? 

Shri B. R. Bhapt: I am just sub-
stituting this for the amendment 
tabled by Shri Shree Narayan -Das. 
This will be added at the end ot 
Clause 6(4)(c). 

Mr. Speaker: So I shall. only put 
the amendment moved by the Deputy 
Minister, Amendment No. 14, and not 
amendment No.5 of Shri Das. The 
question is: 

Page 5, line 34,-

after "insured bank" insert-

"or is in the opinion of the 
Central Government, otherwise 
actively connected with such 
bank". (14) 

The motion was adopted 
Mr. Speaker: The question is: 

"That clause 6, as amended, 
stand part of the Bill". 

The motion Wal adopted 
Clause 6, as maended, was added to 

the Bill. 
Clause 7 to 9 were aded to the Bill. 

Shri Naldragkar (Osmanabad): 
am not moving my amendments to 
clauses 10 and 12. 

Mr. Speaker: The question is. 
"That clauses 10 to 15 stand 

part of the Bill." 
The motion was adopted. 

Clauses 10 to 15 were added to the 
Bill 

Clause 16.-(Liabilitll of Corporation 
in respect of insured deporiu) 

Mr. Speaker: There is a Govern-
ment amendment to this. 

Shrl B. R. Shagat: I beg to move: 

Page 10, line 2,-

fOT "Board" substitute-

"Corporation". (9) 

This is a consequential amendment. 

Mr. Speaker: I shall put it to the 
vote of the House. The question is: 

Page 10, line 2,-

for "Board" substitute-

"Corporation". (9) 

The motion was adopted. 

Shri Vasudevan Nair (Thiruvella): 
Sir, I beg to move: 

Page 9, lines 3 and 4,-

for "one thousand and five hundred 
rupees" substitute "three thousand 
rupees" (11) 

Page 9, lines 8 and 9,-

for "one thousand and five hundred 
rupees" su.bstitute ''three thousand 
rupees" (12) 

Sir, I do not want to say much after 
what I have said yesterday. I would 
have liked the Government to accept 
my amendments so that the limit 
would be raised from Rs. 1,500 to 
Rs. 3,000, because I thought Rs. 1,500 
in today's conditions is very small. 
It is only 20 per cent of the total 
deposits, and it may not help very 
much in our objective as far as this 
Bill is concerned. But I am sorry I 
could not persuade the hon. Minister 
yesterday; I think perhaps he may be 
persuaded today. So I would request 
the Government to accept my amend-
ments. 
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Shri B. R. Bhagat: I do not accept 
them. 

Shri Prabhat Kar: Sir, I rise to 
support the amendments moved by 
Shri Vasudevan Nair, with this 
request that so far as the banking 
industry is concerned it is today in a 
very stabilised pOSition and therefore 
the risk of the corporation will be 
the least. I would put it this way, 
that because most of the banks which 
are functioning today are in such a 
solvent position the question of banks 
going into liquidation will be very 
little. In such circumstances there 
will be very little risk carried by this 
corporation if the amount is raised to 
Rs. 3,000, and considering the progress 
and potentiality of the banking 
industry in the Third Five Year Plan 
I think the risk will not be much and 
it will be better if we increase this 
amount from Rs. 1,500 to Rs. 3.000 
which will further insure the small 
depositors to a greater extent and will 
inculcate in them more banking 
habits, which are lacking today, for 
the improvement of the banking 
industry as a whole. Therefore. I 
request the Minister to accept it. 

Shri Naldurgkar: Sir, I be" to 
move: 

Page 9,-

after line 20, add-

"Provided that an amount to be 
paid as 'difference' under sub-
section 2 shall not exceed one 
thousand and five hundred rupees 
and in case the limit of insurance 
cover is raised under the proviso 
to sub-section (1) of this section 
the whole amount equivalent to 
the amount raised." (3) 

Page 9,-

after line 3D, add-

"Provided that the amount paid 
by the Banking Company as pre-
mium to the Corporation shall not 
be llet off against the claim of the 
sun, to which the depositor is 
entitled." (4) 

Under proviso (2) of Clause 16 the 
Corporation has offered insurance 
coverage up to Rs. 1,500. 

Mr. Speaker: Is there no pro"isioa 
here to enhance or increase the 
amount by the Government? Will it 
become statutory? 

Shri Naldurgkar: Under clause 
16(2) the Corporation will pay the 
difference between the original 
amount and the amount offered by 
any compromise etc. Supposing a 
person is entitled to his original 
amount amounting to Rs. 3,000 and 
under compromise he has agreed to 
Rs. 1,100 then whereas the difference 
is Rs. 1,900, according to this provi-
sion the Corporation will pay onI,. 
Rs. 400 to make the total of Rs. 1,500. 
My amendment says that when the 
Corporation has offered insurance 
cc"ar ,-,;J to Roi. 1,500, the Corporation 
should take also the liability to make 
out the difference up to the extent of 
Rs. 1500. I hope that as far as the 
intentior. and the spirit of this law 
is concerned the hon. Minister will 
accept my amendment. 

Again, under clause 16(3) there is 
a rather vague provision: 

"For the purpose of this section, 
the amount of a depist shall be 
determined after deducting there-
from any ascertained sum of 
money which the insured bank 
may be legally entitled to claim 
by way of set off against the 
depositor in the same capacity 
and in the same right." 

For this purpose, to clarify the mat-
ter, I have moved amendment No . ., 
which reads: 

"Provided that the amount paid 
by the Banking Company as pre-
mium to the Corporation shall not 
be set off against the claim of the 
sum to which the depositor is 
entitled." 

Tllis will clari4 the matter. 
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As far as my amendment No. 3 is 
ooncemed, it is in consonance with 
the spirit and intention of this Act. 
The COrPOration should undertake 
the liability to pay the difference 
between the original amount and the 
amount that is credited to him under 
the compromise in clause 16(2). I 
hope the Government will accept 
these two amendments. 

Shri B. R. Bhagat: Regarding your 
query whether the Act provides for 
raising the limit, clause 16(4)(b) 
says: 

.. 'specified amount' means one 
thousand and five hundred rupees, 
or, as the case may be the amount 
fixed by the Corporation under 
the third proviso to sub-section 
(1)." 

The third proviso to sub-section (1) 
.ays that, with the approval oT the 
Government, this amount can be 
raised. Therefore, there is provi-
sion for raising the amount~ yesterday 
I fully explained how this Rs. 1,500 
was arrived at. It was a happy com-
promise between Rs. 1,000 and 
Rs. 2,000. We have arrived at this 
figure after consulting the banks. In 
future, if the Corporation does well, 
and it is sure to do well, this figure 
is bound to go up. 

Shri 'Naldurrkar: 'Ibis has nothing 
to do with the difference. 

Mr. Speaker: This is another mat-
ter. 

Shri B. R. Bhapt: So, that has 
been taken care of, and we feel thiI 
is a reasonable figure, to begin with. 

So far as the amendment of the hon. 
Member is cancemed, it is not in con-
sonance with the spirit of the Bill. 
There are two eventualities in which 
the amount has to be paid. Suppole 
a bank goes into liquidation. Then, 
Rs. 1,500 will be paid, and that is 
alright. In the calle of a reconstruc-
tion of a bank, either amalgamation 
or moratorium, when the depOlits are 

scaled down under the Act, if a per-
son gets Rs. 700 as a result of the 
scaling down, the COrPOration's liabi-
lity will be for the balance of Rs. 800, 
The amendment of the hon. Membel' 
suggested that, over and above Rs. 800, 
the full amount of Rs. 1,500 should be 
paid. I think that is not the spirit 
of the Bill. The spirit of the Bill is, 
in case of liquidation or scaling down, 
the difference has to be paid. So, this 
amendment is not acceptable to us. 

By another amendment he seeka 
to suggest that the premium given 
out of the bank's profit is not passed 
on to the depositors. Yesterday also 
this point was raised in the general 
discussion. The banks may do it by 
raising the incidental charges or other 
things SO that they can pass it on to 
the depositors. Our intention is that 
they should not pass it on to the 
depositors. But even if they do it, it 
would be very difficult to find or locate 
it. But if it is a significant amount, 
certainly the Reserve Bank would be 
able to know it. But even if we in-
corporate it in the Bill, it will be 
by-passed, as it cannot be detected. 
So, it is not proper to put it in the 
Bill, and that is why I oppose thiI 
amedment as well. 

Shri Naldarl'kar: I do not press IIIJ' 
amendments. 

Mr. Speaker: Has the hon. Member 
the leave of the House to withdraw 
his amendments? 

Some hOD. Members: Yes. 

The amendments were, by leave, 
withdrawn. 

Mr. Speaker: The only point II 
whether you should statutorily pro-
vide it or make it flexible. So long aI 
there is a provision, if experience 
shows that it has to be raised, they 
can always raise it. I do not think 
the hon. Member is pressing it. Of 
course, I leave it to them. 

Shri VasudeVaD Nair: I do DOt press. 
I only wanted that We should make • 
substantial beginning. 
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Mr. Speaker: Has the' hon. Member 
the leaVe 0: the HouSe to withdraw 
IUs amendments? 

Some hOD. Members: Yes. 

The amendments were, btl leave, 
withdrawn. 

Mr. Speaker: The question is: 

''That clause 16, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 16, as amended, was added 
to the Bill. 

CLauses 17 to 51 were added to the 
Bill. 

The First Schedule and the Second 
Schedule were added to the Bill. 

Clause 1, the Enacting FormuLa and 
the Title were added to the Bill. 

Shri B. R. Bhagat: I beg to move: 

''That the Bill, as amended, be 
passed". 

Mr. Speaker: The question is: 

''That the Bill, as amended. be 
passed" .. 

The motion was adopted. 

13.26 hrs. 
MOTION RE. EUROPEAN COMMON 

MARKET 
Mr. Speaker: The House will now 

take up the consideration of the mo-
tion to be moved by Shri Kasliwal on 
the European Common Market. We 
will take up Private Members' Busi-
ness at 3.30. 

Shri A. C. Guha (Barasat): Is there 
no exterJsion of time for this debate? 

Dr. Krishnaswami (Chingleput): 
We may take it up at 4 O'Clock. 

Mr. Speaker: Let thi.s go on till 3.30, 
when we can take up the Private 
Members' Business. 

The MinIster of FiDaDce (Shri 
Morarji Desai): There are two half-
an-hour discussiorur. 

Mr. Speaker: The will stand over. I 
will make an exception and allow 
them to be renewed next time, if they 
are very important. Normally, half-
an-hour discussion must be raised 
within a week after the reply is given. 
[f the subject-matter is of outstanding 
importance, let us take it up in the 
next session. We will carryon till 
4 O'Clock. 

Private Members' Resolutions will 
go on till 6.30 p.rn. 

Th mover will have 20 minutes and 
other hon. Members 15 minutes. 

Raja Mahendra Pratap (Mathura): 
Is my name in your list, Sir? 

Mr. Speaker: I do not have any 
names with me. If he stands up when 
the time comes, I will give him an 
opportunity. 

Shri Kasliwal (Kotah): I beg to 
move: 

''That the situation created by 
the decision 0: the U.K. Govern-
ment to join the European Com-
mon Market, be taken into consi-
deration." 

I have raised this discussion over this 
question in order to point out pri-
marily that as It result of the decision 
of the United Kingdom Government 
to join the European Common Market, 
there is a possibility of serious 
dam:age to our export trade. I do not 
propose to make any complaint 
against the UK Government for their 
decision to join the European Com-
mon Market, because it is a decision 
entirely in their own hands to take, 
and we have no business whatsoever 
to interfere with it. But the question 
wouId arise as to how far we have 
been vigilant ill respect 0: our export 
trade, and at a later stage, when I 
examine the entire question of our ex-
port trade with regard to point No, 3 
-it has been printed in the Bulletin 
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among the four points-I will have 
occasion to poJo.t out the lack of inter-
est on the part of the Government in 
the development of our export trade, 
and I will also point out that our ex-
port trade never fonned an integral 
part of our planning, that while the 
export trade of the world as a whole 
increased double-fold, our export 
trade remained completely stagnant 
and according to the figures which 
have been given in the Planning Com-
mission's publication itself whereas 
OUr export trade in the past' constitu-
ted 2.1 per cent of the world export 
trade, now the figure has falien to 1.1 
per CEllt and in the last five years our 
export trade has shown only a pro-
gress of Rs. 5 crores per year. But I 
will come to that at a later stage. I 
am only pointing out that OU" exports 
have remained stagnant during the 
last ten years. 

I do not propose to go into the 
reasons as to why the United Kingdom 
Govemment have decided -to join the 
European Common Market, but many 
hon. Members probably might say that 
there are political reasons. There are 
some amendments to the effect that 
they proPOse to sort of strengthen the 
NATO and so on. I do not propose to 
go into all those things. But there 
are two important matters whiCh are 
outstanding. One is that the United 
Kingdom Government has been cons-
trained to join the European Common 
Market on account of the proat 
motive. I will give you the history of 
the last two years during which what 
happened in the case of the EEC. In 
the case of Frartce, in the very first 
year the export trade of France in-
creased by 25 per cent and in the 
second year by 45 per cent. In the 
case of West Germany, the export 
trade increased by 29 per cent. Simi-
larly, there was an increase in the 
export trade of Italy. That is one of 
the reasoos Why the United Kingdom 
Government has decided to ,oin the 
EEC. 

Then here is' another reason which 
probably impelled the United King-

dom Government to join this Euro-
pean Common Market. The Inner 
Six of the EEC virtually served a 
notice on the Outer Seven which in-
cluded the United Kingdom Govern-
ment that unless they decided to join 
the EEC, the tariffs which were at 
present existing at 15 to 25 per cent 
would be raised from 25 to 50 per 
cent. That, I believe, is the very 
reason why the United Kingdom Gov-
ernment has decided to join the Com-
mon Market. 

I would not have at all gone into-
these questions about their reasons 
and motives for joining this Market 
but these are relevant because when-
ever in the last two years some ques-
tions were asked of the hOO. Minister 
of Commerce and Industry as to what 
Government were proposing to do, in 
view of these regional arrangements. 
with regard to the raising of tariffs 
and the violation of the General 
Agreement 00' Trade and Tariffs, the 
answers that were given to us were 
that everything possible was being 
done, that all things were represented; 
so on and SO forth. Nothing was 
divulged to us in this House. I wish 
the hon. Minister of Commerce and 
lrldustry had taken this House into 
confidence and had told Us what kind 
of representations were made anet 
whether they knew about this fact or 
not. It was the sword of Damocles, 
so far as our export trade was con-
cerned, hanging over our head for the 
last two years and yet nothing was 
told us about this matter. 

I wiII refer you to the statement 
of the hon. Minister which was laid 
on the Table of the House a few days 
back. I am not concerned with the 
fact. as some papers have said, that it 
is a gloomy or a bright statement. I 
am only COllJCerll.ed with the factual 
matter of the statement. In paragraph 
6 the han. Minister has been pleased 
to say:-

"In our trade with the United 
Kingdom, We have enjoYed threQ 
main advantsges. FirsUy, as mem-
bers of the Commonwealth, we' 
have throughout had duty-free 
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[ShriKasliwal] 
enllry for almost all our products. 
Secondly, as members of the ster-
ling area, our exports have been 
fi"ee from quarttitative restrictions 
in the U.K. market. Thirdly, a 
number of our products enjoy 
preferential tariffs ...... .. 

In the subsequent paragraph the 
:.statement has gone on to say that all 
.these three advantages will be com-
pletely destroyed as a result of the 
United Kingdom joining the ECM. 
Further, the statement goes on to 
.show that there will now be 'a reverse 
'preference operating against us. While 
the han. Minister has said that there 
is only one kind of a reverse prefer-
.ence operating against us, 1 am cons-
trained to say tha ttkere will be a 
.double perference operating against 
lIS. Nnt merely will the United 
Kingdom now enjoy preference so far 
as other European Common Market 
countries are concerned, but those 
countries will also enjoy equal pre-
ference in the United Kingdom. For 
~xample, 1 will only take the question 
of Dundee jute. 1 will examine that 

.. question lateran. Today We are 
'sending several crores of rupees worth 
of jute goods to these other countries, 
but if there is a tariff ranging from 15 
to 25 per cent against our jute goods, 
the Dundee jute of the United King-
dom will certainly have a preference 
over our jute. 

I will go into some of the items 
which would be affected. in fact as a 
result of this decilrion of the United 
Kingdom. I am quoting from a paper 
which is pU9lished by the Federation 
of Indiart Chambers of Commerce and 
:ndustry Fortnightly Review which 
.~ays: 

"U X. is our ·most important 
trading partner and our exports in 
1960 to UK were of the order of 
Rs. 174 crores constituting about 
26 per cent of our total exports." 

It is the.e Rs. 174 crores worth of ex-
ports which today are in jeopardy. If 
J examine the ather itemBin _ 

detail, 1 wiU try to show to you that 
II. large percEll tage of our total exporta 
in tea, cotton piecegoods, hides and 
skins, oilcakes and tobacco go only to 
the United Kingdom. In respect of 
tea in 1960, 62.5 per cent of the ex-
ports were only to the United Kinc-
dom . IL~ respect of cotton piecegooda 
it was 23.3 per cent; in respect of 
hides and skins, it was 62.6 per cent; 
in respect of oilcakes it was 66.5 per 
cent; in the case of tobacco manufac-
tures it was 69.6 per cent and so Ol\ 
and so fo"th. 1 do not propose to go 
into the details of other smaller ex-
ports. but ~ do not venture a guess and 
say how far our exports to the United 
Kingdom will suffer damage. That 
is not my object. It should be any-
body's guess. But I am in a position 
to say that with this decision of the 
United Kingdom to join the ECM our 
exports to th~ extent of Rs. 174 cron~s 
are in- serious jeopardy. I will go fur-
ther and say that not merely Rs. 174 
C"ores but probably many more crors 
of rupees would be in serious jeo-
pardy as a result of this decision. 

Having said this, I will now go to 
the second point. That is about secur-
ing of an agreement between the 
United Kingdom and India on special 
measures necessary to s~leguard 
India's export trade. The hon. Minis-
ter himself had been good enough to 
say in his statement that he will very 
much like, when the United Kingdom 
joins the EEC, that tariffs may be 
lowered and that there should be no 
quantitative restrictions left any more. 
The hon. Minister has given us no in-
dication as to what are the special 
measures that he proposes to take to 
safeguard our export trade. I wish he 
had indicated this at some time 
before the House. 

Secondly, what are the compensa-
tory concessions which he proposes to 
have from the United Kingdom Gov-
ernment and from other gove=entl 
of the EEC? When I use the term 
'compensatory concessioos" I am not 
alking tor Illy Compenlllltion III BUcla. 
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[DR. SUSHILA NAYAR in the ChairJ 

It is a term of the GATT. WhereTer 
there is preference given to any par-
ticular country, it is but fair that 
<compensatory concessions are granted 
to the country from which concessions 
are sought. In that respect I am 
c<J:lstrained to say that it is virtually 
a matter of preference which the 
United Kingdom Government is 
having from us. I hope when these 
talks fructify-I am told now that 
there is an observer going to the EEC 
Administration at Brussels; we are 
told alI socts of things-but when this 
question of agreement comes up, I 
hope the hon. Minister will say that 
all special measures are taken into 
consideration to safeguard our export 
trade and that the question of com-
pensatory concessions will not be 
sidetracked 

Having said that I ~ill go to the 
third and to the fourth points. They 
are about difficulties of foreign ex-
change in the implementation of the 
'Third Five Year Plan and the urgent 
need to find other markets for our 
country. You will be pleased to see 
that on page 112 of the Third Five 
Year Plan it has been shown to us 
that our total foreign exchange re-
quirments for the Third Five Year 
Plan would be of the tune of Rs. 5,750 
crores Out of this we expect that 
Rs. ~700 crores would be available 
from our exports and the rest would 
be available from foreign aid and so 
on. After the decision of the U.K. 
Government to join the European 
Common Market, if the Government 
does not take reasonable steps to 
ensure the security of our export 
trade, it is my fear that we may find 
9urselves in difficulties position and 
instead crf Rs. 3700 crores it may be Rs. 
2700 crores. I may point out that in the 
last five yearS our export trade has 
completely slackened. Even this amo-
lUlt of Rs. 3700 crores is such that it 
is not at all, I might say, unreasonable 
to expect that we can, if proper 
elforts are made, reach the target. 

In the Chapter on Development r4. 
Foreign Trade, it has been shown that 
while the total world export trade 
doubled itself, India's share in it 
declined from 2' 1 per cent in 1950 to 
l' 1 per cent in 1960. On page 137 it 
has been said: 

"One cYf the main drawbacks in 
the past has been that the pro-
gramme for exports has not been 
regarded as an integral part of 
the country's development effort 
under the Five Year Plans." 

It is an extraordinary admission. 
But I must congratulate the Govem-
m~t for being fearless enough to 
admit that mistake. It is a very clear 
mistake. I do not mind that. Self-
criticism has come in. But self- cri-
ticism has come in a way in which the 
whole world is shown that We were 
not vigilant ourselves so :far as export 
trade is concerned. I do not propose 
to go into it at great length except to 
point out that the Export Promotion 
Councils have not been working as 
welJ as they should have worked. So 
far as diversification of export trade 
is concerned, very little has been 
achieved in that respect. There was 
a time when the Government gave 
the slogan, produce or perish. Today, 
I ask the Minister to give, a new 
slogan and that new slogan should be, 
export or perish. With these remarks, 
I mOVe my motion. 

Mr. Chairman: Motion moved: 

"That the situation created by the 
decision of the U.K. Government to 
join the European Common Market, 
be taken into consideration." 

There are two alternative motiona 
to this, one by Shri Mohammed Imam 
Qnd the other by 8hri Braj Raj 8ingh. 

Shri IDdrajit Gupta (Calcutta 
South-west): One is in my name also. 

Mr. Chairman: And a third by Shri 
Indrajit Gupta and several others. I 
might mention that sO far as Shri Bra) 
Raj Singh's motion Is ClXlcerned-all 
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[Mr. Chairman] 
"these have been circulated-part (a) 
regarding quitting the Common-
wealth of Nations does not quite fall 
within the purview of this discussion. 
That is a political matter. Common-
wealth relationship does not depend 
merely OIl trade relationship. The 
second part is quite in order. He is 
absent any way. 

Motion Nos. 1 and 3 may be moved. 

Shri Mohammed Imam (Chitaldrug): 
beg to move: 

That for the original motion, the 
following be substituted, namely:-

"This House, having considered 
the situation created by the de-
cision Of the U.K. Government to 
join the European Common Mar-
ket, is of the opinion that the 
Government of India shall ensure 
that the Government of U.K. 
while negotiating for its entry 
into European Common Market 
takes all stepg necessary to main-
tain and increase the present ex-
port trade of India with Britain 
and other countries of E.C.M., by 
a substantia! liberalisation of their 
tarift policy, by maintaining and 
extending the duty free entry, 
and continuing the preferen-
tial treatment, which the Com-
monwealth countries have now 
been enjoying." 

Shri Indrajit Gupta: 
move: 

beg to 

That for the original motion, the 
following be substituted, namely:-

"This House, having considered 
the situation created by the deci-

) sion of the U.K. Government to 
d join the European Common Mar-

ket, regrets that due to the Gov-
ernment's past policy of keeping 
our trade mainly dependent on 
the so-called Commonwealth pre-
ferences India is now faced with 
the threat Of a serious setback to 
her exports. 

This House further deplores the 
consolidation of the closed-mar-
ket structure of the E.C.M. in 

violation of the recommendations 
of G.A.T.T. and as the economic 
counterpart of NATO, design~ to 
intensify the exploitation of the 
under-developed countries consti-
tuting colonies and dependencies 
of the E.C.M. members. 

This House urges upon the 
Government to take the follow-
ing urgent steps in order to pro-
tect India's national interests and 
to achieve the export targets of 
the Third Five Year Plan: 

(a) a thorough re-examination of 
our trade policy and energe-
tic steps to diversify it; 

(b) nationalisation of the export 
trade in such major export 
commodities as tea and jute 
goods through the State 
Trading Corporation. 

(c) channelising Of our export 
trade 'through Indian banks; 

(d) elimination from all foreign 
collaboration agreements, pre_ 
sent and future of any man-
ner of restrictions placed on 
the export of Indian manu-
factU1"eS; and 

(e) reorganisation of the work of 
the Export Promotion Council 
in the light of the above-men-
ed requirements." 

Mr Chairman: The original motion 
and the substitute motions are before 
the House. 

Shri Asoka Mehta (Muzaifarpur): 
Madam Chairman, we must recognise 
the fact that the concePt of common 
market has come to stay. We have to 
liVe in a world in which the common 
market will be spreading from one 
continent to another. We have this 
common market in Europe. Efforts 
are being made to organiSe similar 
common markets in Latin America, in 
Central America and the Africans are 
profoundly concerned about fostering a 
common market in Africa. The Euro-
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pean Common market has shown 
that by pooling part of sovereignty, by 
creating economic institutions wherein 
a set of economic pOlicies are harmon-
ised, one is able to impart a new 
dynamism to economic life and econo-
mic life and economic growth. With 
this shining example before the world, 
it is inevitable that this idea of com-
mon market will prove to be conta-
&ious. 

Secondly, so far as the U.K. is 
concerned it needs to be realised that 
the U.K. 'may not have joined the 
common market so far, but it is al-
ready a part of the European free 
trade area. It had to organise a 
group of Seven for a variety of rea-
sons. But, the fact remains that even 
if the U.K. had kept out Of the Euro-
pean common market, access to the 
markets in the U.K. would have been 
available to the partners of the 
E.F.T.A. on free trade basis. There 
are significant differences between the 
Free . Trad associati.on and a com ... 
mon market. They are known. I shal! 
not take your time by dialating on 
them. We must further remember 
that if the U.K. remains out of the 
European common market, will it be 
in a position to provide an adequate 
aIld expanding market for our goods. I 
have no doubt that if the U.K. joins 
the European common market, a cer-
tain amount of difficulties initi.a1ly, 
perhaps even a considerable amount of 
difficulties, will be initially caused to 
our export trade. But, let us view this 
problem, not in a static context, but 
in an unfolding context. The U.K., 
outside the European common market, 
is likely to be caught in economic dol-
d·rums. The Government and the peo-
ple of the U.K. were averse to .he 
whole idea of European Common Mar-
ket. They kept out of the European 
coal and steel community. If they have 
been compelled today to take cogni-
sance of these developments, it is be-
cause pressure of events and hard facls 
of life are driving them in that direc-
tion. Those hard facts of life should be 
kept before us also. Because, as VIe 
kllDW, if the U.K. remained out of the 
common market. its capacity to pro-

vide an expanding market for us may 
not be there. 

Another consideration that I would 
like to bring to your attention is that 
So long as EurOPe is divided between 
the six and the Seven, there are bound 
to be sharp differences sometimes 
acute tensions in Africa also. A num-
ber of countries of Africa are associat-
ed with the Six. There are other 
countries which are associated in one 
form or other with the Seven. Any 
one who has any familiarity with the 
economic and political problems of 
Africa knows it 8Ild let Us recognise it 
straightaway that the basic malaise 
from which Africa suffers today is 
terrible balkanisation. As Africans 
put it,· the balkan countries are very 
large compared to the States of 
Africa! It is a kind of aggravated 
balkanisatian. This ,aggravated bal;" 
kanisation can create a political and 
economic explosion. If these African 
countries are to be brought together in 
economic matters, if not in political 
matters, it is absolutely necessary that 
this cOO1\ict that exists between the Six 
and the Seven is resolved. 

We have always thought of these 
problems, not purely in terms of our 
own interests-our interests are natu-
rally important to us--but in terms of 
what is likely to happen to the world, 
and I would beg of the HOuse not to 
forget the larger context in which we 
have been accustomed to mould our 
thoughts. 

The present European Common 
Market or the European Community 
is perhaps the largest trading area in 
the world. Both in terms of its ex-
ports and in terms of its imports, it 
is the biggest single trading region 
in the world. It has also a remark-
able rate of growth. The rate of 
growth between 1953 and 1959 in the 
E.E.C. was almost twiCe as high as 
in the E.F.T.A. In industry it was 
higher still. So, even it the United 
Kingdom was not .joining this area, 
here is a might trading area bursting 
at its seams as it were with it.q growth 
and with its prosperity, and we have 



Motion re: SEPTEMBER 8, 1961 European Commoa 
Market 

812~ 

[Shri Asoka Mehta] 
to discover ways and means of taking 
full advantage of this great and grow-
ing market in the world. 

That the United Kingdom has de-
cideci to join makes this task more ur-
gent, even imperative, and perhaps 
more difficult, but I think it is ne-
cessary. Even for those countries which 
joined it, it was not easy. For ins-
tance, when France joined the Euro-
pean CommOn Market, a structural 
change had to be brought about into 
the economy of France. It was not 
easy, I know. I know men like Mr. 
Monnet Who conceived this idea, and 
I have 'had the privilege of discussing 
with them very often, and I know 
the amount of resistance that there 
was to this idea, because the whole 
French economy was accustomed to 
function along certain lies. It was this 
jolt, this kind of a decisive impact that 
the Common Market made upon the 
semi-stagnant economies that released 
the dynamism from them. 

There is a danger in our' country 
also of no ~ "eacting to these accelerat-
ed changes in the world. I believe 
that however hard and however cruel 
we might find it to change, the price 
of survival in the world is to deve-
lop the capacity to change. These 
challenges shall have to be met by us 
in the coming years, and the sooner we 
begin to prepare ourselves for these 
challenges, the better it will be for us. 

If the United Kingdom joins the 
European Common Market, and 'if it 
is infected by the dynmism of growth, 
that has characterised the European 
Common Market, the result will be 
that by 1966, that is, by the time our 
Third Plan completes its course, the 
gross national product of the United 
Kingdom may be larger by anything 
upto $10 billion. By Jommg the 
European Common Market. therefore, 
it is quite possible that United King-
dom's capacity to provide markets for 
Us will grow in a marked manner. 

Then, again, there will be ta~iffs, 
but I believe that the tari1! rates will 

not be very high. It has been sug-
gested by eXperts with whom one had 
had ,the opportunities of discussing 
that ultimately the tariff walls may be 
about 12 per cent; no one can prophesy 
what the height of the tariff walls will 
be. but looking at the way the Euro-
pean Common Market is evolving and 
developing these walls should not be 
difficult for us to cross. We should 
haVe in us the capacity to reduce our 
cost of production and to face such 
limited tariff barriers. 

But there are other things to which 
I would like to invite the attention f 
the Finance Minister. I am happy 
that we are appointing an exceptional-
ly able officer of ours, Mr. Lall to be 
OUr Ambassador or OUr Ec~nomic 
Commissioner, who will be dealing 
with the problems of the European 
Common Market and work out our 
relations with the European Common 
Market. I have full confidence in his 
competence, in his ability and in hi. 
intelligence .• May I, through the 
Finance Minister, invite his attention 
also to a few suggestions? 

Now, it has been found that while 
the E.iE.C., ..has been growing very 
fast, undoubtedly, its trade with the 
under-'developed world has not been 
growing fast enough. Not only has it 
not been growing fast enough, but 
enough attention has not been paid to 
stabilisation of prices. 

In 1959, for instance, the E.E.C. wa' 
bringing from outside the community 
at prices 8 per cent lower than in 
1957, but its exports outside the com-
munity were at prices 12 per cent hig_ 
her than in 1957. Imports fr~m the 
less developed countries generally rOSe 
only by 4 per cent. Had these im-
ports risen in line with the industrial 
output, the under-developed countries 
would have netted $2 billion more. It 
the rise had been in proportion to the 
intra-trade In the E.E.C., the under-
developed countr,ies would have net-
ted $3 billion more. 

It is absolutely necessary that we 
have to mObilise, and in this, all the 
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underdeveloped countries will be will-
ing to side with us, and we have to 
see that the trade has to be made 
more and more liberal. Secondly as the 
intra-community trade grows, its trade 
with the under-developed world must 
also grow. Thirdly, this big trading 
area must help us to create, and must 
help us to foster stabilisation of prices, 
particularly in thOse agricultural com-
modities in which the under-develop-
ed countries are interested. 

The next suggestion that I would 
like to make is this. Already, at the 
lnter-American Conference that was 
held some time back in Latin America, 
a suggestion was thrown out by com-
petent persons, that the developed 
countries should be prepared to have 
what is now called one-way free trade. 
This idea has been taken up and has 
been supported by a number of emi-
nent experts, including some of the 
high-ranking authorities in the United 
Nations Secretariat. Just as in our 
own country, certain lines of manu-
factures are reserved for particular 
sectors-for instance, we say that 
dhotis and saris of certain counts are 
more or less reserved for the handloom 
industry, and the organised industry 
will not move into them . 

Shri Nag; Reddy (Anantapur): That 
has not been done. 

Shr! Asoka Mehta: ... My hon. friend 
will have his opportunity and he can 
say what he likes-so, it is suggested 
that in those highly developed coun-
tries, either certain lines of manu-
factures are reserved for the under-
developed coutries or at least a consi-
derable opportunity for what is call-
ed one-way free trade or free trade 
in the reverse has to be provided. I 
appreciate th~t this will not come 
about tomorrow. but there is such a 
thing '" powerful public opinion, a 
public opinion in which not only the 
under-developed countries but the 
far-sighted people among the develop-
ed countries are also interested. 1 
bOPe and trust that this particular idea 
will be explored. 

The third suggestion that I have to 
make is that we shall haVe to con-
centrate more on producing and ex-
porting such industrial goods in which 
the capital intensity is somewhat limiL 
ed and where we make up for the 
somewhat low component of capital by 
high dexterity of our labour. Agri-
cultural exports for India are not go-
ing to be easy. I hope, and we are 
all very anxious, that we increase our 
agricultural production. Even if we 
increase our agricultural production, 
as We have planne'!!, I do not know 
to what extent it will be possible for 
us to have surpluses which we can 
export at profitable prices. 1 

It is true that We have in recent 
years tried to develop the export of 
minerals, and one of the satisfing 
developments of recent years has been 
the growth in the export of iron ore. 
But, here, may I sound a note of cau-
tion and a note of warning? In Africa, 
a good amount of new mineral resour-
ces is being discovered. Take Liberia 
alone. In Liberia. recently, geologists~ 
have been able to discover what are 
called mountains of iron ore. The 
iron content in these mountains of ore 
is 70 per cent, which is fabulously rich 
ore. In the next three or four years, 
perhaps in a shorter time, Liberia will 
be in a position to export up to 200 
million tons of iron ore of this rich-
ness. Africa is an unexplored Con-
tinent. Any amount of natural wealth 
Is there. These resources are being 
opened up, aI1d because of the geo-
graphical situation and becaUSe of 
political and other reasons, it is pos~ 
sible that theSe resources may be tap-
ped and may be utilised earlier than 
our own reSources. Here again, we 
shall haVe to faCe competitive markets. 

So while I am all for developing our 
mineral export trade our future ulti-
mately, industrial ~. exports lieS" 
in developing industrial exports 
nott of tbpse Iqinds where 1lhe 
highly developect countries, inevitably. 
have an advantage and edge over us, 
which one might call the capital-in-
tensiVe Industrial goods; We have to 
think in terms Of such industrial goods 
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as cotton textiles-it is a good ex-
ample--or many others. We shall 
have to think of industrial goods 
wherein we shall be able to substitute 
capital by the dexterity of our labour. 
If we are going to be conscious about 
the needs and requirements of our 
foreign trade, our economic planning 
'lind organisation of production here 
will have to be seriously reviewed and 
lleriously reoriented. Nothing will be 
gained by gnashing our teeth against 
the emergence of this Common Market. 

It is argued that it may create certain 
political difficulties. It is possible. It 
is also possible that it may help to re-
lax tensions in the world, because the 
European Common Market will ulti-
mately move towards some kind of 
political integration also, and here it 
is conceivable that a third giant might 
-emerge and perhaps help to maintain 
peace in the world. 

I would not like to be dogmatic, as 
'SOme of my hon. friends on that side 
~ theSe questions. It is their pri-
vilege to be dogmatic; it is our res-
ponsibility to be open-minded on these 
questions. Whatever it be, the fact 
Temains that we cannot wish these de_ 
velopments OUt of existence. Rather 
than gnasbing our teeth, rather dian 
saYulg all kinds of harsh things about 
the developments that are taking plaCe 
--6aying these harsh things only hurt 
-ourselves because it will prevent us 
from seeing light; as Bernard Shaw 
pointed, when you need light, if you 
indulge in heat, you only hurt your-
self-I would beg of this House to 
discuss this question not in terms of 
heat but In terms of light. If we 
consider it in terms of light, there is no 
-doubt that a large number Of changes 
will have to be made by us. These 
changes have to be made. That are 
inevitable. The only thing Is that we 
may have to do them in a shorter time 
than we had anticipated before. 

But iwbile we are doing that. I 
think it is very important that the 
Tinance Minister when he goes 
to the Commonw~alth Finance Minis-
1ers Conference, as well as Shri Lal, 

when he takes up the onerous 
respon&bility in which we all wish 
him success-and he carries WIth 
him our gOOd wishes when goes there 
--6hould try to bring about changes in 
the thinking of the world On this whole 
problem of trade. Let us realise that 
it was the thinking, powerful, original 
thinking of a man like Monnet that 
brought into existenCe this Common 
Market. Everybody laughed at him 
at first. Was there any man in the 
world who thought that France and 
Germany could ever be brought to-
gether? Was there anyone who every 
thought economic sovereignty could 
ever be pooled together? Here was 
this wise man, a gyan yogi, who 
was prepared to believe that idea are 
powerful and ideas could ultimately 
change the shape of the world. I would 
like Shri Lal to go there and function 
in that manner utterly confident in 
the justice of our ideas, utterly con-
fident in the effectiveness of our ideas. 
Let us not always think that in the 
world today it is only power that 
counts. Ideas are also powerful. 

Therefore when the Finance Minis-
ter and his' officers and other authori-
ties talk on this subject, let them work 
out an adequate policy, a policy where_ 
by the coming together of these 
highly developing countries into this 
kind of a Common Market will, ins-
tead of harming the developing coun-
tries, help to accelerate the develop-
ment of developing countries. The 
O.E.C.D. is also there. It also offers 
various opportunities. When the Fin-
ance MinistE!i' is there, perhaps he will 
take advantage of the visit to explore 
to what extent the O.E.C.D. also can 
be helpful. 

The last point that I would like to 
make is that we must think in terms 
of having some kind of similar re-
gional arrangements in our part of the 
world also. I know this question is 
riddled with difficulties. But I will 
request the Finance Minister to set 
up a Study Group to explore the poIf-
aibilities, to find out what the difftcul-



:S129 Motion re: BHADRA 17, 1883 (SAKA) European Common 8130 
Market 

ties are. I know, as you know, that 
the Prime Minister of Burma and the 
late Prime Minister of Ceylon, whose 
policy the present Prime Minister in 
that country follows, have both been 
very anxious for this kind of economic 
co-operation and regional co-opera-
tion. It is India that ;"~.l :'0 ~,,_. 'IC ~ 
shown enough interest. I think that 
this question also needs to be explor-
ed with an open mind and with a cer-
tain amount of urgency. We must 
realise that we are slowly, but in-
evitably moving towards a world in 
which we must think in terms of re-
gional co-operation and not purely in 
terms of national development. 

Shrl Nagi Reddy: We are discussing 
a very important subject. It i5 good 
that we are doing it in the beg:nning 
of the Third Plan itself becau,e we 
.have been forced to face certain hard 
.realities. But when I heard the speech 
·of Shri Asoka Mehta, I was surprised 
to find that there has been a certain 
amount of praise over the formation 
of the Common Market, probably in 
the hOPe that it might help us, even 
against all the experiences We have 
had of the past three or four years, in 
the further development of our trade 
relations with them Or the Common 
Market, as it is called. 

I would not like to go into a des-
-cription of the Common Market, since 
it is well-known in this country what 
the Common Market's and why it has 
been formed. As Shri Asoka Meht .. 
said, we must take the world reality 
as it is, and in this world reality, we 
.have .found a fundamental change 
after the second world war; that was 
the collapse of imperialism on the one 
hand and the rise and strengthening 
of socialist countries on the other. It 
is this fundamental fact that has been 
responsible to a very great extent tor 
the formation of the Common Markd. 
1\5 it is called. The Finance Minister 
will certainly not agree with me when 
1 say that it is the economic arm of 
the military and political NATO. All 
the same, it is a reality and a fact. 
And today. because we have been all 
1177 (Ai) LSD-7. 

these years tied to the apron-strings 
of the Commonwealth. it looks as if 
we ourselves are being dragged il1to 
it as an associate member or indirect 
member. 

But that apart, we must now see as 
to what exactly is the position so far 
as we are concerned. Our foreign 
exchange crisis is not new; it has been 
there for the past four years. There-
fore, it is not that the fcreign exchange 
crisis has suddenly come upon us 
because Britain is going to join the 
Common Market. It might worsen-
certa:nly it will-but the major t.'lbg 
that should be remembered in our 
discussion on this question is the fact 
of the monopoiy of the developed 
countries or imperialist countries over 
the trade of the developing countries. 
The developing countries cannot d:c-
tale terms; they are not dictating 
terms. We ask for equal trade r"h-
tions. I am glad that the Finance Min-
ister is talking in terms of equal trade 
relations. Go~d. But we should also 
see that all our efforts in that direc-
tion for the past three or four years 
or even earlier than three Or four 
years have become much more im-
potent, because the foreign exchange 
crisis has grown more and more in 
these three or four years. We are not 
having equal trade relations but more 
and more unequal trade relations, 
especially with the most blatant of the 
imperialist Powers and groups, that is 
the Common Market. Therefore, the 
Common Market is not a factor which 
is something to be simply brushed 
aside. It is a very serious factor. Let 
us see our relations with the common 
market countries, especially their 
leade!, West Germany. In the early 
'fifties We were exporting about Rs. 
12.5 crores to West Germany, and im-
porting probably near about Rs 25 
crores, but by 1960 our export~ had 
developed only to Rs. 19.5 crores, while 
our imports had gone up to Rs. 140 
crores. It ranged between Rs 100 and 
Rs. 140 crores in the last thre~ or four 
years. 

An Hon, Member: It is not our 
fault. 
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Shri Nagi Reddy: It is not, of course, 
our fault, as probably our friend here 
thinks, becauae we cannot export to 
the common market countries since we 
are not allowed to, due to various 
factors such as the restrictions of 
trade, restrictions of prices, tariffs, 
restriction on the quantity to be ex-
ported and so on and so forth. 5hri 
Morarji Desai has explained that por-
tion of it in his statement to a certain 
'extent, and I hope my hon. friend on 
the left her~ would be able to see the 
fact that we have been curbed, actu-
!lily not allowed to export. That has 
been their policy, that the export from 
their side should be more, and import 
from us less. That is the first policy 
of the imperialist powers today. Forc-
ing us to pay more is their second 
policy, and to see that they do not 
pay more is their third policy, 
because we always pay more for the 
industrial goods and their prices in-
creasing continuously, while we are 
being paid less for our primary goods, 
and the price of primary goods is con-
tinuously going down. These are facts 
which nobody can dispute, because 
they are there not only in the econo-
mic bulletins .of the Warsaw Pact 
countries, but even in the UN eeono-
mic reports themselves. Therefore, I 
do not want to go into that, but the 
question is what should be done. I 
am much more interested in that. 

The facts are there. The sun of the 
British Empire began to set long ago, 
and is setting very fast, and with her 
entry into the common market, it will 
be the complete end of Britain and her 
supremacy. 1 sympathise with it, 
though I am glad at the same time 
that one part of imperialism is collaps-
ing, because one imperialism must 
automatically devour the other when 
tl:e chanCe comes. Today Western 
German imperlialism, hav:ng become 
strong within the last four or five 
years through various facts of life, is 
trying to devour one after the other 
of its own ilk, since it cannot devour 
the socialist countries. 

Rince we are tied up in the sterling 
bloc to Britain, we are going to find 
certain immediate difficulties. Our 

trade is not increasing. So, what 
should we do? Here I should say that 
the amendment that has been placed 
before the House by Shri Indrajit 
Gupta and others is a concrete sug-
gestion for the Government of India 
for immediate implementation. 'When 
this was discussed in the Rajya 5abha, 
the Finance Minister came forward 
with certain reasons why all these 
things are unnecessary Or some of 
them are wrong. I would like to go 
into that. 

Take for example, the question of 
re-examining Ol.\r trade policy and 
taking energetic steps to diversify it .. 
The Finance Minister has said that we 
have been doing it already. Of course, 
force of circumstances has led us to a 
small extent to diversify our exports; 
all the same, our exports to Britain-
which, due to imperial preferences, 
later called Commonwealth prefe-
rences, are now within the sterling· 
bloc-continue to be very high. Where 
do we find diversification? In what 
way have we helped diversification of 
our export' trade? There is one great 
market which has developed in those 
ten years, and that is the socialist 
market; there is another market which 
is developing, that of the newly inde-
pendent countries of Africa and Asia. 
Diversification can be thought of in 
relation to these countries, not in terms 
of, I am sure, increasing our exports 
to West Germany Or America by 
Rs. 10 or Rs. 15 crores, because the· 
imperialist countries are not going to 
help you to diversify your trade. 

This is not my opinior. alone. It is 
said that there is a possibility of 
diversification and that we are not 
taking advantage of it. Here is the· 
Eastern Economist of July 14. In an 
article on the new foreign exchange 
crisis, it says: 

"It would be foolish to deny that 
there exist at the present time 
many areas seemingly unknown 
to the authorities where foreign 
exchange is being lost by proce-
dural or ideological prejudices 
which have no relation to the-
current severity of our foreign. 
exchange difficulties." 
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That means, certain ideological dif-
ferences also have been responsible for 
our not diversifying our trade. the 
article further goes on to say: 

"There seem to be avery signifi-
cant number of schemes under 
negotiation both in the public and 
private sectors where a gap in the 
foreign exchange is· sought to be 
covered by loan in west European 
or North American currencies, 
when thev could conceivably be 
covered by rupees by using the 
facilities afforded of rupee pay-
ments by many countries of eastern 
EurOPe and by Yugoslavia." 

Why do we not do that? Since we 
have been tied to a certain economic 
bloc, namely the Commonwealth bloc 
and through that to the west Euro-
pean economies or the common mar-
ket countries and the American mar-
ket, we do not think in terms ot the 
new changes that have taken place in 
the world, and therefore our effort at 
diversification is not as vigilant, as 
quick and as strong as it should be in 
relation to the present drcumstances. 
I do not want to read further trom 
this article. So, that is the first thing 
that we should do. In diversifying 
our trade, the first and foremost thing 
which it is inevitable to remember is 
the presence of two important trade 
blocs-that of the common market and 
America on one side, and that of the 
socialist countries on the other. We 
do not join any bloc. I do not accept 
Shri Asoka Mehta's suggestion regard-
ing the formation of some kind of 
Asian or African bloc. It is not neces-
sary. Our point is that we must trade 
with all countries. with the countries 
that are prepared and ready to trade 
with us on equal terms, and help us 
in the .deveiopment of our economY 
and in our industrialisation which 
alone can help diver&ify our export 
trade. 

The second point mentioned in the 
amendment is nationalisation of the 
export trade in such major export 
commodities a. tea and jute. I would 
like to remind the Finance Minister 
that today the export trade is not en-

Market 
tirely in our hands. You cannot 
achieve your purpose of diversifyill8 
your export trade, or follow an inde-
pendent trade policy, if the export 
trade is in the hands of foreign COIl-
cerns. 1t is an impossible thing, and 
I tell you the reason why. Naturally, 
a company which is responsible for 
the exports of Britain and India would 
certainly formulate an over-all pic-
ture of its activities; and if there is, 
for example, a possibility of export 
from India to Africa through Britain, 
it wiII not export direct from here 
to Africa. We are appealing to the 
patriotism of our industrialists and 
traders, and asking them to tighten 
their belts and export more so that 
we may earn foreign exchange. Is not 
the sam~ appeal being made by Mac 
Millan? If his appeal goes to the 
heads and ears of the British mono-
polists who are exporters both in 
India and Britain, I would like to l{now 
whether they would act in an anti-
patriotic way by exporting to other 
countries from India direct to the 1e-
triment of exports from Britain. Cer-
tainly not. Therefore, Indianisation 
of ourt trade, especially the export 
trade is the most important factor 
and ~o long as we refuse to do that, 
I would say this Government is not 
·implementing the policy of export or 
die. "Export or die" is the slogan, but 
by pursuing this policy. we are not 
giving it the foremost place. 

The third important point is the 
elimination from foreign collaboration 
agreements. present and future, of any 
manner of restrictions imposed on the 
export of Indian manufactures. The 
Finance Minister said in the Rajya 
Sabha that it was in the case of foreign 
collaboration agreements that might 
have been entered into about 4 or ·5 
years back there were restrictions on 
our exports but not in the present 
agreements. 

Here I have before me the minutes 
of sittings of the Estimates Committee. 
A· representative of the CIBA from 
Bombay was examined. He was the 
Chief Chemist. In his evidence he has 
stated that the pharmaceutical indus-
try has tremendous scope for export 
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but that whenever a manufacture was 
carried out with foreign collagoration 
there was invariably an undertaking 
that the Indian side would not export 
any of these things. 

I can give a number of examples. I 
would like to give one more example, 
so that the Finance Minister may at 
least know what is happening in this 
country. I expected the Finance 
Minister to be truthful to teli the 
House that there are certain agree-
ments of that type and that we will 
see that such agreements are abolished 
immediately and help foreign exchange 
earnings by exporting some of our 
goods. May I ask the Finance Minis-
ter whether it is a fact or not that in 
1959, in an agreement with Ernault 
BatignoJles-with H.M.T.-to produce 
44 varieties of lathes, there was a 
stipulation that we shall export only 
to South East Asian countries and not 
to European countries? Therefore, 
our contention is that in every agree-
ment with foreign coJlaboration, es-
pecially with private companies, there 
is a stipulation that we shall not 
export and be a kind of obstruction 
for their export trade. Otherwise, 
they will not come and establish their 
factory here. We cannot compete with 
them. Certainly, these are days of 
cut-throat competition. They are 
offering us foreign collaboration in 
such a way that we will not be able 
to export. 

Finally, I would like to say that 
in the name of the latest export pro-
motion, especially trying to join as an 
associate member or as an indirect 
member of the Common Market 
through the window or the back-door, 
let us not try to put a burden Oil our 
working classes. 

There is already a slogan, 'let us 
try and cut the costs'. Yes, the costs 
of our exports must be cut. There 
are too many overheadS, especially in 
foreign collaboration goods. We 
should cut our cost; but not at the 
expense of the working classes. Let 
'not the working classes bear more 
burdens in the name of foreign eX-

change crisis. Let the country get 
rid of these foreign collaborations. 
We have to make India economically 
independent without being linked on 
to Britain or to somebody plse. Let 
us not be tied to the apron strings 
of anybody else. Let us not come to 
agreements with each other as being 
tied up in a particular common mar-
ket or Commonwealth. 

Therefore, my suggestiOn to the 
Government is to see that the recom-
mendations which have been put in 
the amendment or substitute motion 
be accepted and on the basis of this 
acceptance let us build up an inde-
pendent Indian economic policy. 

Shri A. C. Guha: Madam Chairman, 
this motion for the consideration of 
U.K.'s desire to enter the European 
Common Market should be consider-
ed not with any passion but from a 
purely economic and commercial 
point of view. It is no USe abusing 
U.K. for an;r step that she may con-
sider necessary to take to protect her 
interests. I would even agree that 
this Common Market is not a purely 
econotnic affair. There may also be 
a political buttress behind it. I think 
the whole scheme started with what 
might have been called the European 
Community of Coal and Steel or the 
Schleimer's Plan. Even now this 
Economic Common Market or rather 
its counterpart, the European Econo-
mic Council, EEf" has got also. along 
with it, a European Parliament or 
Parliament of Europe and also a 
Council of Ministers. 

So it is quite apparent that it is 
not Just an economic arrangem~t: It 
also envisages some future polItical 
development. That is all right and 
within the rights of those nations. 
And, perhaps, from one point of view 
also. it is a wholesome development. 
If we want that the world should not 
be divided between combating coun-
tries and States, if we want that 
there should be somE' !!t'eater colla-
boration and co-operation and union 
of States, then, we should not grudge 
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any development which may lead to 
the formation in a way, if not in the 
near future, at least in some distant 
future, of a sort of United States at 
Europe. I can envisage that it may 
lead to that unless there is any catas-
trophic world war. 

On the eastern side of Europe there 
is already some sort of economic 
closed market and that also is back-
ed with some political alliances or 
political arrangements. So, if. on the 
western side of Europe, a similar 
development takes place, We have 
nothing to blame them nor to be an-
noyed at it. But, at the same time, 
we should see how our own interests 
can be protected. 

The statement laid by the Finance 
Minister on the Table of the House is 
a very dignified statement as I con-
sider it. It is a matter for the U.K. 
to decide whether that arrangement 
will harm us financially Or not~that 
is our concern, not of the U.K. The 
statement has made it clear that the 
proposed entry at the U.K. into the 
European Common Market, at least 
in the immediate future, is likely to 
harm us. 

We have been enjoying certain pri-
vileges-almost duty free entry at 
quite a number of our products. More 
important than that was that there 
was no quantitative restriction. A 
few years ago there was some trouble 
in the U.K. about the un-restricted 
entry of Indian textiles which led also 
to some unemployment in the textile 
industry of the U.K. Even then, they 
negotiated with India to have a gen-
tleman's agreement, a quantitative 
restriction to be imposed by India 
herself, the U.K. did not impose any 
such restriction on her own initia-
tive. It was quite good for the U.K. 

If, now the whole process is re-
versed, i.e., it a reverse preference is 
to operate as is mentioned in para 9 
of the Finance Minister's statement, 
We should be careful and see how 
our interests can be protected. The 
main rommodities of our export to 

u.~. are jute, tea, textiles and some 
agrlcultural products. As for tea I 
think that is the biggest export coin-
modity from India to the U.K. We 
may have to face the competition of 
East Africa which may enjoy a duty 
free market not only in the United 
Kingdom but in the whole of the 
European Common Market consisting 
of these seven countries. We should 
also realise that this European Com-
mOn Market may expand further. Al-
ready I think Denmark has expres-
Sed her desire to follow Britain. I 
am almost sure that the other coun-
tries also will gradualIy fall in line. 
So, some of our export commodities 
will have to face competition not 
only in the United Kingdom but in 
all West European markets. Some of 
the territories attached to those States 
will also get the privileges of the 
European Common Market free trade 
conditions or preferential tariffs in 
the West European markets. 

As regards tea our present compe-
titors are Ceyloit and East Africa. 
Ceylon would stand more or less on 
the same level with India. But East 
Africa may get a preferential treat-
ment. But yet, I feel that if we are 
somewhat energetic and alert Indian 
tea can hold its market not' only in 
the United Kingdom but also in other 
west European countries. There is 
the question of quality; there is the 
question of tradition of Indian tea 
being used so long in the European 
markets. All these things should help 
us. In jute of course we used to en-
joy a privileged position. Our only 
competitor is Pakistan which also may 
stand on the same level with us. So, 
I do not think in jute there will be 
much diftlculty except a little from 
European jute manufacturers. 

Our main diftlculty or concern now 
is to build up our export trade. In 
fact, all the three speakers who pre-
ceded me have stressed this pomi. 
We have been suffering, or rather, 
our export trade has been suffering 
from some handicaps as regards com-
petitive prices and a competitin· ex-
purt market. The main point should 
be to see that our export commodi-
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ties stand competition not only in 
price but also in quality .. For the 
last decade, our export is stagnan t 
rather relatively speaking it had gone 
down from 2: 1 per cent to 1: 1 per 
cent of the total world trade. 

:. Mr. chairman: The han. Member's 
tUne is up. 

Shri A. C. Guba: I will finish in 
about four minutes. I was mention-
ing that at present Our export trade 
i~ sUffering from some handicaps. 
'fP,ere should be inore diversification. 
It is now just a ~arrow range. In 
spite of alI these 10 years of. planned 
development, we have not been. able 
to dive'rsify to, any considerable ex-
tent the range of our export commo,-
~fiies. There should be some great-
er effort in this direction. Our per 
capita productivity is also less, and 
the cost is high. I do not know what 
the National Productivity Council is 
doing in that direction. The Gov-
ernmen.t should ·see that- the' produc-
tivity of ceO" labourers increases con-
siderably and the cost of production 
becomes less, I agree with my"pre-
decessor that in our attempt to re-
duce the cost of production we should 
also pay attention to the high admi-
nistrative or managerial cost in every 
office. AlI the industrial houses now 
malntain high-salaried, officers. They 
practically do nothing' ~xcep.t to keep 
in contact and' sometimes to indulge 
irtsorrie corrupt Practice and corrupt-
ing 'our administration also. It is 
most regrettable that even very high 
officers of the Government, immedia-
tely after retirement join such offices 
and keep Jl81atial hoiIses in Delhi and 
thus lead to aChigh coSt of living and' 
cost of pMduction. ' 

There is· also a sort of lack of ener-
lf1'or enterprise in our marketing'pro-' 
cesses. The, Tea Board has not been 
able' to ,make much progress fn open-
ini new markets. Rather the accu-
sation against the Tea Board has been 
tl!at" pUblicity for Indian tea has nDt 
b~,;n ,properly done. The Tea Board 
~ould pay l1'eaterattention to these 

pr.oblems, and also other publicity or-
ganisations, should be' set 'up so that 
there may be an enterprising market-
ing organisation. The Export Promo-
tion Council is quite good; but I do 
not know whether it has been able 
to actually to put some new enter-
prise into the export trade of our 
country. 

Another point which I should like 
to place before the han. Finance Mi-
nister is the lack of business integ-
rity. It has also been hampering our 
export trade. Very often reports 
have come to the' effect that the ex-
port commodities have not been ac-
cording to the specifications or ac-
cording to the samples supplied and 
tllat the quality has not been up to 
t!Ie standard. So, all these things 
should be considered and We should 
~ prepared to have some common 
~arke.t in Asia also. 

.. ,All this' ,js .leading to a sort of com-
mercial pattern where the GATT is 
also going to be scuttled. . There is 
the European Free Trade AssoCiation; 
there is the OEOC, the Organisation 
for Economic Development and Co-
operation, in whiCh 20 nations includ-
ing USA and Canada: have been par-
ti~. AU these things have come up, 
a!ld these will lead to'make the GATT 
arrangement something futile and' 
us!!less. So, We should' reconsider our 
whole economic policy and I think 
that some reconsideration of our poli-
tical policy is also necessary. I do 
not know whether the policy of non-
alignment at least for econoiniceon-
siderationcan ,any: longer b-e {ollow-
ed. We should" see how we can' 
de\'elop our' market!; lit Asian and 
African countries. We should also 
tr)' to diversify our eXpori corrimodi: . 
ties and enter competitive .market AY 
reducing prices in the European Com-
mOn Market countries also. The entry 
of the United Kingdom into the ECM 
may give Us greater energy and en-
terprise to push our market further. 
I hope that if we tiY iii that line, we 
may be compensatini the loss that 



Motion re: BHADRA 17, 1883 (SAKA) European Common 
Market 

8142 

may be incurred by the entry of the 
United Kingdom into the ECM. 

Dr. Krishnaswami: Madam, Chair-
.man, I am glad that We are having a 
.debate On the European Common 
Market. I wish that it had taken 
place earlier. Had Parliament been 
in session when the Minister of Avia-
tion of the U.K. v;sited Delhi, it 
'Would have had an opportunity for 
arming Government with its views, 
thus helping it in formulating the 
statement-I shall not say, better-

·but at any rate indicating to the 
world at large that Parliament is fully 
behind the Finance Minister in the 
. statement that he has made. 

The statement that has been made 
by the Finance Minister is admirable 
both in content and in tone. The 
problems that face Us as a result of 
:the emergence of the common mar-
ket of Europe cannot be by-passed. 
·Whether we like it or not, the future 
is with continental economies, and 
"the emergence of the European' Com-
·mOn Market of Europe is one of the 
-steps in this direction. No one can 
deny the stakes that We have in the 
matter of entry of the United King-
dom into the comman market of 
"Europe. I have done some research 
into the actual position of our trade 
and I think it would perhaps help 
"the House to estimate the magnitude 
of the problem that is facing us. 

We are importing 35 per cent of our 
imports from Western Europe in-
duding U.K. We are exportini about 
40 per cent of our goods, to this area. 
We have a large interest in the out-
come of U.K.'s entry into the com-

. man Market and the terms of which 
she propOses to enter into the Com-
mon Market. In the present circum-
stances, we cannot visualise what 
the terms will be. But we know that 
our stakes are great and We have 
already indicated our deep interest in 
the terms which the U.K. would be 
able to negotiate. 

But, having made our standpoint 
clear, it would be unbecoming of us 
to do anything else except to be pre-
·pared for all possible eventualities. I 

want the House to realise that while 
undoubtedly this is a great challenge 
we ought to be prepared it and not 
content ourselves with giving expres-
sion to certain views which might 
give the impression to the outside 
world that We are in a state of panic. 
To suggest, for instance, that the pat-
tern of our trade should be changed 
overnight is not realistic. To advo-
cate, for instance. a changeover in 
trade overnight to the Afro-As:an 
countries is no solution; for, if we 
consider the facts as they are, We will 
find that today the Afro-Asian coun-
tries sell Us raw materials and 
Western Europe gives t:.s capital 
goods, which are aid-financed . 

My han. friend, Shri Nagi Reddy, 
pointed out that our balance of pay-
ments was most unfavourable with 
West Germany. I know that it has 
been unfavourable and While partly 
this is due to West Germany impos-
ing high tariffs, let us realise that 
we have had to depend for aid and 
capital from the deve)Pped countries, 
notably West Germany and as such 
our balance of payments are bound 
to be unfavourable. It has been re-
commended by my friend that we 
ought to think of the pattern of 
trade being changed, so that the 
Eastern European countries might be 
our main customers. Before US the 
advantages of rupee eredit and rupee 
payments are dangled. I only want 
to sound II no~ of caution. While it 
is true that from the point of view 
of Our immediate difficulties, rupee 
payments offer a solution in the sense 
of imports not being a current drafts 
on our foreign exchange resources, 
we ought not to suffer from the de-
lusion that we are getting something 
for nothing. Nor can w" think that 
these rupee payments whiCh are made 
may not work to our disadvantage. 

I do not proPOSe to go into this 
question today since the issues that 
merit consideration are different. r 
hope that Parliament will have an 
opportunity of discussing the whole 
scheme of rupee payments on SO1m' 
other oceasion so that we migh~ .1!11" 
!Ill opportunitY of 1NlgfUn,!!Ie a6-



8143 Motion re: SEPTEMBER 8, 1961 European Common 8144 

[Dr. Krishnaswami] 
vantages and disadvantages of such 
rupee payments. 

No one for a moment objects to 
diversified pattern of trade, a struc-
ture of trade whiCh is not dependent 
on any par!i~ulru' grouping of nations. 
We have emphasised to a certain ex-
tent this diversified structure of 
trade; probably in the future we 
have to emphasise it even more. But 
what is the position today? As it is, 
the terms which can be arranged for 
U.K.'s entry into the Common Mar-
ket are not dependent on that coun-
try alone. They are dependent on 
others as well. This is the pos;tion 
which we face. We should now find 
out how best we can line with this 
situation. 

There is one thing which has to be 
affirmed 'On this occasion. I hope 
Parliament wi!! affirm it, because there 
is a danger of our overlooking it. To 
the extent that we suffer by the new 
groupings in Europe, the moral respon-
sibility of those countries to compen-
sate us is all the greater. This would 
be in conformity with the trend of 
modern thing. In a m'odern welfare 
state, if an individual derives a benefit 
and others suffer injury, there is a 
principle of compensation or repara-
tion that comes into operation. Indeed 
the basis of all international institu-
tiom, indeed the basis Qf all l~d:::g 
financial institutions like the Monetary 
Fund is that any country can better 
itself: but if in the process of improv-
ing its position, injury is caused to 
third parties, a duty is cast On insti-
tutions to compensate the parties in-
jured. Why is there so much argu-
ment about multiple exchange prac-
tices leading to a 'beggar my neighbour 
policy'? Why are so many restrictions 
placed on the depreciation of curren-
cies by the International Monetary 
Fund? If one investigates one will 
find that a peace-time reparation is as 
it were extracted from those who in-
flict injU'ry while bettering their lot. 
I put it frankly to the Finance Minis-
ter and the Government that this prin-

Market 

ciple should be stated mO'l'e authori-
tatively and strongly in the future. 

My hon. friend, the Finance Minis-
ter, in para 10, h:as given us a hint ot· 
thinking along these lines: I shall, 
with the permission of this House· 
read out the relevant passage: 

"It is against this background of 
internationally accepted principles 
to which we subscribe that we 
have to review the matter. We 
would greatly regret the termina-
nation of the preferential arrange-
ments between India and the U.K. 
which have led to an expansion 
of trade in both directions, spe-
cially as, through one device or 
another new preferential arrange-
ments ~eem to be growing in the 
world. But, we would acquiese 
in it if We are compensated by a 
substantial liberalisation of import 
policies in the CommOn Market 
as a. whole, provided suitable 
transitionar arrangements are 
made SO that the benefits of pre-
ferential treatment disappear only 
in slow, gradual states." 

I venture to suggest that good 
neighbourliness on the part of Wes-
tern Europe dictates that we should 
be compensated for any loss that may 
be caused. I am certain that not only 
India, but other countries which may 
be similarly affected by the entry of 
U.K. into the common market will put 
forward this plea-a plea which 
because it is based on moral grounds 
does n'ot lose its force and which will 
certainly make a powerful impact on 
the thinking of the statesmen 8f 
Western Europe and the world. 

Let Us make it clear that for the' 
loss that may be caused, we must 
have aid calculated net in the sense 
of the lOSS that is sustained by us. I 
realise that the Finance Minister 
cannot commit himself today on the 
exact amount of loss that would be 
sustained by us. After all, negotia-
ti'Ons are taking place in Brussels. 
But ultimately this principle deserves' 
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to be accepted, the principle that we 
should be compensated for the loss 
that may be sustained. Let us hope 
that in future the thinking of the 
counn-ies of Western Europe would 
cnange aid and trade. If it 
is decided to give aid for the loss 
that we may sustain, such aid should 
be united, so that we might be free 
to import 'any goods we like and 
thus industrial position. 

The Finance Minister has pointed 
out that We must have a liberaIisa-
tion of commercial policies and aid. 
I hope that in this liberalisation of 
policies will be included not only the 
red uction of tariffs, but also the re-
m'oval of quota restricti(lns on im-
ports, and aid would also be united. 

No 'one denies that the challenge 
we are facing is serious, But I am 
not willing to accept a pessimistic 
view, Let us realise that this coun-
try also in more senses than one is a 
cont'nental economy, even as Western 
Europe is a continental eeonomY. 

Undoubtedly, good-neighbourliness 
must lead the countries of western 
Europe to take into account the 
reactions, the views and the aspira-
tions of a very large portion of man-
kind which inhibits our country. 
Government will, I feel, be on sn-ong 
ground if this aspect of the matter is 
placed !;Iefore the countries of 
Western Europe, Let due considera-
tion be paid to the loss that may be 
caused by the entry of Britain into 
the common market. 

No one is against the United King-
dom entering the common market of 
Europe, It would be improper on 
O\ll' part to exert any sort of undue 
influence On her. But when once a 
country enters a new economic orbit 
and injury is caused to old partners, 
there is an international duty cast on 
the countries of Europe to compen-
sate those who are injured, 

Madam, there are other issues 
that have been raised, such as the 
Improvement in our exports, our 

having to pay greater attention to 
problems of export development. But 
these are issues which can be dis--
cussed with profit on a subsequent 
occaion. Hence, let me point out to' 
my hon. friend who suggested that 
there ought to be nationalisation of 
enterprises, that while there might be 
admirable arguments in favour of 
nationalisation, of certain enter-
prises on this occasion, at any 
rate, the plea for nationalisation is 
totally irrelevant. Indeed, some of' 
my hon, friends remind me of that 
admirable character Dick in who could 
never forget King Charles' heae! 
whenever any problem presented it-
self to him. Although this point of 
view that I have advanced is well 
known, it needs reiteration, Other-
wise others in outside world arp lik€,-
ly to have theiT attention revited ,'" 
it, 

I am thankful to the Speaker for 
having given us an opportunity of 
expressing our views on this matter, 
and I wish the Finance Minister god-
speed in his mission to the Commoon-
wealth Finance Minister's Conferen-
ce. 

Shri Somani (Dausa): Madam 
Chairman, the serious repercussions 
which United Kingdom's joining the 
European Common Market may have 
on our export trade will be quite 
obvious if we analyse the pattern of 
\)ur total export trade. I would, 
Madam, like to confine my observa-
tions to the implications of this move 
so far as the textile industry is con-
cerned. 

At present, cotton textiles and yarn 
from India, Pakistan and Hong Kong 
are allowed entry into the United 
Kingdom on a duty-free basis, while 
other C'ountries haVe to pay an im-
port duty of 7i per cent for yarn 
and 17i per cent for cloth. In 1960, 
the United Kingdom imports from 
the Commonwealth countries amoun-
ted to 394 million square yuds of 
which 231 million square yards were 
from India alone. In addition 9· 2 
million pounds of Indian cotton yam 
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We're also imported into Un:ted King-

-dom. 

It is clear, therefore, that India is 
exporting a large measure of her 
textiles to United Kingdom under cer-
tain preferential arrangements, and 
unless some remedial measures will 
be incorporated, there is no doubt 
that our exports of textiles to United 
Kingdom may receive a very serious 
il~fullck_ . i have n'o doubt that the 

-Government of InJlia are quite alive 
to the seriousness of the situation, 
and the fact that they are deputing 
one of their ablest oftlcers to deal 
with this problem clearly indicates 
that they are fully seized of the 
magnitude of the task with which 
they are faced. 

Indeed, Madam, it appears that 
even under the present preferential 
tari1J anangement with the United 
Kingdom, that country has been 
during the last few years importing 
more and more even from non-COm-
monwealth countries. The volume of 
exports £Tom the non-Commonwealth 
countries to United Kingdom has 
been greatly increasing and that from 
the E.E.C. countries alone has ex-
panded from 30 million square yards 
in 1958 to 77 million square yards in 
1960. It appears, therefore, that 
-while even under the present arran-
gements of preferential treatment 
of commonwealth countries the E.E.C. 
countries have been able to increase 
their exports year after year to 
United Kingdom, the impact of this 
preferential treatment being no 
longe'r applicable to the imports from 
Commonwealth countries it will natu-
rally affect our export trade to a 
very substantial extent. 

So far as India's textile exports to 
the United Kingdom are concerned, 
we have to take into account the 
nature of the competition which ImHa 
may have to face from countries like 
Japan which at present have to bear 
B duty of 17. per cent when their 
-JtO'Ods are sent to United Kingdom. 

Now, Madam, I would like to subm't 
that there are long-term and short-
term solutions which our Govern-
ment and the industry have to ex-
plore to meet this danger which has 
been posed before us by the proposal 
of the United Kingdom Government. 
So far as the l'ong-term solutions are 
concerned, of course, the remedy lies 
in reducing our cost of manufacture 
and improving our qualities in a 
manner which will make our products 
competitive in the international trade. 

I could not, in this connection, 
quite realise the meaning of the re-
marks, made by my hon. friend from 
the Communist Party, regarding the 
adverse effect that our programme of 
reducing the cost of manufacture may 
have on labour. There is absolutelv 
no question of tak'ng any measur~ 
which might adversely affect the 
labour. The whole problem can be 
solved only by a speedier process of 
modernisation and rationalisation, 
and it is well known that any process 
of modernisation and rationalisation 
eventually leads to much better 
amenities and emoluments for labour 
than is possible under the present 
cooditions where the cost of manu-
facture due to worn-'out plant and 
machinery is much higher. There-
fore, if we have to tackle this pro-
blem of bringing about a substantial 
CUt in our m~nufactur!!lg expe!1~@Sf 
there is no doubt that the solution 
lies in accelerating the pace of 
modernisation and rationalisation in 
Our various industries, and I d'o hope 
and trust that a realistic view will be 
taken by our labOUr friends with a 
view to making this process success-
ful so that our industries may be 
able to produce their goods at com-
petitive rates. 

Talking from the point of view of 
short-term remedies, I am told that 
already under the E.E.C. programme 
it is p'Ossible for certain countries to 
allow certain imports on a preferen-
tial basis. I am told that France and 
Belgium have got similar arrange-
_Is, and we should be able, ualler 
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.proper negotiations, to ensure that 
United Kingdom is able to secure an 
alTangement under wh'cll it will be 
possible for the United Kingdom to 
reserve certain quotas of imports of 
goods like textiles .... 

Shri Tyagi (Dehradun): France 
and Belgium buy it from their colo-
nies. 

Shri Somani: .This is a very com-
plicated problem, Madam, and I am 
not gomg into the details of this 
scheme. The whole question is that 
United Kingdom is anxious to do its 
utmost SO that its trade with the 
'Commonwealth c'ountries is not dis-
organised precipitately, and I have 
no doubt that some working formula 
under which for the next few years 
it will be possible for United King-
dom to continue to import textiles or 
such other goods which the United 
Kingd'om is now importing on a pre-
ferential basis. That arrangement 
should continue to exist for a transi-
tional pe'l'iod untT! theCoptmo~ea1th 
COUPtries are able to develop their 
trade with other areas and with 
U .. ited Kingdom under conditions 
which may be totally different. My 
submission to the hon. Finance Minis-
ter is in the case of negotiations 
which we may have both with the 
United Kingdom and the other coun-
trie sof the European Economic Com-
munity, it should be our endeavour 
to ensure that our export targets are 
fi.xed in such a manner that we are 
able to have some sort of preferen-
tial treatment, nnt onTy in the United 
Kingdom but also in the other coun-
tries of Western Europe, so that we 
Bre not ousted out of the export 
market at a time when we are taking 
certain measures to consolidate our 
posit}on in a manner whereby we will 
De jn a position. to be more compe-
t.itive. Mv submission, therefore, is 
that the Government of India should 
take .concrete· measures in the direc-
tiOn of ensuring some long-term mea-
Sures to enable the various industries 
to reduce their cost cit manufacture 
·and, at the same time, also insist for 
pi-oper safeguardss'O that in the 
cGifDin, years we will be able to ex-

port more and more. Here I may say 
that the case of the textile industry 
is very peculiar, inasmuch as almost 
30 per cent of the textiles are at 
present exported to United Kingdom 
under 'a preferential arrangement, 
and no set back should be allowed in 
a manner which will affect our ex-
port trade adversely. 

Shri Mohammed Imam: The sub-
stitute motion which I have m'oved 
reads as follows: 

"This House, having considered 
the situation created by the deci-
sion of the U.K. Government to 
JOln the European Common 
Market, is of the opinion that the 
Government of India shall ensure 
that the Government of U.K. 
while negotiating for its entry into 
Enropean Common Market takes 
all steps necessary to maintain 
and increase the present export 
trade of India with Britain. and 
other countries ofE.C.M., by a 
substantial liberalisation of their 
tariff policy, by maintaining and 
extending the duty-free entry, 
and continu'ng the preferential 
treatment, whiCh the Common-
wealth countries have n'ow been 
enjoying." 

As has been pointed out, this is a 
very complicated problem. The decI-
sion of the Government of United 
Kingdom to negotiate with the coun-
tries of the European Common Market 
has caused much concern n'tlt cr:ly ~() 

the Commonwealth countries but also 
to the British people themselves. 
There .is a short cleavage of op'nion 
in Britain. whether the United King-
dom should join th~ European Com-
mon Market or not. The opposition 
comes specially from the agricultural 
classes because they apprehend that 
they stand to suffer. Among the 
Commonwealth countries too, New 
Zealand, Australia, and Canada have 
been bitterly opposing the join-
ing of Britain into the European 
CQlIUIlon Market, and I think some 
Afric.an countries like Ghana and 
NigerIa are c'ontemplating to form an 
African economic market of their 
own. It is but natural that India also 
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should show its concern, and it is 
very anxious to safeguard its interest. 
It is rather unfortunate that this 
move of the European Common 
Market and Britain's decision to enter 
the market has C'ome on the eve of 
our Third Five Year Plan, because 
the success of the Third Year Plan 
depends upon the availability of foreign 
exchange, and the availability 
of foreign exchange depends on our 
capacity to export our goods to other 
countries and thus earn the much-
nj!~<ied foreign exchange. It would 
have been better and we would have 
appreciated and assessed the situation 
better, if all the terms of the Treaty 
of Rome were before us. We are 
not fUlly aware of the terms and con-
ditions which regulate the conduct of 
the European Common Market and 
we cannot foretell on what condi-
tions and On what terms Britain will 
enter the European Common Market, 
if it decides to do so. But the United 
Kingdom must remember one fact, 
that the economy of the Common-
wealth countries are linked with the 
economy of the United Kingdom, 
these countries have helped the 
United Kingdom to build up its pros-
perity and it Would be an act of 
breach of faith if it disregards the 
interests of the Commonwealth coun-
tries. 

~o far as. India is concerned, our 
pnme need IS to see that our exports 
do not go down. On the other 
hand, we must take every possible 
care to see that our exports go up. 
It is unfortunate that, during all these 
years, when all attempts are made 
by the Government to step up our 
exports, We are still running an ad-
verse balance of trade. Even during 
the current year, Our exports amount 
only to Rs. 626 crores whereas our 
imports amount to as much as Rs. 868 
crores, leaving an adverse balance of 
about Rs. 250 crores which have to 
be made up. If this adverse balance 
continues in the ensuing years, I can-
not imagine what an impact it will 
have on our developing economy, 

In the European Common Market. 
including Britain, our biggest export 
is to the United Kingdom. We are 
importing an equally big quantity 
from the United Kingdom. I will 
just giVe the figures for 1960. Where-
as our imports from Great Britain is 
to the tune of Rs. 201 crores, our ex-
ports to Great Britain is only Rs. 175 
crores, thus leaving a minus balance 
of Rs. 26 crores. The next biggest cus-
tomer is West Germany. Where we are 
importing goods woth Rs. 112 crores 
from West Germany, our exports to 
that country amount only to Rs. 19 
crores, leaving an adverse balance of' 
Rs. 93 crores. Similarly, our imports 
from Itlay amount to Rs. 24 crores 
whereas our export amount to Rs. 8 
crores only. We are importing from 
France goods worth Rs. 18 crores 
whereas our exports to that country 
amount to Rs. 8 crores. We are im-
porting from Belgium goods worth 
Rs. 16 crores, while exporting goods 
worth 'only ,Rs. 5 crores. Thus, our 
export to these countries are very 
limited. My Communist friend point-
ed out that there must be diversifica-
tion of trade, meaning thereby that we 
must trade with all countries. 

I may point out to you that India 
has been trading not merely with 
these European countries or with the 
countries of the European Common 
Market, but it has been trading with 
and has been exporting to all other 
countries including Japan as also the 
the Communist countries, like Cze-
choslovakia, Russia, Rumania and 
every other country. So, in spite of 
the best efforts of India to step up its 
exports there is still a great adverse 
balance which has to be made up, 
Our exports to the United Kingdom 
have been very great on account of 
the special conditions and advantages 
that have been conceded. For 
example, there is duty-free market 
and tbl'TI! is no quantitative restric-
tion. Again, there are some other 
preferential treatments which have 
been shown to all these countries. 

Now our concern is only this. What 
will happen to these special conces-
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sions or to this treatment that has 
been given to us if the United King-
dom Joms the European Common 
Market? Will all these special con-
cessions be abrogated? If these 
concessions are abrogated, I think our 
export trade is bound to go down as 
has been pointed out by the han. 
Member, Shri Somani. He has given 
one example of how the export trade 
of textiles is bound to go down if all 
these advantages are taken away. 

The public in the foreign countries 
is accustomed to a wide range of 
choice, both regarding quality and 
quantity. If we want to see that our 
exports go up, you must take care to 
see that goods compete in the foreign 
markets both regarding price and 
quality. The price may be lower but 
if the quality is not good, the goods 
will not be accepted. Or, the qulility 
may be good but if the price is very 
high, we cannot step up our exports. 
So, it is quite necessary to see that 
our production in India standa com-
petition in other marketS because it 
is an open market. We c.mnot com-
pete, we cannot step up our produc-
tion if we fail to keep down the prices. 
There is much truth in what was 
urged by Shri Somani. Under these 
~onditions, if these special advantages 
are taken away and are abrogated, I 
think India will stand to lose. It is 
bound to lose its export trade. its 
export trade will suffer. 

I submit that the United Kingdom 
should fight for us to see that these 
advantages which we have been enjoy-
ing from the beginning extend to 
other countries of the European 
Common Market also. The same pre-
ferential treatment that is being given 
to India and to other Commonwealth 
countries must be recognised by the 
other countries of the European 
Common Market. Otherwise, our 
interests will su~er. England's pri-
mary or first duty is to safeguard our 
interests. 

Mr. Chairman: The hon. Member's 
time is up. 

Shri Mohammed Imam: I will take 
two minutes more. 

I mentioned just now how agricul-
tural countries, countries which 
depend on agricultural and farm pro-
duce will stand to lose. New Zealand, 
Australia etc. are bitterly opposing it 
because New Zealand was exporting 
all her cheese, butter, bacon and 
various other things to Great Britain 
Great Britain was consuming it and 
it was the biggest consumer. If there 
is a common tariff and the entry is 
governed by tariff, New Zealand stands 
to lose. Similarly, India's produce 
cannot face a tariff. It must be a 
market which will be duty-free so far 
as Commonwealth countries are con-
cerned. I am sure that the United 
Kingdom Government will take all 
possible precautions to see that our 
interests do not suffer. But if it is 
found that the interests of the Com-
monwealth countries are bound to 
suffer as a result of Great Britain 
joining the European Common Market, 
I think, it must abstain from doing 
so. 

Again, as has been pointed out, we 
must diversify our trade and must 
develop our trade relationship with 
other countries. I quite agree that 
conditions are favourable. 

Mr. Chairman: The hon. Member's 
time is up. 

Shri Mohammed Imam: It is such 
an important subject. It is a vast 
subject. It is unfortunate that suffi-
cient time is not given. 

The statement given by the han. 
Finance Minister is quite enlightening. 
I think I must congratulate him 
because from his statement I can 
understand that the Government of 
India is going to take every possible 
precaution to see that India's interests 
do not suffer. There are conventions 
of GATT and other conventions. I 
hope the uliimate result will be to 
the good and advantage of India. 

Shri Braj Raj Singh rose-
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Mr. Chairman: Shri Braj Raj Singh 
was not present when his motion was 
called. Part (a) is not in order; he 
may move it without (a). I can only 
give him ten minutes because the hon. 
Finance Minister needs half an hour 
and five minutes are required for the 
hon. Mover to give a reply. 'l'his has 
got to finish by 4 o'clock. 

-i\' Rna( m~ (f'nU~) : 
!qT11 ~ m 1l qtq f1Rc if ~ lii<1f iii<: 
~. I ~ $q-, 1l ~ ;n:m t ; 

That for the original motion, the 
following be substituted, namely: 

"This House, having considered 
the situation created by the deci-
sion of the U.K. Government to 
Jam the European Common 
Market, resolves that India's 
foreign trade should be more and 
more diversified so as to shift the 
balance of trade from western 
European countries to Afro-Asian 
countries." 

W ~llT '1'>: ~G"f if ~ it 
if>T'lif ~oi ~, .m :;ft W1'IT ~ 
~1I'!ft~~w~if~ 
~ij' ott ~ it f.!>m lf1t ~ ~ 
~ m ~ ~f~ ~ ~ ~ ~1fr 

~~ I~<fififrr.:rit>~ 
'tiT1fif 1fT<k if mflf<'l' ~ 'liT ~ 
!, l!1f ~ '1ft ~ if;, ~, ~ ~r ~, 
~ ~ ~ ~ w.J ~ '1ft ~! f<ti 
~ij' ~ itt ~lfOol 'Sff:rf'lm~r ~d' ~ I 
~ 1J;fi ~fr, if;~ ~ 'lflf~ liT 

~flfffiffl' ar.r ~ .m ~ ~ 
'tiT{ f<r<tif~'f eh" ~ m, ~if it ~ 
w ~ 'liT .rrro.f ~ <iT ~ ;;rr ~<fim 
~f<til!;ifi~~~1fT"I''<r<'I'T~ 

~ih ~rn Q~ ~ <rifT 9'lIT 1fT<'I' m 
~'TT m>: ~1T'f« ii .r·To.f ~lfT <iT mrr 
'!'iT ~ if@ ~lfT I ilr~ w ~ 'liT 
~l.r:ro'f ~'IT ~. f.;r~ it a~ mflf<'l' 
~)!; lfit t ~ ta'of.r, ¥ ~if ~qf iii'; ~l..rr 
'f.'>: l'f.p-rr ~ ;it fifi 'q'.m-ififuQ liT ~-

fmr ~ f.;r.r if ~ .m 'q'lfii'fiT t 
~ ~ '1ft mf1r.r t I 

'fur ott ~ ~ ~ ~ t ofr mfi-
~~~it~w~ottomr~~ 
~ ~ t mic 1f"" ~, ~ ~m ~ 
~ ~ 11; ~ f.nh: ~, ~ ~ ~ 
t~~~~lwt~~~ 
~~'IiT~~~!I* 
w~if~~.~~ 
~~ it>~ott,~it>· 
~ it> ~ ott ~ 'lIT ;;rr;fr ~, 
wit>~~ ~~1fTlIR~ 
~ ~ f~~ ~ ~ it> f;;r1 Foi""f 

~iIi<:l!1f~~l;<TT lf1tl!"f~'f.': 
~6" I ~~ f.rifT f~l ~ 'liT 

01ITif ~ ~ Wffi'f 'liT fml 
~rnmif;~~q~ 

~A ott ~1lT'1' 'IiT-lT ~ I 

lf~ ~r ! f<ti lIT'f f~ ~ 
~~1fT<'I''IiT~iIi<:~ 

~,~~furTit>~~« 
~1fT<'I'if;f.:tmQrnif;r~it~ I 
~ ;ref ll' ~lRrnT ~ fir. lflw it> ~ m 
t~, f~ to to mo liT to mo 
~o;f;~~;;rr~!,~~ 
.m<'!' t f.:rl.tm ~R 'liT lITof ~ 'fit 
~ I ;;rq "fif; if;;;;rr 1fT<'I' ;;ry iT ~ CI<r <fifi 
~~~;Wrr I ~1l.fir. 
f~..m~~«~~ 
~ ~ if w ~ m fifi qfmr 
11"ttq- it> ~ ~ 1f"" ~ ~ for;; q 
~'f!I'IiTliT<rifT~~~~ 
it flrof ~ ~ ~ q ~ ft;n.rr ~ r 
;Jfif ~ ~ ~ '1\'1 ft:?lfoi ~ ~T' 
~ CI<r <fifi ll' ~ ~ fir. w if; ~. 
~ ;n-u ~ ~ ~ fir. l!1f f.~ 
~ ~ fuq;rfur ;F, fm ~ ~ ;it .. 
m=,fir.~lf1t~~~ 
':!Woii<l' f.~ iii'; lIHi ~ ~,f 
if; f<;pf fl:r<;rn'T ~ ~, ~ ~ lf1t lJlq 
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~,~~~fit;~~if;;ft'iRf 

~~m.:~if~;;ftf.r;m:~ 
~ if S/'ig f.t;1J 'I<f ~ 'dOl ~ ~ 

~m ~ fit; ~ ~ ;;ft l!T<'f fm" 
'lIT~~m.:'3'ii'lft;;ft~ ~mr 
lfit f1mT ~ ~, ~I1H ~ ~. ~ 

~~fft~~~~'3'ii~ 
«, ;;ft il11 if ;ql1T ~ ~ ~, f.;r;f lfif 
~.qo~"""" f~ ~, ~ ~ 
~w."rnrrn~;;ft~q;r 
~ ~, ~r 'CIT1i ~ ~ ~, ;;ft ¥ 
q;r ~ ~, l1<l: ~ ~ it: ~ ~, 
fOR ~ ~ ~f f.mft l!~ l!lG'f 'Ii'% 
~, ~ r.m q;: ~ f<mrf ~ 
+If <rg<r ;riT ~ if finh ~ ~ , 
~ ~ 'i!f; ~ <!~: Pre ;t-;IT l!i't 
~~M~~fit;;;ft~r~ 

f!\"iRII'l l!i't ~ CIlfi <:@ ~ or ~ ~ 
~ ~ f<;rlf tj. ~. IIlR ~ it tt'Ii mr 
-.Iif.t oiT II>'lfutT ;rlT tit , IJ.~ 1ffi!:V ~ 
fit;~~<r~~it ~ ~ 
~fit;~l!i't~~ _ 
~ ~t "IT<rT ~ , 

~'lIT~r~fit;~~.rm 
~ ;;ft ~ Q;lfi @ ~ ~"ffir ~, ~ 
R;r ~ lIT mr ~ ~ lIl1t ~ flfi 
~~~ij-~TWfT~' 
Mr. Chairman: I have ruled that 

portion out of order. That is a politi-
cal question and not an economic 
question. 

~ P"(Af M<!: : Il l1<l: ;;rr;:rm-
~ fit; m'f iT ~~~mq; ~ 1lItm" 
~ f,{lIT ~ , ~ CIlfi 7JOA')fu-iji lIli'!" 
~ ~ ~, llft ~ ~~ m- l!.~ 
~ ;rr~~;" lfir ~lIT l!i't ~. fft l1<l: 
~ ~Tfu ~ ~~, ~ Il 
m'f it: ~ lfir ~ t m: ~ q"l;: 

l!i'tt 'iRf 'I"@' iR'lIT , ~ Il· ~ 
i!T<T 1!fo'Im ~ fit; q1R fm" 4>'t l1<l: 
~~flfi~~~ 

Market 

~f<;rlf~~~m~r 

~ ~ fft ~ ~ ~ lfiTlr'r 
~~;eij-mfm;r~~~~~ 

~~mrq;:~,~~flr. 

fml!i't~t.fit;~~ 
~~,~~~~ 
l!T1r.IT ~ ll"T i!il{ ~ l!T1r.IT ~, ~
:Rlf~~~~'lT~ 
f.r;m: ~ f lfilIT , 

l1<l: ~ lfiTlr'r ~it:e ~ 
~ sror ~, m mm II>'tt ;fur 
'I"@' t. , l1<l: fft ~ q:m- it: ~ ~ 
m1T ~ rn it: f<;ro: Il;lfi wm 
<tT~«:T~' ~1lw1i~~ 
~ 'iIT<rT ~ , ~ ~ fft tj ~
~~~<tT-mT it:mir~ 
~ ~ , 

~CIlfi~it:~C. ~T 
q;r sror ~ ~ W«'I" ~ • 
fit;~l!i'tNmr~it:eij-~~ 

~;;ft~ f1mT~~ ~ 
lfiI1l'1f ~ ~ ~'lr @ fiR<r lfiTlr'r 
~e if mfm;r ~ ~ , 

~ m1T m1T Il l1<l: 1ft ~ 
~ fit; fM!"l''I'fi'j ~g '111: 1fT'if q 1ft 
m if<.ifT ~, I{ ~'!T t fIJi 
~ ~"lt -u~ m.r ~ 
:nfti!;~l1<l:mmm.r1ft~ I 
or ~ ~ ;ftfu-~ '1ft ;ftfu- ~ 
ir.r liffiff ~ m.: .rt ~ lIT w,f-
~~,f.;r;fij- ~~~~ 
~ ~ ~, m: w.Ii~ it:-
<rC!)fur ~ ;;ft ~ on qnniT 

l!lG'f~<:t~~~~~~ 
01WI11: ~ ~ it 1ft ~ ;f\f.:r 
f.t'Ilfur rn q;r W«'I" ~ ~ I 
q1R i1:m flfilIT ~lIT if) Il ~ ~ . 
f-F ~ ~: f<;ro: ~ ~ ;ftfu- fiNTfur 
ltIT 'lIT ~ift , 
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~ ~ ~ f.!; fire" lj'?fi ;;iT ~~ 
~ij"f'ill'i'if<'lTir~f"il!,~;;rr 

(HI~mm~f.!;'fi1:~~ 
·~'!lT'WTrnifm~ I 

Shri Morarji Desai: Mr. Chairman, 
1 thank all the hon. Members who 
took part in this discussion on the 
·Common market and the United 
.Kingdom's joining it and the repercus-
sions on Ollr trade, as a result. I 
must confess that I have not becomll 
very much wiser, as a result, to find 
,out what more I have got to do just 
now and what effective steps I can 
take to resolve the difficulties which 
are known to all of us. 

We are ali commonly concerned 
·about the difficulties that have arisen 
and are likely to be faced by us when 
the United Kingdom actually joins the 
Common market. We ought not to 
-either get angry or consider this ques-
tion from dislike of some countries 
-or from only the advantages accruing 
to us. After all, it is not only we 
·who are concerned fer our prosperity. 
All the countries in the world are 
-concerned for their prosperiiy. The 
Common market countries, the U.K. 
and such other countries are all deve-
loped countries and prosperous coun-
tries. Then, there are countries like 
ours which are under-developed coun-
tries and are not prosperous. We want 
to be prosperous and we face many 
·difficulties in attaining prosperity. 
But, the countries which are already 
prosperous are also nervous as 
regards maintaining their prosperity. 
'Therefor~, they have also to be care-
ful to look after themselves. If. in 
the process of looking after them-
selves, they form a common union, 
we have no· right to say, I think, you 
have no business to arrange your 
affairs among yourselves. But. we 
nave every right to say that. whereas 
you protect yourself, you should not 
ilo so at Our cost. But, saying that 
is not implementing it. 

After all, the United Kingdom did 
not want to join the Common market 

for sometime. But, it has become now 
a necessity for them to do so, as they 
consider it. It is not for us to say 
that they should not join it. I do not 
think that would be right. I do not 
believe that the U.K. would join the 
Common market if they were con-
vinced that by not joining it, the 
Commonwealth would be strengthened 
and they also will remain prosperous 
and be strengthened. But if they 
come to the conclusion that by not 
joining the Common market, they are 
going to harm themselves and also 
harm the Commonwealth, because it 
will not increase the total amount of 
trade in the Commonwealth that way, 
then, they have not much of a chOice 
left. They are considering this pro-
blem from that point of view. 

We have conveyed to the U.K. and 
also other countries of the Common-
wealth have conveyed that we are very 
much disturbed by this new develop-
ment' and 'that in whatever the U.K. 
does, they must bear in mind our 
difficulties and try to solve them. We 
suggest to them what should be done. 
But, it does not lie in their hands to 
apply this solution. It will depend 
upon the acceptance of the solution by 
the Common market countries. It is a 
question of the skill applied by both 
sides and the interest of both sides 
where it lies. 

I do not think it will very helpful 
if we try to gO at them or find fault 
with them or tell them, "you must do 
this and if you do not do this. we will 
get angry and we shall tell you what 
we want to tell you." That does not 
help us. What will help us is a con-
sideration of the whole situation and 
patient negotiations with all of them 
to increase our export trade. That, 
we are engaged in dong. We are 
taking all the steps necessary to see 
that we diversify our trade. Ot 
course, my han. friend Shri Braj Raj 
Singh said that we should diversify 
our trade to Asio-African countries. 
I believe the word used by him is 
wrong. What he meant was, divert it 
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there probably. There is a lot of 
difference between diversifying and 
diverting. I do not think diverting 
does us any good. That does not 
increase the amount of trade. What 
is required is that we must have trade 
with all countries. By 'diversifying' 
we mean that we must export more 
and more items. and those items which 
will bring us more and more benefit 
and which will also give us a lastine 
trade. 

15.301 hrs. 

[SHRI HEDA in the Chair] 

Shri Indrajit Gupta: It means more 
markets for us. 

Shri Morarji Desai: It means more 
and more markets; it means more and 
more countries; otherwise. how can 
there be more and more markets? 
There is only one market in one coun-
try. Therefore, there must be more 
countries. In more countries, we must 
have markets, and that is what we are 
trying to do. In that procass, it °is no 
use saying that because we are tied 
down to the Commonwealth, therefore, 
we are suffering. 

The preferences that we are enjoy-
ing today in the Commonwealth are 
more in our favour than in favour of 
England, for the last many years, in 
fact, even before Independence. 
Therefore, we are not tied to them. 
We are there voluntarily for mutual 
benefit. There are several advantages 
in it. Therefore, we are there. 

Shri Indrajit Gupta: It means that 
they pay less for our goods. 

Shri Morarji Desai: It is no use my 
trying to enter into an argument with 
a prejudiced mind. It is decided by 
my hon. frined in his mind that this 
cor.nection is no good, and it must be 
cut off. With that mind, it is im-
possible to convince him, and I am not 
going to dilate on it. But it is to our 
advantage, and if my hon. friend 
wants to see it, I am prepared to 
give him the figures, and he wil! see 
it. I have no doubt about it. There 
1177 (Ai) LSD-8. 

are far more preferences enjoyed by us 
than by them. There was a time 
when they enjoyed more and we less, 
but the whole thing has turned, and 
now it is different. 

But preferences also are not a 
thing which must be permanently 
carried on. That is what we also 
feel, because it is wrong assump-
tion on which prosperity can be based. 
But when once preferences are en-
joyed, it is difficult to give them up, 
because they cause you harm immedi-
ately before you are adjusted to it, 
and that is the position which we 
have got to face today, and we are 
trying to face it as best as we can. I 
have no doubt that we shall be able 
to face it and find out solutions which 
ultimately will benefit us. 

It is not also a matter which can 
be taken for granted that the United 
Kingdom's joining the Common Mar-
ket will harm us under all circum-
stances. It is possible that if sume 
arrangements are made, it might 
increase our trade also. If they are 
not made, they will harm us also 
much more. Both these things are 
true. But what should be done and 
what should not be done is difficult to 
specify at a stage when delicate 
negotiations are going on; and at thi; 
stage to evaluate various things and 
to give up all negotiations in such a 
manner that they will be handicapped 
from the very beginning would not be 
wisdom or prudence. It was therefore 
that my hon. friend who moved the 
motion complained that I had not given 
more information to him to consider. 
This was the reason why that was not 
done; in fact, it cannot be done; it 
would not even be wise to have done 
it. I do not think that my hon. friend 
also expects that that should be done. 
And, yet, of course, debating points 
are made, and they should be made. I 
have no quarrel with that. But I 
cannot get into debating points. That 

. is my difficulty. 

Shrl Nap Reddy: The hon. Minister 
always does it. 
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Shri Morarji Desai: 1 do it in reply. 
1 do not create any debating point/;. 
They are only left to my hon. friends 
opposite. If 1 did not reply then they 
will think that 1 have swallowed 
them. Therefore, they must know 
where they are, and 1 must put them 
in their places. Otherwise, where 
would 1 be? But, then, it should not 
be said that 1 have created the points. 
1 have created no points. 

Therefore, 1 would say that this is 
a matter where our purpose j,s 
common. If our methods are common, 
then we would be strengthened much 
more. But if that is not so, then 
whatever common wisdom we can 
pool we shall utilise, and we shall try 
to see that we strengthen ourselves as 
much as we can. 

The qu~.tion of exports is a very 
vital question with us, not only now 
for our development but for all time 
to come. We have got to reach a 
stage where our exports are larger 
than our imports. But, today, our 
exports are not larger than our im-
ports, because we import capital goods 
and raw materials for our industries, 
and component parts, which are very 
vital for our development, and they 
go on increasing for some time. But 
the eX'port, do not correspondingly 
increase. 

1 do not think that it would be a 
correct criticism to make that no 
attempts are made to increase the ex-
ports. We are struggling to increase 
the exports. It is not an easy affair 
in a competitive world especially 
when we have not reached the strength 
to compete with those who have 
attained the strength earlier than we, 
but we hope to do that in the shortest 
time possibfe, and that is what we 
haVe embarked upon. 

Nobody is going to buy from us for 
the pleasure Of buying from us or to 
oblige us. It is also true that aid 
cannot take the place of trade. That 
is what we have told them. ThL, is 
recognis2d also by the developing 

countries, and that is a fortunate sign 
for the world today. There was 8 
time when the developing countries 
developed at the cost of others. 
Today, they are realising that that is 
not a right position for the world. 
And, fortunately, this is recogniosed all 
around. But recognition is one thing, 
and giving up one's interest to bene-
fit somebody else's is another thing. 
I do not know if my hon. friends who 
advise me about this also can do the 
same thing and benefit others at their 
own cOo,t. This philanthropic nature 
is given only to a few people in the 
world, not, at any rate, to countries. 
And yet, we are being helped today. 
Under-developed countries also are 
being helped; it is not that 
they are not helped. But we 
cannot say that we must be helped at 
their cost completely. I do not think 
that that would be even a help that 
is properly given. It is, therefore, 
that we are trying to find out various 
methods whereby we shall go on 
increa.,ing our exports. We have told 
them ahol!t this. 

In the matter of the United King-
dom, what we import from them is 
almost e:jual to what we export to 
them. It is somewhere about Rs. 180 
crores. But in the Inntter of the 
Comm{)n Market countries, we import 
from them about Rs. 190 crores worth 
of goods. These are very rough 
figures; and we export to them less 
than Rs. 50 crores worth of goods. 
It is not that they are forcing us or 
bullying us into buying from them. 
We have got to buy from them for OUr 
own convenience. 1 do not think that 
anybody is beating us into it. We 
have got to do so. 

I can be very easily asked by my 
han. friend Shri Braj Raj Singh that 
I must go to the Afro-Asian countries 
to do all this. I cannot import these-
things from those countries. 

Shri Braj Raj Singh: 1 never said 
so. 1 only said that after some time 
we shall be reaching that position. 
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Shri Morarji Desai: But, does he 
know that we export less to the Afro-
Asian countries also, and we import 
more from them? And we have got 
to persuade them also to buy more 
from us. That is the position which 
is there. But there also, we have got 
to be patient and to find out solutions 
for this situation and see that we 
balance our trade as early as possible. 

15.39 hrs. 

[MR. SPEAKER in the ChaiT.] 

It is for that purpose that we are 
also developing our industries and 
building up our economy as fast as we 
can. That is certainly the purpose of 
all our Plans. 

In the process, several difficulties 
ari,e like this difficulty, which is a 
real difficulty, of the United Kingdom' 
joining the Common Market. But 
that ~; not a difficulty created by the 
United Kingdom itself. That happen-
ed because the Common Market. was 
formed in 1958, and the Ultited King-
dom now is in a position where it 
finds that it has to join the Common 
Market. My statement describes 
what we have told them, what our 
position is and what we expect to do. 
I do not think I can say anything 
more than that at present in any more 
clear terms. If 1 cannot do so, I 
have got to admit that I cannot. It 
is not that I am withholding anything 
from hnn. Members. Far be it from 
me to withhold anything from hon. 
Members. It is not right that I should 
do so. I have no doubt in my mind 
that I have the strength of the whole 
House in what I am doing. Even my 
hon. friends who mav differ from me 
would support me i~ whatever I am 
doing, even though they may tear it 
here and there. That is a different 
matter. This is because ultimately it 
;., the interest of our own trade which 
I am trying to ensure. 

Therefore, the amendments which 
have been proposed, if examined, will 
show that they do not help me at all. 
Otherwise, I should have certainly 
accepted them. Why should I not 

accept them? That is what : am 
trying to analyse. Taking the ame"d~ 
ment of my hon. friend, '~hri 
Mohammed Imam, he says: 

"This House having considered 
the situation created by the deci-
,sion of the U.K. Government to 
join the European Common Mar-
ket is of the opinion that the 
Government of India shall 
ensure ...... ", 

I do not know what that sort of order 
will do, whether that order is going 
to achieve anything. How is it going 
to ensure? mtimately, U.K. Govern-
ment has got to accept some thin~s. 

Shri Mohammed Imam: Satisfy 
themselves. 

Shri Morarji Desai: We are ,satis-
fying ourselves. The U.K. Govet"lk 
ment also accept the position and they 
are trying to dn what they can. Tl¥tt 
is the position about which I have 
assured myself and I am satisfied 
about it. If thev are not able to .dn 
something, it m~:lns that their pMi-
tion is not accepted by the Common 
Market countries. They have got to 
persuade them, and we should be 
helpful in seeing that they are able 
to persuade them to do so. That is 
what we are trying to do. 

Then it says: 

" .... ·takes all steps nece,sary to 
maintain and increase the present 
export trade of India with Britain 
and other countries of ECM .by a 
substantial liberalisation of their 
tariff policy". 

That is all right. These are various 
methods which have to be taken, but 
they have to be agreed to. This is what 
ha,3 been said. This is what they are 
trying to do. But what exactly will 
be done is difficult to say just now. 
The U.K. authorities are keeping us 
and the other members of the Com-
monwe~Jth in touch at the time of 

. the negotiations also. 

Therefore, we are trying to see how 
best we can make Use even of thiS 
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[Shri Morarji Desai) 
situation. After all difficulties arise 
to ten our capacities. But I also 
believe that difficulties can be taken 
advantage of to increase our capa-
cities. That is what ultimately will 
be the result even from' this situa-
tion, as I hope and trust. It exercises 
our minds. We were not able to 
increase our exports substantially. I 
believe this difficulty will now spur us 
on to several methods which might 
enable us to increase our exports more 
quickly than before. That is how we 
want to utilise this difficulty. 

Therefore, we are also trying to 
establish our relations with the Com-
mon Market countries and see that 
we export more to them. We have 
also said to all these countries that 
ultimately it is a matter where we 
have got to see to it that there is a 
balance of trade properly observed 
between us. We cannot go on always 
having a minus balance and ruining 
ourselves throughout. That we cannot 
do, and no amount of aid i., going to 
benefit us. That is the aim with 
which we are working in our planned 
development. Therefore, this amend-
ment does not take Us anywhere 
beyond what we are doing. 

The second amendment-I have 
already dealt with it-is by Shri Braj 
Raj Singh. We are trying to have 
more and more trade with Afro-Asian 
countries, but we do not want to say 
that we will have no trade with 
others. 

Shri Braj Raj Singh: I never said 
that. 

Shri Morarji Desai: But that is the 
meaning. 

Shri Braj Raj Singh: I said that the 
balance of trade should be shifted. 

Shri Morarji Desai: Then I do not 
know if words have any meaning-
pardon me for saying that. I have got 
to say thi.s. I do not understand it at 
all. So far as this amendment is con_ 
cerned, it does not help anybody not 
even himsetI (Interruption). H; has 

not dealt with trade and therefore he 
uses words which do not fit in with 
trade. 

Taking the third amendment the 
amendment of my hon. friends of the 
Communist Group that is t.he same as 
was there in the Itajya Sabha. 

Shri Nagi Reddy: But it is con-
structive. 

Shri Morarji Desai: They always 
trade under a constructive name for 
destructive ends. That is their policy, 
which is now no secret from anybody. 

Shri laipal Singh (Ranchi West-
Reserved-Sch. Tribes): I think a very 
important point of convention is 
raised by what my hon. friend has 
just said. We have yet to decide 
whether what is said in the other 
House can be mentioned here. I 
would like a ruling on that. 

Shri Mllrarji Desai: only said 
that it is the same amendment as was 
moved in the Rajya Sabha. I have 
not said anything more of what was 
said in the Rajya Sabha. I think I 
can make a reference to it. 

Shri Sadhan Gupta (Calcutta-East): 
No, no. 

Mr. Speaker: He wants only to say 
that the Party is consistent. 

Shri Sadhan Gupta: The proceed-
ings of the Rajya Sabha cannot be 
referred to here. 

Shri Morarji Desai: Their amend-
ment say,:;:: 

"elimination from all foreign 
collaboration agreements, present 
and future, of any manner of 
restrictions placed on the export 
of Indian manufactures". 

It is true that in the earlier years 
when we were very anxious to see 
that several industries were establish-
ed here for local manufacture so 
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trialisation, we have had to take 
terms which they would give us. 
Therefore, when we entered into 
agreements, we cannot go beyond 
them, but we are also trying to see 
that tOOse agreements are varied and 
that any restrictions that are there 
are taken away. We are succeeding 
also fn .several of them. But by 
merely using such language, nobody 
is going to oblige us. We have got to 
do it by being reasonable and not by 
bringing in extraneous arguments. 
That is all that I have got to say. 

Shri Nagi Reddy: There is nothing 
extraneous about it. 

Shri Morarji Desai: The extraneous 
factor i, the prejudice against these 
people. 

An Hon. Member: They are having 
unequal trade relations. 

Shri Morarji Desai: Whatever 
agreements are now made do specify 
these things and they are helpful also 
in this matter. That we" ought to 
recognise. Ultimately, if somebody 
collaborates with us in our trade or 
for our industry, he is not going to 
do it by hurting himself, if that is 
what we expect. Why should it be? 
(InteTTuptions). There is bound to be 
the other factor. I admit it. That is 
probably a human failing. There is 
nothing wrong in it. But I must say 
tha t they are also realising that this 
thing cannot last. Therefore, it is 
best that they collaborate with us, 
create marke~s in India and not lose 
them. 

Shri Prabhat Kar (Hooghly): So it 
is not extraneous. 

Shri Morarji Desai: It is extrane-
ous in the sense that they doubt their 
motives all the while. 

Shri flulrajit Gupta: It is a ques-
tion of good, solid, business motive. 

Shri Morarji - Desai: Good. Then 
do not attribute motives. That is 
the same consideration whether you 
go to one country or another, one bloc 

or another. The same considerations 
are there. Everybody tries to have 
as much opportunities as he can, if 
he is able to run away with them 
(InteTTUptions) . 

Mr, Speaker: I cannot allow a con-
current debate to go on. 

Shri Moraji Desai: In this matter 
let us, therefore, have a proper atti-
tude towards all people if we want to 
increase our trade properly all round. 

Then it speaks of nationalisation of 
the export trade in such major export 
commodities as tea and jute goods 
through State Trading Corporation. 
EXj)Ort trade is not a thing which can 
be done merely by the asking. It 
requires negotiation, and a lot of 
other things whereby it can be main-
tained and increased. If by nationa-
lisation we could have done it, we 
wousd not have hesitated to do so, but 
I have no doubt that if we nationalise 
this at this stage, we will curtail our 
trade and even lose it. It is therefore 
that we cannot do it, and I cannot 
accept this advice. 

Then it is said: let there be a 
thorough re-examination of oilr trade 
policy and energetic steps taken to 
d;versify our trade. Does my hon. 
friend think that it is done only now, 
and it should be done only in the 
future? It is being done every year 
and every month, and it will continue 
to be do~e every year and every 
month in future, because that is how 
you can go on maintaining your trade 
and your exports and also curtailing 
your imports. That is how you can 
do it, that is what we are trying to 
do all the while. 

Then, channelising our export trade 
through Indian banks. Wherever that 
is possible, we do that, but the coun-
try with which we trade will also say 
the same thing. Then it becomes a 
matter of the balance of cOnvenience 
or the balance of advantage between 
the two, and whatever is advantageous 
we do. We are not in a position 
where we can say: take it or leave. 
Perhaps the other people are in that 
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position, and it is good that they do 
not tell us ,>0 being excited by what 
my hon. friends say. 

Shri Nagi Reddy: They will Io:;e 
their profits, they will not say that. 
We must say it. 

Shri Morarji Desai: It is not always 
for profits that things are being done. 

Shri Nagi Reddy: Yes, alway,s in 
trade and banking. 

Shri Morarji Desai: It is also the 
consideration of my hon. friends and 
their friends which is also responsi-
ble sometimes. 

Then, it speak,s about the reorgani-
sation of the work of the export pro-
motion council. There are several 
export promotion councils, not one. 
For different items we are going on 
doing it, and we are increasing them 
also; and we are increasing . their 
work. Therefore, this is also some-
thing which is said because my hon. 
friend., do not know what exactly is 
being done. 

It will thus be seen that this amend_ 
ment also does not tell us anything 
which is going to benefit us, or any-
thing in which there is something 
new. What is new does not benefit 
illS: what is old does not require to be 
accepted because it is already being 
done. It is therefore that I cannot 
accept these amendments. 

Mr. Speaker: Need 
substitute motions? 

put the 

Shri Naci Reddy: The hen. Mem-
ber who opened the discussion should 
be given a chance to reply. 

Mr. Speaker: Does he want to say 
anything? 

Shrl Kasliwal: have nothing 
particular to reply. I think the hon. 
Minister has already covered all the 
ground. 

Mr. Speaker: I thought so 

Substitute Motion No. 1. Shri 
Mohammed Imam. 

Shri Mohammed Imam: I am not 
pressing. 

Mr. Speaker: Has the han. Member 
the leave of the House to withdraw 
his motion? 

Hon. Members: Yes. 

The motion was, by leave, withdrawn. 

Mr. 
No.2. 

Speaker: Substitute 
Shri Braj Raj Singh. 

Shri Braj Raj Sinch: 
pressing. 

Motion 

am not 

Mr. Speaker: Has the hon. Mem-
ber the leave of the House to with-
draw hi., motion? 

Hon. Members: Yes. 

The motion was, by leave, withdrawn. 

Mr, Speaker: Substitute Motion 
No. 3. Shr~ Indrajit Gupta. 

Shri Indrajit Gupta: A voice vote 
may be taken. 

Mr. Speaker: Now I put Substitute 
Motion No.3 to the vote of the House. 

The motion was put and negatived. 
The Substitute Motion is lost. The 

original motiOn is not put to the vote 
of the House. 

15.55 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY-NINTH REPORT 

Sardar A. S. Saigal (Jangjir): I beg 
to move: 

"That this House agrees with 
the Eighty-ninth Report of the 
Committee on Private Members' 
Bills and Resolutions presented -to 
the House on the 6th September, 
1961." 
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Mr. Speaker: The question is: 

"That this House agree, with 
the Eighty-ninth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the House on the 6th September, 
1961." 

The motion was adopted. 

1556 hrs. 

RESOLUTION RE: CONTRIBUTORY 
HEALTH SERVICE SCHEME-contd. 

Mr. Speaker: The House will now 
resume further discussion of the 
following Resolution moved by Dr. 
K. B. Menon on the 25th August, 
1961:-

"This House is of opinion that 
the Contributory Health Service 
Scheme for Central Government 
servants and members of their 
families in Delhi and New Delhi 
may be extended to other cities." . 

Out of two hours allotted for discus-
.sion on this resolution, only one 
minute has been taken up. Dr. K. B. 
Menon may kindly continue his 
speech. Does he find it difficult to 
stand? 

Dr. K. B. Menon (Badagara): No, 
Sir. 

Shri S. M. Banerjee (Kanpur): Will 
somebody reply on behalf of the 
Health Minister? There is no one 
there. 

8hri Kane (Buldanal: The Health 
Minister is in the Rajya Sabha. I 
have requested Shri Kanungo to be 
here. 

The Minister of Commeree (Shrl 
Kanungo) : I am taking notes. I am 
attending to the debate. 

Mr. Speaker: Even if there is no 
Min1ster here, our friend is a Mem-
ber. Any Member can take notes. 

Dw. K. B. Menon: The Contributory 
Healtn Service Scheme which I pro-

pose to discuss this evening is a 
subject in which every Member of 
this House is personally interested 
because today he makes a contribu-
tion and i.s a beneficiary. Listening 
to the criticism of the scheme during 
the last budget session whetted my 
interest, and I made a study of the 
scheme as it is working in this city 
in a limited way, and I thought that 
I would share the information that I 
gathered with the House, and plead 
with the Government to see whether 
mwtakes of omission and commission 
cannot be corrected and the scheme 
improved. This is one of the objects 
of my resolution. The second object 
ot my resolution is to plead with the 
Government to see whether the 
scheme can be extended to other 
areas; and in extending this scheme, 
it is certainly 'neces>ary that we 
should correct the mistakes, if any, in 
the scheme as it is working. 

The scheme is a departure from the 
accepted or the working policy of 
Governments. Health is a subject in 
which every citizen is interested, and 
yet it h significant that it was not 
until our own times that this responsi-
bility was openly accepted by Gov-
ernments even of progressive coun-
tries. England, of course, was the first 
country to accept it by her National 
Health Act of 1948 which she modified 
and perfected in the succeeding two 
years. We have been following Eng-
land in many respects. On this health 
affair also we have been following 
them We had general hospitals in 
urban areas, and the people in the 
rural areas depended almost exclusive-
ly upon practitioners of indigenous 
medicine like Ayurveda and Unani. 
After we became intlependent, we 
have extended this service of openiu& 
more hospitals and with the Em-
ployees' State Insurance Scheme, and 
with the opening of maternity centres, 
and primary health centres in NES 
and community development blocks, 
we have been trying to extend th(\ 
medical service and make it availabll" 
to more people. According to th'! 
figures given in India of 1959, tAe 
Employees' State Insurance Scheme 
served nearly 14 lakhs of people. 
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1 am sure that it must be very much 
more than that today. With the 
maternity centres and the primary 
health centres opened in the first and 
second Plans, I believe, it must be 
serving another few lakhs of people. 
I understand that in coal mines and 
mica mines they have arrangements 
for medical aid to employees. 

16.01 hrs. 

[SHRIMATI RENU CHAKRAVARTTY in the 
Chair] 

The Contributory Health Scheme is 
limited to the Central G<Jvernment 
employees and that only in the city 
of Delhi and New Delhi. It serves 
120,000 employees who with their 
families-multiplying it by 4'2-would 
come to nearly 5 lakhs of people. 
Then, the State Governments are 
giving a certain kind of medical pri-
vileges to the employees which is a 
little cumbersome and, therefore. is 
not fully used. 

Taking all these into consideration 
and the number of people served in 
all these ways, quite a large section 
of the people of India are given 
medical aid by Government. I do 
not know whether it is not time to 
extend these services to the whole of 
the population. While it is the poor 
man that needs this service, the CHS 
is limited to the Central Government 
employees-and also in the States to 
Government servants-the area cover-
ed and the sections served are sec-
tions which probably can get along 
without it. It is time that we thought 
of rendering medical aid to the people 
that are not at present included. That 
was another objective that I had in 
mind when I thought of moving this 
Resolution. 

Now, I shall place before you the 
facts that I have been able to gather 
with regard to the actual working of 
the CHS in the cities of Delhi and 
New Delhi. There are, I understand, 
40 centres and 5 mobile vans. As I 

said before, the Central Government 
employees and their families number 
about 5 lakhs or a little more than 
that. For serving this number, we 
have 40 centres. And, out of these 40 
centres, arr.ording to my information, 
14 are rather crowded centres where 
the aid given is, consequently, not 
very satisfactory. I do not wish to 
name all of them. They are like 
Chandni Chowk, Paharganj, Gole 
Market and a number of other crowd-
ed areas where the centre is heavily 
worked and, consequently, the service 
is not very satisfactory. 

According to the figures given in the 
1959 report, a doctor attends on 120 
patients. I am afraid-of course, I do 
not know and I am subiect to correc-
tion-that this 120 does not take into 
account these crowded and heavy 
centres. If it does, I am quite sure 
that the average must be much higher. 
As far as I could find out-and I have 
taiked to friends and patients also and 
to dutors. as well-in a place like 
Gole Market, I think there is an 
average of 900 to 1,000 patients a day. 
At present I believe that there are in 
that centre five to six doctors work-
ing. A doctor is expected to work 
for six hours a day on the average. 
Calcula ting on the basis of five 
minutes as the average tirrre for the 
new and the old patients taken to-
gether, one doctor can conveniently 
attend to 72 patients. Even if we 
add something more to that 72, I think 
for a doctor to handle more than a 
100 patients a day will be too much of 
a work-load. He is bound to get 
fagged out and is bound to become 
more irritable, and consequently hEl is 
not likely to give satisfaction to a 
p~tient. The patient-doctor relation is 
ve-y important in the matter of treat-
me 1t, and the doctor must be in a 
mo_d to attend to a patient. I am 
afraid he will not be in that mood if 
he has to attend to more than a 100 
patients a day. I wish that the Gov-
ernment would remember this fact 
and see that more doctors are provid-
ed, and that a doctor is given on the 
average of 100 patients per day. 
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I feel that some immediate relief 
is necessary in crowded areas. If 
that relief is to be given immediately, 
probably it enhances the staff a little 
bit-by giving an attendant who may 
regulate the crowd, by giving a staff 
nurse who may be of some service to 
the doctor, etc. In that way some 
~elief is possible. But as a long term 
permanent arrangement, more centres 
should be opened in these crowded 
areas. If we do not do that, and if 
we simply increase the staff in the 
centres and increase the doctors and 
increase the attendants, we will only 
duplicate the general hospital system 
of working in those areas. The one 
advantage of the contributory health 
service scheme, as worked today, is 
the aspect of decentralisation. The 
service is brought very near to the 
home of the patient; the patient feels 
a little more satisfied and has not the 
inconvenience of going long distances; 
he has not got to form a long queue; 
he has not to meet a doctor with 
whom he is not familiar. In all these 
ways, this decentralisation has .helped 
the people, and I wish tlfat in these 
crowded areas, when an attempt is 
made to regulate the work, it is done 
by accepting this principle of decen-
tralisation and not by enhancing the 
staff of the existing units. 

Now, I :nay get to the next subject 
and that is about medicine. I heard 
strong criticisms about it in the House 
at the budget debate on health. As 
I said, it whetted my interest in this 
scheme. There is a complaint about 
the distribution of medicines. But I 
know from my little enquiry that 
even expensive medicines are given to 
patients whenever the doctor finds it 
necessary. This is a fact which is not 
very well known, and it may be well 
to acquaint the patients about this 
fact_ I do not think we should take 
the North Avenue or the South 
Avenue health centres as types. But 
taking areas outside, I understand that 
medicines a-re classified into two, one 
given by the doctor-in-charge and the 
other by the specialist. In this con-
nection, I may have some other sug-
gestions to make. I have nothing to 

say against this classification, for it is-
for the doctOr to decide what type of 
medicine shOUld be given to the-
patient. 

The only fact I wish to state is, my 
informatiOn is that costly medicines 
are not denied to poor people. But 
in the ordering of medicine and 
making available the medicine, the-
system is not satisfactory. It takes 
sometimes days for the medicine to-
reach the centre. My feeling is that 
the patient is seriously affected when 
he finds that the delivery of the-
medicine is delayed. There should be-
an arrangement whereby the medi-
cine should be made available to the 
patient at least the day that it is 
prescribed by the doctor. This can be 
done easily, especially in a city, where 
there is telephone convenience, con-
venience of transport, etc. Therefore, 
when the doctor phones, sufficient 
stock should be kept in the centre. 
Sometimes it may not be possible; it 
might get exhausted or a particular-
medicine may not be available. 
Therefore, I suggest that a scooter-
should be made available to the dis-
tributing centre at Curzon Road, from 
where the medicine should be taken 
immediately on the scooter to the 
centre where it is needed, within an 
hour after the 'phone call rs made. 

This kind of quick delivery will en-
hance efficiency, will satisfy the-
patient and I am sure will go a II ng 
way in his cure. In certain caSl' 
where the complaint is serious am. 
medicine is urgently needed, such an 
arrangement certainly is helpful- and 
necessary. 

With regard to the medicine itself, 
I have a word to say. I understand 
from my little enquiry that certain 
low grade medicines are pushed into 
the CHS. We are certainly interest-
ed in using as much as possible Indian 
medicines and we have made fairly 
good progress, I think, in the manu-
facture of medicines in India. We 
have fairly good standard producers 
in our country. But we have also 
low grade producers in our C0untry 
and through pressur(? or some other 
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ways, if these low grade medicines 

,are tried to be pushed into use, it is 
,not fair to the patient. 

am speaking after some enquiry. 
I know that innocent injections like 
,B-12 have been given to patients and 
there are instances where the patient 
has collapsed in the sense that he has 
fainted. Such cases happen because 
of the use of bad medicine and be-
,cause there is something wrong with 
:the medicine. B-12 is an innocent 
.medicine, but if it is some other 
medicine like penicillin, something 
more serious might happen. There-
.fore, it is my suggestion that we may 
encourage Indian-made medicines, but 
those Indian medicines should be of 
:the standard quality. 

Again speaking from experience, 
-.there are capsules made in India 
'which are such that the capsule is not 
dissolved in the stomach and passes 
out. That is because of the wrong 

-method of manufacturing. Care 
shoud be take" :'y tl.e Director of 
Health Services to see that only ac-
cepted standard quality medicines, 
Indian-made, should !:>e used by the 
:CHS. 

Then, with regard to distribution of 
'medicines in heavy centres like 
Paharganj and other heavy centres, a 
lakh of rupees worth of medicine is 
used a year, and in smaller centres 
like the North Avenue or the South 
Avenue about Rs. 40.000 worth of 
'medicines are used. This is a heavy 
responsibility, to receive the medi-
cines. to enter the medicines in the 
stock-book and to distribute them. 
Here again, the arrangement at pre-
sent I do not think is very satisfactory. 
To load a doctor with that work is to 
misuse his time. His time is valuable. 
He is a specialist. He is in charge of 
'the whole scheme and his time should 
not be used for taking delivery of 
medicines or entering them in the 
stock-book. There sbould be an 
assistant for this, and my submission 
is that a staff nurse may be entrusted 
-with this work under the superviaicm 

and direction of the doctor in charge. 
Doctors should not be entrusted with 
this kind of responsibility. That is 
my submission with regard to medi-
cines. 

Let me now go to the doctor. The 
doctor is the linch-pin of the whole 
scheme, of the entire scheme. The 
success or failure of the scheme will 
depend almost exclusively upon the 
doctor. The doctor, therefore, should 
have sufficient time to attend to the 
patients. Therefore, I have suggested 
that a work-load of not more than 100 
patients should be given to a doctor. 

Secondly, a doctor has night duties 
two days in a week. On the succeed-
ing day when he comes for duty I think 
he should be allowed two hours' time. 
Now he is expected to be on duty at 
the same time as usual. Supposing he 
had calls throughout the night, it will 
be very difficult for him to attend 
duty at 7.00 in the morning. 'There-
fore, he may be allowed two hours 
extra t\me nn the day following his 
night duty days. 

It is very nece.sary that the doctor 
in a decentralised service like the con-
tributory health service scheme is 
made available to the patients when-
ever they need him. It logically 
follows from that that free quarters 
should be provided to the doctor very 
near the centre. As and when the 
scheme develops, as I am sure it will 
develop, special buildings will be con-
structed for the health centres or the 
contributory health centres, and then 
I feel that quarters will be provided 
not only for the doctors but for the 
entire staff. The doctor if he is to be 
available must be within reach of his 
centre. 

With regard to the work of the 
doctor, his salary etc" it is very tech-
nical and I do not wish to enter very 
much into it, but I would like to say 
just a few words about it. There are 
in the Contributory Health Service 
scheme, according to the latest figure 
available, 254 doctors. Out of these 
254 doctors I think 36 ale speciali4ts. 
Majority of tru-... 25f Goctc.rs .. ill be 
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assistant surgeons. r 'do not know 
whether there are any post· graduate 
doctors in the contributory health 
,chl'me. These assistant surgeons or 
staff surgeons may have a salary, I 
believe, of Rs. 350 to Rs. 800 or Rs. 375 
to Rs. 800. The other salary grade is 
Rs. 425 to 900. Unless the surgeons 
are able to get a post-graduate degree, 
they have not much prospect of get-
ting into the other grade. So, it 
would be good it Government would 
consider giving them that grade or, 
alternatively, raise the scale from 
Rs. 375-800 to Rs. 375-900. That 
may raise the status of the doctor and 
wili be a source of encouragement for 
him to work. 

My enquiries reveal that though 
their working hours are limited to six 
hours, often they ha~ to work very 
much more than six hours. They have 
to make themselves available for 
calls at home. Even at the centres, if 
there are long queues waiting, they 
cannot but attend to them irrespec-
tive of their working hou~s. 

In the case of centres that are 
heavy where half a dozen doctors are 
working, I suggest that one doct<Jr, 
not from the point of view of his 
qualifications or from the point of 
view of his seniority but from the 
point of view of moving best with the 
patients, a doctor who has tact and a 
way of moving with the people must 
be selected and put in cliarge of the 
centre. That may be helpful, because 
he will be the public contact man and 
he will give satisfaction to the patient. 
As I said, doctor-patient reiat:onship 
is a very important factor in th c treat-
ment of disease. 

Then I would suggest that staff 
nurses should be added to the CHS. 
A staff nurse added to the health 
centre ""ill be of great service to the 
doctor for minor things like giving 
medical aid. I also feel that the 
clerks in the CHS should all be women 
because women fit in more into the 
atmosphere of th~ hospital than men, 
They can also be of more service to 
tl'le hospitllL It th whole sta1f can 

be converted into women staff nurses 
and clerks, they can help in the re-
ceipt of stock, distribution of stock 
and also in helping doctors. 

I would like to conclude by saying 
that the service, as it is run, is done 
fairly welL But it needs all these 
kinds of improvements like better 
satisfaction to the patient, better 
attendancE' to the patient and also 
better remuneration to the doctors, If 
the doctors have to work for more 
than six hours, either they may be 
given the grade or they may be given 
a chargE' allowance, or some other 
kind of allowance, which may com-
pensate them for the extra work that 
they arE! called on to put. 

H all these things are done, I am 
sure the efficiency of the CHS will 
improve and it will be made' more 
popular. Once the CHS gets a good 
name, you can maintain It; but once 
it gets a bad name, it wilI be very 
difficult to correct it. Therefore, I 

,Jlope the hon. Minister will examine 
the suggestions I have made, the mis-
takes J have pointed out, and then try 
to correct them in the near future. 

Mr. Chairman: Motion moved: 

"This House is of opinion that 
the Contributory Health Service 
Scheme for Central Government 
Servants and members of their 
families in Delhi and New Delhi 
may be extended to other cities." 
Shri Shankar Deo. 

Shri Shree Narayan Das (Dar-
bhanga): I have to move my amend-
ments. 

Mr. Chairman: Ali right. Shri 
Shree Narayan Das. I will call Shri 
Shankar Deo later. 

Amendment No. I? 

Shri Shree Narayan Das: Yes. 

Mr. ChairDiali: It is a substitute 
motion. Isn't it? 

Shri Shree Narayan Das: Yes. 

Mr. Chairman: All right, Shri Shree 
Narayan Du. l will aive the han. 
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[Mr. Chairman] 
Member a chance later on. I find 
now that a large number of hon. 
Members are suddenly taking interest. 
At first there were only two Or three. 
That is why I permitted Dr. K. B. 
Menon to have about 35 minutes. 
Now that! find quite a large number 
of hon. J'.1~mbers standing up I would 
request t:nt hO:1. Members take ten 
minutes each so that we will be able 
to cover a large number of speakers. 

~, ~nl'r ~~ : ~ ~
<:1n, I beg to move: 

For the original Resolution. substi-
tute-

"This House is of opinion that a 
Committee be appointed to con-
sider the feasibility of extending 
the scheme of Contributory Health 
Service fOr Central Government 
Servants in Delhi and New Delhi 
to other cities and to suggest ways 
and means and a phased pro-
gramme in this respect if the -
Committee makes recommendation 
for the extension." 

~~~~~ 
~o ~o 01'0 if.:Rit~iI!~~ 

f.f;lrr~~~~I!I"IfT<'f~~~ 
(t~~I~~~~ 
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~ ~ ~ ~"IiT ~~ lift 
~~I 
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;mrm f.!; ~ ~ ;rt ~ if lIi[ 

zi't;;r;rr ~ '"""" ;tt ;rt ~ ~ ~ 
~~~~)W~~~~ 
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itr~~~'!'iT~~~ 
%;1!~qywt ....... 

tj Mr. Chairman: Is the hon. Member 
reading out his speech or is he refer-
ring to something? 

i 
Shri Shree Narayan Das: It is only 

the sheet containing the amendment. 

Shri Radha Raman (Chandni 
Chowk): Only his eyes are focussed 
there, otherwise there is nothing. 

The Minister of Health (Shrf 
Karmarkar): That paper is an inspi-
ration. 

Shri Shree Narayan Das: There is 
nothing here. 

1i'lfil:~W'ITfit;~~lIft 
~ t ~ ~ !iIlfi:rIIt m ~ ~ 
~ ~ ~ ;rt m.f\" if "liT w ~c(l 

lI'r.ri1T '!'iT ~ ~ ~. ~ i{r.rr 
~ ~ 'lit ;m:vff ~ ~ ~ it>-
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Shri KOdiyan (Quilon-Re3erved-

Sch. Cas!es): Madam Chairman, I sup-
port the Resolution moved by Dr. 
Menon. He has made several sug-
gestions for improving the working 
of the C.H.S. scheme. I entirely 
agree with those suggestions; and I 
have only to add a few minor 
suggestions. 

My first suggestion is that in the 
C.H.S. dispensaries there must be 
some arrangement for attending to 
children'~ diseases. In Delhi there are 
some Maternity and Child Welfare 
centres. If you become a beneficiuy 
of the C.H.S. then these centres no 
longer cater to your needs. They ask 
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you to go to the CllS dispensary. In 
the CHS dispensaries there are no 
specialists to attend to children's ail-
ments. Therefore I request the han. 
Minister to examine this suggestion 
also. 

There are arrangements in the CHS 
dispensaries for doctors to attend to 
emergency cases. But from my own 
experience I have found that some-
times it is very difficult to contact the 
doctor who is on emergency duty. 
Only last week I found that in the 
North Avenue Dispensary, the name 
of the doctor was mentioned on the 
board but there was no telephone at 
his residence. When I enquired at the 
dispensary, the staff told me that 
there was no telephone at his resid-
ence and that he was residing some-
where near Sadar Bazaar. It is very 
difficult in emergency cases to contact 
the doctors who are supposed to be on 
duty. At least you must proville some 
telephones at their residences. 

Then there is another- suggestion 
that I want to make. The CHS bene-
ficiaries are mostly Government 
servants, and they get a holiday only 
on Sundays. On Sundays of course 
there will be doctors On duty. The 
regular Or the usual doctor who 
attends the patients in a particular 
dispensary will be on leave on that 
day and some other doctors will be 
C'fficiating on that particular holiday. 
I think if the doctors are given a holi-
day on any week day, other than 
Sunday, the Government servants will 
find it very convenient to take their 
families to the dispemary. Such 
arrangements will be very advantage-
ous so far as the beneficiaries are 
concerned. 

It was said that the CHS scheme 
was launched as a nucleus for the 
future development of health service 
in our country. This is the eighth 
year since the contributory health 
service scheme was launched in 1954. 
I think it is high time that we evaluat-
ed the working of the scheme so far, 
and assess the quality of service rend-
ered and the extent of satisfaction that 

is being derived by the beneficiaries 
from this scheme. We are told that 
the Planning Comm:s3ion thems~'ves 
are preparing a long-term perspec-
tive plan covering a period of say, ten 
to 15 years. TentatiVe targets have 
been fixed for the production of food 
grains. steel. power, etc. I want to 
ask the hon. Minister whether he has 
any idea of the future development of 
health service in our country. Some-
time ago, we were told that the Gov-
ernment were contemplating some sort 
of a pilot scheme far introducing a 
national health insurance scheme. 
But in the Third Plan we find nothing 
of the sort. We do not know whether 
this national health insurance scheme 
will come into being even after 10 or 
15 years. at the end of the fourth" 
fifth or the sixth Plan. A wealthy 
country like Britain, where the stand-
ard of living of the people is very 
high, introduced a sort of national 
health insurance scheme immediately 
after the second world war. Of 
course. I do realise that in a country 
like India, where financial difficulties 
often come in the way, it is very 
difficult to launch upon an ambitious 
programme like that, immediately. 
But I would submit that efforts should 
be made to convert the schemes like 
the contributory health service 
schemes into a national health service 
scheme at least in the future. I do 
not know whether the han. Minister 
has any such idea. If he has any such 
idea of converting the contributory 
health service scheme into a real 
national health se~e scheme in the 
not too distant future, then I would 
submit that there are some essential 
pre-requisites for the successful im-
plementation of any such scheme 
which would bring free medical aid to 
the majority of OUi" people. 

In our country, the majority of our 
people find it very difficult to have 
modern treatment because of the 
exorbitant cost involved. Especial-
ly the essential drugs are very costly. 
Any scheme that should brillg modem 
medical aid fref! to the common people 
should conceive of effective steps to 
bring down the price of essential 
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[Shri Kodiyan] 
drugs. The price of essential drugs 
can be reduced only if the State comes 
forward and takes over the manufac-
ture of drugs in the public sector. 

Take for example, penicillin that is 
being manufactured in our factory at 
Pimpri. The price of, penicillin has 
been reduced during the last ten 
years almost by 90 per cent. At the 
same time take medicines like tetra-
cyclin, tetramyein, auruomycin, etc. 
Since 1951 not a single pie has been 
reduced in the prices of these essen-
tial drugs. Therefore, I would urge 
upon the Government to thiDk in 
terms of socialising the production of 
medicine in the country. That is 
why I have mentioned about this pers-
pective planning, so far as health 
services are concerned. 

If there is a perspective plan be-
fore us, that after the fourth or fifth 
Plan, the essential drugs will be 
manufactured in the public sector that 
there will be a health insurance 
scheme, then we can work out our 
present plans according to ttnrt per~
pective before us. That is why I 
request the hon. Minister to consider 
these long-term aspects also, while 
this question is being considered today. 
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Shri S. M. Banerjee: Sir, I rise to 
support the resolution moved by my 
hon. friend Dr. K. B. Menon. He has 
very ably argued his case and his 
contention is justified also on the face 
of the Central Pay Commission's Re-
port. There is a recommendation in 
that report that this particular scheme 
of contributory health service should 
be introduced in other cities like 
Bombay, Calcutta and Madras. My 
submission will be that we should 
accept the recommendation of the Pay 
Commission, because the' present 
arrangement of medical facilities for 
the government employees, whether in 
autonomous corporations or elsewnere, 
b very inadequate. Before going 
through that question, I would invite 
the attention of the hon. Minister to 
1Ihe question of the defence employees 
here in Delhi and Delhi Cantonment. 
Some of them have been deprived of 
the concession of the CHS scheme. 1 
put a question on the 25th August, 
1961 to the Defence Minister about 
this. My question was: 

"(a) whether it is a fact that 
the Contributory Health Service 
scheme has not so far been made 
applicable to the civilian defence 
employees residing in Delhi Can-
tonment area; 

(b) whether the Ministry of 
Defence has taken any decision in 
this respect; 

(c) what are the medical facilit-
ies which are being provided to 
these employees; 

(d) whether it is a fact that 
contribution towards the CHS 
scheme is being deducted from the 
MES employees of Delhi Canton-
ment for the last one year, but 
the CHS token cards have not SO 
far been issued to them; and 
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(e) if so, how these contribu-

tions are going to be adjusted?" 

The reply given by the han. Minister, 
Shri Krishna Menon, was: 

';(a) The Contributory Health 
Service Scheme is applicable to 
all defence civilians residing in 
Delhi Cantonment excepting those 
who have their headquarters in 
the cantonment itself or are re-
siding in other areas outside· the 
purview of the Contributory 
Health Service Scheme .... ". 

I would invite the kind attention of 
the han. Health Minister to this, be-
cause when we raised this question 
with the Defence Minister we were 
told, as in this reply also, that this is 
under consideration in consultation 
with the Ministry of Health. I would 
like to know from the han. Health 
Minister whether any final decision 
has been taken to include those civi-
lian defence employees also who are 
residing in the cantonment area or i~ 
Shakur Basti. It will really be most 
unfortunate if these employees are not 
included within the purview of this 
scheme. 

Secondly, before introducing this 
particular scheme to other cities, there 
are certain defects in the scheme, 
which are bound to be there for some 
time more, which should be rectified. 
The Report of the Ministry of Health 
shows that there is definite improve-
ment since 1954. About the case of 
tuberculosis, I shall men tion here for 
the information of this House that in 
Mehrauli, though there is a TB sana-
torium, it is hardly a sanatorium in 
the real sense of the term. I have 
~ersona!!y visited the sanatorium, be-
cause a friend of mine was admitted 
in that sanatorium. It is not a sana-
torium at all, because one does not 
get any kind of treatment there. At 
the most, one can call it a health 
rL'sort. I do not know whether the 
climatE' of Mehrauli is bl!fter than that 
cf old Delhi or New Delhi. No treat-
mlln! as such is given in that 
sanatorium. 

I am of the opinion that if this 
scheme is to work successfully, there 
should be some sanatorium specially 
meant for the Central Government 
employees. I do not want to discrimi-
nate between employees and em-
ployees, but since this scheme is only 
made applicable to the Central Gov-
ernment employees, I wish that this 
matter should be considered >\Vith the 
utmost sympathy. 

Thirdly, what about the TB patients? 
If a Central Government employees 
becomes a TB patient, he is granted 
18 months' leave. Now, he is granted 
leave; there is no doubt about it. It 
is very good. But what kind of leave 
is it.? Suppose, I am a Central Gov-
ernment employee and I have been a 
victim of TB. I will be granted 18 
months' leave. But that entire period 
of leave, except one or two months 
which is due to me, is leave without 
pay. Are the Government asking me 
to starve, or beg, or borrow or steal 
to maintain myself. The han. Health 
Minister knows better than myself 
that the treatment Of TB is quite 
expensive, and more than medicine 
what is required is proper nourish-
ment. So if a Central Government 
employee 'is unfortunately suftering 
from TB, he cannot possibly get any-
thing except leave without pay. I 
would request the han. Health Minis-
ter to kindly throw some light on 
this question. 

I welcome the suggestion that this 
should be extended to other cities, as 
the Employees State Insurance 
Scheme has been extended to other 
cities. With these words, I support the 
Resolution. But I would request him 
to kindly consider all those points, vey 
fine points raised by Dr. K. B. Menon 
in his spe~ch, both as a doctor and as 
a parliamentarian. Those points must 
be sympathetically considered. There 
should not be any complacency that 
whatever has been done is enough and 
nothing more need be done. I would 
again invite the attention of the han. 
Health Minister to the fact that merely 
because a person contributes twelve 
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annas, it does not mean that he must 
be given medicine worth twelve annal 
and a perSOn paying Rs. 1. 8. 0 should 
be given medicine worth that amount. 
Thet"e should be no discrimination 
between an employee and an employee, 
irrespective of whether he belongs to 
Class IV,I1I, II or I. With these words, 
I support the Resolution and congratu-
late Dr. Menon for bringing this Reso-
lution. 

'I'm.- a(fo Slo ~~ (~) : 

~ 1l~!fT. ~ ~ffT'I" 'l<: f~ 
~ lJllll" ~ m ~ ~ ~ <'fIrni ~ 
flI; ~ ~ ~ ~ ~T ~ srrn-
~<'r ih:r ~ ~ mrr it 'fiTll if'<: "W 
t: I itt ;;ft it lIll: ~r;nmlT ~ fit; 
~f'iIf ~~ ~ it ;;IT ~ 'IT!fT eft 'm 
~~I~~~~;;IT'li<'ff;mf.t 
q~~~m~~m't1f,;;ff'IiT;;IT~ 

~~IirWi~ ~;;IT~~T 

~mwr~~'IiT'"I<'IT~~~~~ 
~T ~~;f,t ~iTf~ ~r ~.~ ? 
~" "I1'fiff ~'IT fit; ~ ~ ~ ~ ~ 
;rtq it ;;IT trfur m.: ~ ~T 
~ ~ ~ ~ C!'Ii ~ ~ iU s~
arn:r if'<: ~ ~ I lI'f.t ~ ~ trfur m.: 
~ f.t;m;r '!fr ~ ltfr ~ ~ ~ 
<h: ,...rm~ Iltfr~~~.lf.I"~~
~llr'!fr;if<::it~. ~~~ 
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~Tm!'~~~if'<: 

~~~"""~~~ 
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~ ftor!fT I <rnT ~ ~ II ~ ~ if 
~ itaT ~f~ ~~ ~T ~ 
~~~~~~~TI1f"~ 
~~mlj-~fit;mflin:lIll:~ 
~ ~ ~ I ~ .q afTq-n: ~ ;;rni 
ffi"i\<j~~mWmr~ 

irf<fif ~rl: <'ITllIl trfur ~ m 
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mcrT if ~ ~ ~ ~ ~ '!fr iTTllr-
ro:rr ~ ~ ~ ~. ~ ~ m ~ 
it ~ ~m ;j~);mr ~1 ~ ~ I ~ 
it ~ m ;;IT lIll: ~~ if'<: ftor!fT t 
eft'm~itllll:"liTm.n~fit; m 
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~ lIT.t ~ ~ m ,"h: m<Iil<T 
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~ 'liT lIll: ~T ~<'T"ll ~ ~ I ~ 
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~ ~ ~~ ~ iJiT ~ ~);mr 
~ ~, 'Ilifflr; if ~ ~ 
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W~~iJiT~~lIll:~ 
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~fit;~it>"~l!T I ~"(T ~ 
fit;~~~~~ 'IiT'Ig''it I 

~~~~m.:~<m~'IiT 
~ mf.t; ~ mwr iJiT 'fiTll itlfi a ~ 
~if'<:ri 1~~m"liTil"um.rT 
~ ~ ~ I 'm lIll: f.t;m;r i"« ~ ~ 
~~~ I 'ill"' ~m:;;n:~ 
~ ~ ~ ~~ ~ ~ ~ ? ~r 
lIll:~!fT~~'Illtm 
~ iffift it 40T ~ ~ m- <'!1TT "W ~ 
~ 'm ~ ~ ~T ~ ~ ~ ? ~ 
I!T;ft m trfur ~ iii m 
40T ~ffi ~ "W ~. 'm ~ ~ ~ 
~ ~~ ? 'm ~ ~llTffi if>'T 
~~~? ~trUail'!frrnrr~ 
~~itmft~"liT~~l 
~ ,..-r ~ ~ I trfur ~ ,if 
if1h: ~ ~ ~ ~ if'<: ll"t ~ ,"1<: 
~r ~ ~ ~o tfto ~f~ 

iTTlln: ~ ;;rrij' eft ~ J!ft ~ ~ 
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;f1'RlT ~f.m cfr <;!rli, ~ ~ ~ ~ 
~~~ ~~W'R~wf.tmn 
'R ~ ~ ~ morr ~)trr I 

;;r-r~~lIhAT~~~ 
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~~~w<tit~~it~ 
~~ O!11fT~~m~~ 
~m~<rr.r~~f1tm~ 
~ti·~~~~~ 
~fir.m~~fit;~~~it 
;;r-rfi!; zrt;ft ~ ~ ~ 1Iil ~ 
~ ~ it ~ ~ ott ~, w ~ 
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~~~~~Tm
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~ 1tit ~ iii m q-mmr~ t 
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t? ~w~if~m.:w~ 
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if mlli -4' ~ roof U~ 'Ii1:CIT ~ I 
Mr. Chairman: Spri Radha Raman 

is not here, I think. 

Sllri C. K. Bhattacharya (West Din-
aj~ur): May I say a few words, 
madam? 

Mr. Chairman: Ch. Ranbir Singh. 

","0 ~~ ~ (~) : ~_ 
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Shri Radha RaIlllUl: Madam Chair-
man, I consider that the C.H.S. scheme-
which the Government introduced 
seven years ago, was a very welcome 
experiment. Although it does not 
cover the whole area or Delhi and 
New Delhi, yet, with the number of 
dispensaries that exist today, under 
this scheme, they are doing quite 
goodwork, particularly among gov--
ernment servants or government em-
ployees. I however, feel that the sche--
me has suffered right from the very 
begining up to this day, on account of 
certain handicaps, and, therefore, it, 
has not become so effective and suc-
cessful as it was envisaged to be. Of 
course, it has done a limited good, but 
it deserves to be tried on a larger 
area, firstly in the Union Territory of 
Delhi. I know that at present it has 
covered quite a big area. Yet, the dis-
pensaries that exist today do not have' 
the wherewithal to meet the growing 
needs of the employees. 

I, therefore, feel that this is not the' 
time when we should support the pro-
posal of the Mover of the resolution, 
that it should be tried elsewhere, be-
fore it has been tried completely and 
throughout in the Union Territory of 
Delhi. 

It is my experience that not only 
more money is required to be spent on 
this scheme, but the difficulties that it 
suffers from, namely the lack of build-
ings or shortage of acommodation, also 
has to be solved. I have seen some of' 
these dispensaries which exisi today in 
various parts of the city of New Do!lhi 
and in Old Delhi. The dispensaries in 
Old Delhi are located in very small 
and inadequate buildings. Even the 
doctors and the staff connot actually 
do justiCe with the huge number of 
patients that come to them every day. 
Of course, some buildings are under 
construction for the dispensaries under 
this scheme, but many more are still 
required. Unless Government provide 
sufficient money for having their own· 
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buildings in order to accommodate the 
dispensaries, the crowding and other 
difticul ties that are seen today cannot 

'be removed. 

Further, the number of patients 
which Each dispensary has to attend 
to every day is too large for the capa-
city of the doctors and the staff that 
exist there. It is necessary to mention 
that if We want that the scheme 
should give satisfaction or contentment 
10 the c'1ntributor, then the minimum 
rEquirements must be fulfilled, so that, 
-every patient who comes to the dis-
pensa·ry gets the proper attention and 
the neces~ory medicine and the other 
'amenities Or facilities which he or she 
wants in order to get a proper treat-
·ment. 

At present, day and night service 
has not been introduced in any of the 
dispensaries, as far as I know. The 
patients are required to go to the 
doctor during some ·fixed hours. 
Sometimes, it is very difficult either 
for the male or for the female patient 
to stick to those timings. Sometimes, 
'because of the large number of 
patients That every dispensary has to 
-attend to, they have to wait for a 
longer time than they would like to 
spend for this purpose. Therefore, 

-this causes a lot of dissatisfaction. 
Ab~ut medicines also, my hon. 
friends have already spoken. I am 
-of the opinion that more and more 
standard medicines are required to be 
introduced. Sometimes, there is a 
tendency to experiment on new medi-
·cines that come to the market with 
-the result that there is a grumbling 
on the part of the patients that the 
medicine which the doclor prescribes 
is not of that make -which would give 
them satisfaction. 

As ngards the staff, I cannot blame 
them very much because except for a 
few, every dispensary is so over-
crowded that no doctor howsoever 
bumane, can do justice. 

17.39 hrs. 

[MR. SPEAKER in the Chair] 

It is absolutely necessary, Sir, that 
there should be a maximum humber 
of families or daily patients fixed 
which a doctor should attend to, 
because if you want that a doctor 
should attend to a much larger num-
ber of patients than he can handle 
~ith effic~ency, naturally the atten-
tlon he wIll be able to devote will be 
~uch _ less .. and there will be grOwing 
dlssatlsfactlon among the patients who 
go to any dispensary in such circums-
tances. 

Again, the sy~em of rendering night 
servIce along WIth day service by the 
same staff has produced a lot of irri-
tation on both sides. The doctors who 
are asked to attend to night calls or 
are disturbed very often at night are 
not able to do the of amount of work 
in the morning as they are expected 
to do .• 

In the same way, I find there is lack 
o~ integrated service in the dispensa-
rJ~s. Unless the service is integrated 
WIth hospitalisation with specialist or 
expe,·t advice with proper medicines 
quickly available, I think the scheme 
cannot give the results which are ex-
pected of it. If this is not done the 
result will be that there will aiways 
be some kind of grumbling or dissatis-
faction. r believe that the experience 
gained during the seven years the 
schme has been in existence in Delhi 
should encourage us to bring about 
perfection in the scheme by the remo-
val of these defects, and then we 
should see that such of the areas 
which are hot covered by this scheme 
are also covered. We must also look 
to the facilities in regard to suitable 
accommodation for the doctors rooms 
for the nurses. rooms for disPensing 
mediCine, waiting rooms fOr patients 
and arrangements for quick disposal 
of the cases. These are some of the 
things which we lack today in these 
?ispensarles, hot for lack of any de-

sIre on the part of the authorities to 
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keep things as they are but on account 
of lack of resources or limited avail-
ability of funds or other difficulties. 

I am not very happy with the idea 
that We should try this experiment in 
other places with these deficiencies 
still with us. Though this scheme is a 
well-thought out one and has a very 
good motive behind it, and it gives to 
the government employee who serves 
the nation a certain amount of relief 
so far as his medical treatment is 
concerned, it certainly requires a lot 
of improvement and all these require-
ments should be fulfilled before it is 
tried elsewhere. Otherwise, what will 
happen is that the partial dissatisfac-
tion that is found among the govern-
ment employees who are served by, 
this scheme will grow and spread to 
other places as well, the thoroughness 
of the scheme will not be admitted 
and it will always mean a half-heart-
ed attempt. -t is my suggestion that 
before we try this scheme elsewhere. 
there should be periodic assessments 
even of the present scheme in • the 
areas in which it is applied~ If after 
such assessmelnt and evaluation of the 
benefit that has accrued, we make 
necessary Improvements, so that It 
gives greater satisfaction to govern-
ment employees. And they will find 
that the scheme has done really gOOd 
work. 

There has been a suggestion that the 
scheme should cover not only the hus-
band or wife of the Government em-
ployee and his/her dependent child-
ren, but that it should be extended to 
other members of the family, even to 
the guests who come to the family. 

Shri S. M. Banerjee: The 
members are already there. 
mother or father staying with 
family is covered. 

other 
The 
the 

Shri Radha Raman: I quite wel-
come the idea, but the point is that 
presently We find that evert the per-
sons covered by the scheme are not 
thoroughly attended to, and there is 
always this difficulty. I have seen 
that in the dispensaries long queul!II 

wait for the doctor's attention, and 
sometimes they have to wait for days 
and dayS to get the medicine prescri-
bed by the expert, and sometimes th~ 
medicine is not available even in the 
stores. That is why I say that unless 
there is a thoroughness in the execu-
tion of the scheme and there is inte-
grated service--service in 'the dispen-
sary, service of the expert, service of 
the hospital, the supply of medicine, 
the storing of medicines etc., should 
all be integrated-we should try this 
experiment elsewhere. 

Everybody who is in this scheme 
thanks the hon. Minister for having 
introduced it in Delhi. I suggest that 
he should see that perfection is 
achieved, that at least that much of 
standard is achieved ill the services 
rendered by the scheme that a large 
majority of the patients feel satisfied, 
that they do not have to waste their 
time or suffer On account of one thmg 
or the other. I am sure many of our 
hon. friends have gone round the dis-
pelnsaries in the City. I have also 
attended these dispensaries and ! find 
that some of them do not even have a 
waiting shed, and people have to 
queue outside in the rain or sun, and 
have to suffer sometimes on account 
of the vicisstitudes of the weather. 
So, while it is a welcome experiment 
and is doing a lot of good, it has its 
own limitations and suffers from many 
handicaps. Hence. there is need for 
a regular assessment and the intro-
duction of improvements. so that in 
course of time we can say that it has 
done good as contemplated. After that 
it would be time to try it in other big 
cities like Bombay and Calcutta as 
suggested by the Pay Commission. I 
do not say that the scheme is bad and 
should not be introduced elsewhere, 
but considering the limited resources 
and the large number of people to be 
benefited by the extension, we should 
not try a half-hearted measure, 
because that would only give a bad 
impression and leave irritation all 
round instead of doing good. 

I am thankful to Dr. K. B. Menon 
for having brought this before the 
House. In principle We are at one 
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with him, but to begin with I would 
suggest the experiment being enlarged 
in the Union Territory of Delhi to 
cover the rural areas where also quite 
a large number of Government ser-
vants reside. After covering this 
area with the thoroughness which it 
deserves, we can try the scheme else-
where. I therefore commend of ac-
ceptance the amendment moved by 
my hon. friend Shri Shree Narayan 
Das and oppose the motion of Dr. K. 
B. Menon. 

Shri Keshava (Bangalore City): At 
the very outset I must admit that our 
he.al!hy Minister-I mean to say the 
Minlster for Health-has justified the 
portfolio he holds and has been plea-
sed to do one good act once in his life 
by introducing this very nice scheme, 
the CHS. 

Looking at the larger aspect of the 
whole affair. it looks as though this 
was a harbinger of the introduction of 
a National Health Scheme. I wonder 
why our Minister of Health has not 
been pleased to take one step towards 
that direction. No doubt, the Mover 
of this resolution has been seeking for 
the extension of the scheme to the 
other cities. That is one way of ex-
tending it. 

I do not doubt even for a moment 
the excellent service that is being ren-
de~ed by the scheme to all the Cen-
tral Government servants and Mem-
bers and their families. No doubt, 
this is a good thing we have been 
doing. In a Welfare State we ought 
to be able to take care of the health 
of the entire population. First, per-
haps, we start with our own servants. 
The administrative set-up is the pipe-
line through which our plans flow to 
the people and I am sure we must 
take care of their health. That is a 
very nice thing that we are doing. 

But, in doing that there are several 
shortcomings. Of course, there is in-
sufficiency of drugs and medicines. My 
friends have already referred' to that 
aspect of the Inatter. Insufficiency of 

staff. insufficiency and unsatisfactory 
nature of the buildings and various 
other things are there. That, by it-
self, does not mean that we should 
not extend this to the other cities. Of 
course in the working of the CHS 
there haVe been some difficulties. But 
I do l'lOt agree with my predecessor, 
I mean the hon. Member who prece-
ded me, that we should wait and make 
this a perfect scheme and then go to 
the other cities. 

I do not know what special prlVl-
lege the Central Government servants 
in the capital city of Delhi have in pre-
ference over the other Central Gov-
ernment servants in the other cities. 
If We are not able to carry this simple 
amenity all over the country, I do not 
know when the day will come when 
we will be able to carry this facility 
to the entire nation which is our claim 
and programme. 

Insufficiency of funds must not be 
an excuse 3t all for the Minister-in-
charge to refuse to make the service 
satisfactory in Delhi and also to intro-
duce it in other cities. I really cannot 
wait for such length of time to make 
it perfect. At this rate nothing can 
be perfect because there are so many 
other counter-factors at work here. As 
such, we should not wait for that 
length of time for the service to be 
made into a perfect one and then take 
it over to other cities. The extension 
of service to the Central Government 
servants in other cities is only a small 
idea; and that has got to be done at 
the earliest opportunity. Funds shall 
not stand in the way. I think this 
House will never refuse any amount 
which the Health Minister would re-
quire for these. 

I would like to congratulate the 
hon. Minister on one other aspect. I 
learn the CHS has embarked on the 
prevention. of diseases as well. 
I am told that yogasanas which have 
been going on in Delhi, in various 
parts of the city, have now been tho-
roughly examined by a committee of 
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doctors and other experts of the Cen-
tral Government. They seem to have 
come to a definite decision that the 
system of yogasanas which some 
people practise in Delhi and various 
other places also is also suitable to 
promote the health at our people in 
general. As such, it appears that the 
Government is attempting to intro-
duce these classes as well in a few 
centres of the CHS scheme, in order 
to promote the health of the people 
who are suited to take up these 
lessons. Even there, I do not want my 
learned colleague to do anything in a 
half-hearted manner. ~-'\ 

Mr. Speaker: So far as yogasanas 
are concerned, what is the contribu-
tion? This is a con tri'bu tory health 
service scheme. 

8hri Keshava: The yogasanas contri-
bute to the health of the people. The 
doctors who are in charge of these 
centres advise the patients who ap-
proach them for the purpqse of' pro-
moting their health to take up yogas-
anas, at least those patients who are 
in need of such exercises. i 

Mr. Speaker: Why should there be I 
any contribution for yogasanas? ~ 

Shri Karmarkar: No, Sir. Except 
that they have to exert themselves by 
asanas there is no separate contribu-
tion! 

8hri Keshava: Such arrangements 
must be made in ali the health cen-
tres and not in a few centres only. 
A committee of experts have gone into 
this question, and they have found 
that this contributes to the promotion 
of health of the people who practise 
these exercises. That is also a matter 
for COnsideration, at the hands of the 
Government, that is, why they should 
not extend this to all centres. I would 
not like this thing to be dealt with in 
a half-hearted manner. If this is in-
troduced in all the centres, that may 
even help them to reduce the quantity 
of drugs and medicines that are need-
ed. 

With these few words, I whole-
heartedly welcome the demand for an 
extension of this scheme to other Cen-
tral Government servants in the ot"~r 
cities as well. In fact, there ha~ been 
a sort of charge laid upon us tnat it 
seems to be a sort of privilege even 
in respect of the city of Delhi. What 
I mean to say is, here in Delhi, the 
defence workers in the Delhi area 
have been denied this very measure. 
So, the aspect of insufficient and un-
satisfactory functioning of this scheme 
is also there. I do not -know under 
what excuse the defence workers in 
Delhi area are denied this service. 

Shri S. M. Banerjee: Not all. 

8hri Keshava: I mean the workers 
residing in the cantonment area. I 

. do not know why they are denied the 
! amenities and facilities of this ser-
- vice. With these words, I again whole-

heartedly endorse this resolution and 
support the propositions made. 

8hri Karmarkar: Mr. Speaker, Sir, 
I am deeply grateful to the Mover of 
this resolution for having enabled Lhis 
subject to come before this House and 
giving Us on this side the benefit of 
the many suggestions that have em-
anated. I would like to say that the 
discussion has been really fruitful in 
the sense that it has -brought out many 
useful suggestions for the administra-
tion to think of. The very fact that 
there has been unanimous enthusiasm 
about the desirability of extending the 
scheme is a measure of tribute given 
to the scheme. In other words, sub-
ject to the suggestions which the hon. 
Members have made, they are satisfied 
that the scheme has worked satisfac-
torily. Otherwise they would not haVe 
asked for an extension ofthe scheme 
to other areas. If the scheme had not 
served its purpose, certainly none of 
the Members would have 8IIked for 
the extension of this scheme; 

I am happy to note this constructive 
view, egpecially because we sometimes 
expect much ·more from any particular 
scheme than what is devised. Ulti-
mately, there afe two things: the 
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[Shri Kannarkar] 
scheme has arisen out of an obligation 
which the Government of India had 
towards those whom it had employed 
earlier than this scheme to come into 
operation. That is to say, the Gov-
ernment authorised the reimimrse-
ment of the medical expenses incurred 
by any servant of the Government of 
India. But then the services that 
were rendered were not as complete 
0:- as satisfactory as the present scheme 
gives. The Government servants had 
to go to private practitioners, who 
had profit motive. The CHSS (loes 
not want to make profit, though we 
are investing substantial monies in it. 
So, we thought of making as much 
provision as possible for giving medi-
cal aid to the Government servants 
and started this scheme. 

In the solitary case of chronic dis-
eases like diabetes which my friend 
was mentioning, we give a free supply 
of medicine for three months and not 
more. When a case is fulJy diagnosed 
and a particular person knows what 
to do about his diet and other things, 
our doctors continue to giVe advice, 
and we thought it would be an un-
necessary burden on the tax-payer if 
We give medicines for all time, be-
cause there is no end or time-limit un-
til which a diabetic patient should 
take medicine. Diabetes is never 
cured, especially advanced cases. The 
patient has to help himself by strict 
dieting, rigid discipline and medica-
tion. Excepting for this small thing, 
this scheme is rendering service not 
only in the case of simple temporary 
ailments, not only hospitalisation, but 
it also sends people for treatment of 
cancer and tuberculosis. 

In this connection, a point was 
mentioned which again has its im-
plications on the exchequer, viz., 
whether the leave granted to T.B. 
patients should be fully paid leave, 
etc. It is a matter more for the Home 
Ministry than this Ministry. If the 
Government of India decide that we 
should give ful! paid leave, nobody 
will be happier than myself. But the 
question has to be considered whether 
the poor tax-payer has to be burdened 

with this. But subject to that, this 
scheme is making available to its 
beneficiaries all possible types of treat-
ment. 

I shall not do justice to the discus-
sion if I do not deal with the vanous 
suggestions made, because in a .ense 
this has turned out to be a debate in 
which a nwnber of useful suggestions 
have been made. I entirely agree with 
the basis of these suggestiom. I 
should like this scheme or any other 
national health service scheme to he 
as perfect and as well-financed as the 
s{'heme in England. But even there, 
",hen I met the Health Minister, I 
asked him. "You are so liberal in 
your national health service scheme. 
Are the people satisfied"? He said, 
"Our experience is, as usual, nothing 
that the Government does will ever 
satisfy all the people." In spite of the 
fact that every blossoming child is 
giYen milk and nutrients and every 
mother who has a new ba!>y IS given 
al\ th" nourishment possible, ultimate-
ly the democratic people were not up 
to the mark in utilising the sehe me 
there. Firstly they used to give free 
dental fixtures and free spectacles. 
Then they found that people who 
should haVe never gone to the di~
pensary were going there and they 
stopped free supply. 

Every country has the same type of 
difficulty. I was mentioning the oth .. r 
dav the case of a personal friend of 
mine who was visiting an intimate 
friend of. his. He said to him, "This 
evening We shall spend the time at the 
CHS dispensary." When asked what 
was the matter with him, he said, 
"Whether there is anything or not, 
instead of going somewhere else let us 
go to the dispensary and spend the 
time." Though he was not ailing, he 
could make the doctor give him some-
thing. In England, they had the same 
expet"ience. To save themselves from 
that trouble for simple ailments, they 
charge 1 shilling per prescription per 
day. Here we have kept the whole 
thing open. We are aware of the fact 
that a few persons-some 10 per cent. 
are coming to the dispensary, who 
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might not have come to the dis-
pmsary at all. They might be just 
having some cough or something like 
that for which no doctor is required. 
They could have helped themselves 
in their homes. But we do not com-
plain; we are happy that by and 
large very great advantage is being 
taken of the scheme. 

Shri Keshava was very l"beral with 
re,::ard to grants which wi.l never be 
passed in this House. He signed 
away a blank cheque. I wish it is 3S 
easy fOr me to have the money as he 
thmks. If I am able to get the m,'ney. 
I promise all the medical relief that 
he has suggested. But that does not 
happen. 

Now, I shall share with the liause 
a little of information regardi!!g 1he 
werking of the scheme. What i, it 
that we are really spending on this 
scheme? Our income from the bene-
ficiaries-I am quoting these ligures 
from 1960-has been in the neil!Jlbour-
hood of about Rs. 33 lakJi.s, and ex-
penditure from 1960 has been about 
Rs. 66 lakhs. It is possible for me-
it is not impossible-to think a1::01.1t 
expanding the scheme, having a 
larger number of doctors cnd things 
like that. Then, to my mind, if about 
R.~. 3 crores are spent on this s~heme 
there could be one doctor for about 
('very 50 patients and things like Ihat. 
(lnte,.,.uption). It may be that a time 
may come when the normal tax-payer 
ill the viIIage wiII rightly grudge the 
amount that is being spent o!! a Hmit-
ed class of population. They will say: 
"What are these government servants? 
W .. are dying here of hun~er and 
thirst and Rs. 3 craTes are being spent 
on about i;oo,ooo families." A time 
will come when the proper persons 
wilt protest. 

Shri Keshava: I was talking of the 
national health scheme. 

Shri Karmarkar: I am coming 10 
that. I am afraid I made a rough com-
putation-that unless out of Rs. 7,500 
crores that has been set aside for de-
velopment during the next five ye:'fs 
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Rs. 1500 crOTes are spared not a 
serr.blance of national health scheme 
could be thought of. ffitimately, we 
have calculated, the cost per head fnr 
the whole year is Rs. 14. If you rr.u!ti-
ply 14 by 43 crores, which will be 53 
crores in ten years or at lea~t 51t 
crores, let us say, in ten years--thanks. 
to our family planning programme-it 
wil~ be 14X50 or Rs. 700 crore3. 1 he 
whole budget for the :l.eve lopn:ent 
scI:emes of the Health Ministry as a 
whole during the next five years is 
not one pie more than Rs. 341 crores. 
My hon. friend wants me tl) think in 
terms of spending Rs. 700 erorcs Ilnly 
on the national health scheme ami 
nothing else. That is, as you wiII see,. 
an impracticable propositi-on. It is 
on... of those dreams which we should 
have, because it shows the ideal that 
we should liave, I am one with all 
hon Members in this House who have-
~ feeling that the type of national 
health service has to be there, and tli~ 
sooner it is there the better for t~e' 
COtIDtry. I am behind .10ne of then-. 
in the enthusiasm, but my ~nthmiasm' 
has a limitation and that is the limi-
tation of every year's budgeted money. 
If only that limitation we:,~ not there' 
and if I were to work on a clean slate' 
and I could sign my own cheques,. 
I am quite sure inCmy mlIttl that I 
wiII bring national health service in 
the country in the shortest POS!Cllle' 
time. Let us understand our own 
limitations. We are like pe:>ple ",hose 
knowledge extends far more tlt:l'l 
their capacity to fulfil the needs, wh'l 
knr,w what is to be don'! but who, 
hRvP not got the money ~o d'J it. 

Coming back to some of th.~ sug-
g'!stions made by hon. Members, the' 
mever of the resolution sllgl(ested that 
a staff nurse should be at~ach 00 to 
every health centre. I entirely agree 
with him there is no doubt about 
it, that a~sistance should be given to 
the doctors. But what a staff nurse 
will do there, I do not know. I :i:J 
realise the necessity of medicI!1 assist-
ance. I wish that there is a male' 
8~sjstant at every centre to help the 
doctor in simple works like injections: 
and other things. 
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My hon. friend 8hri 8hre~ Narayan 
,Das has made the position worse by 
his amendment. I regret J am not 
in a position to accept his amendment. 
He say~: 

" ... that a Committee l>e ap-
pointed to consider the feasibility 
of extending the scheme of con-
tributory health service for cen-
tral government servanh ;n Delhi 
and New Delhi to other citie3 and 
te suggest ways and means ..... .. 

lt is simply a question of finance. 
If my hon. friend could have a discus-
Bion with me I will satisfy him. Given 
-the financial arrangement during the 
:next ten years I shall be very happy 
to appoint a committee. 

Then I come to the quC'stion (,f 
medicines, I should like, taking 
advantage of this opportu'l't.v, to make 

-cue point clear. There are what you 
~all "labelled medicines". A medi-
~ine in substance is a medicine. Now, 
yeu giVE- a particular name to it and 
-say that a famous, well-known phar-
tl'dceutical concern has manufactured 
.1lr produced that medicine. In public 
imagination certain brands are p·;pU-
lar. We cannot afford to purchase 
-those brands of medicine simply be-
·cause of the name. Ultimately, the 
fmbstance of the medicine has to be 
'good, and that substance is cared for. 
If there is an antibiotic which comes 
under the stamp 01' some famous or 
"better known firm, we do not care tor 
it. In fact, we would like our people 
not to care 'abouf the name but care 
-about the substance of the medicine. I 
1Ihould like hon. Members to go into 
ihis matter, because it is a serious 
matter, and satisfy themselves. 

}oJ hrs. 

Then, if anyone has come across a 
i>f!n.onal experience whcfp. a~ .a partl-
.eular time a particular medicme that 
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was required was not supplied, 
sho'o.lld like to take serious notice of 
it because we try our level best to 
st,pply all medicines. I am s~tisfied 
that such cases are not common. Of 
course, you cannot store aa the medi-
cines in the store and, once in a while, 
what is wanted is not ava\;able. In 
all such cases, the 99 people who go 
and get what they want keep quiet 
and the one who does not get what 
he wants always comes to the tore. 
That is always as it should be because, 
ultimately, a person who suffers is 
likely to say "do not go" to other peo-
ple who are satisfied with the scheme. 
But I should like to go into that point 
and see if there is any lacuna or 
deficiency and have it corrected. 

'1 hen there was the questiol' of 
emergency. I understand that there 
is nrr,·ngement for emergency ,;0 
til'lt all the 24 hours at least one doctor 
wouh.:. be found On duty. If there is 
any difficulty eXperienced by any 
member of J.he service, well We would 
like to have it examined, if it is 
br::>ui;ht to our notice hy any aggriev-
eol penon. But you cannot open .a 
d"per;sary for all the 21 hours. It IS 
ImpI3c·ticable. In fact, :t is ~ot necES-
S~ry. There are emergency wards in 
all t.~spitals. Failing eHS, there 
is 24 hours' serviCe in S'afdarjung &nd 
Willingdon hospitals and anyone who 
is going there will be admitted if it is 
an emergency case. 

Here We haVe always to remember 
thnt doctors are also ',uman beings. 
There have been cases,-happUy for 
us, they are not cornmon-where 
doctors have been put to unnecessary 
difficulties. Three yel\"~ back, a 
dodt'r W8& called for ar.. emergency, 
saying that a particuIllr lad.y was 
suffering from high fever, WIth a 
tE'lnperature of 105 o. Th~ ~octor 
went there and asked "Where lS th~ 
lady?". The man who mdd2 the call 
replic,l UNo. I wanted to test w~e
ther you will come or not; my WIfe 
has gone out". Things like that hap-
pen once in a while. They arc hllp-
Pf'n;ng. Wf! are anxious to see thal 
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such things do not happen. Th!s is a 
case that has actually happened. But 
.that is no eXcuse, no reason, as to why 
any doctor should not care ~:'r a call. 
eve:t it it is midnight. I would like 
to know whether there have been 
.casE's where a call has not been res-
ponded to. I can promise this House 
that I shall take very serious notice of 
,such instance, because no doctor has 
.any business to refuse the service 
which is legitimately expected of him. 
I will welcome any suggestion in this 
maHer. 

I wish the patients also give the 
'dectors some respite. I wish ~he 
d0c(ors have a little :nOre rC'laxa:,on 
and peace of mind and ,hing,~ like that. 
I wish our doctors have a little time 
to spend with their wives and children 
and things like that. After all, a 
doctor is not a machine. I want this 
'House to know what "!Iy practice is. 
Whatever the emergency may be, 
',unless I am satisfied that not bringing 
'of that expert will resul~ in aeath, I 
do not call a CHS doctor late at night. 
I have mv own family doctor whom I 
.may call ~nd pay Rs. 10, the idea being 
-that I must spare the doctor in 
the CHS a little trouble at night. 
If [ do not like to be woken up in the 
night, if I should like to avoid' it, why 
Should I give trouble to the doctor? 
'That is why I say that except ill pro-
.pef and deserving cases, we should 
res!.t the tendency to call in doctors 
.merely because they are at our service. 

Regarding the diagonstic aids, we 
"have a number of laboratories for 
examination of stools, urine etc. I have 
-asked my Director to think in terms of 
establishing at least four independent 
.laboratories for this purpose. They 
.are thinking in terms of that so that 
the waiting period of these examina-
tions may be as short as possible. Re-
garding outpatients, sometime we 
·think-it was said al;o--at least some 
·of us think that it should be like a 
.railway station wht!re we could give 
-the money and buy a ticket on the 
1.177 (Ai) LSD-IO. 
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spot. I consulted orre 'of the leading 
hospitals in London and they were 
surprised at this question. They said 
that there principle is "First come; 
first served". The first man is dispos-
ed of in 15 minutes, whereas the last 
man may have to wait for five hours . 
An accurate assessment of the waiting 
time was made and we found that in 
worst season, in February, there is 
quick despatch. 

But in October, the coming month 
which is the worst month, as Illany 
as about 43 per cent. of ou~ patients 
were disposed of within 'talf an hour. 
We had a computation made. An-
other small percentage, ab:>ut 20 per 
cent, took more than half an hour, 
from half an hour to an hour. It 611 
depends on when you go. 

The other day a suggestion came 
from a colleague. I considered it 
sympathetically. In all the three dis-
pensaries fOr Members of Parliament 
We have kept the first 45 minutes sp_ 
eCially for Members of Parliament be-
cauSe they have public dut.lcs and they 
should not be late in attending to 
thOse duties. Therefore, much against 
my OWn inner instinct, I riirected that 
for Members of Parliament in E'arh 
of these dispensaries the tirst 45 
minutes should be ex~lusively ~et 
apart. But then not all of them 1um 
up during those 45 minutes bt'Cause 
that requires a little exertion of rising 
a little earlier and of getti!lg ready 
to go to the dispensary. 7 to 7 '45 is 
sometimes too early fOr some of us. 

When all is said and d-one I all' 
satisfied in my mind that there is DO 
greater delay. In fact, I wish there 
was a little greater delay and the pat-
ien' was better exam'ned rather than, 
like a slot machine, turn ,"ound a 
patient e"ery minute. That doE'S not 
do the patient any good nor does it do 
the doctor any good. Thel'e(o"e I /lm 
not able to appreciate that. 
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We have the best examination of a 

patient. We have pathololii~al exami-
nation. We have physical examination. 
We have psychological examination. 
We have an types of examinations. In 
fact, apart from the cities like-Bombay 
and Madras, doctors who come here 
and see our hospitals say, "How is it 
that your hospitals can have the 
luxury of these medicines?" They are 
astounded. One of them was shocked 
to see the amount of antibiotics that 
our hospitals treasure and the amount 
of care that is taken. I should like -to 
have cases where there has been any 
difficulty about any examination of a 
particular case. 

Then my hon. friend, Shl'i Shankar 
Deo, spoke about Ayurvedic treat-
ment. We have now put up a PIO-
pooal to have tQ., servic~s of (.ne 
good Ayuavedic vaid. 

Ch. RaDbir Singh: Good. 

Shri Karmarkar: That is very good 
provided the patients have discretion 
and the vaid also has discretion. The 
other day I came across a case. A col-
league in Parliament whom I saw in 
the Willingdon Hospital had burst the 
appendix making it a difficult case 
because he wanted to have the lUXUry 
of homoeopathic advice for four days 
prior to that. A case Hke that comes 
in. I asked the doctor about that 
and he said that he W3S worried 
about it. When the appendix is burst 
inside you have to take the pus out-
lride. He would have been for wiser 
if instead - of consulting the homoeo-
pathic doctor he had gone straight to 
the Safdarjang Hospital. That would 
have been much better. It all de-
pends in cases what is t!le proper re-
medy. But We would like to try the 
Ayurvedic vaid also because we have 
faith that certain types of dise3~es 
could welJ be treated by Ayurveuic 
medicines, perhaps better than by the 
modern system. Therefore we arc try-
ing to have one. I am quit., f,ure 
that when we have the Ayur\'edic one 
there will be demand for homoeopa-
thic, naturopathic and things like that. 
Well, if there is clientele, we should 

try to meet the taste of the clientele-
without putting their safety in jeo-
pardy. 

_I entirely agree with Shri Kodiyan;. 
In fact, the problems are overstepping; 
our efforts. From the statistics that I 
hart got collected I find that in 0= 
dispensaries whereas roughly about 
30 per cent. patients are male aud 
about 30 per cent; are ladies, 40 per 
cent. are children. I have directed 
the administration to recruit as many 
paediatricians, that is, people knowing 
children's diseases, as possible so that 
We might haVe more and more of-
children's diseases specialists. As it-
is the children's hospitals that are· 
there are the Kalavati Saran Hospital" 
and some beds in the Irwin Hos.,ltal. 
2!10 beds are coming up in the Safdar·-
jang Hospital. But there is greater 
consciousness and we would like to-
serve our beneficiaries as much as·-
possible. 

The, question of holidays and Sun-
days is rather a ticklish one, but I" 
think we shall have it zonsidercd. 

Then regarding manufacture of: 
drugs in the public sector entirely, r 
have said once or twice here and 
elsewhere that ultimately the solution 
for supplying cheap and good drugs-
is in bringing all the drugs manufac-
ture under the public sector. But as-
our colleagues will know it cannot be' 
done in a day. The Pimpri factory is-
working very nicely. It has brought 
down the price of Penicillin to such .-
level that to bring that down further 
would not be in the-interest of the· 
consumer himself. The Whole effort 
has resulted in making a small size-
able profit which can be ploughed' 
back again. 

Shl'i Braj Raj Singh (Firono'ld): If 
will not be in the in tert'st of the 
consumer? 

Shri Karmarkar: Yes. My h(,n. 
friend has to know that. !f y·)U make 
drugs available very cheap, everyone 
of Us will get crazy about cheap drugs. 
Drugs have to be priced at a particular 
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level. They cannot be thrown away. 
To make drugs cheaper is not always 
a service done to society. I wish he 
remembers the experience of s')me of 
the advanced countries where drugs 
are cheap and are easily avaialble 
within the income of the people there. 
They have to live on drugs, sleep on 
drugs and do everything on drugs. I 
do not want my countrymen to g~t 
into that vicious circle. 

I am finishing. My hon. friend 
Sardar A. S. Saigal made a po,nt into 
which I am not able to enter. I am 
very hapPy that he takes full advant-
age of our service so that he may get 
better relief. About the particular 
point that he made about integration 
of the AlI India Medical Institute with 
the Safdarjung hospital, this is a tick-
lish point. If I were to have my own 
way. I should like to have all ~he 

hospitals in Delhi integrated into one 
so that all of them may \'fork toge-
ther. But, what one wishes is 110t 
always fulfilled. 

Then, there was a small' poin; made 
-it is important-that there should 
be no distinction made between those 
who pay more and those who pay less. 
Excepting in one point, on account of 
the fact that we have not too many 
experts going round, there is no 
distinction. The only distinction is, 
people above a particular pay range, in 
certain cases, can have direct acces. to 
sp2cialists. If our speciaIi3ts w~re 
there in number, We could keep ~hcm 
open for everybody. Apart from that 
fact, service does not depend on the 
contribution that one mak~. A Class 
IV servant, who contributes egiht an-
nas a month is given the same care as 
the one who paYs the highest. I h"ve 
no doubt about that, No rnedicine is 
spared. In fact, it is best if any of 
my colleagues were to go with me or 
by themselves and consult a cla;.s IV 
servant. what was the situat'on before 
and what was the situation after. Thev 
say it openly. They say, where wis 
the time when I could :'lly child X-
rayed and get immediate relief? In 
fact. the Class which is most thankful 
la Class IV, Or the lower paid staff. 
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It is highest paid staff which says, 
what is the use of this service to us 
Because, ultimately, the more intEllec-
tual you are, the less faith you have 
in good things. That is anoth~r Inat-
ter. It is not relevant for our pur-
pose. I am in a position ta tell the 
House that good care is taken of every 
Class. especially the classes which are 
the lowest earning. 

My hon. friend Shri lladha Raman 
made a lot of points. He is th~ Chair-
man of the Special Asses,ment com-
mittee for the Contributory Health 
Service. We set up an Assessment 
committee. We never thought that 
our S<!heme was perfect. We would 
like the service under the scheme to 
be extended. Recently, We had to 
appoint a Committee of Ivhich he is 
the Chairman. His knowledge is 
likely to be more up-to-date than mine, 
because he is sitting on it day e.nd 
night. We are looking forward to the 
recommendations of that committee 
for the betterment of the 3cheme. It 
would be contempt of the committee 
to comment on any of the sugge;,tions 
that he has made. Therefore, I would 
deny myself that pleasure. I am lllc..k-
ing forward to that committee's l'e-
port. Then, it will give us very gr<'at 
pleasure to consider those mattErs. 
It wi11 be my privilege not only to 
send his own suggestions, but the sug-
gestions all round to the committee 
which is sitting. I am very happy 
that this discussion· came in time be-
cause that committee would havl' tbe 
benefit of all the suggelrtions. 

My hon. friend Shri Keshava was 
very much interested in a National 
Health Service and said that we need 
not wait for the success of the scheme 
to extend it. I am one with him if it 
were made possible for me to extend 
the scheme. My hon. friend will take 
note of the fact that not one pie has 
been provided in the Third Plan for 
this purpose. I would like to try the 
experiment. My offer is open. I wa~ 
enthusiastic about it. What can I do? 
Industry, higher standard of living, 
agriculture. everything else takes 
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away all the money and all t~ I am 
left with is a smaller percentagE!~~ of 
allocation than what was done in the 
Second Plan. I did nllt complain be-
cause complaint is useless. But, my 
friend can complain and his complaint 
can be fruitful. 

Then, there is the question of long 
queues, and all that. Long queues 
have to be there so long as we ere 
not able to provide a su!ncient nlAm-
ber of doctors. One final word. I 
would only like to tell the House that 
the scheme has been expanding. The 
scheme began with 21 lakhs of bene-
ficiaries. Now, it is almust five lal:hs. 
The number of doctors also has gone 
quite up. There is one 'IIutter in 
which I should like to find myself in 
agreement if it were only possible. I 
do really feel that on the out-patient 
side, the doctors are over-worked, 
very much over-worked. The number 
of patients is increasing. I should like 
the staff to be strengthened. In most 
of the dispensaries wherever thf're is 
a large attendance, I ~hould like to 
have at least one doctor m~re. May 
be, if that committee also comes to 
the saine conclusion, t.hat personnel 
should be strengthened, my Ministry 
would be the first to take UP thio lI"Rt-
ter with the relevant Minhlry be-
cause, ultimately, as I said, it is a 
question of finance. 

Barring that and barring the fact 
that We need to have ancillary s"r-
vices like laboratories, etc., I . really 
feel that the scheme has ser-
ved its purposes. Ultimatply, 
every scheme has its faults. It has 
been brought'to my notice, sometimes, 
-solitary cases-that there has been 
negiigence by doctors. Sometimes I 
have cases-solitary, happily for us-
whe~e patients were rude. We have 
had cases like that, U'timately, it is a 
small percentage of cases. By and 
large, except on the out-patient side, 
On an nbjective analysis, I really feel 
that the scheme has served its pur-
pose. We were not content witli mere-
ly treating the ill patients. What we 

have done at the present moment is 
this,-and the House might be inter-
ested to know-that a fun morbidity 
survey is going on under the C.H.S. 
scheme. That is to say, we are having 
a full-scale survey of the types of 
illness from which our patients suffer, 
so that preventive action could be 
taken in ad vance. 

We want also to extend our service 
to every baby born. At the present 
moment, we have begun with a 
thousand babies, right from their 
birth, and we would like to pursue 
their health till about a year or two. 
As and when it becomes practicable, 
we should like a\J these service to 
be extended to every baby born un-
der the auspices of the C.H.S. We 
have also a free family planning ser-
vice. 

Then, amongst government servants, 
after five years, we have had another 
repeat .tuberculosis survey. Out of 
the 100,000 Government servants here, 
we have completed the survey in res-
pect of about 60,000. I am happy to 
teU this House that as compared with 
what the position was five years ago 
when the first tuberculosis survey 
was made, the number of persons 
suffering from turberculosis is infinite-
simally small, because ultimately we 
give them cure and things like that. 

There is also a check-up system, 
and I say this particularly to my col-
leagues in Parliament. I wish they 
take advantage of that. Just at a 
stone's throw from here, we have set 
up a special establishment for ch~rk
ing up and for testing urine and blood 
and taking cardiogram wherever it is 
necessary and so on. ~nd that 
has been found to be vel'Y bene-
fic'al. It is better to catc!> 
hold of the disease before it comes 
rather than have the disease and then 
treat it afterwards. But I am sorry 
to say that we are disappointed with 
the response. because everybody 
seems to be believing that unless he 
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gets actually ill, he will not get ill, 
which, of course, is a fact, but then 
we have to take disease by the fore-
lock. I would make an appeal e3peci-
ally to the Members of this House to 
see to it that everyone of them and 
every Member of their families get 
themselves checked up, so that to 
morrow's illness will be looked after 
today. We are trying to render these 
and other services in addition to the 
normal services. 

Ultimately, as you will appreciate, 
the real foundation of health is this; 
if I may say a little from my little 
experience of my health. without 
being egoistic, and from my experi-
enCe of eve.rybody else's health, a 
little more of regulated habits would 
largely contribute towards the elimi-
nation of illness. Delhi has such nice 
lawns. and such grounds and things 
like that, but it is a dW8ppointment 
to find so very few people going out 
even for a walk. It was a heartening 
experience for me to find m~ hon. 
friend Shri Keshava very .fashionably 
dressed and playing ping-pong .... 

Shri Keshava: I was playing shut-
tle-cock. 

Shri Karmarkar: .... or shuttle-
cock; with whom he was playing, 
shall not detail to this House, because 
it is not necessary for the House, and 
it is not relevant either. But I found 
him playing. It was very interesting 
and inspiring to find him enjoying a 
game like that. I wish we had more 
of that kind of thing, more of outing 
and more of picnicking, rollre of going 
out on walk on the lawns, especially 
in a place like Delhi where there are 
so many nice lawns and so many nice 
grounds, and wherever everything is So 
nice. In fact, people who have come to 
Delhi and then have gone back have 
gone back with additional pounds of 
flesh-where the water is so nice, and 
where you find, if we have to believe 
some of the people, the HaIth Minister 
is so nice and the CHS service is so 
good. In such a place as this, every-
one of Us should go out healthy and 
happy without any medicines. 

So far as the yogic practices are 
concerned, in which yOU, Sir, evince 
keen interest, I am very happy to tell 
the House, that those Members who 
participate in the classes,-about forty 
of them are in these classes, and about 
ha If a dozen classes are running-tell 
us that they are much better. I wish 
that yoga becomes more and more 
popular, because yoga is nothing more 
than a scientific exercise, very bene-
ficial for the body. We shall be very 
happy to extend these yoga classes as 
much as possible for any number of 
beneficiaries that might come, and if 
we take care a little on the preventive 
side ...... 

'!~~ ~r !lll'l' .. ~i~1f!ti-m Ii!lli" 
( .n "''':~ •. ~ W11T) : liIlil lfl'i~ 
~!fT ~ it ;rTr, ro.,," ~(f ~ ., 

111') ;r,\~'{IIrt : # 6T'1 ... ~'1. ~jf 

"'~<I'T 'fT 

-with a little less of eating on the 
Q)leensway in the dark, there will be 
less and less cases of gastro-enteritis, 
about which we have had so many 
questions in this House. Gastro-
enteritis is nothing more and nothing 
less than what comes out of eating 
unwholesome food. and Delhi perhaps 
specialises in that. It is, of course, 
quite tasty; I once tasted that, with 
the mixture that you get in the 
bazars and things like that. If only 
people keep to their regular whole-
some food prepared by their ladies at 
home, I am quite sure in my mind 
that three-fourths of the gBlStro-
enteritis will disappear. But the fact 
is that people are getting restaurant 
minded. and they start taking food in 
the restaurant. 

Some Ron. Members: No, no. 

Shri Karmarkar: Those who protest 
have a greater realisation of the fact 
than I myself. 

If only we take a little greater care 
about our own health, then the habit 

. of going to the CHS dispensary will 
d1>appear. And instead of devoting 
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Rs. 50 lakhs to medicine. I shall be 
very happy to devote another Rs. 10 
lakhs and more for extending parks 
and things like that. I am dreaming 
of having a whole ground of 20 acres 
with lovely park set up in it, for 
the CHSbeneficiaries, and things like 
that, sa that we can devote more of 
our money towards constructive 
health. But today what i.s happening 
is this, and since I have the oppor-
tunity, I should say that to the House. 
One of the besetting sins of the 
modern age is that we are getting 
less and less health-minded, more and 
more medicine-minded and le>s and 
less leisure minded. Let them have a 
cheerful time, go out in the fresh 
air and they will have better health 
rather than with resort to medicine. 
We must take to this aspect of cons-
tructive health. We are now - getting 
more sedantary, sitting at home doing 
nothing, doing mu~ sometimes. 
Sedantariness and health are enemies 
of each other. 

Therefore, through these discussions 
I wish to tell the beneficiaries of the 
contributory health service scheme 
that they can help themselves, help 
me and help the poor man's exch('quer 
much better if they are to be found at 
least one hour outside their houses 
enjoying the fresh air. And if Mem-
bers also do this, it will be of some 
help to me during Question Hour! 

That apart, I am grateful to hon. 
Members for all the suggestions made. 
I shall pass them on to the Committee 
that is sitting. I shall also have them 
examined in my Ministry, and to the 
extent to which it is physically poasi-
ble to do so, we shall have them intro-
roduced in the service. 

Mr. Speaker: I hope the bon. 
Minister does not want that bon. 
Membel13 should exercise their pri-
vilege of going out during the Ques-
tion Hour. 

Shrl Karmarkar: I have no control 
over them. You have control over 
them. 

I forgot to say one thing. I oppose 
both the Resolution and the amend-
ment for a reason which I need not 
mention. We have actually under 
consideration extension o! this to 
Bombay and Calcutta. Ultimately, the 
number of beneficiaries has t:> be a 
certain minimum to justify the cost of 
the scheme. Since the Resolution is 
too widely worded, namely, to extend 
it to alI other cities, I regret very 
much that it is not pos;ible f01" me 
to accept it. Therefore, 1 oppose both 
the original Resolution as well as the 
amendment. 

,,) ~~(~" : 4' ~~ ;mr 'fi~ ~ 
~ I m.f.\" ~ mil" 'fiT ;rr;r ~ ~ 
~ ~ ~ I 4' ~1!1T(fl ~ for; ~T ifT'f 
~~ limror ~ ~ ~ 
~1~~~m<!W~~ 
~ ~ 'mlM ~ ~, ~ "{~ it; f~ 
;;rAT, t:rTf<;m ~ ifiW I ~ ~'f 
~~~~~I~~~ 
it; ~ m ~. ~ ;;miT f, ~ m€t 
WtiT 0fT1r ~~ 4"mr.r ~ m'im 
~m~~~~ 14'~(fl~ 
fit; ~ 'fiT 0fT1r ~ 'R ~~ ~ 
m'im ~ ~ f~ ~ I 

~ "«(IF(: 3I't ;iT'll" t ~ ~ I 
OfT1r~~~~~~f;;mfi~ I 
;;ft~;ft;i~~cr~m 
~~~ 1~0fT1r"lft~~~ 
~ ItiJ1f m tA; ~ I 

~ ~ ill( : 4' ~ ~ fit; >iff 0fT1r 
~~~~,~~it;f~, 
<!WQ~~ I W11:OfT1rit~~~m 
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;n1f IfIif ;r(\' ~ f;;rIn" ~ ..... 
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As regards the substitute motion, 
:the hon. Member js not here. Anyway, 
I shall put it to the vote of the House. 

:The amendment was put and negativ-
ed. 

Mr. Speaker: As regards the main 
Resolution, does the hon. Member 
want to withdraw it or does hE' want to 
.say anything? 

Dr. K. B. Menon: The Resolution is 
not a political one. The Minister bas 
.said that he has already an id"a of ex-
tending it to Calcutta and Bombay. 
'The object of the Resolution is only 
to make it as a spearhead for intro-
"dueing a National Health Scheme. The 
only objection he has raised is on the 
ground of lack of finance" I accept it. 
I hope the Government will try to put 
-it through as and when possible. There-
fore, I am not pressing the Resolution. 
1 would seek leave of the House to 
withdraw it. 

Mr. Speaker: Has the hon. MeTPber 
'the leave of the House to withdraw 
his Resolution? 

Several Bon. Members: Yes. 

The Resolution was, by leave, with-
" drawn. 

1825 hrs. 

RESOLUTION RE: ASHES OF NETA-
JI SUBHAS CHANDRA BOSE AND 
RASA BIHARI BASU 

Sardar Iqbal Singh (Ferozepur): 
heg to move: 

"This House calls upon the Gov-
"ernment to take necessary steps 
to bring the sacred ashes of 
Netaji Subhas Chandra Bose and 
13iplabi Mahanayak Rasa Bihari 

Subash Chandra Bose 
and Rasa BihaTi Basu 

Basu from Japan with full mili-
tary honour and befitting cere-
monies and build suitable memo-
rials in Delhi t.o enshrine the 
ashes". 

Shri S. M. Banerjee (Kanpur): I 
rise on a point of order. This reso-
lution refers to the ashes of Netaji 
Subbhas Chandra Bose. You know, 
Sir, this is a controversial subject. 
Many people in Ind;"a sincerely believe 
that the enquiry conducted as to 
whether Netaji has died or not is 
incomplete, and many people think 
that he is alive. 

Mr. Speaker: What is the point of 
order? 

Shri S. M. Banerjee: The point of 
order is this. Can we possibly have 
a resolution of thh nature about a 
person who is alive according to 
many people? 

Shri Raghunath Singh (Varanasi): 
The ashes are there, it is admitted. 

Shri Aurobindo Ghosal (IDuberia): 
May I know whether the wife and 
daughter of Netaji Subhash Chandra 
Bose, have accepted this story of his 
death? If they do not accept it, can 
we discus" a thing which is not 
accepted even by his own relatives? 

Mr. Speaker: This matter is not 
new. If there are some ashes there 
going in the name of Netaji Subhas 
Chandra Bose let them be brought 
here before they are dispersed. There 
is no point of order in this. The other 
hon. MembeI15 who say that they 
believe in his still being alive can 
express their point of view. 

Shri S. M. Banerjee: Not I, Sir, 
but yOU know there are others. 

Mr. Speaker: I will allow hon. 
Members to say that this resolution 
ought not to be passed. There is no 
point of order in this. A committee 
was appointed, and it came to a con-
clusion. One of the persons who was 
in the committee dJd not attend. and 
chd not sign the report. There have 
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been various other things from time 
to time. Ultimately. there is a large 
volume of opinion that the ashes kept 
there are those of Netaji, ond there-
fore they must be brought here and a 
memorial ought to be erected. It has 
been said that he was born in Orissa 
and not in Bengal, and questions have 
been put here B;3 to why his house 
has not been purchased etc. All these 
things have happened. I am not 
going to allow the raising of a point 
of order now, after all this. 

Shri Braj Raj Singh (Firozabad): 
Suppose this resolution is carried by 
the House, what will be . the conse-
quence? 

Mr. Speaker: Whatever ashes are 
kept there in Japan in the name of 
Netaji Subhas Cahndra Bose will be 
brought here. And the House will be 
only too glad if Netaji is alive. What 
is the harm? 

Dr. Ram Subhag Singh (Sasaram): 
Even after the ashes are brought! 

Shri B. Das Gupta (Purulia): What 
is the stand of the Government? Do 
Government accept the ashes kept 
there as thOSe of Netaji Bose, 

Mr. Speaker: I am not the Govern-
men t. It is my business to see tha t a 
resolution is admitted if it is in order, 
in proper form. I will allow the reso-
lution. Hon. Members may oppose it. 
and then we will hear what the Gov-
ernment has to say. 

"'~~ ~1\'( rU~: 'lffil i\crr ;;it 
it;~if~~1~..n-~~ 
~~ ~if~mTfi~ 
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Subash Chandra Bose 
and Rasa Bihari Basu 
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Mr. Speaker: The hon. Member-
may continue the next day. 

The House will now stand adjourned 
sine die. 

18'32 hrs. 

The Lok Sabha then adjourned sine 
die. 
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i\ ;;ricultural implements 
3785 Roj,sthan-West Pakistan 

Border 
3786 Officials killed by Nagas 
3787 East Pakistan and Assam 

border 
3788 Production of Khadi in 

Andhra Pradesh 
3789 Inscription on Southern 

Gate ofNortb Block, New 
Delhi 

3790 Sindri Fertilizer Factory . 
3791 Restrictions on Minority 

Community in Pakistan 
3792 Industrial Licences in 

Andhra Pradesh 
3793 C.P.W.D. personnel de-

puted to Sikkim 
3794 Khadi Gramudyog Bhawan, 

Delhi ..• 
3795 Khadi Gramudyog Bhawan 

New DelhiJ . 

8oo3-Q4 

8004-os 

8005 

800S 
8006 

8006-07 

8008 

8009 
8009-10 

8010 

801O-II 
80II 

SoII-12 

8012 

SOI2 

8013 

8013-15 

80lS 

8015-16 

8016 

8016-1,. 
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WRITTEN ANSWERS TO 
QUESTIONS-contcl. 

U.S.Q. Subject 
No. 

3796 Houses for Central Govern-
ment employees in Cal-
cutta 

3797 New Missions in Africa 
3798 Import of electric poles 
3799 Trade agreement with Iran 
3800 Fundamental Rights of 

Hindus in Pakistan 
3801 Allotment of shops in Laj-

pat Rai Market, Delhi . 
3802 Travancore Rayons Factory 

in Kerala . 
3803 Production of Khadi in 

Bihar 
3804 Homes for steel workers at 

Kulti 
3805 Persons selected for Short 

Term Social Course 
3806 Indian Frontier Adminis-

trative Service 
3807 Linked trade with West 

European countries. 
3808 Wage Census 
3809 Strikes 
3810 Kashmir 
38Il Working hours of shops in 

Delhi 
38 I2 Minsar village 
3813 Production and price of 

cement 
3814 Import of cotton 
38 15 Indian Trade Delegation to 

Iran 
3816 Rehabilitation in Hailakandi 

ditrict of Assam 
3817 Indian contribution to U.N. 

and its allied Agencies 
3818 Indian Aid Mission in 

Nepal 
3819 Export of Ferro-Manganese 

to the U.S.A. . 
3820 Fair price shops for doth 

in Delhi 
3821 Nehru-Liaquat Agreement 
3822 Land for agricultural 

workers 
3823 Import and export policy 

in Jammu & Kashmir . 
3824 Staff of Coft'ee Board 
38z5 Import licence for spring 

parts of press buttons 
3826 Import of spring parts of 

press buttons 

[DAILY Droarr] 

COLUMNS 

8017-18 
8018 

8018-19 
8019 

8019-20 

8020-21 

8021 

8021 

8021-22 

8022-23 

8023 

8023-24 
802 4 

802 4-2 5 
8025 

8025-26 
8026 

8028 

8028 

8028-2 9 

8029-30 

8031-32 

WRITl'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

3827 Regional Labour Commis-
sioner, Kanpur 

3828 Regional Labour Commis-
sioner, Kanpur 

3829 House rent of J aipur House 
Stables, New Delhi . 

3830 Discrimination against 
Indian teachers in U.K. 

3831 Credit guarantee to Small 
Scale Industries . 

3832 Transfer of a Territory in 
Tripura to Pakistan • 

3833 Regional Labour Commis-
sioner, Kanpur 

3834 Import of Michelin brand 
lyres 

3835 Annual Report of Registrar 
of Newspapers 

3836 Radio station in Uttara-
khand (U.P.) 

3837 Small scale industries 
3838 Trade with Tibet 
3839 Survey of yield per acre of 

various crops 
3840 Allotment of quarters to 

school teachers 
3841 Gita colony 
3842 Kesoram Cotton Mills Ltd., 

Calcutta • 
3843 Tea in Kangra valley 
3844 Textile mills 
3846 Consultant Engineering 

Firms • . 
3847 Allotment of quarters 
3848 Assam State Transport 
3849 Drugs from tea waste 
38 So Import of capital goods 
3851 Single phase and polyphase 

electric meters . 
3852 Intef?alCombustionDiesel 

Engmes • 
3853 Brassware exporters 
3854 Tea gardens 
3855 Repatriation of .Kashmiri 

Muslims from Tlbet . 
3856 Fallin export of engineering 

goods • . . 
3857 Quarters in Go!e Market 

area, New DeIhl • 
3858 All India Handioom Fa~rics 

Marketing Cooperanve 
Society, Ltd., Bombay 

8038-39 

8039 

8039-40 

8040 

8044 

8044-45 
8045-46 

8046 
8046-47 

8047 

8047-48 
8048-49 

8049 
8049-50 
8050-51 

8051-53 

8053-55 
8055-56 
8056-57 

8057-58 

8058-59 

8cS9 
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WRITTEN ANSWERS TO 
QUESTIONS--eontd. 

U.S.Q. Subject COLUMNS 
No. 

3859 All India Handloom Fabrics 
Marketing Cooperative 
Society Ltd., Bombay 

3860 Staff of A.I.R. at Gauhati . 
3861 Two-roomed quarters for 

Class IV staff of Central 
Government 

3862 Comprehensive publication 
on working of Labour 
Laws •• 

3863 Delegation to East Euro-
pean countries 

3864 Employees' State Insurance 
Scheme 

2865 Tea auction market 
3866 Production and sale of 

woollen articles 
3867 Indians in Burma 
3868 Rural building claims 
3869 All India Radio 
3870 All India Radio 
3871 Employment Exchanges 
3872 Research cell in Ministry of 

Labour and Employment 
3873 Affairs of Mis. Richardson 

and Crudas, Bombay 
3874 Houses for~ 1Iood sufferers 

in Poona • 
CALLING ATTENTION TO 

MATTERS OF URGENT 
PUBLIC IMPORTANCE 

In response to the Thirteen call-
ing attention notices mention-
ed below against the names of 
the members concerned, the 
Ministers concerned, laid 
statements on the Table :-

(1) Shri Indra;it Gupta :-
Successive accidents in Burra-
garh, Kusunda Nayanidhi, 
Gua, Chinakuri and Ratibati 
mines 

(2) Shrimati lla Plachoudhuri :-
Reponed recommendation of 
the Comptroller and Auditor 
General regarding reduction 
of the emoluments of I.C.S. 
ofticers 

(3) Shrimati I1a Plachoudhuri :-
Holding up of the Nonh-
Eastern Railway Farrukhabad 
Shikohabad Passenger train 
at Farrukhabad station on the 
26th August, 1961 

8060-61 
8061 

8061-62 

8062 

8062-63 

18064-65 
8065 
8066 
8066 
8067 

8067-68 

8068-69 

806!r70 

(4) Shri Surcndranath Dwivedv:-
Proposal for revision of the 
r:an allotment to Orissa in the 
Third Five Year Pain 

CALLING ATTENTION TO 
MATTER, Of URGENT 
PUBLIC IMPORTANCE-· COli/d. 

COLUMNS 

(5) Shri Laisram Achaw Singh:-
Proposed introduction of new 
political set-up in the Union 
Territories of Himachal Pra-
desh, Manipur and Tripura 

(6) Shri C. R. Narasimhan :-
Alleged failure of the Textile· 
Commissioner's office to issue 
Dock I nspection Certificate 
to handloom cloth worth 
Rupees 20 lakhs for export 
from Tuticorin 

(7) Shri Motisinh Bahadursinh 
Thakore :-Appointment of a 
Committee on the export of 
scrap and the restrictions im-
posed on the scrap export by 
the Government 

(8) Shri Bhaurao Krishnarao 
Gaikwad :-Reported change 
in the policy of the Govern-
ment regarding the award of 
post-matric scholarships to 
students belonging to the 
Scheduled Castes 

(9) Shrimati Renu Chakravartty :-
Threateped strike of th.e em-
ployees and r .. each aSSIstants 
of the Association for the cul-
tivation of Science, Calcutta 

(10) Shri Ghanshyamlal Oza :-
Delay on the part of the Na-
tional Tribunal (Bank Dis-
putes) in giving its award 

(II) Shrimati Maimoona Sultan :-
Reponed suicide by a research 
assistant ofthe Delhi Univer-
sity 

(12) Shri Indra;it Gupta:-
Non-reinstatement of over 300 
dismissed employees and de-
lay in restoring recognition of 
the employees' Federations 
and Unions that participated 
in July, 1960 strike 

(13) Shri Chintamoni Panigrahi :-
Situation arising out of the 
heavy 1Ioods in Orissa this 
week.~ 

PAPERS LAID ON THE 
TABLE 8089-93 

(I) A copy each of the following 
papers :-

(i) Annual Report of the Ex-
port Risks Insurance Cor-
poration Limited for the 
year 1960, along with the 



PAPERS LAID ON THE 
TABL1!:---contd. 

Audited Accounts and the 
comments of the Comp-
troller and Auditor-Gene-
ral thereon, under sub-
section (I) of section 619-
A of the Companies Act, 
1956 

(ii) Review by the Government 
of the working of the 
above Corporation 

{2) A statement in regard to 
certain points raised during 
the debate on flood in the 
country held on the 28th and 
30th August, 1961 

(3) The following statements 
showing the action taken by 
the Government on various 
assurances, promises and 
undertakings given by the 
Ministers during the various 
sessions of Second Lok 
Sabha :-

%. First Statement :-Fourteenth 
Session, 1961 

2. Supplementa'¥ Statement 
No. VII:-Thirteenth Session, 
1961 

3. Suppelmentary Statement No. 
VIII :-Twelfth Session, 1960 

4. Suppelmentary Statement No. 
XII :-Eleventh Session, 1960 

S. Supplementary Statement No. 
XVII :-Ninth Session, 1959 

6. Supplementary Statement No. 
XX :-Eighth Session, 1959 

7. Supplementary Statement 
No. XXV :-Seventh Sess-
ion, 1959 

(4) A copy of the C.,ffoe (Third 
Amendment) Rules, 1961 
published in Notification No. 
G.S.R. 1054 dated the 26th 
August, 1961, under sub-sec-
tion (3) of section 48 of the 
Coffee Act, 1942 

(5) A copy of N~tification 
No. F. 12/57!60- Transport 
published in Delhi Gazettee 
dated the 1st June, 1961 mak-
ing certain amendment to the 
Delhi Motor Vehicles Rules, 
1940, under sub-section (3) 
'of section 133 of the Motor 
Vehicles Act, 1939 

(6) A c )py of the Minister. 
(Allowances, Melicd Trear-
ment an:! at",r privil,g!» 
Amendment Rule" 1961 pub-
lished in N,tifi::ation No. 

[DAILY DIGEST] 

COLUMNS 

PAPERS LAID ON THE 
l'ABLE~ontd. 

G.S.R. 1085 dated the 30th 
August, 1961, under sub-.. c-
tion (2) of section II of the 
Salaries and Allowance; of 
Ministers Act, 1952 

(7) Acopye.chofth:fJlbwin~ 
Reports:-

(i) Annual Report of the Exe-
cutive Com",ittee of the 
Trustees of the Victoria 
Memorial, Clacutta, for 
the year e,,:ie:!3 ISt M lrch, 
1960 

(ii) Annual RepJrt of the Tr~'
tees of the In:!ian Mn,eum 
Calcutta, for the year 
1959-60 

(8) A copy each oftlt' f)IIo,.,i"g 
schemes un:1er S:lb-S:ct.iil:l 
(n) of section 45 of the 
Banking Companies Act, 
1949 :-

(i) Scheme for the recon.truo-
tion of the R.yala.eema 
Bank Limited and its 
amalgamation w.th the 
Ind.an Bank Limited pub-
hshed In Notification No. 
S.O. 2034 dated the 25th 
August, 1961 

(ii) Scheme for tn,. !c)'''truc-
tion of the Pie-Money 
Bank (Private) Li'llited 
andit.a'lldgam.tion with 
the Canara Indunrial anj 
Banking Synjicate Limi-
tel pu.,li.hel in No:ifica-
tio:l. N,. S.O. 2037 d3tej 
the 26th .'b'lll, I)SI 

(iii) Sch:m,f)rt'1er,c)"tr~:
tion ofth' M,ollty BInk 
Umitd ani in antlJI-
muion with the Cmara 
I ndunrial an i B mking 
Syndica:e Limited pub-
li.hel in ~otifi:.tio, No. 
S.O. 2039 datel t~, 2,tlt 
AUjust, 1951 

(iv) Sche.n,fJ:t'1!re:J:I.n",c-
tian of the Tapar I ~:!ll
trial B3nk Limited anj its 
amll~nltion wit~ th.e 
Unitel Bml<. of hji. 
Limited published in 
No:ific1tio:l. NJ. S. O. 
2'39 datej the 2SchAliPst, 
1}6I 

8250 

COLUMJfS 
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PAPERS LAID ON THE 
TABLE-cootd. 

(v) Scheme for the reconstruc-
tion of the G. Rahunath-
mull Bonk Limited and its 
amalgamation with the 
Canara Bank Limited 
published in Notification 
No. S.O. 2092 dated the 
28th August, 1961 

(vi) Scheme for the reo..-onstruc-
tion of the Merchant's 
Bank Limited and its 
amalgamaticn with the 
Tanjore Permanent Bank 
Limited pub'ished in 
Notification NC'. S.O. 2098 
dated 29th August, 1961 

COLUMNS 

(vil) Scheme fo. the recons-
tIuCtion (fthe CuttaCk Bank 
Limited and it. amalga-
mation with the United 
B&nk of India Limited 
published in Notification 
No. S.O. 2100 dated the 
29th At-gust, 1961 

(vili) Set.eme for the recons-
truction of the Satara 
Swadeshi Commercial 
Bank Limited and its 
amalgamation with the 
United We.rem BaI'.k 
Limited published in Noti-
fication No. S.O. 2108 
dated the 1st Sfpt(lLbrr, 
1961 

MINUTES OF COMMITTEE 
ON GOVERNMEl-.T 
ASSURANCES LAID ON 
THE TABLE 

"the Minutes of the Twenty-first 
sitting were laid 0" the Table 

MESSAGES FROM RAJYA 
SAllHA 8093-94 

~ecrelary repolted the following 
messages from R.jya Sabha : 

(1) That Rajya Sabha had ag-
reed without any amend-
m~r.t to the Indian Pend 
Code (Amendment) B,D, 
1961 

(2) 'J hat Rajya Sabha had 
"greed without any amend-
m<nt to the Represenration 
of tt.e Peo~ Ie (Amendment) 
Bill, 1~61 

(3) ThatRajyaSabhahadnomi-
nated Shri Lokanath Misra 

MESSAGES FROM RAJYA SABHA-
Contd. 

to serve on the Joint Com-
mittee on the Religious 
Trusts Bill in the vaClncy 
caused by the re,ignation of 
Shri Harihar Patel 

REPORT OF PUBLIC AC-
COUNTS COMMITTEE-

COLUMNS 

PRESENTED 8094 

Thirty-ei~t Ih Rerert 'us pre-
sented 

STATEMENT BY MINISTER 8094-95 
The Deputy Mini,ter cf De-

fence (Shri Ragr.UIamai.h) 
laid on the table a statement 
regardiI'g collapse of a bridge 
over river Teesta in Sikkim 

STATEMENT BY MEMBER 8095-96 

ShriS. M. Banerjerm.d. a't"to-
ment regardin~ certain matters 
arising out of the speech of tr.. 
Minister of Labour and Emp-
IO~'me"t and Planning on the 
2nd M&y, 1961 in conn ectio;} 
with Motior.s C for tak;ng note 
of conclusions of the 17th and 
18th Sessions of tbe Indian 
Labour Conf<r"nce 

The Minister of L,bo'u ani 
Emp~oyment and Pin 1 lin;; 
(Shri Nanda) made a state-
ment in reply thereto. 

BILLRETUR..."<EDBY RAJYA 
SABHA WITH AMEND-
Mk.NTS-AMENDMI.NTS 
ACCEPTED 8096-8102 

The Minister of Finance (Shri 
Morarji Desai) moved that 
the amendments recom."jeJ 
by Rajya Sabha to cIa""es 13, 
88 and 288 to tl1e Iaco_no-
Tax BiD, 1961 be accepteJ. 
The motion was a.ioptc:i 

BILL PASSED 8102-11 

Clause-by-dauso consiceration 
of tho Deposit of (m""me.! 
Corporation Bill continued. 
Clauses 6 ani 16 wero aJo;l-
ted as amendd. Clause. 
7 to IS, 17 to 51 anJ I w.re 
adopted and tn. Bill, a. am-
ended, was passed 



".53 [DAlLY D:tca:sTl 8254 

MOTION RE EUROFEJlN 
COMMON MARKET. 

Shri Kas1iwal moved that the 
situation created by the de-
cision of the U .. K. Govern-
ment to join the European 
Common Market be taken in-
to consideration. The substi-
tute motion moved by Shri 
Indrajit Gupta was negatived 

REPORT OF COMMl1TEE 
ON PRIVATE MEMBFRS' 
BILLS AN.D RESOLU-
TIONS-ADOI-TED. .8172-73 

Eighty -ninth Report was adop-
ted 

PRIVATE MEMBERS' RESO-
LUTION-WITHDRAWN.8173-8237 
Dr. K. B. Menon c~ncluded his 

Ipe<ch on the Resolution reo 
extension of Coniributory 
Health Service Scheme moved 

PRIVATE MEMBERS' RESO-
LUTION-WITHDRAWN-
Ccm~ 

by him on the 25th August, 
1961. The discussion was 
concluded and Dr. K. B. 
Menon replied to be debate. 
TheResolutioD was withdrawn 
drawn by leave of the House 

PRIVATE MEMBER'S RESO-
LUTION UNDER CONSI-

COLtT_\1NS' 

DERATION. 8237-42 
Sardar Iqbal Singh moved his 

resolution calling upon the 
Government to take nece'lsary 
steps to bring the sacred a.he; 
of Netaji Subhas Chandra 
Bose and Biplabi Mahanayak 
Rasa Bihari Basu from Japan 
and to build suitable m~m'
rials in Delhi to enshrine the 
ashes. 

The discussion was not concluded. 
Loll Sabha adjo,..,,,d .. in. di,. 
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RESUME 
of the Fourteenth Se.sion of Lok Sabha 

',Period of the Session :-August 
7, to September 8, 1961. 0 

Sravana 16 to Bhadra 17, 1883 
(Saka) 

Number of sittings -25 
Total Number of Sitting Hours--

174 hours 38 minutes 
Numb" of Divisions Held:-

9 

'GOVERNMENT BILLS: 

(i) Pending at the commence-
ment ofthe SessiOn :-13 

(ii) Introduced :-15 

(iii) Laid on the Table as pas-
sed by Rajya Sabha :-2. 0 

(iv) Referred to Select Com-
mittee :-1" .. 

,(v) Referred to Joint Com-
mittee :-1 

(vI) Rep~rted by Select Com-
mittee :-3 

(vii~ Reported by Joint Com-
mittee :-Nil 

(viii) Passed :-15 

'(ix) Returned by Rajya Sabha 
without any amendment : 4 

,(x) Returned by Rajya Sabha 
with amendments :-1 0 

(xi) Amendments recommen-
ded by Rajya Sabha ac-
cepted :-1 bill 

'(xii) Pending at the end ofthe 
session :-15 

:PRIVATE MEMBERS'BILLS 

(i) Pending at the commence-
m'nt ortbe session :-12.5 

(i.) Introduced :-4 
(iii) Discussed :-5 
(iv) Withdrawn :-1 
(v) Negatoved :-Nil 
(vi) Passed :-Nil 
(vii) Part Discussed-t 
(vii.) Pending aUhe end ofthe 

session :-128 , 

Discussions on matters of ur-
g.nt public importance : 

'til Notices received =-9 

(ii) Discussions held: 3 

Number of Statements made un-
der Rule 197 (C!lIing Atten-
tion to matters of urgent pub-
lic importance) 0 

(i) Notices received :-196 
(ii) Statements made by 

Ministers: 2.8 

Half an Hour Discussions held:S 
Government Resolutions :-
(.) Moved :-Nil 
(ii) Adoptedl-Nil 

Private Members' Resolutions 
(i) Received 699 
(i.) Admitted :- 536 
(iii) Discussed S 
liv) Withdrawn 2. 
(v) Negatived 2 
(vi) Part Discussed I 

(vii) Adopted 0 '!'. 

Government Motions : 
(i) Movea :-3 
(ii) Adopted :-4 (One motion 

WBl!,moved during the 13th 
session) -

Private Members' Motions :-

(i) Received :-
(ii) Admitted 
(iii) Moved 
(i"i) Adol'ted 

254 
243 

a 
4 

Motions reo Modifications to Sta-
tutory Rules 

(i) Received 38 

(iI) Admitted 
(ii.) Moved 

Adjournment Motions: 
(i) Brought before the House: 

2.2 • 

(it) Admitted :-Nil 
(iiI) Consent withheld by 

Speaker 22. 

Questions asked : 
(i) Starred 1346 F' 
(il) unstarred(including Stat-

red Questions converted aa 
Unstarred Questions-3849 

(iii) Short Notice Questions 9 



Number of Petitions presented 
by the Members I 

Reports of the Parliamcotary 
Committees presented: 

I. Estimates Committee 4 
2. Public Accounts Committee I 
3. Committee of Privileges 
4. Committee on Subordinate 

Legislation I 

11'77 (Ai) 1.$0-11. 

s. Committee on 01licea of 
Pro6t 

6. Committee on Petition. I 

7. Business Advisory Com-
mittee 3 

8. Committee on Absence of 
Members' I 

9· Committee on Private- Mem-
bers' Bills and Resolutions .. 

S 
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